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LOK SABHA DEBATES 

r 
LOK SABHA 

Mor~day, June 16, 1980lJlIaistha 28, 
1902 (Saka). 

The Lok Sabha met at Eleven of the 
Clock, 

[MR. SPEAKER in the Chair] 

ORAL ANSWERS TO QUESTIONS 

Foodgrains te State. 
+ 

*102. SHRI SAl\fAR MUKHER-
JEE: 

SHRI DINEN BHATTA-
CHARYA: 

Will the Minister of AGRICUL-
TURE be pleased to lay a statement 
showin!~: 

(a) the state-wise monthly quot3 
of foodgrains, item-wise; 

(b) the actual supplies of food-
grains in each State during the last 
four months; and 

(c) the names of States who have 
urged upon the Centre for regular 
supply Of monthly quota? 

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE 
(SHRI R. V. SWAMINATHAN): (a) 

Statement I showing the State-wi~e 
allotment of foodgrains for the month 
of June, 1900 is laid on the Table 
Of the House (Annexure-I), There 
is no fixed monthly quota as such. 
The allotment is determined from 
month to month taking into account 
the requirements intimated by the 
523 LS-l 

-• 
state GovernmentslUnion Territories, 
the overan availability ot foodgraina 
in the Central Pool, relatiVe needs of 
various StateslUni6n Territories, mar-
ket availability and other relevan_ 
factors. 

(b) At present information about 
off-take of foodgrains by the State 
Governments IUnion ~erritories is 
available far period from February 
to April, 1980, and Statement II in 
this regard is laid on the Table of 
the House. 

(C) Representations have been 
received trom time to time from 
certain States like Assam and other 
N'~rth East Frontier Region, States I 
Union Territories, Bihar, l\1'adhya 
Pradesh, Maharashtra, Uttar Pradesh, 
Orissa and West Bengal that the des-
patch of foodgrains to them has not 
been adequate. 

Statement-I! 
Allotme71t of foodgrains from Central 
Pool to State Government/Union 
Territory and other during June, 1980. 

(Fig. in I no tonnes ) 

-------~ 

State/Union 
Tcrritori{'<;/ 
Others 

2 

Andhra Prade~h Rice 

Wheat--PD 

Mills 

C.G. 

Total 

JUll£>, 
Ig80 

3 

4°'0 
1!2 .0 

16'0 

--_ ..... 
68'0 
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I SI S I I 3 

-----....,----------_,_--.--~ ~---~~~--~---------

AllarD Rice 35.0 Jammu. Kaabmir fice 11 ·8 
'\ 

Wheat-PD 15.0 'Wbeat-PD 9·5 

Mills '·5 Mlils 13·' --------- Total :;5.0 
Total 57'S ---------- Kamataka Rice 5'0 

Bihar Rice 65'0 Wheat-PD 10·0 

Wheat-PD 60'0 Mills 36 '0 

Mills 45.0 ----
------ Total 51 '0 

----Total 17°.0 
Kerala Rice 135'0 _.---

Wht'at-PD 10'0 
Gujarat Rice 5'0 Mllls 10·0 

Wheat-PD 5'0 ---
Mills 16·5 Total 155'0 
C.G, 14'3 ----

----- Ma.dhya Pradesh Rice 60·0 

Total 4°·8 Wheat-PD 7°·0 

---- Mtlls 17'06 

Haryana Rice --...--
Wheat-PD 5'0 Total 147'06 

----
Mills 15'0 

Maharash tra Rice 5°'0 
C,G, 

Wheat-PD 7S'0 ----
Mills 5°'0 

Total !:I 0 '0 ------- Total 175.0 

----
Himachal Pradesh Rice 0·55 

Manipur Rice 4. 0 

Wheat-PD 2'0 Wheat-PD 0·6 

Mills 6'0 Mills 0'6 

---- - ...... _...~ 

Total B·SS Total 5·2 

C.C.Coarse graims. 
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• ~ 3 I sa S 
.. .......-----------__.------..._....-- _--------------_ ..... ----_.--.....,.ya Rice 4. 0 Tamil Nadu Rice 15'0 

Wheat-PD 1.0 Wheat.PD 3·0 

Mills 1.0 Mills 65. 0 

----_ ...... -----
~otal 6.0 

Total 83.0 ---..- -----Naptand Rice 4. 0 

Wheat-PD 0·5 Tripura Rice 7. 0 

Mills 1.5 Wheat·PD 0.5 

---- Mills 1.5 
Total 6'0 -----------

Total g'o 
Orina Rice 5o'0 ---_ ..... 

Wheat-PD 10'0 

Mi&ls 26· 13 
Uttar Pradesh Rice 5°'0 

Wheat-PD 100.0 ----
Total 86· 13 ,----_ 

Mill~ 50.0 

-----
Puujah Wheat-PD 10'0 

Total 200.0 ------
Mills 35'0 

Total 45'0 West Bengal Rice 150 • 0 _--_ 
Wheat-PD 150 . 0 

RaiMhan Rice 2'0 Mil's 55. 0 

Wbeat-PD 4°'0 ---
Mills 10'0 Total 355. 0 

------ _ .... --..... 
Total 52'0 

__.--- A & Nfslands Wheat-PD 0·5 ----Sikkim Rice 12' 0 Arunachal Pradesh Rice 1.8 
Wheat-PD 0'3 Wheat ... PD O.or 
Mills 02'5 Mill! 0'01 _-_ __ --._-

Total ISl'sr8 TctaJ !l"l 
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-----I ~ 3 2 S 

~---~~----~-----~-- -------------------...,_.~-...,_.. 

Chandigarh Wheat-PD 0'4- Diu Rice .·0 
MilIa 3':3 Pondicherry Rice ... 

--'-- Wheat-PD "'7i 
Total 3'7 Total .. .., 

-~--

D & NHaveli Rice 0'02 Mizoram Rice 6·0 ---Delhi Rice 4'5 Wheat-PD 0-05 ----
\'Vheat-PD 4°'0 Total 6-03 
Mills 42'0 _ ..... .--.-

-----
Total Rice 722-27 

Total 86'5 
Wheat-PO 632-P ----
Mill: 52 5"95 

Goa Rice 3'5 

Wheat-PD I' 5 

Mills 1'9 
Coarse grains 14·S ---- ----

Total 6'9 Gra'1d Total 1894-84 -_ .. _-- - --------

Stallment II 

Off-take of foodgrains frclm CC'ntral Pool duriJlg Febrllary, 1£8() to April, 19&. 

(In '000 toona) 

State/Recipicn t February March April 

~----------~---------------------------~-~ 

Andhra Pradesh Rice 

Wheat 

Total 

9'5 

22' I 

15·5 

29,7 

18,7 46·8 
85-9 

,_...~--~--------------------------------------__. 

Assam . Rice 

Wheat 

Total 

!2I.1 10,4 

22.0 

25·5 
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(In t 000 tonnc.) 

February ~arch April Total 

-----~~~-~-~-----------------~--------------

Bihar 

GMjarat 

. Rice 

Wheat 

Total 

1.6 

86.8 

88 .• 

4'5 

194·5 
198 . 8 

---------.__---._....-_ .... --_ ... ._,--------.... _ .......... ----_-. 
Rice .·5 10. I 7. 6 ~~.2 

Wheat 32·3 31.8 37·4- 101' 5 

Coarse grains 0,3 0., 0·5 1.5 

Total 37. I 42 . 6 45·5 125'· 

._..,_._..--------------------------._--------------... ---

Himachal Pladesh 

Rice 

Wheat 12. I 6·6 34·5 

--._.---------- ..... ----._-------~---~-.-------__.-
. Rice 

Wheat 

Total 

O. I 

6.9 

6·9 

6·7 

6·7 

0.1 

18.8 

18.g 

---.-.---------_--------._--------------_..-._-------- ...... --
JA.K . Rice 

'Vhe-at 11.9 

Total 17·5 

5'3 
II .8 

5·5 
14. 1 

19·6 

------------------._--_"------------------_ ..... -----
ltarnataka . Wheat 28,3 88.0 

--------.-.._---------------------------,_... 
. Rice 

Wheat 

Total 

54·7 

9. 8 

6.·5 

-4-5·3 

8.1 

53·4 

155·7 

26.3 

182.0 

~------------------------~------~~--~~~~--

)hdhya Pradesh Rice !.l3·9 25·4 27·7 77. 0 

WIJeat 44·7 48 . [ 30 ., 123·5 
Total 68.6 73·5 58.4- !ZOO'S 

I 

-------~-------~------------~---~---------~-
. Rice 

Wheat 

Total 

76 •6 

97·5 

53·5 

86.8 

140 .3 

37·5 

7 1 • 8 

'09·3 

II J-9 

235'!Z 

347. 1 

,------ ------..... --~ .. ~-",...._......."" .... - ... 'I •• ...._..._. 
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State/Recipien t Feb. March 

--._---------_ ...... _-------------------_ ..... _--
Manipur • . Rice 

Wheat 

Total 

0·5 

0.8 

I.l 

O. I 

1.2 

April Tb'" 
(In' 000 t __ 

o.s· 
& .. 1 

s-s 
._...-_ .... .__._.----------_ ...... _,_..-------------_ ...... _---_ ..... ---------
Meghalaya I Rice 5·4 6.2 ~·4 .... 

Wheat 2.0 0.8 2.0 4 .. 8 
Total '·4 ,.0 4·4 .-8 

~~~-~-~---~--~~-------------~~-~---~~--~~ 
Nagaland • • Rice 

Wheat 

Total 

1.6 5-4 
0.8 

...-. ......... _-----------------------_-._- ..... ------------------
Orissa · Rice 

Wheat 

Total 

,.8 8.2 8.8 

12.2 

-----._------. .... _-------------------------- .... --------------
Punjab · Wheat 33·' 33·j 104-5 

_..------,-..--------- ..... _-,_..---------- ..... _. ..... ------ ..... -----__,_...... 
Rajasthan . Rice o. I 0.2 0.1 0-4 

Wheat 28.0 23. 6 12 .. 1- 64-0-
Coarse grains Neg ~ 

Total 28. I 23.8 12·5 6.t-4 
-----------.._,._. ...... _-- ....... -------._.---- ..... - .... ---------------.... -----..,_._._...__. 
Sikkim . Rice 1.2 0.6 3--

Wheat O. I 

Tot-al 0,6 

....... ._----..._---~-.-- ...... ~----------- .... - .... _...-_..--« ........ ---..... ---------..... 

TamilN~iu . Rice 

Wheat 

Total 41.0 

~~--~-~----~---~-~~-~-----~~-----~-~----~~-

TripUf 

-
. Rice 

Wheat 

Total 

5·9 

0·7 
6.6 

4·3 4·j 

0.2 

4·' 4·9 
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-----_.--------------------------- ---------------~----~------------
State/Recipient Feb, March April Total 

----~----------~-------~-~~~~--~~~--~-~~-~--Uttar Prade~h , Rice 42'S 38 '9 24', 106'4 

Wheat 179'2 127'9 59'4 366 '5 

Total 222'0 J66'8 84 'J 472'9 

~_.-. __ - ___ - _ _..._---.--------.-a--.------------.--..... ----.-..... 
West Bengal Rice 63'2 71 '8 71 '7 106', 

Wheat Igo'S 8"5 80'4 2gS'Q 

Total 193'5 159'3 152 '1 5°4'9 --.... -----_..----..... --.-.--...... --------.-~-- .... -... -._.---....,----Andaman & Nicobar Rice 0" 0'3 0'4- 1'4-

Wheat 1'0 1'0 2'0 

Total l' 7 1'3 0'4 3'4 --------- ..... --..... ----------_.----------_.------~------- ..... -Arunachal Prade~b Rlce 1 '6 1 '2 0" 3'5 
\Vheat 0'1 0'1 0'3 0'5 

Total 1 '7 J'3 1'0 4'0 

--------------- ..... ---- .... -._._..,_------~------------
Chandigarh , Wheat 3 'I 8'4 

------...... ------------..... -------_..-~------~-_. ... --------Delhi Rice 4'5 4'8 4'7 14'0 

Wheat 67'3 73'0 69·3 109'6 

Total 71 '8 77'8 74. 0 223'6 
_--------------------------- ..... _------_ .... _---- .... _-
Goa, Daman & Diu Rice 2'0 2'6 2'8 7'4 

Wheat 0'8 0'8 0'6 !Z"2 

Total 2'8 3'4 3'4 9'6 
-~~~--~~~~~~-~------~---~-~----~~~-~-----~~-

Mizoram , , Rice I '7 2'7 

-------------------------------------------~--------Pondicherry incl. Mahf' , , Rice 0'3 O'~ 

Wheat 0'1 0'1 0'3 

Total 0 '1: 0' 4 0' 3 I ' I 

------~-----------------~----------------~--GRAND TOTAL , Rice 283 '3 319 '6 288'0 890'9 

Wheat 855'5 

Coarse grains 0'3 0'7 O's 1 '5 
--~-----~-~-~------~------~~-~-~-~-~-~--~-~-

Total 1139 '1 I049 '2 861' 3049,3 

Neg : Below 50 tonnes. 

• : Provisional, subject to revision. 
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SHRI SAMAR MUKHERJEE: I 

:wil~ coll1ble my supplementary, main. 
ly to the situation in West Bengal. . 
Aoout others I have no experience, , 
and no knowledge. From the 
"State meat showing allotment of 
foodgrains fronl Central Pool to 
State Governments/Union Territories 
.... " I find that in respect of West 
Bengal, the quantity of rice a!lotted 
is 1.~ lakh tonnea, Of wheat 1.5 lakh 
tonnes and of Millo 55,000 tonnes. 
The total comea to 3.55 lakh tonne~. 
The oft-take of West Bengal, accord .. 
ing to the figures in the other state. 
ment given is;· February 1.935 lakh 
tonnes; March 1.593 lakh tonnes and 
April 1,521 lakh tonnes. So, the 
gap is increasing between the allot-
ment and the off-take. And the 
real position is that the allotted 
amount of foodgrains is not r~aching 
West Bengal. That is why there is 
a serious crisis. Why is this so? 
This is one of my question. Serond-
lYI (Interruptions) ... , 

MR. SPEAKER: The hon. Member 
will cover in one supplementary both 
the questions, 

SHRI SAMAR MUKHERJEE: This 
is (a) and (b). In the reply given 
in the Rajya Sabha to the question of 
Shri Syed Shahedullah. our Minister 
of Agriculture has said: 

"Releases under Food for Work 
Programme are lnade after utilisa-
tion reports from the State Go .. 
vernment in respect of at least 50 
per cent of the quantities already 
made avai!able are received The 
utilisation reported by Gov~rnment 
of 'Vest Bengal fell short of 50 per 
cent of the quantity of ioodgrains 
available with them for utilization 
during 1979-80., .... " 

The figures for the allotment and 
the off-take are totally different; 
but he has given the abOve reply. ;Ire 
also says there: 

" .... HenCe the State Government 
did not qualify for turther releases 
during the current year, ..... " 

That is, because they have not 
given accounts fOr more than 50 per 
cent of the quantity supplied, they are 
not entitled to get another allotment 
under Food for Work Programme. 

The Finance Ki.niater of West 
Bengal haa contradicted it. I am 
reading from a newspaper. He 
should clarify the position. 

MR. SPEAKER; You Pin point a 
question. 

SHRI SAMAR MUKHERJEE: 1 
am pin pointing it because it has be-
come a very big rontroversial issue. 
You can understand about the aliot-
mente 

l'vlR. SPEAKER: You put a direct 
question and he will reply to it. 

SHRI SAMAR MUKHERJEE: If 
you deny a State on the basis of the 
utilisati'On account of allotment not 
being given, then the State C3nnot 
give account of the allotment because 
off-take is much less than allotment. 
You can understand the question. 

MR. SPEAKER: I understand the 
quri~·stion. 

SHRI SAMAR MUKHERJEE: That 
is why I am getting full clarifica-
tion, that is why I am reading from a 
letter from the newspaper Business 
Standard Calcutta, Friday, 13 June, 
1980, addressed to Mr. Birendra 
Singh. This \vas written by the 
West Bengal Finance Minister Dr , . 
Ashok Miira, 

MR. SPEAKER: He must have read 
it. 

SHRI SAMAR MUKHERJEE: Nd, 
no, he has not read it, because his 
reply was on the 11th June, 1980, in 
the Rajya Sabha. It says as 
follows: 

"Dr. Mitra has said that the ag-
gregate of foodgrain allotted to 
West Bengal by the Centre in 1979-
SO was 214,928 tonne!. The actual 



17 Oral An.weTs JYAISTHA 26, 1902 (SAKA) Oral Amwer8 18 

quantity released by the Food Cor-
poration was, howe'Yer, only 
164,034 tonnes. The FeI was una-
ble to supply the remainder for a 
'Yariet, of reaSOIli. 

Of the 164,034 tonnes released, 
utilisation rep~rts for about 123,000 
tonnes had already been forwar-
ded t.J the Agriculture Minister. Up 
to March 31, 1980, utilizatIon re-
ports c\)vered 134,849 tonnes, he ad-
ded." 

That means repOrt of 80 per cent 
of the stock utilized has been sent to 
him. He replied to that utilization 
report is below 50 per cent. 

MR. SPEAKER: This is going to 
be a statement, not a supplementary 
question. 

SHRI SAMAR MUKHERJEE; It 
is a question involving allotment. 
(Interruptions). They heve deprived 
the State Government .... 

MR. SPEAKER: You ask him a 
direct question ~hy this has hap-
pened. 

SHRl SAMAR MUKHERJEE: I 
am asking the question. \Vhat reply 
he will gIve unless he knows the 
position, His reply to Shri Syed 
Shahedullah's question is this: "The 
Government of West Bengal have 
now furnished utilisation accounts 
for 1.23 lakhs MTs on!y against total 
quantity of 2.45 lakh MTs made avai-
lable to them for utilisation during 
the year 1009-80." He is mention-
ing the figure of allotnlent Actu-
ally what West Benga~ ~vernnlent 
has done is that they have given 80 
per cent of this account of the acco-
unt \)f the amount received. So, you 
cannot deprive a State on the basis 
that they hampered account of more 
than 50 per cent utilization of the 
total allotment. 

MR. SPEAKER: You ask him a 
question. f~ f '\"! 
---............ -
·Expunged as ordered by the Chair. 

SHRI SAMAR MUKHERJEE~ That 
is my question. Will you clarify 
the w hO!e pvsition 'because- it has 
created a big controve'l"sY'? The hone 
Minister is placing ·-replies before 
the House, 

THE MINISTER OF AGRICUL-
TURE & RURAL RECONSTRUC. 
TION (SHRI BIRENDRA SINGH 
RAO): I object to the relnark of the 
hon. member. 

SHRI HARINA'nSA MISRA: I 
want your rulling whether to say 
that some reply is • is parliamentary 
or unparliamentary. (Interruptions). 
He could have used the word "Un-
true". 

SHR! BIRENDRA SINGH RAO: 
The remarks of the hon menlber to 
my mind are lnost uncharitable, We 
have been cooperating with the West 
Bengal Government. We have tried 
to help them in every, possible man-
ner. When I stated that utilization 
certificate in respect of 50 per cent 
at least of the foodgrains supplied 
for food foor work has not been made 
available, I was then correct. My 
latest information 1S that they have 
supplied certificate for utilization of 
1.23 lakh tonnes of ioodgrains. But 
in spite of the fact that they have 
not fu~filled the conditions laid down 
by the Central Government, we had 
allotted them as a special nleasure 
of help 20,0(}0 tonnes of foodgrains 
for West Bengal so that the work 
continues. He has forgotten that. 
I had stated that in the House. Now 
he should rest assured that we shall 
re:ease further quantity for food for 
work programme. 

The supply of foodgrains in a 
particular month has no relation to 
the actual demand calculated for allY 
particular month. While supplying 
food grains to a state, We take into 
account the quantity of foodgrains 
avai:able with FeI and with the 
state Government within the state, 
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because we have some constra-
ints WheJ'ever foodgrain is imme-
diaiely needed, it is rushed in larger 
quantities; wherever we find that the 
positiOn is euy, we send less quanti-
ty. That is why we have not been 
able to meet the full demand made 
by ~e West Bengal Government and 
agreed to by the Central Govern-
ment, 

I should ~ike to inform the House 
that even today in West Bengal there 
is stock with the FeI Of 3.62 lakh 
tonnes of foodgrains SO that there is 
no shortage of foodgrains. On ac-
count of the fect thatthereis enough 
foodgrains available with Fer \vith-
in the State of West Bengal it is 
wrong to say that food for work pro-
gramme suffered because foodgrain 
was not available. Ful~ demand 
was met within the stocks that were 
held in West Bengal for food for 
work programme. 

MR. SPEAKER: The word· is un-
parliamentary; it should be expung-
ed. 

SHRr SAMAR MUKHERJEE: I 
have not meant him; I said the reply 
was * it has created a wrong impres-
sion. However, I am not going into 
that now. 

"" (iiiICUh( "'"': ~ ~ ~ ~ 
£1 

MR. SPEAKER: All right, unt.t'u-
thful. 

SHRI SAMAR MUKHERJEE: My 
second question is: how you 
are thinking of removing the cons-
traints whiCh stand in the way of full, 
offtake, as early as possible because 
people's hunger cannot be satisfied 
by the mere existence of stocks in 
Fe! godoWDS, simply, by learning 
from the radio that there is no much 
stock Of foodgrains. Unless there 
is a mechanism of carrying those 
stocks to the people who need food-
that is in the possession of the state 
government-it is no use. Those cons-

·Expunged as ordered by the Chair. 

traints should be removed, when, and 
by which methods, he should please 
explain. 

SHRI BIRENDRA SINGH RAO: 
We wanted to make every state self-
reliant in the matter of foocigrains. 
The Prime Minister's 12 point prog-
ramme for meeting natural clamities 
and disasters had been commended 
to all the states; the states should 
procure as much as possible food-
grains and store them under state 
supervision and every district should 
have storage facilities so that in case 
of emergency fOOdgrains do not have 
to be rushed from Punjab and Har-
yana. That is being done; that is 
our longterm measure and it can be 
imple!Jlented only with the co'.:>pera-
tion and help of tbe states. I hope 
West Bengal also wou~d fall in line 
as other states are doing. The cons-
traints so far experienced have been 
in the matter of movement. Prio-
rIties have had to be shifted in the 
past. Sometimes it 'was necessary 
to move coal. At times there was 
greater urgency for movenlent of 
sugar. Then at times we had to 
rush foodgrains, and diesel also had 
to be supplied to the various parts 
of the country wherever there 
was serious shortage. That was 
the main constraint-movement by 
rail and movement by road on ac-
CQunt of diesel shortage. That is why 
we could not send the suppiies as 
demanded by the States to the full. 
But no State has been allowed to 
starve on account of loodgrains 
shortage and it has been stated time 
and again that we have sufficient 
stocks of foodgrains in this country 
and there should be no worry on 
that account. 

6ft 'i:" 1A' W11fT: ~ If 6 
~40~m-~{f~~1 
?fil11 ~ m ~ ~ q1 01f'o4fd 
~ ~ ~ ;f antr ~ 11i"Irr t.Tf 
tftrT q: ~ t fCfi ~ ~ stra~id 
~ arttr.f ~ ~ ~ ~? 
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SHRI BlRENDRA SINGH BAO: As 
you would kindly see, the question 
rela* to the supply of i'oodgrains 
and not food for work programme. 
If the hone Member wants definite 
infOrmatiOn on that I would request , 
him to give a separate notice. 

"" 1IK1( •• ' (pf: q) 611 .... ' Cfft ¥4 ~ a:t'" G • III 

t(- ttnft-?fnfJ' ftt(ltd ~ ~ 1ft ~ 
~~~f\~(1 ~~tcfi ~ 
~~{t~~ ~ ~'(, 
~ ~ ~ ~ fi4 f{'i I ( ChT \1fA' 1f 
~ ~ ~ antr ~ ~ 4i~ia' '31 
~ ~'!SGfi1I(!\i tn: 1fT Cf)f( ~ ~ f6h'-

- s ~ , 
~ ~:SCM Ie .. ~ ~ Gfrr snmr ~ 
~ ~ m lfiC\4nl~ ~ it ~ ~ 

"( ~ , 
... ~ ~ 011(, ~ ~(6f)I( Cfi ~ 
~~~~(f~~ ~ 
q(''i1,;fl ~ q&,.,·'qj.r ~ ~? 

SHRI BIRENDRA SINGH RAO: 
There is a mass'lve programnte for 
increas'lng storage capacity. Under the 
Food Corporation of India and the 
Central Warehousing Corporation it is 
not only on the Divisional Headquar-
ters, but we want to build sum~ent 
storage even at the District and Block 
levels. 

PROF. MADHU DANDAVATE: In 
States like Maharashtra where em-
ployment guarantee scheme is being 
implemented Md also it is eombined 
with food for work, fortwlately beacuse 
of the assistance given by the Centre 
along with usual wages, they are 
also actually provided foodgrains. 
But in States like Maharashtra, per 
day, per kilo 30 paisa is deducted 
and that fund has been built up to 
the extent of Rs. 4 to '5 crores. Those 
who have been working under the 
Employment Guarantee Scheme, they 
have demanded that this fund should 
be converted into a Workers Wel-
fare Fund which should be useful 
for education as well as medical faci-
lities. In view of this demand since 
the Centre Is giving full asslstance, 
will you b able to give general guide-
lines to various States as to how this 
particular demand can be met? 

SHRI BIRENDRA S11NGH ~RAO: 
We shall c:eriainly examine the sug-
gestion. 

SHRI M. RAM GOPAL REDDY: 
Just now the MInister has said that 
under the Twelve Point Programme 
the S_tates have been advised to have 
their <;tock.. I want to know how much 
stock has been procured by Andhra 
Pradesh and West Bengal? 

SHRI BIRENDRA SINGH RAO: I 
do not have figures of procurement 
for each State separately. If fresh 
notice is given by the han. Member. 
We will supply it. 

Espulaion of Shrl SarJlt SlDch from. 
Indian HOckey Team 

·103. SHRr JANARDHANA POO. 
J ARY: Will the Minister of EDUCA-
TION be pleased to state: 

(a) whether it is a faet that Surjit 
Singh, a renowned hockey player haa 
been expelled from the team; and 

(b) if so, the reasons therefor? 

THE MINISTER OF EDUCATION 
-AND HEALTH AND SOCIAL WEL-
FARE (SHRI B. SHANKARANAND): 

(a) No, Sir. 

(b) Does not arise. 

SHRI JANARDHANA POOJARY: 
I am sorry to say that the hon. Mini-
ster was not furnished with the facts 
because the President of All India 
Council of Sports, Shri Manekshaw, 
has clearly stated that he had gone to 
Banealore and he had no choice but 
to set an example to the young play-
ers by sending away Shri SUrj'lt Singh 
from the Camp. That is the state-
ment. It is very clear from the state-
ment that Shri Surjit Singh was 
expelled from the coaching camp. 
Is it the statement of the Minister 
that he is still undergoing training in 
the coaching camp at Bangalore? 
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SHRI B. SHANKARANAND: The 
hone member should know that ex-
pulsion is something different from 
Ilon-inclusion 01 a player in a team. 
In this case, I still say that Surjit 
Singh was not elXpelled. 

SHR! JANARDHANA POOJARY: 
1 will just read the statement of the 
President of the All Indla Council 
of Sports. 

MR. SPEAKER: I think he ha! gone 
through t~ statement. He says that 
he has not been expelled. Next 
question. 

Discontinuance of rraati under 
N.A.E.P. 

*105. SHRIMATI PRAMILA DAN-
nA VA TE: Will the Minister of 
EDUCATION be pleased to state: 

(a) whether Government have clis-
-continued the grants given under the 
National Adult Education Programme; 

(b) the reasons thereof; and 

(c) whether Government are hav .. 
lng a fresh thinking on the disburse-
ment ot remaining grants? 

THE MINISTER OF EDUCATION 
AND HEALTH AND SOCIAL WEL-
FARE (SHRI B. SANKARANAND): 
(a) No, Sir. 

(b) and (C). Does not arise. 

~ ~ ~tf: +r 1I!.:;fi ~ 
~ ~ ~ • ~ no ~ ~,~ 
~~ ~ ~1f 200 ~ ~ \jff 5 
~ cfi ~ f;n«; ~ tnn ~, m-
If fCfi d'" 1 m CfiT;r -Cffl';r m 311 41\11 ~\JI"~I"~ 
q;i f;rm am: am::. ~. ~ c ClIT m-
~ fam;;rr -tm t«r lflfT? 

t(In .. ,.,;(\q ~: 81lq CS I trcn (I 

SHRI B SHANKARANAND: It is 
a long list running 'Into thousands of 
..centres an over the country. Thpre 

are complaints that the money has 
gone into the hands of some com-
munal organisations. I am looking 
into that. 

~ srtJiflIrf ~: ~ Cfii ~ 
~ iOT a;f~ ( fq:; ~ (Cfil ~ tfm 
m-~ ~ dll'r''1I\\JI'~Ii'ij CfiT f;rm (I 
~ ~ ~ ~ ~ ~ Ojlfq:)f~I~{1 
~~ ~ fcf; fcnrn tfm ~ qrf 
t«r tTlfT (? ~1<G1I< ~ ~ ~ nr 
f'q) am:. ~. ~. coi t«r, ~ ~ 
~ Ol@Gn{l 1t" '«IT ~ ~ (I 

SHRI B. SHANKARANAND: I 
ehall giVe the necessary inforrr..ation. 
I t is a long hst. 

~~~:~~ ~ 
(~~~~ 1947 1i- ~ 
~:dfr, ~ ~ ~ "' If- ~~f( 
~ftrl qft dllGi I~l ~ tft, 1 977 tf-
~~ "<tt am: 1980 1f- arer ~ f? 
~ 30 mm 1t m hrm t:.fi srilmr i-
f~ m'fi Cfli m~ ~ tJm? 

SHRI B. SHANKARANAND: The 
hone member should know that since 
the pOpulation has Increased in the 
country the number of illiterates has 
also inc'reased. It is very difficult for 
me to furnish the figures. 

~~ rrnf:~ ~ 
~~ ~ 30 ~1f- ~ 
m'fi cnT mem: ~, ~ ~ G~ 
(I 

MR. SPEAKER: You can ask :for 
specific information. 

SHRI JAGDISH TYTLER: In 
these so-called adult education 
centres which the Janata Govern-
ment started, a lot of money was 
spent. Is it true that instead of 
thelr being taught, RSS literature 
and photographs of RSS leaders were 
distributed and the printing costs of 
this literature were met from this 
fund? (It is very important. I 
want to know which were the agen-
cies which received this money and 
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II the cost. of printing the RSS lite-
rature and photographs ot RSS 
leaders which were distributed a* 
these centres were also mel from 
the treasury? 

SHRI B. SHANKARANAND: Gov .. 
emment has ljeen receiving com-
plaints as regards the implementa-
tion of adult education programme. 
There have been lot ot complainttlJ 
that the money has slipped. into the 
hands of some communal organisations 
in this country. I am looking into all 
the complaints. 

'1i1rm 'P"fT ~ : $ ~m ~ 
~ ~ ;f \jff ~ amtm ~ 
~, ~~~tf~~~­
~ ~3fT ri arn:.~.~. qfl~­
~ ~ rn:: ~t ~ iflITl ~'!t. ~ 
~~~~~~opn~­
~~~~""I 

MR. SPEAKER: Shri Narayan 
Choubey. 

SHRI NARAYAN CHOUBEY: The 
Minister has kindly stated that ~s yet 
he has not got the figures with hiJn 
as to the number of such persons who 
have received the adult education in 
the country. He says that as the 
population is increasing the number 
of people who are ilIlterate is also 
increasing. Is it not a fact that the 
illiteracy in the country is increasing 
in the same proportion as the popu-
lation is increas'lng? 

MR. SPEAKER: Shri Eduardo 
Faleiro. 

SHRI EDUARDO FALEIRO: Is 
it a fact that a review committee 
was appointed by the previous Gov-
ernment itself to go into the work-
ing of this scheme and the Committee 
bas now subm'Itted its report, point ... 
ing out that the whole scheme was 
a failure? If so, whether the Gov-
ernment will review the entire pro-
gramme of Adult education which 
has been merely a tool to protect 
some 'VOluntary organisations close 
to the then ruling party? 

SHRI B. SHANKARANAND: 'I'h. 
Review Committee has submitted it$ 
report and we are looking mto it. 

~ .r ~ ilew; i\ ( tt'f1' I'" f.i (' e 

"" ""'" 
* 1 07. t.ft '!'i' ~ WTITJ: ~ ~ 
~ ~ ~ ~ ~ ~ fc:n: 

(q:;) ~ fC4,a14 <rtf If ~~ 1f-
~ ~ ;rrt glCfiii.1( m ~; 

,"I 

(~) ~~1f ~~mu 
~t:T1:T ctiT a'tT \! I GfiSj:(f If ~ ~; 
~ 

(tr) ~~lf~~~~­
oen:l qrf ~ :SlCfl'i:4 <1 If ~ ~? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS 
(SHRI KARTIK ORAON): (a) About 
325 new post offices are propo&C(l t~ 
be opened in Rajasthan during the 
current financial year. This, however, 
is subject to modification in th,~ light 
of the new Five Year Plan under pre-
paration. 

(b) & (c). About 10 extra depart-
mental post offices may be upgraded 
as departmental sub-post offices. Pro-
posals for upgradation of 8 sub-post 
offices to the level of head post offices 
hav,c also been taken up. 

'li 't"'\f... 'IT'TT: 'If- ~ ~ ~ 
~ fCf> ~ 3I1r'6r~ \iI ~ ~ CfiT 
arrm ~ (I ~ ~ If" ~ 
~ tn: m.~.~. cfi ~ ~ 
m-~ ~ lff'tr cn1 ~ ~ (I CfltT~­
cm:~~~? 

-.ur- .._, 
SHRI KARTIK ORAON: The-

lowest post office is Extra Depart-
mental Branch Office and the next 
one is Departmental Post Office, sub-
post office and H'ead Post Office. The-
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criteria for opening an Extra Depart-
me~tal Branch Post Office in a rural 
area is that the village is either the 
Headquarter of a Gram Panchayat or 
has a population of 2000 or more; 

·th\e village is situated at a minimum 
distance of 3 kms from an existing 
post office and the estimated income 
of the proposed post office is at least 
25 per cent of its estimated cost. 

In caSe of hilly, tribal and back-
ward areas a post office can be , 

-opened in 8 village provided the 
village is either the headquarter of 
a Gram Panchayat or has a minimum 
population of 1000; the village is at 
a minimwn d.istance of 3 kms from 
an existing post office; and the esti-
mated income of the proposed post 
office is at least 10 per cent Qf its 
estimated cost. For this purpose an 
integrated cluster of villages within 
a radius of 1.5 kms can also be 

-taken into account. 

As regards Railway Mail ServIce, 
this is a suggestion for considera-
tion of the Government. 

_._-_._-_-

IM8 of Crop due to drouht ba Wed 
BeDIal 

·108. SHRI PIUS TIRKEY: Will 
the Minister of AGRICULTURE be 
pleased. to state: 

(a) the estimated ~'OSS of crops due 
to drought in West Bengal; 

(b) the a.!sistance sought by the 
Weat Bengal State for giving relief to 
farmers and the assistance provided 
by the Central Government to West 
Bengal state; and 

(c) whether the assistance so tar 
provided by the Central Government 
has been considered inadequate 8!l.d 
if so, what further assistance is pro-
posed to be given to West Bengal 
State? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
R. V. SWAMINATHAN): (a) and (L). 
A statement is laid on the Table of 'I.he 
House. 

(c) No, Sir. 

PART (a) PART (b) Assi:;tance provide(\ by 
the Central Govl"rr-
mcnt to W("st Brngal 

---------------
Estiml.ted lo:;~ dill:' to drought in 

We.t Bengal 

1 97g-So 

~''_Kharif 

Assistance sour;;tht hy tht'" 
Government of We~t Bengal 

2 

1979-8 

Pre-Kharif 

4·75 lakh ha. of cropped area W3'1 (i) Th{' State Government pro-
reportedly damaged and jr.cted an expenditure to 
4- 2 lakh ha. remai_ued un"oOwn_ the tune of R.s_ 43~2 lakhs 
The value of the crops lost including short telln loan for 
was {'s~imat~d at Rs. 225 crores. Rs. 13.00 lakhs. 
by the Slate Government. (ii) Allocation of 1.35 iakh M.T. 

of foodgrainl under Food-
for-W1rk Programme and 
J O·,=)OO M. T. of foodgrains 
for alsistance to unem. 
ploya hIe categories of persons 
and their families was also 
asked for. 

Governmer: t 

3 

1979-OC 

Pre-Kkharif and Kharif 

(i) On the basic; of 
the reports of the 
Central Team<; w!--jch 
vic;iteJ the Statf" d Jr. 

ing .June 1979 and 
Dcceml.)(r 1979 ar:d on 
th~ recommendation 
of the High L"ve] 
Commitee on ReIiC'f 
th~rt'on a total ce'ling 
of expendi ture of Rs. 
276, lakhs was a.:>pro-
v(d for purposes of 
CO,1u .... l assistance for 
the drou~ht covering 
both Kharir and 

pre- Kharif periods. 
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. Kharif 

7' o~ la\l} ha. could not at all be sown 
and 8 1)0 lakh ha. w~re report ~d 
to h':we br-en p.:lrtially damaged. 
The v.llut' of crops lost was estima-
tt"d at Rs. 46, crOre~ by the S~atf' 
Government. 

KhariJ 

(i) The State Government 
sought assi!lltance of Rs. 
5022.~ 0 lakh~. 

(ii) Allocation of 2450(1 M. T. 
of foodgl'ain. under the Food-
for.Work Programme. 

1980-81 

In the- miidle of MJ.Y, I gao the The State Govemment has not 
S lte G'Jvt. reported that the dro- askrd for any Central assis-
u~ht condit:ons 10 the [0 distri- tr'mce during the current 
cts 'lore cont'n'..l:ng during the cu- fhancial year. 
rrent year in v.:lrying de~rl"'es. No 
report abo11t estimated damage 
to crops has been rf'ceivcd. 

30 

3 

(ii) The Central Govt. 
; U .... cated and released 
2 45 lakh M.T. of 
foodgains undt"r nor-
mal Food-lor.Work 
Programme aQd S~ci. 
al Food-for-Work Pro-
gramrnf' inc1ucing (l 30 
lakh M.T. of food. 
grain. carri ~ forward 
from the previous year. 

(iIi) Short-term loans 
of Rs. 8 crores was 
sz nctioned for rabi 
crops and Rs. 5 
crores for Kharjf 
and pre.Kbarif period. 

(iv) 6,7CO M. T. of food 
grains was allocated 
under Food. for Nut-

tion Programme f r 
ft"eding pn-gn&::- t wo-
men, loctating mother"', 
okt, ini"trm destitues 
and handicapped Pf'r-
son and children 
sbelow six years. 

1980-81 

(i) the Cen .. r21 Govt. 
h .ve alIocc.tc0 7°,000 
~1 T. of foodgrz.ins 
und("T the Normal 
Food.for.Work Pro-
gr~ mme an d thf" 
SlX"cial Food-fer-Work 
Programme. 

(il) Short-term loans of 
Rs. 5 c-ores was 
sanctionro for Kharif 
1980• 

(iii) The Govt. of India 
is procur'og rigs from 
indi gmous ma nu-
facturers boring drink. 
mg \\ ater we'lls in 
the h;)Td rOf'k <..r('a~. 

SHRI PIUS TIRKEY: The Minister 
has stated that the State Government 
sought assistance of Rs. 5022.40 lakhs. 
On the basis of the reports of the 
Central Teams which visited the State 
during June, 1979 and December, 1979 

and on the recommendations of the 
High Level Committee on relief 
thereon, a total ceiling on expendi-
ture ot Rs. 2,757 lakhs has been ap-
proved against the assistance of 
Rs. 5~022, 40 lakhs sought by the 
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Government of West Bengal. May 
I know from the hon. Minister the 
findings of this Committee and \\;hy 
50 per cent of the assistance sought 
by the Government of West Benga·l 
has been rej ected? 

THE MINISTER OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION (SHRI BIRENDRA SINGH 
RAO): Sir, you would agree that 
loss on account of such natural disas-
ters cannot be fully compensated. The 
Central Teams that visited the States 
made recommendations on assessment 
of variuus factors and taking in view 
the overall need fOr Central help in 
all the 11 States affected by drought 
and in my opinion the West Bengal 
Government got the maximum help 
compared to any oth-cr state on ac-
count \)f drought. As I have stated 
earlier in this House, the ceiling fixed 
for We3t Bengal was Rs. 13 crores 
which ~an be compared to a large 
State like U.P. U.P. only got Rs. 10 
crores. So there should be no griev-
ance on that account. 

SHRI PIUS TIRKEY: May I ask 
the hone Minister, out of the total 
allocation of 70.000 metric tonnes of 
foodgrains under the normal food-for-
work pl'ogramme and a special alloca-
tion of 24,500 metric tonnes, hoW' 
much llctually is received by the 
Government of West Bengal up to this 
date ineluding 6,700 metric tonnes of 
foodgrains allotted for nutrition pro-
gramm~? 

SHRI BIRENDRA SINGH RAD: 
The erltire quantity of foodgrains 
allotted for food-for-W'Ork programme 
has been placed at the disposal of the 
West Bengal Government and So far 
as my information goes. they have 
utilised the entire quantity according 
to them, but we have received certi-
ficates of utilisation only In respect of 
50 per cent of the allocation as I have 
stated. 

SHRI SANJAY GANDHI: Is it a 
fact that there were a large number 
of complaints that the West Bengal 

Government had diverted the money 
provided for drought relief and famine 
relief to the CPI (M) party card-
holders? 

SHRI R. V. SWAMINATHAN: Sir, 
it is true that we have also received 
some complaints regarding what the 
hon. Member has mentioned. 

(Interruptions) , 

SHRI BIRENDRA SINGH RAO: 
Sir, it is a fact that several complaints 
were received about mis-utilisation of 
the quantity of foodgrains supplied 
to the State under the food-for-work 
programme. We sent a team for hold-
ing inquiries into those complaints 
and it has cOme out during the course 
of inquiry that party workers in 
villages were paid to look after the 
work in the Panchayats out of the 
amounts obtined fur the food-far-work 
programme and also this assistance 
was utilised, as I have stated earlier 
in reply to a question On the Call 
Attention motion, to repair private 
land-owners' tankg. Even sand was 
removed 110m the fields of private 
land-owners out of this grant only to 
help certain individuals. The report 
is being processed. 

Anoqicr very serious irregularity 
committed by the West Bengal Gov-
ernment is that they have failed to 
c'Onstitute committees for looking after 
the Food for Work Programme ac-
cording to the guidelines laid down. 
They are reluctant to associ.ate even 
legislators belonging to partIes other 
than the ruling party. We are look-
ing into these complaints, and we 
~hall soon decide, if the West Bengal 
Government refuses to accept the 
guidelines laid dOWn by the Centre, 
what should be the policy Of the 
Centre. 

SHRI SAMAR MUKHERJEE-rose. 

MR. SPEAKER: Nothing should 
go on record without my permission. 

SHRI SAMAR MUKHERJEE:·-

-----------------------------
--Not recorded. 
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SHRI NARAYAN CHOUBEY: The 
hon. Minister has given reply to a 
very ••• question from a very big 
man ..... (Interruptions). 

AN !}fON. MEMBER: It should be 
expunged. 

MR SPEAKER: The expression is 
unpariiamentary. You can put a 
question, not make an insinuation. 

SHRI NARAYAN CHOUBEY: Let 
me put a question. (Interruption). 

f MR. SPEAKER: You can come out 
with a very constructive supplemen-
tary. That is what I want. 

SHRI NARAYAN CHOUBEY: He 
has stated that the Food for Work 
Progran1me was used even to repair 
private tanks and for removing sand 
from the fields of private land owners. 
As you know, there were heavy floods 
in West Bengal in 1978 and entire 
districts wtere devastated. Sand cover-
ed lakhs and lakhs 'Of acres of land, 
and sand and flood do not follow the 
directives of the Central Government. 
In a devastating situation like that, 
when lakhs and takhs of acres of land 
are covered bv sand is it wrong on 
the part of the state Government to 
remove the sand, so that food can be 
produced? 

PROOF. K. K. TEWARY: He is irl 
the habit of making such remarks. 
He must apologise for that. 

SHRt BIRENDRA SINGffi' RAO: 
Removal of sand from private owners' 
fields may be necessary in view of the 
State Government's pOlicy of 
helping the farmers, but the Food for 
Work Programme does not entitle the 
State Government to go against the 
guidelines laid down, and this wal 
contrary to the instructions given by 
the Central Government for utilisa-
tion of the FOOd for Work assistance. 

SHRr PIUS TIRKEY: The State 
Trading Corporation is adding to the 
trouble because of slow supply of 

essential commodities like sugar, edi .. 
ble oils etc. May· I know :from the 
hone Minister what steps have been 
taken to streamline the public distri-
bution system in the modified ration 
shops in West Bengal? 

SHRI BIRENDRA SINGH RAO: 
The qu.stion relates to th,.! Depart-
ment of Civil Supplies and so, the 
hon. Member may put a separate 
question. 

SHRI. M. RAM GOPAL REOOY: 
The Minister has categorically stated 
that the funds or the foodgrains sup-
plied to the Government of West 
Bengal had been misused. I would 
like to know, what method the Minis-
ter is going to adopt to recover the 
money from the Government of West 
Bengal. 

MR. SPEAKER: Next Question. 

Lack 01 Food,raiDQ lor Food-fer-
work procraDlm. in We8t Banaa! 

*109. SHRI NARAYAN CHOUBEY: 
Will the Minister of RURAL RECON-
STRUCTION be pleased to state: 

(a) whether the Food-for-Wolk 
Programme in West Bengal has been 
suffering becaUse of lack of adequate 
supply of foodgrains from the Centre; 
and 

(b) if so, this measures taken to 
release the requested quota of food .. 
grains for the programme? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE 
(SHRI R. V. SWAMINATHAN): (a) 
and (b). No, Sir. A total quantity 
of about 2.45 lakh MT. of food grains 
was available with Government of 
West Bengal during the year 1979-80. 
Out of this, the State Government 
have reported utilisation so far of 
1.23 lakh MT. only. As such, the 
State Government have a substantial 
quantity of foodgrains with them. --_.- ~ .. _-

• • -Expunged as ordered by the Chair. 
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In addition, a further quantity of 
20,060 MT of foocigrains has been re-
l~ased to the State Government dur-
ing 1980-81. 

SHRI NARAYAN CHOUBEY: The 
hQn. Minister 4as stated that 2.45 
lakh MT 01 foodgrains have been 
given to West Bengal Government. 
out of which, only for 1.23 h:lkh MT, 
the utilisation certificate has been 
received. Only in his reply to the 
previous Question, the Minister bas 
s,tated that the State Government 
had actually made use of the 
entire thing available with it. In 
view of this, I W\;)uld like to know 
w})ether the replies given are contra-
dictory or not. Since the utilisation 
cet.ti.ficate bas been received only for 
50 per cent, is it the inference that 
the whole thing has not been used? 

SHRI R. V. SWAMINATHAN: 
The quantity of foodgl"ains that was 
available with the Government of 
West Bengal was 2.45 lakh MT and 
they have availed of 1.23 lakh MT 
out of the stock they hed. 

8HR! NARAYAN CHOUBEY: 
What is the actUal quantity used by 
them? I am not asking about the 
quantity for which the utiliS'ation 
certificate has been given. I would 
like to kn'Jw whether in the case of 
other State Governments also, the 
Central Government behaves in the 
same fashion. Do you demand utili-
sation certifiC'ate from them and is it 
the practice that only after getting 
that, you give the grants? 

THE MINISTER OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION (SHRI BIRENDRA SINGH 
RAO): As I have already stated, our 
practice is, we only calculate the 
quantity Qf foodgrains utilised on the 
basis of util~sation certificate received 
fro:pl the States and that is only to 
the extent of 50 per cent sO far in the 
c~e of West Bengal, out of 2.45 lakh 
MT. When 1 visited West Bengal, I 
was told by the West Bengal Govern-
ment Officers that they had exhausted 

all t11eir food,rflins. This was theJr 
statement. 'rb.ey a~ Rid that the 
food for work prpgramme had come 
to a stand still. There was a serious 
dro~ght in some of the dis.tdcts and 
On humanitarian grounds, they ~sked 
the Centre to release S\)me more food-
grains and on this request of theirs, 
a further quantity of 20,000 MT was 
re~~ as a special case, in spite of 
the fact that this is not in accordance 
with our pr$ctjce that we follow in 
respect of other State.s. So far as we 
know, only 50 per cent bad been 
utilised since the utilisaion certificate , 
has been received only for that. We 
shall release further quantity of food-
grains so that the work in West 
~engal continues. 

SHRI SAMAR MUKHERJEE: I 
would 1ike to clarify one thing. He 
has stQted ... 

MR SPEh,KER: You can put only 
a supplementary question. There is 
no question of clarification. 

SHRI SAMAR MUKHERJEE: Out 
of the allotment of 2.45 lakh MT, we 
had obtained only 1.64 lakh tonnes. 
Out of this, for 1.35 lakh MT, they 
htave gIven utilisation certificate. 

MR. SPEAKER: Mr. Mukherjee, 
you can only a~k a question. 

( In terruptions) 

MR. SPEAKER: I have to point 
o\1t to you that you (!an Qnly ask 
Question. You c;:annot e:xplain. YQU 
ask a straight question. 

SHRI SAMAR MUKH~RJEE: The 
St'ate Government has got actually 
only 1.64 lakh MT. They have given 
utili~ation ~eport fOr more tnan BO per 
cent of this quautity. 

NR. SPMKER: Wh$t is the 
supplementary? 

'SHRI SAMAR MUKHERJEE: My 
supplementary is, the Minister stated 
that they have given '8n account of 
less ~han 50 per cent of the stock 
allotted to them .... 
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MR. SPEAKER: SO what is your , 
qu.est.i.o.n ? 

SHRI SAMAR MUKHERJEE: My 
question is, whatever quentity they 
have re,ceived, they have submitted 
utilisation certificate to the extent of 
more than 80 per cent Qnd they are, 
accordingly, entitled to get 'foodgrains 
~ that extent. Whether it is correct 
Or not? 

MR. SPEAKER: He has already 
answered that. Mr. Sanjay Gandhi. 

SHRI NARAYAN CHOUBEY: I 
am entitled to two supplementaries. 
1 have put only one. 

MR. SPEAKER: I will give you 
another chance later. 

$HRI SANJAY GANDHI: In view 
of the known corruption and misuse 
by the CPM Government in the use 
of roodgrains fOr the ~~food for work" 
programme, will the Central Govern-
ment take any steps to see that fur-
ther corruption and misuse does not 
take place? 

SHRI JYOTIRMOY BOSU: It is 
an insinuation. (Interruption). 

SHRI SANJAY GANDHI· It is 
not at all an insinuation. . 

SHRI BIRENDRA SINGH RAO: I 
have, stated the irregularities that 
have been detected. The Central 
Government's effort in the first in-
si'ance, is t . .) persuade the State Go-
Vlernment of West Bengal to see 
reason anti then W~ shall decide. If 
they still continue, with mal-practice, 
then we shall have to decide on some 
other action. 

SHItI NARAYAN CHOUBEY· My 
pi~~inted question to the' hon. 
MInIster is this. He has stated that 
2.45 l'akh 'tonnes of foodgl'ains have 
'been allotted. What is the actual 
amount 4f foodgrains that has reach-
ed the hands 01. the State Government 
01 'West BeagaI out of 2.45 lakh 
tODll1eS? 

SRRI BIKENDRA SINGH RAO: 
The total quantity of foodgrains re-
leased for "fOOd for work" programme 
is placed at the disposal of the State 
Government. They could draw on it 
any time they like. There is eno-ugh 
straek of foodgrains in West &!ngal. 
TherefGre, there could not be any 
difficulty of non-supply of foodgrains 
on this account. It is presumed, 
therefore, that all the quantity has 
been drawn from it. 

SHRI SATYASADHAN CHAKRA-
BORTY: Though I am not pl""voked 
by Mr. Sanjay Gandhi because he 
speaks as a part of party propaganda , 
I want to ask the hon. Minister 
pOintedly as to why he was stating 
something about West Bengal, parti-
cularly, about the misuse of funds 
and all that? Before telling ell these 
things, is it not expected of the hon. 
Minister that he should first get these 
things substantiated and then only 
say all that? Does it not otherwise 
become a part of party propaganda? 

MR. SPEAKER: It is disallowed 
because the hon. Minister was telling 
from the findings of the inquiry. 

SHRI JYOTIRMOY BOSU: Will 
the hon. Minister kindly give a spe-
cific reply to my pointed question as 
to what was the amount of foodgrains 
that was allotted, what was the 
amount of foodgrains that was 
actually received by the State Go-
vernment of West Ben~al ~nd how 
much of it has been acrounted for so 
mr. 

SHRI B1RENDRA SINGH RAO: It 
has already been stated repeatedly 
that 2.45 ]akh tonnes were released 
for "food for work" programme and 
this entire quantity is at the disposral 
of the State Government. 

SHRI JYOTIRMOY BOSU: How 
much actually received is the ques-
tion. 

BHRI BIRENDRA SINGH RAO: 
Became there is e~UJh i·.)odgrains 
stock in the Staie .... 



39 Orat Answers JUNE 16, 1980 Oral Answers 40 
SHRI JYOTIRMOY BOSU: He is 

evading. How much actually received 
by the State Government of West 
~englQl? 

SHRI BIRENDRA SINGH RAO: 
As stated by the West Bengal Govern-
ment itself, the entire quantity of 
food grains has been taken by the 
State Government and even where 
there is no food stock with the Fe! 
we have allowed. (Int~rruptions). 

SHRr JYOTlRMOY BOSU: One 
question was how much ... 

MR. SPEAKER: No, he has already 
replied. You can put another Ques-
tion.. 

SHRI JYOTIRMOY BOSU: I will 
do that. 

SHRI KRISHNA CHANDRA HAL-
DER: First of all, before putting my 
question, I want to point out that he 
cannot say, 'Malpractice' of the West 
Bengal Government because the find-
ing has not yet come to the Central 
Government. You know that at the 
time of the severe flood and at the 
time of this Year's severe drought, 
not a single persun has died in West 
Bengal. It is kn'own to the country 
and to everyone that at the time of 
the ftooa. 

MR. KRISHNA: No, no, you are rot 
putting any questiun. PleaSe put 
your question. 

SHRI KRISHNA CHANDRA HAL-
DER: I am putting the que:5tion. Is 
it not a fact that, in spite of the 
meagre quantity of food supplied to 
the State Government, the State Go-
vernment efficiently fought the severe 
drought in West Bengal and so t'Pe 
questicn of 'malpract Lee' in Wes t 
Bengal does not arise? 

MR. SPEAKER: I.t is not a ques-
tion. 

PROF. K. K. TEW ARY: Is it not a 
fact that vast tracts of land belong-
ing to some CPM leaders have been 
reclaimecl with the wheat provided 
by the Central Government to the 
West Bengal Government? 

SHItI BIRENDRA SINGH BAO: 1 
would not be able to go into the spe-
cific complaints. This is generally 
the report of the Team that visited 
West Bengal for enquiry. and I men-
tioned a few facts. It the Hon. Mem-
bers resent the words 'malpractices' 
and 'irregularities' -in my opinion 
these could be the only words to be 
used where there is breach of the 
condi tions laid down for a particular 
programme-and if there is any sat-
ter word, they can suggest, r do not 
mind substituting it. (InteTrt'.tp-
tions) • 

SHRI. BHAGWAT JHA AZAD: 
May 1, know why in spite of the fact 
that 2.45 lakhs tons was placed at the 
disposal of the State Government and 
it was left to their sweet will when ,-
to draw upon it for the Wl>rk, that 
Government did not draw it and uti-
lise the scheme and allowed the Food 
For Work programme to suffer? Did 
the Central Government find out 
what are the reasons? Is it because of 
administrative reasons or other rea-
sons? 

MR. SPEAKER: He has already 
replied. 

SHRI BHAGWAT JHA AZAD: I 
want an answer to my question. 

MR SPEAKER: He has already 
done it, I think. 

SHRI BHAGWAT JlHA AZAD: No, 
he has not. 

SHRI BI,RENDRA SINGH RAO: I 
have stated already that the entire 
quantity is presumed to have been 
withdrawn by the West Bengal Gov-
ernment and jt is supposed to be with 
them. They have utilised it, as they 
say, but we have not received the 
utilisation certificate. (Interruptions). 

SHRI BIJU PATNAIK: Is the Hon. 
Minister aware that in the Ministry 
of Food and Agriculture, which / 
makes the a110tment to the States and . 
to FeI. the normal delay in delivery 
spreads over three nronths and that, 
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between the allotment and release 
order given to the Fe! and the rail-
way movement or truck movement, 
the disastrous difference of time ; s 
nearly two to three months? Is the 
Minister aware of this fact? 

SHRI BIRENDRA SINGH RAO': 
The han. Member probably could not 
follow me. As SOOn as the release 
order .. 

SHRI BIJU PATNAIK: I have fol-
lowed clearly. Please answer my ques_ 
tion. 

SHRI BIRENDRA SINGH RAO: 
There is no relation between release 
of foodgrains meant tor the Food-For-
Work Programme and the movement 
of foodgrains to a State. As soon as 
a quantity is released for this Prog-
ramme, the State Government can 
immediately go to any FCl godown 
and get the quantity released on their 
orders, district-wise. Even it there 
is no stock with the Fel, if the State 
Government has some stock with it 
they can utilise that stock also fo; 
this Programme and then it is rep-
lenished. 

MR. SPEAKER: N ext Question. 

SHRI BIJU PATNAIK: The Minis-
ter has not answered my question. 

MR. SPEAKER: Next Question. Mr. 
Ram Gapal Reddy. 

SHRI BIJU PATNAIK: The Minis-
t~l' must not be under mis-conc~p­
hOn of facts. When there is a heavy 
drought and famine condition in a 
~tnte Or a fiocd condition in a State 
llke West Bengal or Orissa. 

MR. SPEAKER: Please sit dow.:!. 
I have gone to the next Question. 

SHRI BIJU PATNAIK· It is very 
Unfair, . 

YR. SPEAKER: Not at all. 

Complaints abOut misuae of S.T.D. 
Facility 

7:110. SHRI M. RAM GOPAL 
REDDY: Will the Minister of COM-
lVIUNICA TIONS be pleased to state; 

(a) whether a large number of 
complaints have been received by 
P.&T. Department from telephone 
subscribers regarding misuse of STD 
dialling facility by unscrupulous per-
sons; and 

(b) if so, what steps Government 
propose to take in this reiard? 

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMUNICA-
TIONS (SHRI KARTIK ORAON) : 
(a) Yes, Sir. Complaints of this nature 
have heen received. In many cases 
investif5ations showed that there was 
no spurt in the meter reading and no 
unauthorised connection was detected. 
In n few cases u naut horised connec-
tions were detected and action initiated 
against the persons found involved in 
the foul practice. 

(b) (i) Action to amend the Indian 
Telegraph Act, to make unauthorised 
diversion of line a major offence, is 
in progress. 

(ii) Vigilance Squads have been 
formed in Calcutta, Bombay, Madras 
and Delhi Telephone Districts to make 

. surprise checks for detecting any mis-
use. 

(iii) Ch~rge analysers are being 
imported to detect such cases more 
easily. 

SHRI M. RAM GOPAL REDDY: 
Sir some unauthorised connections , 
were detected. I want to kn(t~ what 
specific steps have been taken by the 
Government, 
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THE MINISTER or COMMUNICA. 
TIONS (SH.JtI C. M. STEPHEN): The 
specific steps have been broadly stated. 
We have got a Vigilance Squad which 
immediately goes into it. I cannot 
give the exact number of complaints 
that have been registered. The infor-
mation is being gathered. For ex-
ample, I could say, in Delhi, from 
1-10-1979 to 31-3-1980 .... 

SHRI JYOTIRMOY BOSU: 21 
days' noiwe was not enough for the 
Minister to collect the information. Is 
it how this H'ause is treated, Sir? 

SHRI C. M. STEPHEN: I have not 
been asked to collect the information. 
I have only incidentally stated. For 
instance in nelhi from 1-10-1979 to 
31-3-1980, there ~ere 55 complaints. 
All the complaints were investigated 
and it was detected in three com-
plaints that there were mis-connec-
tions. In the case of one, the employee 
was identified and he was suspended. 
In the second the investigation went 
On and the re;ponsibility could not be 
fixed; five or six persQns are involved; 
further investigation is proceeding. In 
the third case investigation is under 
W::lY. Any tim'e a complaint is receiv-
ed immediately investigations start. 
W ~ have got a Vigilance Squad that 
goes into it. There are different as-
pects to a case. The 'whole thing is 
analysed and we try! as best as we 
can to identify the responsible per-, 
son!!!. 

SHRI M. RAM GOPAL REDDY: 
It has been stated that 'charge ana .. 
lysers are being imported to detect 
such cases mOre easily'. How much 
time will be needed for the import? 

SHRI C. M. STEPHEN: For import, 
certain stages have to be gone into. 
We have come to the final stage; a 
letter of credit has been opened and 
we are likely to get it; I cannot say ex-
actly by what time; but We are in the 
final stage. 

WRITTEN ANSWERS TO QUES ... 
TIONS 

111fIW~ '1'M .. wr '"' "'" 15i vm-n 

*104. '" ~ ~: CRT 1\ 

~t 11ft IIN1W ~ 1ft ~ lli1 ~ 
~~: 

(Gfi) crtrr ~ rrc:nT( if cftif cfi qT'ft 
Clfft ~ ~ ~ ~ ~ rcr~i'6jq;< 

~ ~ ~ 'Jf'" ~ ij,"i~dl " 
~~~~~ftRr (; 
~ 

(~) ~ {t, ~ '~IJf<'d 1f ~ 
~ ~ m-ctmr ~ ~ ~ c6;;;'M 
~ ~ q1:r ~ q;1 ~ fq)~ ~ 
~~? 

~ 11ft ammr '"" (.-it Sf1rmT 
~ W51): (eff) ~, {t, 

(~) tfc1fl t\t4 <OJ mrr tfC1l wn: ~ (I 

~~ ij (lfil < ~ 3{';fij'R, 41 ~ (I a tfi 
,I) ,:)" 

~ ~;f- 6981ltcf ~ ~ ~ ~ 
f\t;rlf- q1r ~ q-f(f q)T ~~ ~ 

CI 

artfr~ (, ~ qi 'fT1f am: ~ 
1ftctf Cfft ~ ~ ~ ( :--

.-----
~ qn ;n1f ~ tttcrl efft ~ 
-------- --- ---

1 . cj:q ~@[(1 243 
2· ~~ 233 
3. it '11'E1 CflO61 37 
4. ifiIIU 38 
5· ~q<tlifl< 27 
6. (IGtCflR; 40 
7. ~~ 36 
8· ~ 14ft·, ( 30 
9· ~ 4 

10· Wtr 10 
- --_ 

~ 698 

'U\W1 ij (If)1 ( ;f 'ftt ~ ~, ~ 
~ ?:fiT ~ ~, qr.ft- efi ~ 1If1: 
~ ?fi ~ _ ~ ~ ant!iT 1fif 
~ SI'IICilifll~ C!fiit{~*' ~ ~I 



Written Answers JYAISTHA 26, 1902 (SAKA) Written A1,.swers 46 

prodaetloa ., Pu .... 

*106. SHRI AMARSINH V. RATHA-
W A: Will the Minister of AGRICUlr 
Tt.mtE be pleased to lay a statement 
showing: 

(a) the production of pulses in the 
country during the years 1977-78. 
1978-79 and 1979-80; and 

(b) the measures taken for in-
creasing the production ot pulses to 
meet the increaling demand of the 
country? 

THE MINISTER OF AGRICULTUREI 
& RURAL RECONSTRUCTION: 
(SHRI BIRENDRA SINGH RAO): 
(a) The production of pulses in the 
country during 1977-78 and 1978-79 is 
iiven below:-

YeaT 

1977-78 
1978-79 

Production in 
million tonnes 

11.97 
12.17 

The estimates of pulses production 
for the year 1979-80 have not yet been 
finalised. 

(b) The principal measures for in-
creasing the production of pulses are 
ii yen below:-

(i) Under a CentrallY sponsored 
scheme, an intensive programme for 
development of pulses is under im-
plementation in 56 districts which 

I 

account for nearly two-third area 
under pulse crop in the country. 
Among other things this scheme 
aims at demonstratio~s on farmer's 
fields; provision of training for far-
mets and extension workers; pro-
duction of Rhizobium culture. stren-
gthening of the seed production ar-

I.ranlements; and expansion of plant 
protection measures; 

(ll) ~n addition, States are under-
takitlr pUlse deVelopMent pro,rlm-
mea trom theil' own funds; and 

(iii) The cultivation of summer 
moong atter the harvest of wheat 
has been popularised by organising 
special campaigns in Northern states 
and rabi n1oong/urd in rice fallows 
in Eastern and Southern States. 

Assistance for DrlDldnr Water In 
Rajasthan 

*111. SHRI MANPHOOL SINGH 
CHAUDHARY: Will the Minister 01 
WORKS AND H'OUSING be pleased 
to state: 

(a) whether it is a fact that the 
Centre have agreed to pay full cost 
for the drinking water arrangements 
in the drought hit areas of Rajasthan; 

(b) if so, the details thereof; and 

(c) the details ot the region where 
this work would be undertaken? 

THE MINISTER OF WORKS AND . 
HOUSING (SHRI P. C. SETHI): (a) 
No, Sir. 

(b) and (c). Do not arise. 
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Amount speat by UNICEF in Welfare 8' Iadian Cll11c1ren 

*113. SHR! p. M. SAYEED: 
SHRI M. V. CHANDRA SHE· 

KHARA MURTHY: 

Will the Minister of SOCIAL WEL-
FARE be pleased to state: 

(a) whether it is a fact that UNICEF 
has decided to spend about Rs. 40 
crore~ in India for the welfare of In-
dian children durini this year; 

(b) if so, the pl'Oerammes on which 
this amount is proposed to be spent; 
and 

(c) whEther Government have pre-
plred any pla:! in this regard? 

THE MINISTER OF EDUCATION 
& HEALTH AND SOCIAL WEL-
FARE (SH'lRI B. SHANKARA:>iAND): 
(a) The estimate of UNICEF assistance 
for programmes in India for 1980 are 
as follows:-

rru~ ammt" Funds from 

UNICEF'... geT.rna 1 1 (,'S(ltll C~!i1 

Total 

(m Hi n) 

$ 3 1 .480 

S 4· 766 

Lequ:valent to about Rs. 30 "rOles. 

(b) The progralnmes of child deve-
lopment assisted by UNICEF are:-

(1) Developmental and Supportive 
Activities; 

(2) In tegra ted Child Developmen t 
St!rvices and Sppcial Nutri-
tion Programme; 

(3) Food and Villa,e Technology; 

(4) Health and Family Welfare; 

(5) W dter and Environmental 
Sl.nitation: 

(6) F dmary Education Reforms; 

(7) Higher Education in Food and 
Nutrition; 

(8) National Institute of Publlc 
Cooperation and Child Deve-
lopment; 

(H) Urban Development (provision 
of social inputs); 

(10) Area DeveloRment (provision 
of b'.:>cial inputs); 

(11) Flood Relief and Rehabilita-
tion. 

(C) Provi.sion of UNICEF assistance 
is governed by the Master Plan of 
Operations 1974-78 jOintly executed 
by UNICEF and the Government ot 
I~c1ia. This l\1clster Plan of O_z:-era-
tions has been extended by a Adden-
dum to cover the period upto 31st 
Decemb2I', 1980. A new Master Plan 
of Opc:ratjons f'.:>r the trienium 1931-
83 is under preparation in consulta-
tion with concerned Ministries and 
UNICEE'. 

National Policy on Libraries 

·114. SHRI HANNAN MOLLAH: 
SHRI SATYA GOPAL 

MISRA: 

\V';11 the Minister of EDUCATION 
be pleased to state: 

(a) whether Government are aware 
that there is no National Policy on 
liberaries in the country; 

(b) whether Government have re-
ceived any propo3a1 to formulate a 
national policy 0:1 librarie~; 

(c) whether Government propose 
to appoint a Commission to advise 
Government on the issue; 

( d ) whether Government Pl'opose to 
enact necessary laws in this reiard and 
enforce the laws which are already 
existing; and 

(e) if so, the details thereof? 

THE MI.NISTER OF EDUCA TlON 
& HEALTH AND SOCIAL WEL-
FARE (SHRI B. SHANKARANAND): 
(8) Yes. sir, 
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(b) to (d). No, Sir. 

(e) Does not arise. 

Teleplloa. Liak between J.)lItrlct 
.T.WDS aDd State Capital III Gujarat 

-l(·U5. sHRI D. p. JADEJA: Will 
t he Minister of COMMUNICATION 
be pleased to state: 

(Q) whether all the district towns in 
Guj arat have been linked with the 
State Capital with telephone services; 
and 

(b) if not, the names of twons which 
are yet to be linked with this faci-
lity? 

TqE MINISTER OF COMMUNICA-
TIONS (SHRt C. M. STEPHEN) : 
(a) Yes, Sir. 

(b) Question does not arise. 

ImPOrt of Selar pum]MI 

-116. SHRI G. Y. KRISHNAN: Will 
the Minister of R.URAL RECONS-
TRUCTION be pleased to state: 

(a) whether his Ministry ha~ a{l .. 
proached the Finance Ministry for the 
import of solar pumps from a com-
pany abroad without paying custom, 
duty; and 

. (b) whether any recommendations 
have also been made by the Depart-
ment of Science and Technology for 
testini and field trials? 

THE MINISTER OF AGRICULTURE 
AND RURAL RECONSTRUCTION 
(SHRI BIRENDRA SINGH RAO): 
(a) NQ, Sir. This Ministry has not 
approached the Finance Ministry for 
import of solar pumps from a com-
pany abroad without paying customs 
duty. However, this Ministry recom-
mended to the Finance MinIstry a 
proposal from M/ ,. Indian Detonators 
Llmited, (lOt.) Chemicals Ltd. for . , ' 
unportillg the components ot 100 solar 

pumps without payment of custom. 
duty. 

(b) No, Sir. Testing and field trials 
of solar pumps had been undertaken 
mainly by the Indian Agricultural Re-
search Institute (IAR!). However, De· 
partment of SCience & Technology has 
been fully associated with the formu· 
lation of a project on solar pumps and 
that Department is represented in the 
Working Group' set up by the Minis-
try for this purpose. 

Damage b.> Crop due to Floods Cyclo-
ne in Gujarat 

*117. SHRI AHMED M. PATEL: Will 
the Minister of AGRICULTURE be 
pleased to lay a statement showing. 

(a) the extent of damage done to 
the crops due to floods, cyclone and 
other natural calamities during the 
years 1978 and 1979 in various parts 
of the Gujarat State; 

(b) whether the central Study 
Team has made certain recommenda-
tions; and 

( c) if so, the details thereof an. 
the mbBidy aiven by the Centre? 

THE MINISTER OF AGRICULTURE 
& RURAL RECONSTRUCTION (SHRI 
BIRENDRA SINGH RAO): (a) 1978: 
The state Government reported that 
there were very heavy rains and Boods 
in August, 1978 in certain parts of the 
State, affecting abeut 2.55 lakh hat of 
cropped area. 

1979: On account of floods in August 
1979, 4.75 lakh ha, cropped area \\'as 
r~ported to have been affected. 

(b) and (c). 1978: No Central Team 
visited the State during 1978 floods. 

1979: On the basis of the ::teport of 
the Central Team and the recomlnldnda-
tions of tlbe High Level Committee on 
Relief thereon the Government of 
India approved a ceiling of expenditure 
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of Ri. 5060.28 lakhs for purpose of Cen-
ttl! assistance. Out of this amount 
Rs. 473.00 lakhs account for suosid1 to 
small and marginal farmers, small 
ftthennen, artisans and small traders 
and for repair /recGnstruction of huts/ 
houses damaged partially/lully. Th~ 

detailed break up of the ceiHna ot ex-
penditure is as follows:.-

Item of t"xpendi ture (Ra. in 
Lakhs) 

A. Relit! 

J. Setti IlfJ up Relit"f camps and 
r rovision of foodt clothing t'te. 
far pt'rlons evacuatf"d 

2. Clt-aring mud/debris t"tr. 

3. Gratuitous Rt'Jief 

4. Distribution ofmf"dicinrs 

5. Emerrreney water supply m~· 
sure! in Morvi town 

B. Rf!habilillltion 

I. Subsidy to amall and marigna} 
farmers @IlS% and 331% of the 
cost for \Wlls/pum~ts and agri-
cultural implf"mt"nts. 

2. Subsidy to small and marainal 
farmers at 50% of the cost for soil 

147. 00 

257.00 

125.00 

19·74 

20.00 

568.7-4 

4-0 .00 

conservation tote. 150.00 

3. Subsidy for purchase of anima I, 
to small and marJinal farmers. 
(including maldharll) @25 %and 
33. % of th~ cost re5'pectively. 100 .00 

f-. Subs.'dy on the F F. D. A. to 
mall fiahermen (r their co-

(peratives for replacrments of 
boa ta, nets eyc. J 5.00 

5. SuDlW¥ fw repair/oonsttuction 
of hwl/hoQleS in areas other 
than Morvi town @R.!. 200 for 
fully damaged hoult'/hut and 
Rs. loe/· for partially dam .... 
red hUt/houte. ~ 154 . 00 

6. Subei&y to artisans and amall 
traders @Rs. 108/- as grant for 
rer8btslldftt of tool. ana RI. 
J!JIJ. _"'o.tl for purdiase of 
raw matieriu.. 14-.00 

---- -----
Item (f expenditxre 

,. AellWsitiQlll~'" develOJ:k*ent 
of hoy. lites in affected villap 
j n areas other than Morvi Town 

8. Assistance @ Rt. '200/. per acre 
for dailting of talt weill/pens 
to non.liceIlS('d &alts world below 
10 acrr.l as well as repairs to 
or assistance for repair of em· 
banbtlents~ road. in th(" aalt 
works M'eal. 

9. Rehabilitation of colony for 
- flood affectt"d destitut('8. . 

10. ~cnopment of ho'llSe lites, 
('~ation of infraMructurft radIi-
tit"S and lervices, srrd mont'y 
for mobilisation of institution 
financ.e and subsidy on interMit 
on loans for reconstruction of 
houses destroyed damag~d by 

(RI. in 
Lakh.) 

25. 00 

55. 00 

fl ~(d< MOIvi-Malia arf'tI 700.00 

-._....--
1268.00 

C. Repairs/ReatoratlOn of Damaif'd 
public proptJr1irs 3223. 5-4-

---t __ 

Grand total of A + B + C 5060.28 

s .... t. P"~ elm.'or Blmaehal 
Pradesh in Simla 

*119. PROF. NARAIN CHAND PARA-
SHAR: Will the Minister of ~OM­

MUNICATIONS be pleased to ~tate! 

(a) whether the Himachal Prade.h 
Government have offered to provide 
accoJllln<Miation to the proJ)OS4d aepa-
rate, P & T Circles for Himachal Pra-
desh in Simla within a fortniJht of 
the sanction ot thele circles by the 
Government of India; 

(b) if 10, the action taken by Go1'-
ernment with re.ard to this oller; .nd 

(c) the likely date of the sanetion 
of th. Cltel_? 
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THE MIN_ER OF CClMMtJNICA-
TIONS (SHa! C. M. SiEPlH:.N~; ~a) 
Yes, Sir. 

(b) and (c). The Himachal Pradesh 
Government have .offered !Jlajithia 
House in Si1n16 which has a t!)'tal ac-
('cmmodation of 16.'900 sq. ft. but this 
lS short of the minimum requireil1ent 
of 26,000 sq. ft. Further, the Bt8t~ Go'V ~ 
emment have not offered allY staff 
quarters. The Chief Minister, lIima-
C lal Pradesh has been requested to 
provide 26,000 sct. ft. of officE:' accom-
modation and at least 70 staff quar 
ters for the proposed P&T eire' lee. 
His reply is awaited. 

(~) Gff{T ~ n ~ fq; ~ fC4df)H1 
~ ;f lllRT tm: ~ <fiT # .. 3l1\3iC 
~- ~ \ *,i'f~ij ~ ~ t«F (ij"'IT ~ 
~~,f~l~r ~ ~ (; 

(ti) ~~ ~, ~ ~ ~ ~ ~ 
~,~Cfii~q;r ~(~ ~ 
~~Q~~; 

(If) ~ ~ ~ cfi ~ ~ 
~~~ arRf q'ifff~4fj ~ ifft ~. 
~~ em ~ (.; 

('1') ~-~ ~,1'T ~ f'!l64If .... d 
~ ~1'f CfiT ~ '(; ~ 

(I') n1ftf ~ IfIn' t? 

~t-r 1ft '"""' 1f'Jft (1Jft 111M 
.. M}: (1fi) ~ fc\i6,ij ~~-
ifn:Vr ;f ~ tm: n r 68 ~ 
CfiI{1(t;,q1 1fi ~ .. ~ ~ 1f)1' ~ 
~-'f4~ ;n r.rl t. ~ ~ 
~IfN"'.' ~. ~~ ~"~ 
~ .• "tt4e~1fA: ~ 'fIfTf t· , 

(.; \'r~~~ ~ ... lAId .. 
'M"at 1!r!~lPIi~< ~ 550 lEi < ... ,05 n ,fiij a 
(M~I 

, 
(11") anft' if{t I 

('f) a'1l (1=). tIInft ~ ~ ~ 
~~ ~ 04"1['#4,.;rtr ~ ~ 
~·w~~~~~~f 

FisaUOD of SlIPI' Cluota tOt 8ta1H Qa 
P.uIatl_ basis 

·121. SHRI SOMNATJ{ CHATTER-
JEE: Will the Minister of AGRICUL-
TURE be pleased to state: 

(a) the criteria for distrmutiolt of 
foodgrains to the States; 

(b) whether Government are consi-
dering for fixation of the supr quota 
for the States on a pro-rata popula-
tion basis as demanded. by West 
Bengal Government; and 

(c) if not, the reasons therefor? 

THE MINISTER OF AGRICULTURE 
& RURAL RECONSTRUCTION (SHRI 
BIRENDRA SINGH RAO): (a) The 
allotment of foodgrains to "'lariol1s 
State Governments from the Central 
Pool for issue through Public Dis~ribu­
tion System are .made on a month to 
month basis taking into, account the 
relative needs of various States as 
indicated by the State Goverllments, 
the overall availability in the Cehtral 
Pool, market availability and othe!' rele-
vant factors. 

(b) and (c). The existing State"",vise 
allotments of levy sugar ~re on the 
basis of pro-rata population as pro-
jected for 1-4 .. 1978. It has not brell 
found possible to update the allotment 
with reference to the present popula-
tion or to inereue the per ca£)ita avail .. 
ability in view of the steep deellne in 
sugar production this season and the 
need to conserve the stocks on hand 
until the eommecceiriifit of the next 
season. 
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"t""'" .r "'" .. Wi •• '" ~ ~ 
""" "iii+l .. tI ~ 

8 1 7· eft ~ """": CflI11 ~ 
~ q ~?fft;m ~ f1fi: 

((6) ~ (~) lf" ~ 
~ ~ I c:.lli cfi ar1:ft;r f;pflft Cfi ~ If( ~ ~ 
~ f~ (l'3!qf~(1 ~ ~ ~ 
4 ~ tfft OTCff\l' ~ 6 if'!f ~ ~:l;r 
(~) q;r Gp~1(1 q;:u C61: ~ ( 
ai-n: ~ i.~ 1f ~ro ffi' (; ~ 

(_) ~ arf~~ 0;)1' ~ -f~ 
31~ tn: ~.I'1I'"d"{V1 ~ ~ 111IT (? 

~:R ~ (-ft ~. qq. ~): 
(~) 8 arr~a.n-ml ;t 6 qlf CfiT ~~;r.r 
(~) C6T~ (NT 5 arr~~ ;f 
4 ~ ctft tfm"~ ~ Cf)( ~ ,; f~r 
~r fqq(UI if ~ lnfT (I 

(\f) ~~ cr:;T ~ If ~ 
~ ~1n: ;t ~l c6 ~~I'1I",(OI 
q"'( ~ ~ ~ (I ~~I'1I""(OI 
~i ~ f;qfd, ~~i:ffl oTI ar~f7..r 

~ ~ ~ ar~rcn f~ ifVi ~ 
o.~~ ~un Cfft ~m- If {t ~ 
\ii'Rf (I 

f1i,,(Gi 

(1) ~ \if. efi. ;ft~, ~~142f) 
qrre¥i Ire ( iI'ro1, ~ -1 4 -1 -74 rt 
8-5-75 (fCfi ~ f"Ii{~I26 ~I~ ~-
14-7-75 ~ ~I 

(2) '-ft eft. cfi. ~, qfeoi1Ie:~, 
~ 1Alr ?S1C6q (-11-6-73 ~ arrtr I 

~ . 
(3) 11. (~) ~~, lf~ 

r..fCfiNiI ~, m; (IT{ ~~ 
~-14-11"72 ~ I «I 

(4) ~ tt.~. ~, ~qii'l~ 
~, 4a <ij:qli( '\'" 1973 ~ ~I 

(5) P4t am: tftf ~, ij~l(1f; ~­
f;rlr1:-~ 1972 '(f arN I 

( 6 ) J5fr IIT(. q;r. fq , (1 ~1ii Gfi 
(~f;W&f(-~(i"'( 1972 tf awr I 

( 7 ) SS!l ift" ~ ij i5R1\1I , ij «I f4 an 
f';; q"'lllfi f~HI Rt ( 1 973 ~ awr I 

(8) J5f\' tt ~~, ~~, 
,." , '-'I 

G ~iq:) I., 1 97 2 ~ awr I 
(9) ~ tt. ifto. (f'f. ~, ~~ 

~-24-1-75 ~ arrtTl 
faGf,n:-l. aq (iaft'l • om; 

~ftart ;f ~ ~tfI"r (~) ~ 
6 ~ CfiT <i61 itetil (1 '\U Cfi'( ~ (I 

2· ~llt~~. 1 ~4a-~ 
a-~I '''"If ~. 9 c6 qf1ir arf'4 Cf) If (41 ;f 
4 ~ (fiT tmqf\.r ~ ~ ~ (I 

VacatioB of GOyt. Accommodatioa by 
Ex-Members of Parliament 

819. SHRl CHANDRABHAN ATHARE 
PATIL: Will the Mlnister of WORKS 
AND HOUSING be pleased to statp: 

(a) whether it is a fact that a num-
oer of former Members of Parliament 
have not vacated the Government 
accommodation; 

(b) if sO, the total amount of arre-
ars in rent due from such former 
M.Ps. as on 1st April, 1980 indicating 
the periods for which the former M.Ps. 
have retained their houses after dis .. 
solution of the Lok Sabha or termi· 
nation of their membership in Rajya 
Sabha; 

(c) if so, steps being taken to get 
these houses vacated and recover the 
arrears; and 

(d) the number of present ¥embera 
of Parliament who are without relu-
lar Government accommodation? 

THE MINISTER OF WORKS AND 
HOUSING (SHRI P. C. SETHI): (a) 
Yes, Sir. 

(b) A statement showing tbe names 
of Ex-Members ot Parliament of 6th 
Lok Sabha who continue to t)e in OOC\1-
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pation of the Government accommoda-
t.ion allotted to them lIloiligwith the 
amount 01. arrears in rent due lrom 
them as on 1-4-UJ80 is enclosE!d: The 
names 0 ~ the Ex-Members ot Parlia-
ment of Rajya Sabha have not iJeen in-
cluded as their tenure was over only on 
the 2nd April, 1980. 

(C) In all these cases, except In thp. 
c. se of Ex-Members of Parliame~lt re-
presenting the Constituencies whE:re 
ele .... tions for the VIIth LC'k Sahh'l hav~ 
not so far been held, eviction proceed-
ings have been initiated und~r the 
Public Premises (Eviction ~f Un-
authorised Occupants) Act, 1971 to get 
the houses vacated. As regards re-
covery of arrears of rent, the ac~ount~ 
of these Members of Parliament will 

be ftnanlised after the hettses are got 
vacated and the amount, if any, fOWld 
due, will be intimated to the Lok 
Sabha Sectt. lor effecting· recovery 
from the amount payable to thes.! 
Members of Parliament. In case. Elny 
balance still remains to be rec()vered, 
action under the afore-said Act will be 
initiated for recovery of the outstand .. 
ing amount. 

(d) Allo~ment C'f accommodation t) 
the Members of Parliament is made by 
the respective House Committees of 
Parliament. The information in regard 
to the nutnber of present Members of 
Parlian1ent who are without regltiClr 
Government accommodation is bein~ 

colIE::~ted and will be laid on the 
Table of the House. 

Statement 

Defails nf E\:-,\/. Pr., Lo!.. Sabha, who have not i.lczcatei tile G I r 'lmen' AC"Qm'nodation al1d the" 
Po,ritinn Regardinr: Arrearr ?f Rent, If a'lV as o!Z I-4-8tj 

SI. N'llne' of th(" ex-MP 
No. 

2 

Residence 

3 

AmOllll t dUe" 
;1 S I I 1 1 -4-80 

4 
.,_ ..... -4-"- _ .. - __ 4 ___ .. _ ._._ .. _ .. ___ 11_ ~_ ._._ .. _ ~_ • __ .. _ .. _. _._.. .. _ ._ .. _._ • ___ ~-_. 

(Rs. 

S/Shri 

. 52 -A, 54-C, North AVf"nu(" 1. I 70 1-' 

2. Ghagwan Dasa Rathor Iso-A, North Avenue 3 •. '}04 26 

3. K. B. Dcb Bc-rman 12, Teen l\{ul'ti Lane' Nil 

.... M. M . .Joshi . 39, l\1~ena Bagh Nil 

5· Smt. Premlabhai D. Chavun. C~I/~, Humayun Road Nil 

6. P. V. Perias::my . 

7. Amrit N'-lh"lta 

8. K. L. Mahala 

9. S. R. Damani 

10. Narendra Singh . 

II. Paund11ik Hari DinYe 

. 80,82, North Avenue 

J 27-1 29, South Avenue 

144-146, South Avenue 

13, Janpath 

. 79, South Avenue 

115-1 17. South Avenue 

6,340 92 

Nil 

Remarks 

,) 

------------------------ _. -
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~ --~--,----.- ----------- ----

12. Ahmed Hussain 
13. P.N. Sinha 
I •. D. K. Jiarooah 
15. Tarun Gogoi 

16. Biren Singh Engti 

17. Ganga Singh (1..ahaul Spi t ) . 
18. Shyam Sunder Gupta 
19. Vayalar Ravi 

20. Hukam Chand Kachwai 

21. Hari L'11 Pralh1d Sinha 

22. B. S. Ram')Qwalia 

23. Krishan K~nt 

24. Bh:ot~;rath Bhanwar 

25. N. K. Sundram 
26. Fdteh Singh Rao Gaekwad. 
27. V. A. S.l},eed M)~l i. 

28. Bharat Bhu'\hau 

29. Smt. Renuka Devi lhrkataki 
(A'SSam) 

30. B. P. Ml.ndal 

31. K. Chlkkahnglah 

32 1. K. Doley (A')!)am) 

33. R. Moha'lrangan 

3f.. Ram Kishan 

-------

3 

151, South Avenue 
33, Meena Bagh 
23, Tughlak Road 
76-C, North Avenue, S. Qr. 
103 &. Garage 114-, N, Ave. 
77-B, North Avenue, S. Qr. 

· 64, North Avenue 
82, Soulh Avenue 
33, Canning Lam 
19, F erozeshah Road & 
Gar. NO.4, North Av('nue 

19, Windsor Place" 
Garage No. 16, Janpath 

Sr. Qr. 19, S )ulh Avenue 
Garage 25. SO\lth Avenue 

Sr. Qr. IO-B, Western Court 

5 

292 141 Thr ex .. MPs 
66"93 from Auam have been 
Nil I allowed to retain 

266· 34 ~t.he accommodation 
I till the election 

Nil I process in that State 
j is completed 

327' go Election not heJd. 
5,333' 25 
95'4° Bung~low vacatt'd 

on 20-3-80 but 
garagr not vacated. 

Bungalow Vacate. 
on J 2-3-80 but gar-

age not vacated. 
Flat N'1. 2'} 5 )uth 
Avenue vacated on 
12-1-80 but garage 
not vaca ted. 

Bungalow No. 10, 
Meena Bagh vacated 
on 21-5-80 but Sr. 
quarter not vacatt"d. 

Garage No. 2/90, Telegraph 4,280 64 
Lan~. 

Bungalow No.2, 
Telegraph Lane va-

21-4-F, North Avenue and 
S, Qr. 56, North Avenue 
24-Canning Lane 
7-Dupleix Lane 
23 -ACJhoka Road 

:~- 'fallUltora Road 

AB-Ig, M'iLthura Road 

21-Ja"1path 

Suite :No. 340 \Vestern 
Court Ho tel. 

S lite NO.7 & I 15 Ga.rage 
NO.5, V.P.House. 

lo-Dr. n.D.Marg. 

18-Mahadeva Road 

Nil 
Nil 

1:1,095 '92 

Nil 

cated on 7-3-80. 

764.38 Election yet to be 
held. 
Hr i \ Chairman of 
SCI ST Commis.\ion 
a.nd ca~ regarding 
regularisation of 
residence i-; under 
consideration. 

2,432.95 Accommodation 
scal~d on 2-6-80. 

I,41.7.4() Election yet to be 
held. 

3,683. 11 Bungalow vacated 
on 17-3-80 bu t 
attached Sr. Qr. and 
gare.ge not vacated. 

1 ,71 B. 77 Bungalow vaca ted 
On I 1-2-80 (AN) 
Two Sr. Qrs. not 
vacated. 

Nqte :- Nam:s of Ex--Mini~ters who have not yet vaated, not given in the statement. 
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'-ttenew and &apeotIoll of IDstltut..,.. 
IDGuJarat fer Atatt Bc1ucatloja 

Prop&DUQe 

»20 . .5HRI NAVIN RAVANI! ;Will Ult~ 
Minister of EDUCATrON be "'~tiased to 
state: 

(a) whether any review and inspec-
tion have been done in current year 
of aboJJt 112 institutions in Gujarat 
which have been allotted grants for 
adult education Programme; 

(b) if so, details of such review and 
lnspeetion and if not, bow Government 
prGpose to see whather the grants allot-
ted are utilised according to conditions 
laid down; and 

(C) how many illiterates have been 
imparted education under this scheme 
In Gujarat, centre-wise? 

THE MINISTER OF EDUCATION & 
HEALTH AND SOCIAL WELFARE 
(SHRI B SHANKARANAND): (a) to 
(c). No specific review and inspection 
have been done in the current year of 
the 112 institutions in Gujarat which 
have been sanctioned grants untler tbe 
"Scheme of Assistance to Voluntary 
Ajencies working irr- the field of Adult 
Education". However, a quick ap-
praisal of the work of 47 voluntary 
~gencies in Gujarat w)lich ~ad com-
pleted six months of their field pro-
gramme in August 1978 was c1nducted 
by the Sardar Patel Institute of F"cono-
mJc and Social Research, Abmeda bc:id. 
The total enrolment in Gujarat State 
u o~ ,~~ f ~anuary, 1980 was 3,25,227 
in 1~ ~ntres. Before grants are 
glved1:,ttlr voluntary agencies the State 
Governments are expected to SCfl.l tinlse 
indiyldual appllcations prior to for-
w~ them to the Government of 
India. Scrutiny of individual f'pplica-
tions is made by a Grants-in-air Com-
mitWtt '''p"iaUy constituted for the 
'~ by tu Goverw1lent of India. 
Q~y prqtl'fiS reports and st~te--
__ t ot 8C1lOOWlts are 81$0 received 
fl'Olp ~ agencies befO!re further re ... 
lIt_ i'." The state Gever.pmel1ts 
tbl'O~h their field ofticers are also re-

quired to oversee the implementation 
of the programme. The NAEP Review 
Committee, whicb submitted its re-
port on 13,.4-80, has made certain re-
commendations to . prevent misUB~ of 
funds. Decision in the matter will be 
t_en along with otber recomm~nda­
Hons of the CommUtee. 

-surplas T~ ad PeHI In AItIed 
·lehoels In Delhi 

821. SHRI CHITTA BASU: Will the 
Minister of EDUCATION be pleased to 
state: 

(a) the number separately of male 
and female surplus P.G.Ts., T.G.T.s 
(Science), T.G.T.s (General), ABBtt. 
Teachers, Work~Experience Teachers 
and Laboratory Assistants of aided 
schools in Delhi as on 1st June, 1980; 
and 

(b) the number of male and temale 
surplus peons of aided schools in Delhi 
as on 1st June, 19801 

THE MINISTER OF EDUCATION & 
HEALTH AND SOCIAL WELF.ARE 
(SHRI B. SHANKARANAND): (a) 
According to the information :furnish-
ed by the Delhi Administration, the 
following teachers of various cate-
gories are surplus in aided Jchools in 
Delhi as on 1 st June, 1980:-

.------.-----~ 
Categol) 

I. P.G.1. 

2. T.O.l. (Scit'nce) 

3. 1.G.T. (Gent-rat) 

4. ABtt. Teach~r 

5. Work .. Expel'irnce T('~­
cher 

(b) . Ca'-rgory 

~J1S 

Ma It' Fnnalf' 

52 22 

2 

I I 16 

Male FemaJr 

17 
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Concession to Handicapped Children 
in JlnstitutioJls 

8"22. SHRI K. MALLANNA: Will the 
Minister of EDUCATION be ple3sc.d to 
state: 

(a) whether it is a fact that Govern-
ment have issued instructions to the 
Institutions, Private, Public as well as 
Government, to give concessions in 
fee and has fixed some quota for the 
admission of the handicapped child-
ren; 

(b) if so, the details in this regard; 
and 

(c) the number of handicapped 
chlidren, age-wise rEceiving education 
in various Public Schools in Delhi? 

THE MINISTER OF EDUCATION &-
HEAL TIl A .... lD SOCIAL WELFARE 
(SHRI B. SHANKARANAND): (n) 
No, Sir. 

(b) Does oot arise. 

(c) The number of handicappt'd 
children studying in Public Schools in 
Delhi is as under:-

Narn(' of school 

I. Modern school 

Number of hand i-
cappro students 

One-Class V 

2. Air Force C mtral school Nil 

3. S'1wan Publ'c Sclvlol On(' - agcn 14 

Fiaancial Assistance to Teclulical 
Institution in Southern Rep_ 

824. SHRI OSCAR FERNANi.lES: 
Will the Minister of EDUCATION be 
pleased to state: 

(a) vt hether it is a fact that the 
Central Government have approved 
special financial assistance to benefit 
some technical institutions in the 

Southern region at the degree and 
diplom~ levels; and 

(b) if so, the details retarding the 
amounts, state-wise as well as details 
regarding the performanc~ of their 
functioning? 

THE MINISTER OF EDUCATION &. 
HEALTH AND SOCIAL WELFARE 
(SHRI B. SHANKARANAND): (8) 
Yes, Sir. 

(b) The State-wlse details of ~rant5 
released to the technical institutions in 
the Southern region during the last 
four years beginning frem 1976 ... 77 are 
given below:-

(R . in la1ch) 
Andhra P.ad sh 1)·35 

Tamilnadu B~.7° 

Karn,\tak t 32 25 
K~Jala 34· '4 

Pondicherry 3.50 

According to the information receiv-
ed about the progres of expellditul'e, 
the utilisation position has been satis-
factory only in the State ::-t TamiJ.-
nad u. The aetailed assessment of per-
formance with the grants given upder 
the Scheme has yet to be made. 

SuPply of PublicatloB to National 
Library Under Delivery of Books 

Act 

825. SHRI SAlFUDDIN '~HOU-
DHURY: Will the Minister of EDU-
CATION be pleased to state how many 
hooks were published in India during 
'The last three ye~r~ and how nlany of 
them the National Library, Calcutta 
bas been able to realise from the pub-
lishers under the Delivery of Books 
Act of 195R? 

THE MINISTER OF EDUCATION IV, 
HEALTH AND SOCIAL WELFAQ 
(Sl:t"'RI B. SHANKARANAND): 
During 1976-77 t 1977-78 and ~978·7!J, 
the National Library, Calcutta re-
cei ved 59';139 books under the Dell very 
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of Books and Newspapers (Puulic 
Libraries) Act, 1954. However, it is 
not possible to know the! total number 
of books publishSd in any liven year. 

Govt. Accommoc1atlon 

826. SHRI BHEEKHABHAI: Will the 
Minister of WORKS AND HOUSING 
be pleased to state: 

(a) whether it is a fact that for al-
lotment of type In Government resi-
dence, the pay eligibility has been 
Increased trom RI. 500-869 to 
Rs. ~0G--999; 

(b) whether It is also a tact that 
with the change in the Rules the wait .. in, list trom type III category bas 
tremendously increased; 

(c) whether Government would 
consider to increase the -pay eligibility 
for Type II accommodation so as to 
le8Sen the burden on type III accom-
modation; and 

(d) if not, the reasons therefor; aod 

(e) whether it is also a tact that the 
position for allotment of type II ac-
cOmmodation is more comfortable as 
compared to that of type III accom-
modation? 

THE MINISTER OF WORKS AND 
HOUSING (SHRI P. C. SETHI): (a) 
Yes, Sir, the previous entitlement for 
type III quarters was for Government 
employees drawing emoluments less 
than Rs. 700 but not less than Rs. 500. 
With effect fro 1-12-1978, the entitle-
ment for type III(C) quarters have 
been revised to that of employees craw-
ing emoluments less than Rs. 1000 but 
not less than Rs. 500. 

(b) Yes, Bir. 

(c) No, STr. 

(d) It will adversely airect the lower 
paid employees entit1«l to type II 
accommodation. 
523 LS-lS. 

(e) No, Sir. The percentage of sati--
faction in type II is lower than in 1.)" 
III. Gov.... SerNDta without 

GoY .. ..,.,C~ 

827. SHRI BALASAHEB VIKH 
PATIL: WID the Minister of WORKL 
AND HOUSINlYbe Pleaselt to state: 

(a) whether Government are 
aware that a large number of Central 
Government employees in the (""api-
tal with a long service at their back, 
are still without Government ac-
commodation and are occupying pri-
vate rented houses at exorbitant 
rents; 

(b) the number of applicants oa 
the waiting list 8s on the 1st 
January, 1980 under various cate-
gories of accommodation; 

(c) steps beinI taken to narrow 
the gap between the demand and the 
availability of Govermnent accom· 
modation to the Central Governmen1 
employees in the Capital; and 

(d) the number of Governmen1 
houses still under unauthorised pas .. 
session of retired/discharged Gov-
ernment ofticials and the steps takeR 
to get those vacated at the earliest' 

THE MINISTER OF WORKS AND 
HOUSING (8HRI P. C. SETHI); (a) 
A large Dumber of Government enl-
ployees in the capital have not been 
allotted general pool accommodation. 
The private arrangements made by such 
employees and rents being paid are not 
known. 

(b) The number of applicants in the 
waiting lists in diffuent types i'i as under: 

Type A 61 33 Type B 24646 

Type C 1~397 Type D 3068 

TypeE 1546 Type~ EI 872 
fi""~~ r 11 

Type E2 141 Type~ E3 90 

'(c) Govemmenf have Uiltiertaken 
crash pro,ramm.e of construct1nc 1530., 



_id_U;U ~ts fear the 'Emard pool 
in ilelhi lUal..AJ¥ in. types A, B & C. Ollt 
01 these 9919 units are under construc-
tion. 

(d) 379 quarters are at present under 
unauthorised occupation. Action. to get 
the houses vacated under the Public 
Premises (Eviction of Unauthorised 
Occupants) Act, 1971 is in the process. 
However, in the case of retired em-
ployees, whose son/unmarried daugh-
ters spouse is ellgible for allotment of 
.accommodation from the General Pool, 
it has been decided to stay physical 
eviction until a review of the erstwhile 
concession of giving ad noc allotment 
to such eligible persons which was 
withdrawn in May, 1978 is ~omplete 
and a decilfion is taken by the Govern-
ment. 

:ilioro-Wave Stattea at Tura, Merba-
lara 

828. SHRl P. A. SANGMA: Will the 
Minister of ~tmtCATIONS be 
'nleased to! state: 

(a) whether Government propose 
:0 set up a Microwave Station at 

Tura in Meghalaya; and 

(b) if so, the details thereof? 

THE MINISTER OF COMMUNICA-
TIONS (SH1U C. M. STEPHEN): (a) 
and (b). No, Sir. However there i'; a 
proposal to provide for a UHF Radio 
Relay Station at Tura for connection 
to Dhubri. Survey of the route has 
lJeen completed and the estimate is 
under process of sanction. 'fhe lTHF 
scheme is likely to be completed by 
19~2-83. 

"'t1'1' f'qR, """ .r qq'l1' hi8',,' 
829. eft .... Gi(1 ~: om """" 
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~: 
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~ ~.l't"" ~ ~ tfi ~ ~ 

... tfW ti Cf'Pft .. hilt q P1T q-Q 
f"ifi'~ '* ~ ~ Mr ., 'f( ~i 

(.-) ~ if'{t ~ fl!f(WfMl ~ ~ 
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(11") ift;t c6 tmft Cf1 f1;ro: ~ (I"'fT l«Wr-
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fC4Cf)Hf ~.r ~ ~ tCJ q: 
fq~¥4l ~ ~ f;mr ~ ~ tfi 
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~ tcf; ~ t.nrfvr ~ ~t:f' ~ 
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AOO8Wlts of Drolllht ReHel bl Well 
Bengal 

831. SHRI KRISHNA CHANDHA 
HALDER: Will the Minister of RURAL 
RECONSTRUCTION be pl~~sei to 
state: 

(a) whether it is a fact that Gov-
ernment have refused to release an 
ad hoc grant of 50,000 tonnes of food-
grains to West Bengal tor drought 
relief programme until and unl .. 
the accounts for the previous year Is 
submitted; 

(b) if so, how many States Ilave 
not even submitted accounts partly 
and received further ad hoc grants 
considering the severity of the 
drought situation in the States; md 



te) wht$her the w-·BeDcaI a. . 
• '1' ·,..t have failed to submit at-
.-ntB partly'? 

THE MINISTER OF AGRICULTuRE 
a aURAL RECONSTRUCTION (SHRI 
.BIB1OlDlRA. SINGH RAO): (a) No, eir, 
A quantity 01 20,000 MT, of IooJgrains 
to Government ot West Bengal under 
.-et81 fooa for work pre-gramme has 
already been released as an 2xceptional 
...., though full accounts for the pre .. 
'tdous ,ear have not yet been f;ubmitted 
boP the State GQvernment. 

(b) No other State Governments ex-
eept West Bengal, wlhich did not report 
ut\1isation of at least 50 pe,r cent of 
tile -quantities of foodgrains released 
last year, has been given any :Curther 
quantity of foodgrains. 

ee) Yes, Sir. So 'far, the Government 
« West Bengal have reported utilisa-
lion of 1.23 lakh MT. of foodgrains 
apinst a total quantity of. about 2.45 
Iakh MT. made available to them for 
~aflon under tb..e foOd-for-wor~ pr·)· 
pamme dut"ing the year 1979-80. 

_ •• Iap: er "Fertilizer. III JallUntl and 
Kashmir State 

832. DR. FAROOQ ABDULLAH: 
SHRI GULAM RASOOL 

KOCHAK: 

WUl the Minister of AGRICULTURE 
be pleased to state: 

(a) whether it is a fact that Jammu 
aDd Kashmir State was in the grip 

--------
It("m 
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of atute shorta,e af fertilizers, dur-
ing the month of April-May, 1980; 

(b) if 80, whether the ferti1iaer. 
shortage in the state has greatly 
alfected the crops this year; 

(c) it so, w ha t was the total need 
of the State and how much fertili. 
zers were supplied; 

(d) the steps taken to supply the 
same to the State to meet the fer-
tilizer crisis; and 

(e) how much fertilizers have been 
uptil now supplied to the .J &r K 
State? 

THE MINISTER OF AGRICULTURE 
& RURAL RECONSTRUCTION (SIIRI 
BIRENDRA SINGH RAO): (a) The 
state Government have not re~orted 
any shortage of fertilizer in Jammu &: 
Kashmir. 

(b) noes nct arise. 

(c) to (e). The actual conswnpUon 
in Kharif 1979, assessed reQ.uirements , 
for Kharif, 1980 estimated openlng 
stocks with State as on 1-2-19aO, total 
net re'quirements quantity allotted and 
quantity supplied are indicated below: 

(Figure~ in '000 tonne~) 

N p K ~+P+K 

(a)A~t;a~;~mpti~in-Kharif, ;;79 ---------;-;:-;-;----;~;_--~:-;6---;;~6 
(0) \.)~ sejre.:tt.lirem~ltsforK'larif, 1980•• • 17'00 2'23 I-50 20'73 

(c) EJI-:m ated op~ning stOck' '''lith State as on 1.2,80 3.47 0.64 0,55 4. 66 
(d) 'rlJtal net reqtliremellts after taking into account 

provision for pipeline stocks • • • 
(c) Q,n ltity allotted (K,harif) Feb-...July,' 80 • 
(C) ~u.'ltitie, supplied (February- May Ig80) 0'10 

--- --~-------------------------------------------------.-A t Jitio!1al qU""ltities ware allotted on request! of the state Government received from tim.) 
to hme. 

:ro.e lipla~ supply i!. ~pected. to made du.rint]L\1;\e.jl,.lly:, .l~O s~~ect to wason availability 
-d fInancIal arra· gementl being made by the l-ea1lottees of the State Governments. 
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SholUle of DrlDkinc Water in 
VIlla,es 

833. SHRI JAI NARAIN ROA'!': WiD 
the Minister of WORKS AND HOUS-
ING be pleased to state the number of 
villages that suffered on account 01 
water shortage since January~ 1980 to .. 
date, State-wise? 

THE MINISTER OF WORKS AND 
HOUSING (SHRI P. C. SETHI): The 
number of villages in the States acutely 
affected by drought conditions and rc .. 
Quiring drinking water is as under:-

Bihar 6,767 
~ ,1 

Madhya Pradesh 20,374 

Orissa 15,!lOO 

Rajasthan 3,251 

Uttar Pradesh 5,570 

West Bangal B,8g6 

Import of Fert1U8en 

834. SHRI SUBHASH CHANDER 
BOSE AILURI: Will the Minist~r of 
AGRICULTURE be pleased to state: 

(a) whether Government propose 
to import fertilizer during the cur-
rent year; and 

(b) if so, names of the couni;ries 
and the amount of fertilizers prQPOs-
ed to be imported? 

THE MINISTER OF AGRICULTURE 
& RURAL RECONSTRUCTION (SHRI 
BlRENDRA SINGH RAO): (a) Yes, 
Sir. 

(b) It is not in public interest to dis-
close tlhis information. 

Supply of Drinldn, Water to DrouCht 
Affected Villages 

835. SHRI K. P. SINGH DEO: Will 
the Minister of WORKS AND HOUS-
ING be pleased to state: 

(8) whether it is a fact that durin, 
the last three months, Government 

have done more than what was ... 
during the last three years f_ .... 
viding drinking water to ch,· :til 
affected areas; and 

(b) by what time Goverru.eIII 
propose to solve the problelll er 
drinking water of the villages! 

THE MINISTER OF WORKS A1ID 
HOUSING (SHR! P. C. SETHI): (., 
It is a fact that on the basis 01 ... 
Prime Minister's 12-PtMnt ~ 
on Drought Management, aU the __ 
sources ot the States and the 0 ere 
and all measures both long-tara _ 
short-term have been taken up ... 
war footing to tackle the problela .r 
drought which has been conti,. I « 
since August last year. 

(b) It is· contemplated to ~ .. 
the problem villages in the ("0", 
with drinking water supply d~ .. 
period 1980-85. 

~ ~ """"'"" 15 m .,. ...... 4 
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. LCIIJS due to ProlUbitioa

838. SHRI NIREN GHOSH: Will the
Minister of SOCIAL WELFARE be
pleased to state:

(a) the total loss to public exche-
quer due to the -prohibition durin'8
the last two years;

(b) the loss shared by the State,
during that period, State-wise; and

(c) the Centre's help to the States
on this account, State-wise?

THE MINISTER OF EDUCATION &
HEALTH AND SOCIAL WELFARE
(SHRI B. SHANKARANAND): (a)
to (er: As excise on liquor is a ;:,tate
subject, this Ministry does not have
the relevant figures from all states.

2. The Government of India has,
however, made 'on account' payment to,
some states which had made claims, for
compensation of half of their excise
losses resulting from the introjuction
of Prohibition. The loses 'reported by
these States have been computed. treat-
ing the excise revenue of 1977-7a as the
base:-

State Amount on 'account'
payment in lakM

-------------------~---------~------------
I, Assam , H'OS 6

2. Bihar ~o9'44- IQ.p

3. Haryana 222'39 Nil

4. Himachal Pradesh 65'50 95

5, Manipura Nil 2

6. Nagaland 0'77 Nil

,. Orissa . Nil 1'1

8. Punjab .p ·89 Nil

9. Rajasthan " .. 55.60 553

10. Uttar Pradesh 893'36 li243

----------- ..

Total 1500'00 295'7

Expeaditure on Integ'rated Rural neve-
lopment Programme durin&, 1980-81

839. SHRI DARUR PULLAIAH: Will
the Minister of RURAL RECONS-
'tRUCTION be pleased to state:

(a} the expenditure incurred during
1980-81, under the Integrated Rural
Development .Programme and per-
eentaie of utiliSation Inrelation ~
the allotted amount; and .

(b) the amount spent in Ananta!)1.tt
district of Andhra Pradet>h and the
performance of various oo.nks in re-
gard to Integrated Rural Development
Programme?

THE MINISTER OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI BIRENDRA SINGH RAO): (a)

'and (b), The Integrated Rural Deve1op-
.ment Programme is implemented bY
Small Farmers and Marginal FarmerI'
Development agencies, drOuJht 1Jl0D6
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Areas Pragl dlllllle Agencies Command 
Area DevelopmeDtt Agencies and Dlany 
other district and block level agencies. 
Usually, the position in respect of uti-
lisation of funds in respect of a fUlan-
ciay year would be available on in the 
irst quarter of the folLowing financial 
rear. While expenditure figures under 
,he Integrated Rural Development Pro .. 
Iramme in respect of financial year 
t979-80 are now available, correspond-
ing figures for the year 1980-81 would 
be available only in the first quarter 

'of 1981-82. 

National Commisston for checki.ag 
pollution 

840. SHRI -JANARDHAN ?OOJARY: 
Will the Minister of WORKS AND 
HOUSING be pleased tOI state: 

(a) whether there is any proposal 
under consideration of Government 
to set up a National commission to 
check pollution; and 

(b) if so, the details thereof? 

THE MINISTER OF WORKS AND 
HOUSING (SHRI P. C. SETHI); (a) 
No, Sir. 

( b) Does not arise. 

ched.uled Castes and Scheduled Tribes 
h the OfllCe of Printing, Stationery 

and Publications 

841. PROF. AJIT KUMAR MEHTA: 

SHRI K. LAKKAPPA: 

Will the Minister of WORKS AND 
HOUSING be pleased to state: 

(a) whether due consideration is not 
given to Scheduled Castes and Sche-
duled Tribes in he matter o'f. depart"" 
menta~ promotion and transfer etc. 
in the office of Printing, Stationery 
and publications; 

(b) it. not, the perCentage of se & 
~'l; ~~d _other promoted as Accoun_ 
tantia. l\.sstt: ilanagers (Admn.) and 
X~~t ... ConfioHer· fyear-wiie) a1nce' the 
year Un8 to 10'7'; 

(c) whether the percentage of trans-
ferees posted outside Delhi on promo-
tion of the SC 1ST employees was 
more 8S compared to non-SC/ST stat! 
and if so, the figures (year-wise) since 
the year 1976 to 1979; 

(d) if answer to (c) is in the affir-
mative the reasons for this discrimi-
nation; 

(e) officers in the administration 
responsible for taking such decision; 
and 

(f) action proposed to be taken 
against them? 

THE MINISTER OF WORKS AND 
HOUSING (SHRI P. C. SETHI): (a) 
to (f). The information is b~ing collect ... 
ed and will be laid on the ·rable of. 
the Sabha. 

Implementation of ,Land Ceiling Acts 

842. SHRr CHHlTUBHAI GAMIT: 

SHRI PIUS TIRKEY: 

Will the Minister of RURAL RE-
CONSTRUCTION be pleased Lo state: 

(a) what concrete steps have been 
taken to implement land ceiling Acts 
in various States after January, 1980; 

(b) whether Government have 
thought to involve agrarian labourers 
in process of such implementation; and 

(c) the guidelines given to States in 
this regard? 

THE MINISTER OF ,Il GRICUL .. 
TURE & RURAL RECONSTRUCTION 
(SHRI BIRENDRA SINQH RAO): (a) 
The State Governments implment t.lle 
revised ceiling laws. They nave been 
requested. to accelerate the l;ace of 
implementation and ensure that the 
possession of the allottees' ts not dis-
turbed. 
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(b) & (c) . The impiementatloll of 
ceiling laws is primarily intended to 
benefit the landless agricultural labou-
rers. The National Guidlines pro-
vide that while distributing ~eiling sur-
plus land, priority should be liven to 
landless agricultural workers, l;arti-
cularly those belonging to the Schedul-
ed Castes and the Scheduled Tl'~oes. 
The setting up of comittees of 'bene-
ficiaries at the village and olock lpvels 
has been recommended. 

Recruitment in Government of india 
Press, New Delhi 

843. SHRI CHANDRADEO PRASAD 
VERMA: Will the MinIster of WORKS 
AND HOUSING be pleased to state: 

Ca) whether it is a fact that in July 
1979, 23 copy holders and 8 machine 
attendants were selected in Govern-
ment of India Press, Minto Road, 
New Delhi against newly created 
posts tor Hindi Augmentation Schem-e; 

(b) whether 8 copy-holders and one 
machine attendant has been take t)D 
duty and the rest have been denied 
employment after completing all for-
Inalities; and 

(c) whether Government will review 
this and employ the left outs? 

THE MINISTER OF WORKS AND 
HOUSING (SHRI P. C. SETHI): (a) & 
(b). 23 candidates for Copy l-folders 
and 7 candidates for Machine Atten-
dents were kept in the Select Llst in 
.. Tuly 1979 and June, 1979 respecncely, 
on the basis of then existing clnd ex-
pected vacancies. On the basis of 
actual vacancies however, only 8 
candidates could be appointed as Copy 
Holders and one as Machine A ttendent. 
The other candidates could not, trere-
fore, be appointed. 

(c) Does not arise. 

lllerease in Prices of COIISUDlet: Goods 

844. SHRI R. K. KODIYAN: Will the 
Minister of AGRICULTURE be pleased 
to state: 

(a) whether it is a fact that pricea 
or consumer goods llke sugar, edible 

oil, pulses etc. have increased recent-
ly and particularly during the last 
two months; 

(b) if iO, the prices during April-
May, 1979 and April-May this year; 
and 

(c) the steps takeR to bring dowl\ 
the prices? 

THE MINISTER OF AGRICUL. 
TURE & RURAL RECONSTRUCTION 
(SHRI BIRENDRA SINGH RAD): (a) 
While there was increase in the prj ces 
of sugar, vanaspati and indigenous 
edible oils, the prices of ilnported 
edible oils and pulses remained stt~ady 
during the last two months. 

'il 
(b) Three statements showing the 

average retail prices of sugar, edible 
oils and pluses at imported <;entres 
during April-May, 1979 and P. prH-
May, 1980 are attached (Statement I, 
II & III). 

( c ) The Government has taken a 
series of measures to bring rJown the 
prices of consumer goods. These are 
enumerated below: 
Sugar 

l. Reduction in stOCk holding 
limi ts of recognised dealers; 

2. Strict enforcement of stock hoJd-
ing limits and intensified Cle-board-
ing operations through the State 
Government authorities; 

3. Restriction on sale of sugar by 
one wholesaler to another where the 
transaction is not accompdnied by 
physical delivery of stocks; 

4. Restriction on recognised dealers 
for turnover of stocks with in 18 
days period; 

5. Monitoring of infonnation re-
lating to sale and despatch of free 
sale sugar by making it obligatory 
for sugar milis to fumish partktdars 
of weekly sales and despatches to 
the concerned state Govemment 
authorities; 
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6. Release of additional 1ree-sale 
quotas for May and JWle, 1980; and 

7. Decision tOI import 2 lath tonnes 
ot su,ar .. 

EDIBLE OILS 

1. Adequate imports to meet the 
demand-supply gap; 

2. Supply ot imported oils at 
reasonable prices to various consu-
mers. 

~ 3!,. Increased allocation of inlport~ 

ed edible oils for public distrioutiol'l 
mtem to meet the growing demand; 

4, Imported oi18 have 1tIB&.,er. 
mitted to be used upto 95 Pft t't!M 
in the maoof.cture of 'V8088pqti, tc 
relieve/pressure- on indigenOus oill. 

5. State Governments have been 
r~atedly advised to make use ot 
the provisions of various Acts/Orders 
to ensure easy availability 01 essen-
tial commodities. 

6. Tne Forward Markets (,ommis-
sian has been condueting talers ~(I 
check illegal and speculative tradina 
in oilseeds and oils. 
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STATEMENT III 

Prices of Vana,pati and imported edibl~ oils. 

1979 Retail 
Prices during 
April.May, 1979 

I gBo Retail 
Prices during 
April-May, 1980 

I. Vana~pati Rs. 167/- for a tin of J 5. 5 Kg~. RI. 18g/-and 19':'; for a tin 
of 15' 5 Kgs. 

2. I mporlld ,flibk oils 

(i) RBD Palm oil and 
Palmolein 

Ra. 8· 25 per Kg. Rs. 8· 25 per Kg. 

(Intl'oduce~l in thr p..tbhc Dislli-
!Jution s",tem iT' the last week ot 
Jun", 1979) 

(ii) R.efined Rapeseed oil Rs. 8· 50 per Kg. 

M .. oraDtlD. I1lbmlfted by National 
.... eratIoB er .... 

845. SHlUMATl GEETA MUKHER. 
JEE: Will the Minister of SOCIAL 
WELFARE be pleased to state: 

(a) whether Government have 
examined the demands made by the 
National Federation of the Blind in 
their memorandum submitted to the 
Prime Minister a few month! back; 

(b) if so, the details thereof; and 

(c) w~t steps are being taken in 
the matter by the Government? 

THE MINISTER OF EDUCATION 
AND HEALTH AND SOCIAL WEL-
FARE (SHRI B. SHANKARANAND): 
(a) Yes, Sir. 

(b) The relevant extract from the 
Memorandum submitted by National 
Federation of Blind is attached. 

(c) Government is examining all 
the issues raised with a view to deter-
mining how best the interests of the 
blind Can be served and their ..velfare 
provided for. 

Extract Regarding Memorandum 
submitted by National Federation of 
Blind. 

1. Declare the blind a 
class and ~ant to them 

backward 
the eame 

Rs. 8· 50 per Kg. 

rights and privileges a8 the scheduled 
castes and scheduled tribes . 

2. Reserve jobs for the blind in all 
categories and in all sectors of the 
economy and give these reservations 
constitutional sanction. 

3. Ensure the strict and speedy ac-
tion fOr getting implemented theCJe 
constitutional reservations. 

4. Invest substantial sums in tech-
nological research aimed at deve}op-
ini new avenues of employment for 
the blind. 

5. Make education compulsory for 
the blind and give their educational 
institutions some financial assis-
tance as is admissible to ordinary edu-
cational intitutions especially those 
meant for the children belonging to 
the scheduled castes and scheduled 
tribes. 

6. Documentary films exhibiting the 
potentials and capabilities of the blind 
in different walks of life be arranged 
by the Government to educate the 
public in general immediately. 

7. To make arrangements for the 
registration of the blind in the whole 
country to assess the educational, eeo-
nomic and social status of the total 
population of the blind. 
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a. A uni:torm syllabus for the stu-
dies be provided for all the schoo).8 
for the blind in the country on the 
.anology ot Kendriya Vidyalaya Sanga-
than to overcome the problem created 
by the ecarcity of Braille Books. 

9. All the SchoolslInstitutionslCen-
tres/Sheltered workshops being run 
by the private managelnents be taken 
over immediately by the Government 
because we strongly feel that these 
private managements are responsible 
upto certain extent for this present 
miserable condition of the blind "1 

the country. 

10. Blind livIng In rural dreas bt 
given education Or training, as thE" 
case may be, in his village.so that 
they may earn hie; livelihood there 
itself. 

11. The Jobs of blind workers pre-
~elJtly working in different. lactories 
be confirmed immediately by a sepa-
rate statute. 

Ex-officio Chairman of Port 8IaIJ 
Mweipal Board. A " Nisland 

846. SHRI MANORANJAN BHAK-
~r A; Will the Minister of WORKS 
. .AND HOUSING be pleased to state: 

~a) whether it is a fact that Deputy 
Commissioner, Andamans is the Ex-
Officio Chairman of Port Blair Muni-
clpal Board and whether throughout 
t he country the same system prevails 
OJ' it is only far the Union Territory 
of Andaman and Nicobar Islands 
Municipal Regulation provided the 

\ ~aid provision of Ex-Officio Chairman 
)f civil body; 

\b) whether the people have de-
manded fOr having non-official chalr-
·man; and 

(c) if so, whether Government pro-
.pose to amend the Relu}ation' 

THE MINISTER OF WORKS AND 
HOUSING (SHRI P. C. SETHI): 
(a) Yes, Sir; the Dy. Com:rrissioner, 
Andamans in the Ex-OfJicio Chairman 
of Port-Blair Municipal Board. 

Throughout the country the same 
system does not prevail. The systern 
of election of Chairmani PreSIdent of 
Municipal Board/Council by the elec-
ted representatives themselves is in 
vague in almost all the Urban Local 
Bodies. 

(b) Yes, Sir. 

(c) The matter is under considera-
tion. 

Buffer Stock 01 RIce 

847. SHRI K. RAMAMUItTHY: Will 
the Minister of AGRICULTURE be 
pleased to state: 

(a) whether it is a fact that Gov-
ernment have decided to export 10 
lakh tonnes of riee; 

(b) if so, the extent to which 
buffer stock of rice would 'get deplet-
ed; and 

(c) whether it haa been ensured 
that the rice-eatini States wou1~ Jet 
their requirements met from the bUr-
fer stock? 

THE MINISTER OF AGRICULTURE 
AND RURAL RECONSTRUC'l'ION 
(SHRI BIRENDRA SINGH RAO): 
(a) Besides export of basmati rice, 
which is already on Open General 
Licence (OGL 3), Government is con .. 
sidering export of 10 1akh tonnes ot 
,rice during 1980-81. 

(b) and (c). The quantity to dce 
proposed to be exported is small com-
pared to the total stock available with 
the Government Q'fter taking care of 
the public distribution syatem, Food 
for Work, and other schemes, and, 
therefore, it wUl not affect the avail-
ability for intemal requirements 
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MS. SlIRI R. K. MHALGI: Will the 
Minister of AGRICULTURE be pleas-
ed to .tate: 

(&) whether due to non ... availability 
of J"ight tyPe of fertilisers at the doors 
of farmers in time and in right quan-
tities the production of cereals has suf-
fered; 

(b) what bas been the slwrtfall dur .. 
ing the first four months of 1980; and 

(C) llgures ot production separately 
for cereals State-wise? 

THE MINISTER OF AGRICULTURE 
AND RURAL RECONSTRUCTION 
(SHRI BIRENDRA SINGH RAO): 
(a) to (c). No report of shortage of 
fertilisers in the country during the 
first four months of 1980 has been re-
ceived by the Government. Buffer 
stock of fe~tilisers at more than 650 
centres is being maintained in the 
country, to cope ~th sudden upeulge 
In demand. 

Statewise figures of production (!f 
cereals during 1979-80 (July-June) 
are not yet available. 

News Item Captioned -DDA Comes 
Down on Land Racketeers' 

849. SHRI S. M. KRISHNA: Will 
the Minister of WORKS AND HOUS-
ING be pleased to state: 

(a) whether Government's attention 
has been drawn to the news-item ap-
pearing in the Times of India, New 
DeIhl dated the 27th May. 1980 cap-
tioned "DDA comes down on land rac. 
kett..~rS"; 

tb) if .so, whether he has ordered 
dny high-level probe into such mal .. 
practices and also checked up whether 
similar cages had ~curred earlier also; 

(c) if not, the re.sons therefor and 
if 10, the outoorne thereof and the 
:action proposed to be taken against the 
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delinquent oftteials and others coaeern. 
ed; and 

(d) what machinery has been tlevil-
ed to prevent .ruch bUngling by the 
DDA offlcials in future? 

THE MINISTER OF WORKS ANO 
HOUSING (SHRI P. C. SETHI): 
(a) Yes, Sir., 

(b) to (d). A Special Cell under 
the charge of a Deputy Commissioner 
of Police has been set up in Delhi 
Administartion to check illegal sale 
of land and investigate such cases. 
The Delhi Development Authority has 
reported that 40 complaints have been 
lodged against the land racketeers 
during the last three months under 
the provisions of Delhi Lands (Res-
trictions on Transfer) Act, 1972 and 
that previously also about 130 com-
plaints were lodged with the Local 
Police. During last one month, ac-
tion has been taken by the DelhI 
Development Authority against eight 
officials for dereliction in duty in con-
nection with illegal sale of land. 

Notice by D.D.A. to the BeBl4-ta ., 
JaBata Type K.alkajl ...... 

850. SHRI C. B. M. TIWARY: Will 
the Minister of WORKS AND HOUS-
ING be pleased to state: 

(a) whether Government arj! aware 
that residents of Janata Type Kalkajl 
DDA Flats are being harassed by DDA 
by issuing "Final Notices" through 
Court even to those residents who haVe 
already paid the monthly instalments 
as a premium money of flats and have 
receipts for having paid the monthly 
instalments; and 

(b) if so, the action Government 
propose to take so as not to put the 
residents to any further inconvenience' 

THE MINISTER OF WORKS AND 
HOUSING (SHRI P. C. SETffi): 
(a) The D.D.A. has intimated that in 
the process of recovery of arrears ot 
install1'..ents towards the cost of the 
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fiats through notices, some cues have 
come to its notice, where payments 
had already been made. In the noti-
ce., it is provided that in case the 
payment has already been made, a 
photostate copy of the Bank ChaUan, 
be sent so that the account of the al-
lottee could be reconciled. The ques-
tion of harassing the allottees, there-
fore, does not arise. 

(b) The D.D.A. has intimated that 
it has already taken steps to prepare 
the liet of arrears, after proper veri-
fication of the amounts due fronl the 
allottees. 

BDDCO's loaua fOr Weaker s.ue •• 
851. SHRI SUDHIR GIRl: Will the 

Minister of WORKS AND HOUSING 
be pleased to state the total amount of 
loan sanctioned by the Housing and 
Urban Development Corporation to 
build fiats for weaker section during 
the last three years year-wise and 
State-wise? 

THE MINISTER OF WORKS AND 
HOUSING (SHRI P. C. SETHI): 
Statements I and II furnishing the in-
formation are enclosed. 

Statement I 
Tle C-\TEGORY-WISE GROSS LOAN' SANCTIONED BY hU[CO rURJt\(; THF 

LA~T THREE YEARS. 

(Rs. in crores) 

1979-80 0;. 1978-79 % 1977-78 % ----_..,_.. 
----~ ----------Category Amount Amount Amount 

._- -
EWS. 39'61 (28.46) 27' 13 (23' 14) ~'43 :))')5 

LTG 4°·57 (29· 15) 27'96 (25. 89) 20' -1:.l 2:-1' l() 

MIG. 
~i3· 57 (24' 12) 31 .7:: (29'43) 20'00 22 il 

HIG 6·52 (4' 68) 3· 14- (2' 91) 6'95 7· ~'n 
REtiI'AL 17'80 (IQ' 79) 13·60 (Hl' 59) 2'56 2'9 f 

COMM. I. ) 3 ( 0·80) 4'35 (4'04) 10,69 I:.!' I", 

-.,._.------------ ---- ----,.... - ..... -- ---- --- -'TOTAL 139'20 (JOO· 00) 107.98 (100' 00) 88'°5 100 ,)1. 

Statemeat.U 

STATE WISE GROSS LOAN SANCTIONED BY HUDCO DURING LAST THREF 
YEARS 

(Rs. in crores) 

STATE/UT 1977-78 1978-79 1979-80 

Andhra Prode sh . 5'02 8·79 :l:2 81 

A'le&m 0'59 0'64- 0g6 

Bihar 5'91 2· 16 ~'O7 

Gujrat 6'23 15'62 ~7'63 _ ... 
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--_- -- .,_ ... ---.~---- ._--
STATE/UT 197 '7"'78 1978-79 

-------------------------------------------------------------
Haryana . 

Himachal Pradesh 

Jammu & Kashmir 

Kanultaka 

Kerala 

Madhya Pradesh 

Maharash tra 

Orissa 

Punjab 

Rajasthan . 

Tamil Nadu 

Uttar Pradesh 

West Bengal 

UNION TERRITORIES 

Chandigarh 

Delhi 

Goa, Daman & Diu 

Pondicherry 

• 
• 

TOTAL 

Lack of coordination between Research 
Institution aDd Dehydration Units 

852. SHRI K. T, KOSALRAM: Will 
the Minister of AGRICULTURE be 
pleased to state: 

(a) whether it is a fact that due to 
lack of coordination between Research 
Institutions and the industry light 
dehydration units in the country with 
an investment of nearly Rs. 4 crores 
could hardly earn Rs. 1 in foreign ex-
change from the export of dehydrated 
veieta bles; and 

(b) it so, the steps being taken to 
effect effective coordination between 
lleaearch Institutions and the industry? 

523 LS-4 

• 
• 

• 

• 

7'87 

0'14 

0'95 

8'06 

I I . 16 

2'08 

II '96 

1'47 

• I' 54 

4'85 

• 4.3 1 

9·,6 

3'92 

l' 26 

I' 57 

88'°5 

3'77 

I' 54 

0'32 

4'85 

6'42 

6'59 

4'54-

8'°5 

1'70 

10'43 

9'79 

12'~ 

3'59 

p83 

4'55 
0' II 

I r' 77 

15'65 

5'55 

139'20 

THE MINISTER OF AGRICULTURE 
AND RURAL RECONSTRUCTION 
(SHRI BmENDRA SINGH BAO): 
(a) No, Sir. 

There is a close coordination in bet-
ween the two units. The eoordina-
tion between Research Institutes' and 
the Industry's dehydration units in !he 
country covers the research activities 
of both Indian Council of Agricultural 
Research and Council of Scientific and 
Industrial Research (Central Food 
Technological Research InstItute, My-
sore). The responalbility of Indian 
Council of Agricultural Research is 
mainly for developing vegetable yarie-
ties suitable for dehydration. The 
Indian Aaricultural Research Institute. 
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New Delhi after years of research have 
developed two White onion varieties, 
namely "Pusa White Flat" and "Pusa 
White Globe" suitable for dehydratic.n 
which have gone through the trials 
under All India Co-ordinated Vege-
table Improvement Project and lecom-
mended by the Workshop. These are 
under large scale multiplication for 
factory scale trials in some of the de-
hydration units. In addtion to union, 
research for dehydration has also been 
conducted on peas and some of the 
varieties suitable for dehydration re-
commended. 

With a view to ensuring a working 
coordination between Indian Council 
of Agricultural Research Institutes and 
the Industry's dehydration units, 
Shows/Kisan Melas/Seminars/Wo:r.:k- , 
shops were arranged from time tQ time 
wherein besides the research work-
ers, representatives from the fruit 
and vegetable preservation ~ndustry 
also participated and the reseat\!h pro-
jects were being modified to suit 1..he 
felt need of the Industry. 

Regular analysis of industrial sam-
ples for checking their quality is be-
ing undertaken and a large number of 
technical enquiries received from the 
industry on their day to day problems 
is being answered. Moreover, Indian 
Council of Agricultural Research has 
representation on the Executive Com-
mittee of All India Food Preserver's 
Association to know the technical 
problems faced by the industry and 
offer their probable solutions. 

Dehydrated vegetables worth Rs. 
7.54 crores have been exported to va-
rious countries since 1973-74 to 1978-
79. 

(b) Question does not arise. 

Measures fOr drinking water in States 
853. SHRI INDRAJIT GUPTA: Will 

the Minister of WORKS AND HOUS-
ING be pleased to state: 

(a) whether over 50,,000 villages in 
Rajasthan, U.P." Orisea, Bihar, Madhya 

Pradesh and West Bengal have been 
effected by acute shortage of drinking 
water due to drought conditions; 

(b) whether the Central and State 
Governments have failed to render 
effective reUerf in this respect to the 
Buffering people; and 

(c) if so, the short-term and long-
term measures in hand to tackle the 
problem? 

THE MINISTER OF WORKS AND 
HOUSING (SHRI p, C. SETHI): 
(a) Yes, Sir. 

(b) No, Sir. On the contrary, on 
the basis of the Prime Minister's 12-
Point Programme on drought manage-
ment,' all the resources of the States 
and the Centre and all possible nlea-
sures both long term and short-ternl, 
have been taken up on a war tooting. 

(c) More than 70 rigs have been 
mobilised from other States for dril-
ling wells in the drought affected Sta-
tes as a result of the Prime Minister'S 
appeal. Imported rigs and "'igs from 
private sources have also been m.obi-
Used. At present about .300 fast and 
1,000 slOW rigs with a monthly capa-
city of 4,000 borings are working day 
and night in the drought affected Sta-
tes giving a permanent remedy to the 
chronic problem of drinking water. 
The Central Government has also 
given massive financial assistance for 
drinking water schemes. Short-term 
measures include transportation of 
water by tankers, canvas bags, drums 
barrels etc. The State Governments 
have been advised to obtain the ser-
vices where necessary from the Arm-
ed Forces for supply of drinking wat£r. 
Railways are also running water spe-
cials in Uttar Pradesh and Rajasthan. 

New Universities 

854. SHRI T. R. SHAMANNA: Will 
the Minister of EDUCATION be pleas-
ed to state: 

(a) how many new universitiee 
have been started durini the fear. 
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1977-78, 1978-79 and 1979-80; State-
wise; and 

(b) how many colleges have been 
.tarted for (i) Medical Education, 

(ii) Engineering, (iii) Agricultural 
and (iv) General? 

------ - --_ -
I. Universities . 

2. Engineering Colleges 

THE MINISTER OF EDUCATION 
AND HEALTH AND SOCIAL WEL-
FARE (SHRI B. SHANKARANAND): 
(a) and (b). According to information 
furnished by the University Grants 
Commission the number of Universi-
ties and Colleges started during the 
last three years is as follows:-

Nil 3 

2 2 7 
3· Medical (Ayurveda, Unani, Homoeopathy and Nursing) 

Colleges . . . . . . . . 6 

4· Agricultural and Veterinary Science Colleges 

5· General (Arts, Science and Commerce) Colleges 

The three Universities started dur-
ing 1978-79 are one each in Gujarat, 
Himachal Pradesh and Tamil Nadu. In 
1979-80, one institution in Delhi was 
declared as a deemed to be Uni-
versity. 

Crash prOgramme for employment to 
blind 

855. SHRI GULAM RASOOL 
KOCHAK: 

SHRI M. V. CHANDRASE-
KHARA MURTHY: 

Will the Minister of SOCIA'L WEL- . 
FARE be pleased to state: 

(a) whether it is a fact that Gov-
ernment have prepared a crash pro-' 
gramme to provide employment to, the J 

blind· , 

(b) if so, whether under the scheme • 
they will be provided GOVeTnm'~n1 
JObs in higher categories to the wel!-
qualified among them; 

(c) if so, the main features of the 
same; and 

(d) when the same is likely to be 
implemented? 

5 

77 

THE MINISTER OF EDUCATION 
AND HEALTH AND SOCIAL WEL-
FARE (SHRI B. SHANKARANAND): 
(a) to (d). Government of India have 
already issued executive orders re-
serving fOr the blind one percent of 
posts/services in Group 'C' and 'D' 
categories in Central Government De-
partments.jPublic Sector Undertakings. 

An exercise is being carried out to 
explore the possibilities of providing 
jobs in higher categories to the handi-
capped including blind persons. 

Setting up of drinking water points 

856. SHRI JYOTIRMOY BOSU: Will 
the Minister of WORKS AND HOUS-
,ING be 1!>1eaSed to state: 

(a) the total number of drinking 
water points set up, State-wise" during 
.the last 3, years; and 

, (b) the finatlcial"assistance sanction-
ed and disbursed by the Centre on this 
account, State-wise, during the above 
period? 

THE MINISTER OF WORKS AND 
HOUSING (SHRf P. C. SETHI): 
(a) Progress is monitored in tenns of 
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attached. 
Statement I 

showing the number of villages cover-
ed durlni the lat three ye&l'l is 

(b) Statement II giving information 
Statewise is attached. 

Statement-I 
No. or villages provided with water supply 

-----._----.... --------...._---.---.....,-------------~----r. Andhra Pradcah ... 

•• A.am . 390 1478 • 
3. Bihar . • 4333 3110 ... 
•. Gujarat 30 9 782 816 

5. Haryana 125 130 182 

6. Himachal Pradesh 497 1289 1302 

j. Jammu &. K.aslunir 177 216 21 5 
8. Xarnatab 3666 3924 ~B64 

9. Kerala 31 15 24 

1~ Madhya Pradeah 1857 1654- 53 15 

I I. Maharash tra . 261 2010 2(j<,5 

I •• Maeipur 18 29 • • 
'3· Meg&aJaya • 8 28 • 
14. Napland 47 74 ... • 
15. Oriaa • • 8gB 2993·· • 
16. Punjab • 202 136 135 I'. lbjuthan • 365 353 • 
18. Sikldm • • • Nil Il9 II-

J g. Tamil Nadu • • 2006J 14851 ... 
go. Tripura • • • • • 784 300 5 1 3 
2 J. Uttar Prade!'h • 859 1585 ... 
gao WcatBcbpl • • • • • 14

'
5 432 II< 

Q3. A. at N. Islaada • 9 4 18 
84. Arunachal Pradesh • • 69 69 • 
.5.~i . • • Nil J 1 20 

g6. Goa, Daman &.Diu • • • 12 2 • Q,. l4izoraun • • • • 0 2 • 
RI. Pomlicherry . • 10 12 14 -----_ ..... -------._-

18,832 . !2!2,63!2 . 15,053 --.--._--_ _ ....... ____ 
•• ~~ ~~y coveted viUages 

£lDdud. Runlet. alIo. 
• In:.btnation from the. Betes lor 1979-80 is etill awaited. 
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STATEMENT n 

Iofi 

CENTRALLY SPONSORED ACCELERATED RURAL WATER SUPPLY PR.OGRAMME 
Fu 1d, released to Statet/U, -r •. in 1977-78, 1978-19, t~o, 

(Amoun&a in I..Uhs of R.I.) 

S. No, STATE/U. T. 
~---....., .... --....... --..... ------__.-.... ----------------...... --... ~ ........... --_......_--

I. ANDHRA PRADESH 

~. ASSAM 

3. BIHAR 

4. GUJARAT 

5. HARYANAx. 

6. HIMACHAL PRADESH 

7. JAMMU & KASHMIR 

8 KARNATAKA 

9. KERALA 

10. MADHYAPRADESH 

II. MAHARASHTRA 

12. MANIPUi{ , 

11. MEGHALAYA 

14. NAGALAND 

15. ORISSA 

16. PUNJAB 

17· RAJ ASnIAN 

18. SIKKIM 

19. TAMILNADU 

20. TRIPURA 

21. UTTAR PRADESH 

2~. WESTBENQAL 

23. ARUNACHAL PRADESH 

24. GOA, DAMAN & DIU 

25. MlZORAM , 

26. PONDICHERRY 

27. ANDAMAN&NICOBAR 

28. DELHI 

TOTAL 

• 
• 

• 
• 

• 

• • 

• 

• 
• • 

• • 
• 

152'30 35"11 QIS,60 

51'60 149'51 !2S- 15 
242,80 504'20 680'45 

332,80 260·85 127. 80 

142' 10 200'79 260·19 

222,60 425'12 392'86 

15Q,80 

142 ' go J 07' 70 -6g.-

102'00 278'00 28~'35 

252,80 290'00 357"5 

312,80 4°3'97 378'30 

5~'50 38"S? 53'55 

25'00 103'77 111-60 

77'SO 97'00 139'57 
182·80 218'00 2og·CO 

102'10 174'9° 68'40 

25Q'SO 353'27 Q05'oo 

217' 30 408· 00 ~r9' 37 

80'50 113'50 97"5 

3SI. 80 617'50 709'5~ 

242'80 594'01 672 '72 

20'00 32'00 46 '20 

10'00 

12'00 

10-00 

10'00 ------... ,-.--~---...-

Figures illclud .. • funds released toward, f'Xl)enditurf' OD Monitorir« &, Investigation Unitt alto 
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U.G.C. grants to University Libraries 

859. SHRI N. K. SHEJWALKAH: 
Will the Minister of EDUCATION 
be pleased to state: 

(a) the critena for giving grants b) 
U.G.C. to librarIes of different Univer 
sities; 

(b) the amounts of grants given to 
libraries of different Universities dur-
ing last three years, year-wise; and 

(c) what is the lproposal for the 
current year, University-wise? 

THE MINISTER OF EDUCATION 
HEALTH AND SOCIAL WELFARE 
(SHRI B. SHANKARANAND): 
(a) The Commission approves grants 
for books and journals to each univer-
sity, for a plan period as a whole, on 
the recommendations of the Visiting 
Committees which assess their deve-
lopment proposals. Within the ceil-
lngs of grant So approved, the Com-
mission releases funds from time to 
time, On the basis of the progress of 
expenditure. 

(b) A statement is attached. 

(c) The grants approved during the 
FIfth Plan are available to the univer. 
sities for utilisation upto March 31, 
1981. The Commission is still examin-
ing the question of ad hoc allocation 
of some basic grants to universities 
during 1980-81 against their Sixth 
Plan allocations. 
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StQlnnlnt 

U, G, C, grants to University Librat'ies, Showing the grants paid to Ulliver ities for Books ard 
Jour.~ a1s During the yean 1977-78.1978-79 to 1979-80 

(Rs, in lakhs) 

Name of University 

------------.__.---------------- .... ------.-.~------ .... ---
2 3 4 ----------------...----- .... -----------_ ...... _-------------

Cmtrtll UniVlrsitifs 

Aligarh 

Banara~ 

Ddhi 

Visva Bharat i 

Hydt"rabad 

Jawaharlal , 

lnstilutionr Dumtd to he Universities 

Birla Institute of Tr-chnology & Scienct" 

Gandhigram Rural Institutt" 

Jamia Millia lslamia 

Tata Institute of Social Sciencec: 

Gujarat Vidyapith 

Central Il~stt, of English & Foreign Lan~uag("c; 

State UnilJenitzes 

(Andhra Pradesh) 

Anclhra 

Osmania 

Srivenka tC"swara 

(.,fssam) 

Dibrugath , 

Gauhati 

(Billar) 

Bhagalpul' . 

Bihar 

Patna. 

Ranchi 

Mag'atlh 

10' 95 

J3'4!) 

I' fO 

12'20 

g'10 

0'50 

], 00 

2'()() 

13'47 

13''27 
7,80 

6'25 

3'00 

2'07 

6'07 

6'20 

2'50 

0' 23 2'37 

'7'00 4'25 

5' ('0 7'50 

6'00 0'40 

g'81 

I' 00 

3'::20 2'00 

0'30 0'70 

3'32 I' 9G 

I' 7~ I' 25 

7'on 

0'97 

TO' 96 

0,69 

8'50 4'25 

9'25 7'50 

2'go I' 50 

2'90 J' 50 

8'00 6'49 

7'49 0'50 

5'00 5'00 

J 1·00 
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3 

------.... --_..---,__.--------... ----._.----------~._ .... -__.---
(Grduat) 

G\\iarat 

lcISBaroda 

Sardar Pa tel 

South Gujarat 

Saurashtra 

CHaryana) 

Kurubhetra 

(Hi"'fJcluzl and PradlSh) 

Himachal Pradeflh 

(]4mmu fJnd KtJlhmir) 

Jammu & Kashmir 

Kashmir 

(Karntltaka) 

Bangalore , 

Karnataka 

Myso~ 

lKnala) 

Calicut 

Kera]a 

Cochin 

( Mllharashtra) 

Bombay 

Marathwada 

Nagpur 

Poona 

SNDTWomens , 

ShivaJi 

(MtMlhya Pradlsh) 

A. P. Singh 

Bhopal 

Indira Kall. 

- ------------._--

6'30 

5' 15 

I' 50 

4'90 

sooo 

2'{)() 

(l·so 

S'CO 

13'20 

I' 50 

I' ( (J 

7' B5 

4'00 

18'4° 

14'00 

2'27 

1·65 

u .,u 

0·80 

4' 10 

3' 10 

20'10 

14'25 

10'00 

P5b 

5'00 

6,60 

9,62 

5'00 

0' TO 

3'00 

4,64 

4'70 

2'00 

I' 50 

, '00 

9,80 

28'5° 

26·,6 

0·68 

3'40 

II' 20 

10'00 

4'48 

l' 95 

7'°5 

7'4.2 

2'00 

6'00 

o <:JO 

0'55 

0'59 

-------.---- --------
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-----,-_._------- ------~-----.---, 
3 4 

... ---------_ .... - ... --....---------------------------------------.-. .... 
Indore 

Jabalpur . 

Jiwaji 

Ravi Shankar . 

Saugar 

Vikram 

( Orissa) 

Berhampur 

Sambalpur 

Utkal 

(Punjab) 

Guru N'anak ~vi 

Panjab , 

Punjabi . 

(Raj astlzan ) 

Jodhpur 

Rajasthan 

UdJ.ipur 

(Tamil Nadu) 

Annamalai 

Madras 

Madurai 

( Uttar Pradesh) 

Agra 

Gorakhpur 

Allahabad 

Kanpur 

Ka,hj Viril'apith 

Lucknow 

8'00 

3'00 

3'00 

4'70 

6· IZ 

0'50 

2'97 

10'00 

5'00 

4' 35 

3'00 

3'00 

2'92 

1'00 

1'00 

to·oo 

2'50 

I I' 50 

6'70 

5,60 

19'00 

2'50 

2'41 

4' 10 

5'00 

6'00 

27'00 

6'42 

5,89 

15'00 

(1'00 

5'4'1 

5'00 

10'00 

]2'20 

30' 10 

2'00 

2'()() 

11'90 

---.-----------------------------~,---------~---------------

1'00 

1'00 

0'70 

4' 70 

3'go 

2'00 

6, 10 

5,68 

0'35 

9,68 

2·69 

9' 10 

4'00 

2'0 

01' 99 

2'50 

5'00 
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--- -----........... ~ ~ ...... _,.'II __ ..-. __ ------....., _________ ~--_._ 

3 

--- -- ..... _ .. - .. _-_ - ------ -------~-----------------.... ----
Roorkt"(' 

Meerut . 

(West Bengal) 

Bmdwa\\ 

Calcutta 

Jadavplll 

Kalyani 

NOl th Bengal , 

Rabindrd Bh atatl 

TOTAL 

----. ----- --------
Drought relief in Orissa 

860. SHRI CHINTAMANI PANI-
GRAHl: Will the Minister of AGRI-
CULTURE be pleased to state: 

(a ) whether by the end of March, 
1980 the Centre had sanctioned a ceil-
ing of expenditure of Rs. 14,00 crores 
for drought relief operations in Orissa; 

(b) if so, the ltem-wise and distrlct-
wise expenditure on drought relief 
up to March, 1980; 

(c) whether Rs, 17.39 crores has 
been sanctioned for drought relief 
work for Orissa in the current financial 
year; and 

(d) if so, how much has been spent 
by now and item-wise sanctions made? 

THE MINISTER OF AGRICULTURE 
AND RURAL RECONSTRUCTION 
(SHRl BlRENDRA SINGH BAO): 
(a) Government ot India approved a 
ceiling .,f expenditure 01 R~, 14.05 cro-
res duo ng 1979-80. 

23'99 

2'00 

3'00 

.) 00 4'00 1'00 

10'70 

5' 16 21' 90 7'95 

g,so 1'10 

I' UO 2·00 

281' 72 

(b) Information is being collected 
and will be laid on the Table of the 
House, 

(c) Yes, Sir. 

(d) Information is being collected 
and will be laid on the Table of the 
House, 

Flats cqnstructed by D.D.A. 

861. SHRI P. J. KURlEN: Will the 
Minister of WORKS AND HOUSING 
be pleased to state: 

(a) the number of residential flats 
of various types constructed by the 
D,D.A. during the yearS 1977-78, 1978-
79 and 1979.80; and 

(b) the details in respect of allot-
ment of the same? 

THE MINISTER OF WORKS AND 
HOUSING (SHRI P. C. SETHI): 
(a) and (b). The information is being 
collected by the DDA and will be pla-
ced on the Table of the House in due 
course. 
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Plans for employment of landl .. peer 
In raral areas 

862. SHRI R. P. YADA V: Will the 
Minister of RURAL RECONSTRUC-
TION be pleased to state: 

(a) whether Government are con-
sidering plans to provide more em-
ployment in rural areas, particularly 
to the landless pOOr; and 

(b) if so, the details theresf? 

THE MINISTER OF AGRICUL'I'URE 
AND RURAL RECONSTRUCTION 
(SHRI BIRENDRA SINGH RAO): 
(a) and (b). Yes, Sir. The Integrat-
ed Rural Development (IRD) pro. 
gramme is being implemented with 
the main objective of generating addi-
tional employment and raising the in-
come level of the identified target 
groups, which along with others in-
clude the landless poor. 

The programme is now under inlp-
lementation in 2,000 blocks ill the 
SFDA/DP AP leAD areas and 600 
blocks outside the areas of these pro-
grammes. The programme is proposed 
to be extended to all the over 5,000 
blocks. 

The National Scheme of Training 
of Rural Youth for Self Employment 
(TRYSEM) has been initiated with 
effect from 15th August, 1979 with the 
principal objective of opening new op-
portunities, mainly to those without 
land in the rural areas. The main. 
thrust of the scheme is on equipping 
rural youth with necessary skills Hnd 
technology to enable them to seek 
self-employment. It is proposed to 
train about 2 lakh rural youth evel Y 
year in various skills. both in IRD and 
non-IRD areas. 

The FOOd far Work Programme has 
been started with a view to create ad-
ditional employment opportunities, 
particularly fOr the landless poor. 
The proll'amme is being made a 
permanent feature with a view to 
assuring regular employment to the 
rural people inc1~d:lng the landle6S1 
poor, 

GQal ce..ittee on Uftlu 

863. SHRI G. M. BANATWALLA: 
Will the Minister of EDUCATION be 
pleased to state: 

(a) whether the recommendations 
of the Gujral Committee on Promotion 
of Urdu have been considered by 
Government; 

(b) if so, the reaction of Govern-
ment thereto; 

(c) the step~ being taken to secure 
implementation of the recommenda-
tions; 

(d) if the recommendations are 
still under consideration, what steps 
have been taken to expedite decision 
and when Government's reaction to 
the recommendations are likely to be 
formulated; and 

( e) the reasons for delay in pubUsh-
ing the report and when the report i. 
likely to be published? 

THE MINISTER OF EDUCATION 
AND HEALTH AND SOCIAL WEL-
FARE (SHRI B. SHANKARANAND): 
(a) to (e). Since many of the recom-
mendations would have to be imple-
mented by the States, copies of the 
Gujral Committee Report have been 
supplied to the State Governments 
and they have been requested to exa-
mine the various recommendations. 
As the recommendations cover a wide 
range, most State Governments have 
asked for extension of time to exa-
mine and communicate their views. In 
so far as this Ministry ; s concel'ned, 
a Committee was constituted to con-
,sider those recommendations of the 
Gujral Committee Report which can 
be implemented by the Ministry. The 
Committee has finalised its report 
which is under examination. The 
Gujral Committee Report was laid on 
the table of both the Houses of the 
Parliament on 21st February 1979 and 
copies are available in the Parliament 
Library. 
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Fblaaeial aBlistance to in8tit1ltiODa for 
handicapped/disabled childa-en 

864. PROF. NARAIN CHAND PA-
RASHAR: Will the Minister of SO-
CIAL WELFARE be pleased to state: 

(a) the names of the institutions for 
the handica.pped/disabled children,. 
which were given financial assistance 
by Government during the last three 
years, year-wise: 

(b) the names of such institutions 
which applied for grant-in-ald/ftnan-
cia} assistance but \vhose claims were 
rejected by Government; and 

(c) the reasons therefor? 

THE MINISTER OF EDUCATION 
AND HEALTH AND SOCIAL WEL-
FARE (SHRI B. SHANKAEAN1\ND): 
(a) Assistance is given to the volun-
tary agencies for the handicapped 
under the scheme of Assistance to 
Voluntary Organisation') for the 
Handicapped. The scheme covers pro-
posals for all the handicapped iI-clud-
ing children. A statement indicating 
the organisations which got assistance 
during 1977-78, ] 978-79 and J 979-80 is 
laid on the Table of the House. [Pla-
ced in Library. See No. LT-897/80]. 

(b) and (c). No separaT,e records 
are kept for proposals rejected and 
the files are periodically reC'ordedl 
weeded out. However, a stntement, 
prepared from the readily 3vailable 
files, showing the organisations whose 
proposals were received nnd rejected 
in 1977-78, 1978-79 and 1979-80 and 
reasons therefor is laid on the Table of 
the House. [Placed in Library. See 
No. LT-897180]. 

Priority for telephone connection to 
pOUtical parties 

865. PROF. NARAIN CHAND PA-
RASHAR: Will the Minister of COM-
MUNICATIONS be pleased to ~:tate~ 

(a) whether the recognised political 
parties at the national/State/district 
level ar.~ given ;priority in the sanction 
of telephone connections; and 

(b) if so, the nature o:f priority 
given to the various political parties? 

THE MINISTER OF COMMUNICA-
TIONS (SHRI C. M. STEPHEN)~ (a) 
and (b). There is no statutory pro-
vision in the rules for givIng connec-
tions to political parties on out-of-turn 
priority basis. However, they are 
eligible for registration under 'Sp~cial' 
category, Telephone Advisory Com-
mittees and the Government can sanc-
tion them telephone connections on 
out-of-turn priority basis under this 
category. 

Waltinr 11st lor Telephone cOftDectlOils 

866. PROF. NARAIN CHAND PA-
RASHAR: Will the Minister of COM-
MUNICATIONS be pleased to state: 

(a) the number of peop1e whose 
nan1es have been registered with the 
P. & T. authorities for the sanction 01 
telephone connections and appear on 
the 'waiting list as on 31st May, 1980 
in the country, State-wise under vari-
G'U,:; categories; 

(b) the names ot the last persons 
alongwith their serial numbers on the 
waiting list who have been sanctioned 
telephone connections upto 31st May, 
1980 in various categories; 

(c) the likely date by which the 
present waiting list in all the catego-
ries wcmld be exhausted; and 

( d) the steps proposed to be taken 
to achieve this end? 

THE MINISTER OF COMMUNI-
CATIONS (SHRI C. M. STEPHEN): 
(a) The statistics about the ,l'egistra-
tion of telephone demands are collec-
ted half yearly according to the Tele-
com. Administrative Unlts i.e., Tele-
com. Circles and Telephone Districts. 
The latest Information available is as 
on 31st March 1980. 

A statement giving the number of 
applications for telephone connections 
appearing on the waiting lists as on 
31st March, 1980 in different Telecom. 
Circles and Telephones Districts is 
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annexed. The States of the Union 
served by these Admiuistrativf! Units 
are also indicated. 

(b) There are over 7,000 exchanges 
in the country. The position in re-
gard to the sanction of telephone con-
nections varies from exchange to ex-
change. The statistics about the ~E:'rial 
numbers on the waiting list upto 
which telephone connections ar~ sanc-
tioned from time to time are not main-
tained centrally. The information 1,~, 

however, readily availabl~ fron1 the 
officers incharge of the exchanges con-
cerned. In case of ]8rge exchanges, the 
information is also pubHshed in the 
Telephone Directories and given pub-
licity through public notic~s in dai~y 

newspapers. 

(c) It is expected that majority of 
the applicants registered upto 31st 

December 1979 will be provided tele-
phone connections progressively by 
end of 1982-83, except in caSe of small 
proportion of demands of the follow-
ing types: 

-=-demands in certain areas of large 
cities requiring operung of new ex-
changes involving acquisition of land 
and construction of buildings and 

hence slightly longer gestation 
periods fOr their completion, 

-very long distanc-a connections 
rernote from the exchange, 

-general category applications in 
some large cities if large new OYT 
demands are registered. 

( d) The exchange capacities are be ... 
ing augmented either by expansion of 
existing exchanges of opening of new 
existing exchanges of opening of new 
are already full. 

Statement 

Statemmt of waiting fist as on 31-;-)-80 

-------- --~ --------- - - _._--- - -_ - -------~ ---------
Sl. N \me of Td~c )mrnllnication Circl(' and Tcl~phon(' 
No. Districts with names of Sta tee;; SC"l"vt'd 

OYT Non-OYT Total 

-------------------------------------------
I Andhra Pradesh (Including Hydf'rabad T('I('phonC" 

District) . . 
Serving: Andhra Pradesh, 

2 Bihar (Including Patna Telephone Di~tt.) 
S~rving: Bihar 

3 Gujara t (Including Ahmedabad 1 Baroda, Rajkot and 
Surat Telephone DigHS.) . . . . . 

Serving: Gujarat, Daman, Diu, Dadar and ~Nagar Hayeli 

4 Jammu & Kashmir 
Serving: J &K 

5 Karnataka (Including Bangalorr T~l( phone DiSH.) 
Serving! Karr,ataka. 

6 Kerala (Including Coimbatore, Trivandrum and Erna-
kulam Telelphone Di!ltts.) 

Serving: Kt"rala. 

? Mabararhtra (Including Nagpm, I10mbay and Pune 
TeJephone District~) 

Serving: Maharash tJ a. 

8 Madhya Prade!o'h (Including IndOfe Telephone Diqtrict) . 
S~rving : Madhya Pradc .. h 

730 

g09 19550 2 0 459 

600 2201 rJ80I 

173 

170 21 

10577 
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--------
2 4 .5 

-~--~-~----------~---~~----~--~------------

9 North Ea~t 419 2426 2838 
Servin&': Arsam, Tl'ipura, Manipur. Mizoram. Naga-

land, Meghalaya and Arunachal Pradem. 

10 North Wf"st (Including Amritsar , Chandigarh, Jullun-
dur and Ludltiana Telephone Di!:trict~) IgP5 16629 I8oI't 

Serving: Purtjah, Haryana and Himachal Prade .. h. 

I I Orissa I J '} 1670 1790 

Serving: Orissa 

1!J Rajastllan (Ir.cludinp Jaipul Telr"phone Di ... tl ict) 42 3 6774 7197 
Serving: Rajasthan. 

13 Tamil Nadu (Including Madras and Madural Tt"le-
phone Districts) (PO 12e4c) 117,9 

Servin~: 'lamil Nadu. 

14 Uttar Prade~h (Including Kanpur. Lm klww and Art a 
telephone District~) 577 J 1470 

Servin9;: Uttar Prf'desh. 

15 West Bengal (Including Calcutta Tekphone Distlict) 
Serving: Wf"~t Bengal. 
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Plan for construction of link road In 
Rural Areas 

867. PROF. NARAIN CHAND PA-
RASHAR: Will the Minister of 
RURAL RECONSTRUCTION be plea-
sed to state: 

(a) whether Government have 
drawn u,p any plan for the construc-
tion 00: link roads in the rural areas 
fOr the current financial year; and 

(b) if so, a brief outline of this 
plan for the State of Himachal Pra-
desh? 

THE MINISTER OF AGRICULTURE 
AND RURAL RECONSTRUCTION 
(SHRI BIRENDRA SINGH RAO): 
(a) The Government of India have no 
Central or Centrally sponsored scheme 
for construction of link roads in the 
rural areas for 1980~81. Rural :oads 

have been assigned to the State Sec-
tor. 

(b) Himachal Pradesh Governlnent 
have informed that there is no plan 
exclusively for link roads in rural 
areas in the State. A sum of Rs. 6.85 
crores is to be spent on construction 
of rural roads in 1980-81. In all 1173 
rural roads are targetted for Cunstruc-
tion. 'fhis will cover 245 kms. of 
Katcha motorable roads, 18 kms. jeep-
able roads, 130 kms. of 4 feet tracks, 
102 kms. of drainage works and 117 
kms. of metalling and tarring. 

Commercial Ibreedlnc of Rabbits 

868. SHRt K. MALLANNA: WIll 
the Minister of AGRICULTURE be 
pleased to state: 

(a) whether it is a fact that the 
Central Sheep and WOO} Research 
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Institute is trying to popularise com-
mercial breeding of rabbits for meat, 
fur and wool; 

(b) if so, whether efforts are also 
being made to improve the local breed 
of rabbits by crossing them with the 
foreign countries' breeds by the fur 
animal Division of the institute; and 

(c) if so" the details thereof? 

THE MINISTER OF AGRICULTURE 
AND RURAL RECONSTRUCTION 
(SHRI BIRENDRA SINGH RAO): 
(a) Yes, Sir, it is a 'fact that the Cen-
tral Sheep and Wool Research Ins-
titute is trying to populalise COlnmer-
cial breeding of rabbits for meat, fur 
and wool. 

(b) and (c). Improvenlent of local 
rabbits by crossing with 1he foreign 
breeds has not yet be~n started be-
cause there are no domesticated native 
breeds of rabbits available in India for 
commercial producti\)n of meat, fur 
and wool. However, the work of ('ros-
sing exotic and na ti V~ breeds of 
rabbits is contemplated in future. 

Fro, Farmin, 

869. SHRI A. NEELALOHITHA 
DASAN: Will the Minister of AGRI-
CULTURE be pleased to state: 

(a) whether at present there is any 
frog-fanning in India; and 

(b) the total value of frog legs ex-
ported from India in the years 1977-
78 to 1979-80? 

THE MINISTER OF AGRICULTURE 
AND RURAL RECONSTRUCTION 
(SHRI BIRENDRA SINGH RAO): 
(a) Only experim~ntal level frog 
farming is being conducted at the Cen-
tral Inland Fisheries Research Iusti-
tute, Barrackpore and no information 
is available about commercial frog 
farming in India at present, 

(b The total value of frog legs ex-
ported from India in the years 1977-
78 to 1979-80 are as follows:-

1978-79 Rs. 667.39 lakhs. 

19'78-79 Rs. 991.63 lakhs. 

1979-80 Rs. 633.67 lakha. 

U .G.C. amount granted to Colle,ee 
under Burdwan University 

870. SHRI SAlFUDDIN CHOU-
DHURY: Will the Minister of EDU-
CATION be pleased to state: 

(a) the total amount approved by 
the University Grants Commission tor 
the development of the colleges under 
Burdwan University during the last 
three years, year-wise; and 

(b) the names of those colleges and 
amount granted (College-wise) anu 
the details thereon? 

THE MINISTER OF EDUCATION 
AND HEALTH AND SOCIAL WEL-
FARE (SHRI B. SHANKARANAND): 
(a) Development grants tt.) colleges 
are sanctioned by the UGC a plan pe-
riod as a Whole and not On an year-
to- year basis. During the Fifth Plan, 
the Commission had approved deve-
lopment proposals /of 23 colleges affi-
liated to the Burdwan UnIversity fOl 
providing facilities like building, 
equipment, books, staff etc., involving 
a total cost of Rs. 67.77 lakhs. 'fhe 
Commission's share of grants fOr these 
programmes work out to Rs. 42.26 
lakhs. Grants are released by the 
Commission on the basis of the pro-
gress of expenditure reported by the 
colleges from time to time. In addi-
tion, the Commission had sanctioned 
Teacher Fellowships, which are fin-
anced by the Commission 011 100 per 
cent basis, for 10 othE'r colleges. 

(b) A statement sho~ing the grants 
released to colleges affiliated to Burd-
wan University for developnlent sche-
mes during the last three years is at-
tached. 
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UGe tJmount frtmlld to collegu under Bllrdwln Univlfslty. 

Name of the College Purpose 

2 

Total cost 
approved 

3 

(Amount in Rupees) 

Grant Paid 

1977-78 J 978-19 1979-80 

5 6 

_ .... _.-.. ..... _----_..---.... .-. ..... ---------- .......... _--------- ..... -----------
I. A.K.P.C. Mahavidyalaya 

Bengoi, Hooghly. . Building 

2. A_nso) Girls College, 
Assansol 

3. B. N. Mahavidylaya , 
Itachuna 

Building ard 
. Teacher Fellowship 

Books, equipmen t 
and Teacher 
Fellowship 

4. Hooghly Womon's College, 
Hoogh ly. . . Building 

5. Kalna College, Kalna Building, Books, 
equipment 

6. Katwa Colkge, Katwa . Building & equip-

1,00,000 

I,IO,gOI 

5,66,33 1 

ment 5,64,745 

7. Khalisani Maha Vidyalaya, 
Khalisani. . . Building Book, 

8. Netaji Mahavidyalaya, 
Aaram bagh . . Building 

9. NikhilBaD~ Shikshan Building, Boob, 
Mahavidyalaya, Bishnupur equipment 

10. Panchmura Mahavidyalaya Building 
Punchmura. 

I I. Ramanand College, 
Vishnupur. 

12. Ramanand Centenary 
College, Laulara. 

13. Rampurhat College, 
Rampurha.t 

Building, Books, 
equipment 

Books, equip-
ment 

Building and 
Teacher Fellow-
ship. 

I4. Saldiha College, Saldiha Books, equipmen t 

15. Satnbhu N&th College, 
Labpur 

Building, Books 
Equipment 

16. Sonamukhi College, Son- Building, Books 
amukhi 

17. R. K. Sarda Vidya Maha- Building, Books, 
peetha, Hook)lli equipment and 

Teacher 
Fellowship 

3,02,760 

3,30 ,000 

2,05,000 

8,~,6?9 

50 ,000 10,000 

12,000 6,000 

9,095 12,000 95,000 

29,000 

74,000 

2,00,000 66,000 12,000 

20,000 25,000 

10,000 

90 ,000 

44,448 1,27,000 5°,000 

30 ,000 

6,202 42,23 1 22,035 

75,000 65,000 

73,000 

60,000 8,750 

1,~O,()()() 
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3 4 5 6 

------------------,_,...----_ ..... _--- ..... ---_ ..... ---...... -,.,_,--- ....... --_,.--...--

.8. Sri R. K. Shatda Shibha 
Mandlr, Anur. 

19. Suri Vld~sagar Colkge 
Sur! 

• I 

20. V1VekaD~d Mahavidya-
la~, Btitdwan 

2 I. Chandet~g9fe Cpllege, 
Chandernagore. 

Building, :Books, 
equipment. 

BuUding 

Buildin g and 
teacher Fellow-
ship 

Building¥p~ 
Equipment 

1,15,000 

22. Banwari Lal Bhalotia 
CbIJege, AsIlfisOl 

Building eg_uipme. t 1,19,9[4 
and. Teacner 

23. C;hyam S .. mder College, 
. Shyamsunder 

Fellowship 

Mis~l1aneous 
Schemes 

24 Ah("danand Mahavidyalaya, Teacher FelIow-
Santhia. ship. 

25. Bankura Christian Coll("ge Teacher Fellow-
Bankura ship. 

26. B(1.ukura Sammilani Col)eg", Teacher Fellow-
Bankura ShIP 

27. Bolpur College, Bolpur 

28. Maharaja Dhiraj Uday-
chand College fOl Wcmen, 
Bu~dwan 

29. Raghunathpur College-, 
Purulla 

Teacher Fellow-
ship 

Teacl.et Fellow-
ship 

Teacher Fellow-
ship 

30. Raja Ram Mohan Roy Teacher Fellow-
Mahavidyaiaya, Nangulpara ship 

31. Go",! Banerji Oollese, 
BagatI. 

T~her Fellow-
ship 

3.2. Ho~hly Moh"in College, Teacher Fel~ow-
Chirtlnltah ~ diil)'" 

I ' - 0,.'1 t l "" 
33. Krishna Chandra College, Teacher Fel'ow. 

HC$Ampur. l ship 

36,00c 

50 ;000 

I ! 

56,000 6,000 

r. 

40 ,000 40 ,000 

52 ,800 

, t-
18,000 

6,500 

2,992 12,000 

4,000 24,000 12,000 

10,<'00 

2 1,696 

" 
18,000 

. , •• 

•• ... I l .~. $' J:" , .. .:..___..._._.I.:., __ --.... 'r-----_________ , _____ _ 
Nbte t ~~Iu'~t it 'tlIA$et ftJl~~ is calcuIaiid iifitlie 6'iii~,.ar~a ~MO.iiity; lIo~cc 

1.Q£.R~olt~~LIr&N-~oo/- and the Salary of the substitute appointed iii 
ih~ pliiee of the teacher who tlas~ been awarded the fellowship. 
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871. 11ft ""'ft .. " tq~: am 
"" ~ ~ ~ ~ 'PIT ~ fcfi: 

(en) iQ" (d i '4 efi q"~"d thTlf 1i- ~Ii( 
ifR ~ ~ 'de<t14"1 ~ ~ ( arh 
~ iqfu rm £i 

(.-) ~ q ~ f<414ff\ ~ ~ 
~¥ftqq<fis fCfiijlFil C6T iI'ifr ~ £; 

(tf") llh" {t, at ~ fq q (01 c:m 
i; attt: 

(ff) llh" q:", or d~(1ij~~ ~ 
CRT (? 

"" 11ft V11ftwr 't'1,,, .. ful '"'" (~ 
~ tq 'tN'): (<6) 1f6' ijT;r ~ c5 
~ \<d 4119 4' ""11 d" tnnf 1f- '3 eG I fc= f1 

~~~~ifil~ nr.r 
fq iii (01 if- rt lIT ~ I 

(~i) ~ (.:r). ~ll'fl ~ Ur~Cfi( 
~N ti:;ftiji~ tfilllt, ~"<('I.fG 1t ~M~ 

Co CI' 

~':t ~ ~:-r;r 'U'ilf ~ f\rtrJr ~ 
~ ifR r~ ~ ~ em tn: # 
~."Rf ~, ~ ~ ~ ~qm ~ 
qft ~;rd\" (, ~ ~ ~ ~ ~ 
fir.n1 'U\l ~'«rT cfi fctiij I iil Cfif ~':I 
tmr (, 1978-79?fi ~ (1979-
80 Cfi <rm.r m- q;'(tf ~~) t011f 
~ '3Nlf4d f4~30'" ~ ~~ 42,700 
fq:4 C(1 ~ 1f- {f 5320 f'f4 c (1 ifR 
~:-r;r ~;f- fontil'" 1t fC'.H'I(GI 
ctrof ~ ~ ~ (OI(CfiI( ~ ti 
trl' 1 5 0 ~ srf1r fq:4 c(1 Cfft ~ 
ij~'4d I ~ ~~,1'f ij (CIf)I ( ifrT af:if 1'f1:t 
-rl 

~ mtT cr'" ~ ~,'U;; ~;~TJ:f ~Tiiq qjrl{. ~~~ It 'a'mf~1 cfr~ eti( lfTi;fT tfi) ~~fW'l ~~~ (n~ ft:f;.n:or 

(~~~;r f~(f!-; if) 

1976-77 1977-78 1978-79 

1 at" 42,554 74,260 

2 i1~ 37,246 48 100 

3 =qifT • 25,344 25,122 42,700 

4 ~lf. 738 150 

------------------------~~~-------~-~-------~--~-~--~----- ------~---

". (6'" "",,6 tI'Pf wi "'-' ~ ~ 
'f1:~ 

872. "" """'~11 Nt~: CRT 
"" ~ q ;rm;r ?fft ~ rn hi: 

(~) em ~ ~ ~ ~ ij .. <a'14 
4'5ftCfd qrrJf li ~ 1IW ~ ~ ~ ~­
ij(Cfild ~ f'aF;ult ~ ~ mr tf; 

(.-) ~ ,", err m CRT ~ ~; 
IIf'( 

1,16,328 1,36,628 1,41,865 

(1)") ~~~~~r~ 
~~"ctt~~~~ li'" 
ar;lf iZItu ilRr t? 
"" ""'..... \<iC'f;f"NI ~ (~ 
~ tq _): (~) ~ ~ I 

(_) qmf 1f" ~ ~ if' ~ cfi 
ifi1"{1It', crn:v at I q 44 Cfi ~ ifi11ff'" W 
8'If1r ~ cru ~ 16 ~ ~ srm?: 
;:'erc: <1 lfiT ~ crt -rn ~ I 
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('I") \if'Mi4'(If ~ 1978-79 
(~ ... ~) ~ mr.; \«4'1, ~ 1f 
~ ~ (ft1f m qfq,!OI (~~f1;t1r) 
<ti11if" 16 ~ ~ fi'ifG(l c6 f~ '" 
5·· 73 ~~. on1 ~r-" o:n« fl.' t ~5fii4I·I« ~ 1979-80 (~­
~) ~ ~ fiij' ~ c5 ~ 2.92 
~. "(1. ~ ~~ i51'~;r ~ 

.t:I 

lI1n' an I 

Allotment of land by D.D.A. to Coope-
rative Group HOusing Societies in 

Delhi 

873. SHRI K. MALLANNA: Will 
the Minister of WORKS AND HOUS-
ING be pleased to sta+.e: 

(a) whether D.D.A. has taken a 
decision to allot land to the registered 
Cooperative Group Housing Societies 
in Delhi; 

(b) if so, the proposed sites for 
:allotment of land and approximate 
time within which the land is expec-
ted to be allotted to these societies; 

(c) if no decision has so far been 
taken, the reasons for delay and the 
stage at which the matter has reached; 
and 

(d) whether DDA has also worked 
out the details of cost of land to be 
charged from the Group Housing 
Societies; if so, the facts thereof? 

THE MINISTER OF WORKS AND 
HOUSING (SHRI P. C. SETHI): 

(a) No, Sir. 

(b) Does not arise. 

(0) and (d). The case fOr scrutiny 
of membership is with the Registrar 
of Cooperative Societies clnd hence no 
flnal decision has been taken about the 
Cost to be cllarged. 

D.D.A. Flats for Salaried Cia. 

874. SHRI K. MALLANNA: Will 
the Minister of WORKS AND HOUS-
ING be pleased to state: 

(a) whether Government are 
aware that the maximum amount of 
HOUSe Building Advance admissible 
to Central Government Employees is 
Rs. 75,000/- Or 75 months pay, which-
ever is les!; 

(b) whether Government are also 
aware that the cost of flat being char-
ged by D.D.A. at present for MIG 
and LIG :flats is much more than the 
admissible limits and DDA fiats are 
now beyond the reach of the salari. 
ed class of people; 

(c) if so, whether Government 
propose to decrease the cost of fiats 
so tha t people falling in fixed in-
come groups can afford a flat of thelt' 
category of entitlement; and 

(d) if not, whether Government 
have any proposal under considera. 
tion to help the salaried class to get 
a house in Delhi? 

• THE MINISTER OF WORKS AND 
HOUSING (SHRI P. C. SETHI): 
{a) Th~ maximum amount of House 
Building Advance 3~nllEsjble to the 
Central Government employees is 75 
months basic pay 'or Rs. '10,000 or 
actual cost of the fiat/construction ot 
the house or the repaying capacity c,f 
the employee, which'-!vcr is the least. 

(b) and (c). The DDA has intimatet 
that the cost of the flats released by 
it for various categories in March 
1980, is as under:-

M.I.G. Rs. 64,600 to 1,66,700 

L.I.G. Ra. 46,,900 to 67,300 

Jet. Rs. 19,600 to 26,700 
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Thw Nat 0:£ constractib:\' at a flat 

~argely depends upon the cost of 
building material, pli tnh area etc. 

The giant 01. :Bouse Euitding Ad .. 
vance to the Centtal Govern1nen't em-
ployees IS by way Qf some financial 
assistance only. The intending Cen-
tral Government employee~ are also 
expected to mobilise their own resoUr-
ces. 

According to the new scheme on 
HUDeo pa1tern ft'oated by the DDA 
in September, 1979, the likely cost of 
construction of flats under it on the 
prices at the time of registration would 
be as under:-

Category of fiat 

M.I.G. 

L.LG. 

Janta 

Approx. 
cost of 

co\,\Sltuc-
tion 
(Rs.) 

42 ,000 

r8,ooo 

8,000 

The prices indicated above are only 
illustrative and are subject to revi-
sion/modification depending upon the 
exigencies of lay-otrt, cost of cbnst .. 
ruction escala1ion of ptIces- at m'llt-
erial and labour etc. 

(d) There is at prewent no pro1;Josa'l. 
----~-----

Alletment ol D.D.A. Flat. to the Re-
pJrapfs 

875. SHRI K. MiLLANN'A: writ 
the Minister of Vl'ORKS AND 
HOUSING- be pl~asEfcr to st~te: 

(a) whe~her some ts:ttA Bats are 
under eo~r\ieti(jft ~ ,reseait for bet. 

illS: oftered to ,ersOllIJ 1'IIis~ed. 
I 

under tAle MIG and LIG ea~_;. 

(b) if so, the at;pro:dmate nutnber 
of flats in each category and tfleit' 
locations; 

(c) when these are expected to be:-
offered for allotment; 

(d) whether Government also pro-
pose to increase the cost of flats; if 
so, by how much; and 

(e) when Government hOPe to pro-
vide fta ts to all the persons registered 
with D .D.A. in the first, second and 
.pecial (1976) registration schemes? 

THE MINISTER OF WORKS AND 
hOOSING (SIIRI p. c. SET1HI): (a) 

Yes, Sir. 

(b) The Delhi Development Autho-
rity has intimated that the nunlber 
of flats under constr'Uction is as 
under: 

MIG 

LIG 6698 

Their location is indicated in the 
Anne~ure. 

(c) Most of the flats are likely to 
be cornplMed duTing 1!J80-'81. 

( d) Th~ di~posal cost of the fl1\.t$, is 
"I 

w6r~a out on the ba'sis Qf aetu.1I1 
On their completion. 

(e) Since the registrants h~ve the 
option too apply for a particular area 
and' as mGdt of them' preller loea'bties 
m SOufR D~i', it hi d~ fOr' fftdtJ.' 

cate the exact ct~te Dy vCrWleK tli Gt 
"'... .. .. 

them will be allottN', aMI. 



.. .". .......... _--- ------------,---
I.QC.ation 

I. R.ajor; Garden 

~. Shalim~r Babh BI. A Pk. D 

4· Shaikh Sarai 

..1. Bodclla 

1'6. Lan'1lce Road 

7· Tr.ilok Purl-. 

B. DiI~had Gcrden 

9· B<..della 

to. Sh~~imarBagh RI. A rk. I 
~J. Spalimar Dagh BJ . A, Pk. II 

12. Shalimar Dagh BI. A, Pk. III 

'3· Shalimar Bagh Bl. A, Pk.IV . 

14· sPalimar Bagh Bl. A Pk. N. 

15· Shalimar Bagh BI. B. Pk • R. 

16. Shalimar Bagh Bl. D, Pk. D 

17· Shalilnar .ijagh BI. A, Pk. G . 
18. Ashok Vihar Ph. I,)p. H 

19· Pi tam Pura (lloorvi) Pkt. L 

~,? ;f~PUfa RId. N 

t21 • Paschimpuri Bl. A 

22. Sarai Khalil 

~g. ~ I\il ;RPfLd 

g4· Janakpuri Pkt. C 4/E 

25· Janak Puri ,Pkt. A? 4/~C . 

~6. Janak Puri Pkt. A, I/B • 

!l.7· Jta,louri Ga_racp. G-B 

28. Pitam Pura (Uttri) Pkt. R. 

) ~t! (r~'(r; t' ! (Jt Ii 

. , 

--_ .. ----------_.-
M.LG. J ... l.G. 

Gq6 

200 200 

162 96 

)44 88 

JoB 66 

126 76 

• 120 

112 

• • • 
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Report qft lDc1ian Potash Lbnlte4 

876. SHRI DINEN BHATTA-
CHARYA: Will he Minister of AG-
RICUL TURE be pleased 1;.') state the 
action taken on the Report of the 
Company Law Board on the Affairs 
of Messrs. Indian Potash Limited, 
forwarded by the Ministry of Law 
and Company Affairs? 

THE MINISTER OF AGRICUL-
TURE & RURAL RECONS1'RUC-
TION (SHRl BIRENDRA SINGH 
RAO): The Report of the Company 
Law Board on the affairs of Messrs. 
Indian Potash Linlited was examin-
ed by the Board 'Of Directo~s of the 
company and they were satisfied that 
there was no malafide on the part of 
the officials of the Company. The tech-
nical violations of the Companies Act, 
as pointed out in the Report, had 
been rectified. The Ministry of La\v 
and Company Affairs wer~ informed 
of the position. 

Potash Research Institute Of India 

877. SHRI DIN EN BHATTA-
CHARYA: Will the Minister of AGRI-
CULTURE be pleased to state: 

(a) whether "Potash Research In .. 
stitute of India" at New Delhi was 
sponsored and is supported by Gov-
ernment; 

(b) whether the Government 
know that the Company, a Joint Sec-
tor fur Organisation & Controlled by 
the Ministry of Agriculture had con-
tributed a sum of over Rs. 70 lakhs 
"Donation" to this Institute; and 

(c) if so, in which manner this 
money is to be utilised by the "potalh 
Research Institute of India"? 

'l'lHE MINISTER OF AGRICUL-
TURE & RURAL RECONS'rRUC-
TION (SHRI BIRENDRA SING Ii 
RAD): (a) Pota9h Research Institutp-
is a non profit making Research 

Soc:,~tY' registered under the Socie-
ties Registration Act, 1860. It has 
been sponsored by M Is. Indian Po-
tash Ltd. and not by Government 
of Jndia. However, the purpose for 
which the In$titute has been set up 
is supporb~ by the Government. 

(b) M]s. Indian Potash Limited is. 
a Joint Sector company and the 
Cooperatives and Public Sector 
Undertakings are having shares 
to the tune of 73.34 per cent. The 
company has constructed Rs. 90 lakhs 
to the Institute till the end of 1979-
8'0 with the approval of its Board and 
sharer.olders. The activities of the 
institution are controlled by a Gov-
erning Council. 

(c) The money is to be utilised 
tOWTanis meeting capital cost on land 
\bu il ding, equipmtants and the follow~ 
ling objectives of the Institute 
namely: ' 

. (i) to conduct research and expe-
'rlmental wor k with potash and re-
lated plant-fOOd and to diseminate 
practical information. 

(ii) to secun~ coordination and co-
operation in research for uSe of 
Potash from various Research Cen-
tre3. Universities and Government 
Agr1cultural authorities. 

(iii) to collaborate with other 
agencies, organisatlons Of' associations 
lin IndiJa or abroad roc promoting 
scientific research On the use of Po-
tassium: and 

(iv) to serve as a medium for ex-
change of information or the use of 
Potassiwn. 
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un r.fi f-~ ~ ~ ~ If'11 ~ 
~ Idoltt.n I 

Employment to Blinds 

880. SHR! PIUS TIRKEY: Will 
the Minister of SOCIAL WELFARE 
be pleaoad to state: 

(a) whether there is any proposal 
before Government to provide em-
ployment to the blinds in the Cen-
tral Government; 

(b) I whether any percell~",e re't'r • 
. "ation h.s been fiXed for the handl-
e .pped 'in varin,," underlaldnl8; 
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(c) whether Union Ministry of
Labour has been asked to look into
this; and

(d) what are tne details thereof?

THE MINISTER OF EDUCAT'ION
AND HEALTH AND SOCIAL WEL-
FARE (SHRI B. SHAl~KARA-
NAND): (a) Government of India
have already issued executive or-
ders reserving 3 per cent of posts]
services in Group 'C' and 'DI cate-
gories in the Central Governmnt
Departments of which 1 per cent are
for the hlind.:i-

(b) Y'2S, Sir. Similar orders have
also been issued by thel Bureau of
Public Enterprises far all Public
Sector Undertakings of the Go,V'ern-
rnent of India.

(c) and (d). A working group
lhas been! set up by t~ Ministry of
Labour to formulate a delfailed ac-
tion plan so as to enhance the emp-
~OY'abilityof the physically handi-
capped including the blind.

Sugarcana dues from MahiOpur Roatl
'Sugar Mills, Madhya Prad'esh

881. SHRI DINEiN BHATTA-
CHARYA: Will the Minister of AG-
RICULTURE brz plea~ to state:

(a) whethe-, Government are aware
that large amount of money is due
to cane growers for sale of sugar-
cane from Mahidpur Road Sugar
Mills, Madhya Pradesh;

(b) if so, the total amount of
money dUe to the growers; andi

(c) the steps taken by the Govern-
ment fOr paymerit of dues?

THE l\tllNISTER OF AGRICUL-
TURE & RURAL RECONS'!'RUC_
TION (SHRI BIRENDRA SINGH
RAO): (a) and (h). According to
the returns submitted by the Mahid-
pur Road" Sugar Mills, the total

I44

amount due to the cane growers as
on 22-1-80 is Rs. 8.71 lakhs.

(c) The Government of Madhya
Pradesh has been naquested to en-
sure that the cane price dues are re-
duced quickly, particularly in view
of the improved I1bce of free-sale
sugar

Developing Fishing Harbour at
Sasson Dock

882. SHRIMATI PRAMILA DAN-
DAVATE: Will the Minister of AG-
RICULTURE be pleased to state:

(a) whether the Bombay Port
Trust has continued the work of
developing fishing harbour at Sasson
Dock;

(b) whether the petition submit-
ted by the Bombay Environmental
Action Group has been rejected; and

(c) the reasons for having a fish-
ing harbou- so' near the strategic
area of Bombay?

THE MINISTER OF AGRICUL-
TURE & RURAL RECONSTRUC-
TION (SHRI BIRENDRA SINGH
,RAO): (a) Under an order dated
2nd May, 1980, Bombay High Court
has restrained tht~ Bombay Port
Trust from carrying out any fur-
ther work of reclamation other than
strengthening of the bund already
made, filling in of the two pockets
and putting, stones on the slope of the
reclamation already carried out.

(b) The writ petition filed by the
Bombay Environmental Action
Group in January, 1980 was discharg-
ed by the Bombay High Court on
7th February, 1980. Subsequently,
the petitioners filed a review peti-
tion.

(c) the selection of Sasson Dock
Fishing Harbour was made in consul-
tation with the Government of Ma-
harashtra, Ministry of Shipping and
'I'ransport and the Ministry of De-
fence. From considerations of access



to the sea, cost of constructm1l, 
freedom from siltation, suitability fro 
the fishing point of view' and' , the 
long tradition of fish llanding ill *llis 
area the Sasson Dock site was selec-
ted for the location of a fishihg \ h~r-
hour. Specific clearance fro,n the 
Ministry of Defence was taken from 
the security point of view before this 
harbour project was sanctioned. 

ProvisiOn, of EmploymeBt to BllRd 

883. SHRI OSCAR FERNDANDES: 
Will the Minister of SOCIAL WEJ.,-
FARE be pleased to state: 

(a) whether there is any J)ropo~al 
under the consideration of Govern-
ment to provide employment tQ the 
blind, including Government jobs in 
higher categories to the well-quali-
fied among them; 

(b) whether Government have 
conducted any survey in thi~ regard 
through the Employment !xchanges 
which deal with the handicapped; and 

(c) it 60, the details thereof, State-
wlse? 

THE MINISTER OF EDUCATION 
AND HEALTH AND SOCIAL WEL-
FARE (SHRI B. SHANK~~-
NAND) : (a) An exercise is bein,g 
carried out to explore the possibili-
ties of providing jobs in higher ca-
tegories to the handicapped including 
blind persons. 

(b) No, Sir. 

(c) Does not arise, at pr.~,,nt. 

Drlnklnr Water Scarcl~ 
I 

884. SHRr D. p. JAPfsJ4: ;Will 
the Minister of WO}UCS ANi:> 
HOUSING be pleased to state: 

(a) the names of the Districts in 
Rajasthan, MadhYa Pradesll, Mt~r 
Pradesh and Gujarat which are fac. 
ing drinking water scarcity iIue 't() 
drought in the country; and 

'I 

(b) the steps taken by the 
ernment to provide drinkin, 
In those areas? ' 

G~v­
water 

\ , 

THE MINISTER OF WORKS AND 
ROUSING (SHRr p. C. SETHI): {9} 
A list is attached. 

(b) On the basis of the Prime 
Minister's 12-Point Programnle on 
Drought Management all tbe resour-, 
ces of the States and th~ Centre 
and all possible measures, both 
lonlg-term and short-term have been 
taken up on a war footU;g to tackle 
the problem of drought. 

The Prime Minister's 12-Point 
Programm,c lays emphaSis On prepa-
ration of Contingency Plans for sup-
ply of water to the identified villages 
and advance action for arranging 
tankers, trucks, drums, diesel, etc. 
Further, the Central Government 
have mobilised rigs and made them 
lavailable to the states of Rajasthan, 
Madhya Pradesh and Uttar Pradesh 
for boring and deepening of wells in 
the most seriously affected areac;. 

NAMES OF THE DISTRIOTS 1N THE 
STATES OF RAJASTHAN, MAl).. 
HYA, PRADESH, UTTAR ~ 
AND GUJARAT, AFFECTED DUE 
TO DRAUGHT DURING 1979-80. 
Madhya Pradesh 

I. Bastar 

2. Bilaspur 

3. Balaghat 

4. Bhopal 

5. Betul 

6. Bhind 

7. Chindwara 

8. Chhatarpur 

9. Durg 

JO. Damoh 

I I. Datia 

l!l. Dewas 

13. Dhar 
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14- Gwalior 

15. Guna 

16. Hoahangabad 

17. Indore 

18. Jabalpur 

19.Jhabua 

20. Khargone 

21. Khandwa 

22. Mandla 

23 Morena 

24. Mandsour 

25. Narsimhapur 

26. Panna 

27. Raipur 

28. Rajandgaon 

29. RaJgarh 

go. Rewa 

31. Raisen 

32. Raigalh 

33. Ratlam 

34. Surguja 

35. Satna 

36. Sidlu 

37. Sl- ahc!ol 

38. Seflni 

39. SehGrc 

40. Sagar 

41. Shlvpun 

42 Shajapur 

43. Tikkamgarh 

44. Ujjain 

45. Vidhhn 

R4jasthan 

I. Ajmer 

2. Alwar 

3. Banswara 

.TUNE 16, 1980 Wriuen Answers 

4. Barnrer 

5. BharatJiur 

6. Bhilwara 

,. Bikaner 

8. Bundi 

9 Chi ttorgarh 

10 Churu 

II Dungarp~ 

12. Ganganagax-

13 Jaipur 

14 Jaisalmf'r 

15 Jakre 

16. Jhalawar 

17. Jhunjhunu 

18. Jodhpur 

19. Kota 

20. Nagaur 

21. Pali 

22 SawairnadhopUl 

23 Slkar 

24. Suohi 

25. Tonk 

26. Udaipur 

Uttar Pradesh 

I. Aligarh 

2. Agra 

3. Allahabad 

4. Azamgarh 

5. Almora 

6. Bulandshahr 

,. Bijnor 

8. Barcilly 

g. Budaun 

10. Banda 

II. BaHia 
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uz. Batti 

13. Bahraich 

14. Bara Banld 

15. Chamoli 

16. Deoria 

17. Dehra Dun 

18. Etah 

19. Etawah 

20. Farrukhabad 

!2 I Fatt"hpur 

22. Ghaziabad 

23. Gorakhpur 

24· Ghcl.Zi pur 

25· Garl,\ a' 
26. Gonda 

27. Hamilpur 

2B. Hardoi 

29. Jhansi 

30 Jalaun 

31 • Jaunpur 

32 • Kanpur 

33. Kheri 

34. L'il i tpur 

35. Lucknow 

36. Muzaffarnagar 

37. ~{eerut 

38. Mathura 

39· Mainpuri 

40. Morababad 

4 J. Mirzapur 

42. Nainital 

43. Philibhit 

44. Pithoragarh 

45· Pratapgarh 

46. Rampur 

47· Ra~ BarniJi 

48. Saharanpur 

+9. Shahijahanpur 

50. Sitapur 

51. 1ehri Garhwal 

52. Uttarkashi 

53. Unnao 

54. Varanasi 

55. Faizabad 

56. Sultanpur 

GujQ1d 

I. Panchmahal., 

~. Sabat kantha 

3. Baf1askar tha 

4. Kutch 

5. Ahmt-dahaci 

6. Ralkot 

7' Sm e 1 raraga 

8 Bhavragar 

9· J III agadh 
10. Dang, 

Export of . Surarcane as Cana1JletS. 
ItelD 

885. SHRI CHHITUBHAI GAMIT:_ 
Will the Minister of AGRICULTURE 
be pleased to state: 

(a) whether it is a fact that Gov. 
ernment have decided to export 
sugarcane as canalised item and 
import sugar; 

(b) if so, what factors led to aucn 
a decision; and 

(c) when Government hope to 
overcome the critical situation and 
stop imports? 

THE MINISTER OF AGRICULTURE 
AND RURAL RECONSTRUCTION 
(SHRI BIRENDRA SINGH RAO): (a) 
Export of sugarcane is not allowed. 
Government have decided to import 
2 lakh tonnes of sugar to meet shor-
tage of sugar in the country. 

(b) Import of sugar haS' been decided 
8S one ot several governmental mea-
sures to check the rise in sugar price, 



.and to meet shortage of ~,"+iar in th~ 
country. 

(c) It is difficult to give a detinite 
date but various measures are being , 
taken to increase the production of 
sugarcane. Imports would be stopped 
as soon as we have adequate produc-
iion to meet the domestic requirement. 

-Central Grant to Orissa f'Or Redemp-
tion of lOan to Farmer 

886. SHRI K. P. SINGH: DEO: 

SHRI ARJUN SETHI: 

Will the Minister of AGRICULTURE 
be pleased to state: 

(8) whether in view of acute 
drought, the farmers of Orissa are 
not in a position to payoff their 
debts to the Co-operative SOciety; 

(b) whetner the Government of 
Orissa have already requested the 
'~entral Government to give a sunl 
of Rs. 22.30 lakhs as Central com-
pensation to write off the loans of 
indebted small lanners in the 
coapt affected areas; and 

(c) if so, ~~~$9J1 b~~~ ta~elil by 
q,~y~rpff1$~t iJ). th~ mat~~r? 

THE MINISTER OF AGRICULTURE 
4HD aURAL RBCDNSTRUCTION 
(Sil~I BIUND8A SINGH RAG»: 
(I) and it». :fbe Government of 

'()r'lssa had in a communicat~Jl to the 
-U:~jpp .fi~'p:c, ~S!~f! ~efFfr~ i"~r 
alta to the lnability of rlf?Or ~Pt~,ers 
to repay agricultural loans and o{h~r 
j'elated dues' in chroniCally drought 
atNCted a~as. ~ The Government ,. of 
Orissa had also sought fot Central 
assistance r of Rs. 22JJO crores for writ-
ingj,.o1f ibe loutatanfJ.'mg lbaDB. This 
was .also. steier..red to itt tthe memoran ... 
dum prIeIel'Jtad to the Government of 
Indi& seeking Ceatr~ assis.nee for 
drouebt r~f. 

thl' Government of India have sanction .. 
ed: apart from other items, a ceiling of 
non-Plan expenditure of Rs. 62 lakbs 
for the State's contribution to th~ 
Agricultural Credit Stabilisation Fund 
which is utilised for convel'tlllg short-
term loans into medium-term loans 
in areas affected by natural calalni-
ties. A Plan c~lling of expenditure 
of Rs. 100 lakhs for loans to cultivators 
to become eligible members of co-
operative societies was also sanction-
ed. 

There is no Central sector scheme 
providing for write-off of loans in 
case of natural calamities. Govern-
ment of India has, however, been pro-
viding subsidy for 'Risk Fund' at 2 
per cent to the Central Cooperahve 
Bank and 4 per cent to the Primary 
Societies, in respect of the ..ldditional 
short-term loans advanced to snlall 
and marginal farmers during preced-
ing cooperative year in :he project 
areas like SFDA, DPAP, IRD, etc. 
Such assistance to the Cuoperative 
Credit institutions can be utilised for 
writing off of loans/interest of the 
weaker sections. In additioll, gl'ant-
in-aid to the extent of Rs. 25.10 lakhs 
was also provided for the rehabilita-
tion of weak Central Cooperati ve 
Banks in Orissa. This assistance 
could be utilised to write oft the irre-
coverable loans of small tarrr.eY's. 

During the last financial year, in 
view o'f unprecedented drought condi-
tions prevailing in many parts Of the 
country, including Orissa, Govern-
ment of India decided to share with 
the State Governments the Hability on 
waiving interest on short-term produc_ 
tion loans given to small farmers in 
areas serlouf,ly affected by drought 
during Kharif 1979. An amount of 
Rs. 11.00 lakhs was released for Or:l$sa 
'state, as the first instalment of 
grant. However, large scale write-off 
of loans is not in the long ter m in~e­
rest of the States since this would 
vitiate the climate of recovery of loans 
and erode the viability of credit in-
stitutions. 



Arrtcultaral Esperis lor Land Be-
~~t~~ ~J~~:,~ ~4 

88'1. ssm JA:N'ARnIr1fNA1~Pbat~ 
RY: tWill tqe Minister·,of AQRICUL. 
TURE be pleased to .ta_=-

(8) wheth~r Iraq Government have 
apprbachea for deputing som~ Ind~n 
agricultural experts to particip«te In 
land reclamation proJect in iraqi 
desert; and 

(b) if so, Government's decision 
thereon? 

THE MINISTER OF AQltICtrItrijttE 
AND RURAI,. ~CO~STRUCTI0N 
(SHRI BIRENDRA SINGH :RAt»: (a) 
Yes, Sir. 

(b) Suitable Indian experts are 1:Ie-
ing identified for various assIgn-
ments under the State Organisatiun 
for Soil and Land Reclamation, Bagh-
dad (Iraq). 

ReactiOn. Of Vice-president, I.U.F. on 
Expulsion of Surjit Singh from 

Indian Hockey Team 

888. SHRI M. RAM GOPAL REDDY: 
Will the Minister of EDUCATION 
be pleased to state: 

(a) whether the Indian Hockey Fede-
ration Vic~President has reacted 
sharply to the expulsion of Surjit Singh 
from H0ckey Team and had recom-
mended that action be rescindEd in the 
interest of Indian hockey; and 

(b) if so, the action of Government 
thereto? 

THE MINISTER OF EDUCATION 
AND HEALTH AND SOCIAL WEL-
FARE (SHRI B. SHANKARANAND): 
(a) Shri J. S. Anand, President of the 
Punj ab Rockey Association and senior 
Vice-PreSlident of the Indian IIockey 
Federation, in communication addres-
sed to the President, Indian Olympic 
Association with a copy to the Minis-
try of Education and Culture suggest 
that the action taken to send back 
Shri Surjit Singh from the Hockey 
Coaching camp at Bangalore be res-
cinded In the interest of hockey. 

(b) Gov~rnment do not propose to 
iriter'tere ltl th~ mUttet. 

.. .I J 

AmouDt . .,IM_t. 0Jl ~ Jiational I.UWt 
EducatJon Programme in 1979-80 

889. SHRI .tDfAJ(smr.m V. RATHA-
WA: Will the Minister of EDUCATION 
be pleased to state: 

(a) the ar.nO~uni e:arMar~ed lor 
National Adult !'ducat~ Prbgrlrn~ 
in the country for the year m9-8O.; 

(b) the am'oubt aetdan)" spertt; 

(c) whether it is a fact that this 
scheme proved to be unsuccessful; 

( d) it ,0; tite reas"dns tlie~or: 
(e) whether GoV'ernment will con ... -

tinue this scheme with certain modi-
fications; and 

(f) if so, the details thereof? 

THE MINISTER OF EDUCATION 
AND HEALTH AND SOCIAL WEL-
FARE (SHRI B. SHANKARANAND): 
(a) The amount earmarked for 
National Adult Education Progranune 
in the country for the year 1979-80 
was Rs. 36.95 crores, Rs. 20.'/5 crOl'es 
in the Central Sector and Rs. 16.20 
crores in the State Sector. Owing to 
economy cuts the allocation under the 
Central Sector was later reduced to 
Rs. 15.33 crores. 

(b) The amount spent in 1979-80111-
the Cent! al S~ctC'~ W .. 1o:; Rs. 12.97 crores. 
The information regarding the amount 
spent by the state Governments and 
U.T. Administration is being collected 
and would be placed on the Table or 
the Sabha in due course. 

(c) to (f). The National Adult Educa .. 
tion Programme was reviewed by a 
Committee appointed in October, 1979 
under the Chairmanship of Dr. D. S. 
Kothari. The Committee submitted 
its Report on 13th Aprn, 1980. 'rhe 
recommendations made by the Com-
mittee are under examination and. 
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.(iecision regarding modifications to be 
.made in the Programme would be 
taken keeping in view the reconlmen-
··dations made by the Committee. 
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A~ati0D8 tOt Telephone Connec .. 
tiOD8 In Rajasthan 

891. SHRI MOOL CHAND DAGA: 
Will the Minister of COMMUNICA-
TIONS be pleased to state: 

(a) the number of applications 
pending for the grant of telephone 
connections in Rajasthan at present; 

(b) the number of applications 
pending during the last year and the 
number of connections given during 
that period; 

(c) how long it takes for a person 
to get a telephone connection on the 
basis of these figures; and 
• 

(d) whether it is possible to meet 
the demand for telephol'le connections 
there at the end of the Sixth Plan 
period? 

THE MINISTER OF COMMUNI-
CATIONS (SHRI C. M. STEPHEN): 
(a) 7,197 on 1st April, 1980. 

(b) On 1st April, 1979, the waiting 
list was 3,328 against which 4,581 new 
telephone connections were provided 
during 1979-80. 

(c) On the basis of figures in (b) 
abave, the average waiting period 
ap~ars to be less than a year. flow-
ever, the actual waiting period varies 
from station to station being the lon-
gest in very large cities and in case of 
long distance connections from rural 
exchanges. 

(d) It is expected that most of the 
applicants on waiting list as On 1st 
April, 1980 will have been provided 
telephone connections by end of 1982-
83. 
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Potatoes Rottipg in Budaun, U.P. 

893. BHRr PIUS TIRKEY: Will the 
Minister of RURAL RECONSTRUC-
TION be pleased to state: 

(a) whether it is a fact that Pota-
toes worth about Rs. 20 Crorea 
lying in the cold storage in Budaull 
District of U.P. are rotting due to 
power shortage; and 

(b) if so, the steps taken by the 
Government in this regard? 

AND RURAL RECONSTRUCTION 
(SHRr BIRENDRA SINGH RAO)! 
(a) and (b) The information is being 
collected and will be laid OD the 
Table of the House. 



Written Answers JUNE 16, 1980 Written Answer. 

Setting up Of working WomeD 
Hostels 

894. SHRI M. RAM GOPAL REDDY: 
Will the Minister of SOCIAL WEL-
FARE be pleased to state: 

(a) whether Government propose 
to set uP working women hostels in 
different parts of the country; and 

(b) If So the details in this , 
regards? 

THE MINISTER OF EDUCATION 
AND HEALTH AND SOCIAL ,\VEL-
FARE (SHRI B. SHANKARANAND) 
(a): Government is already operating 
a scheme of Working Women's Hostels. 

(b) The details of the Schenle are 
contained in the booklet "Working 
Women's Hostel Scheme", copies of 
which have been placed in the Parlia-
ment Library. 
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Poultry, pl&'cery and dairies In rural 
areas 

898. SHR! R. P. YADAV: Will the 
Min.ister of AGRICULTURE be pleased 
to state: 

(a) wbether Government are consi-
dering plans to develop poultry farms, 
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dairy farms and piggery farml in rural 
areas; and 

(b) if so, the steps proposed to be 
taken in this regard? 

THE MINISTER OF AGRICULTURE 
AND RURAL RECO~STRUC~rION 
(SHRI BIRENDRA SINGH RAO): \&) 
and (b). Yes, Sir. Animal Husban-
dry is a State subject. Development 
of poultry, dairying and piuery is 
looked after by State Government and 
their Corporations. Under centrally 
sponsored schemes like Integrated Ru-
ral Development Programme, Small 
Farmers Development Agency, Drou-
ght Prone Areas Programme, Desert 
Development Programme, assistance m 
form of subsidy is provided to small 
farmers, marginal farmers, landless 
agricultural laborurers and other fami-
lies fOr taking up of Dairy, Poultry, 
and Piggery farming. Funds of these 
schemes can also be utilised for de-
veloping infrastructure to suppo.:. t these 
activities. These programmes are 
likely to confInue. Besides these the 
Central Government have estalJlished 
cattle, poultry and sheep breeding 
farms for providIng good quality ani-
mals and bil'ds to farmers for improv-
ing the quality of their stock (lr estab-
lishing their own farms. 

Solar Pumps fOr Small Farms 

899. SHRI P. M. SAYEED: 

SHRI M. V. CHANDRASHE-
KHARA MURTHY: 

Will thf\ Minister of AGRICTTl TTJP.E 
be pleased to state: 

(a) whether it is a fact that €oJ.ne 
scientists of the Water Technology 
Centre of the Indian Agricultural 
Research Institute haVe successfully 
experimented with a small solar 
pump on a small farm producing 
wheat during the rabi season; 

(b) if 80, the details of this c:.JC-
perirnent and whether Government 

are considering to ~pply this experi .. 
ment in other areas also to step up 
wheat production; and 

(c) if so, when the final decision 
in this regard is likely to be taken '1 

THE MINISTER OF AGRICULTuRE 
AND RURAL RECONSTRUCTION 
(SHRI BIRENDRA SINGH RAO): (a) 
Yes, Sir. A small experiment with solar 
pump was carried out by the Scientists 
of Water 'I'ochnology Centre, Indiun 
Agricultural Research Institute, New 
Delhi. 

(b) In this experiment, the perfor .. 
mances and feasibility of a solar pump 
on a small farm (016 ha. was evaluated. 
A prototype solar pump developed by 
the Solar Electric Internation'li, \Vash-
ington, U.S.A. was used in the ~tucly. 

The solar pump was installed in a 27 
cm. diameter tube well. The pumping 
set consisted of a solar panel of size 3 
square metres comprising of sliic0n 
ceDs (photo-voltaic) capable of con-
vertlno ~olar energy lnto electrical 
energy' This panel was located at the 
glOlUld surface, close to the well. The 
electricity generated by the panel 
\Va w:;cd to drive a small electric 
n1o~or cQup1ed to a centrrifugal 
pump. The pump and Inotor unit re-
mauled snbmerged below the water 
level in th0 well. 

The observed power output of the 
SOLH' panel ranged froln 130 to 180 
watts against a rated peak l utput of 
240 watt~ The pump was (':}pabL~ of 
lifting water from a depth t~pto 5 
metres. The discharge ranged from 
0.9 to 2.5 liters per second. This. was 
aguinst the rated range of 1.2 to a liters 
per second. 

An area 01 0.6 hectare of wheat crop 
wa~ irrigated using the solar pump 
during the rabi season 1979-80 at the 
JAR! farm, New Delhi. The pumped 
water was conveyed to the field ihrough 
a lined channel. The pump lIperated 
approximately for 7 hours and coverd 
0.06 ha per day. Following.the Fystpm 
of staggered seeding over 15 days tlbis 
pump could command O.6/ha. wheat 
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crop so as to provide 4 irrigations 
during the lite span lof the crop. The 
yield of wheat obtained was 2."i tC'nnes 
per heetare. 

The experiment has shown that the 
pototype testen required improvement 
to make the motor leak ... proof, s.i.nce 
there were breakdowns due to water 
entering in it. This also resulted in 
the pump-motor assembly attainiJl, a 
]ower efficiency than that specihed. 
This pump was meant for ppcn \vater 
boilu; but OUr tests indicated that it 
was suItable for tube wees of size 27 
ern also. M'.)difiC'ations in the design 
of the cia-meter of motor will be re-
quired to make it suitable for tube 
vvell..; of ,iz(' 10 em which are Inost 
comm'Jn in the villages. 

(c) A.lthough thE' results of the ex-
perin1pnt are interesting. lhe i)'..lrrlp 
would need improvements fOl b<:'tter 
exploitation of solar energy for irriga-
tion purposes. The final deci~ion 'would 
depend on the sufficiency and ~conomics 
of the solar pump which it IS dlffi('ult 
to indicf' ~e at this stage of experl~11cn­
tation. 

Provision for free food, ~eat 
and Drinking water in states 

900. SHRI p. M. SAYEED: 

SHRI M. V. CHANDRASHE-
KHARA MURTHY: 

Will the Minister of RURAL IRE-
CONSTRUCTION be pleased to state: 

(a) whether Union Governmen t 
have provided free food every day 
to over 10 lakh men, women and 
chil~ren in drought-hit States; 

(b) if so, how much additiunal al-
location was made for drought relief 

to the states Of Andnfi Pradesh, 
Rajasthan and Madhya Pradesh; 

(c) how much of this was alloca-
ted for generating useful employment 
and how much out of it for dl'lnklllg 
water; 

(d) the total amount allocated 'for 
May, 1980 and how much of it \\·&5 
spent by the States; and 

(e) whether some of the States 
have demanded more? 

THE MINISTER OF AGRICULTURE 
AND RURAL RECONS'11R.UCTION 
(SBR! BIREND,RA SINGH RAO) : 
(n) Under Food for Nutrihon Pro-
gramme, one lnkh tonnes of foodgrains 
ha ve been ulloca ted it) the drought 
affected States for free feeding of ex-
pectant and nursing mothers, children 
below six years of age and old infirm 
and disabled destitutes who ca~not be 
employed otherwise. It has been esti ... 
mated that this quantity of foodgrains 
will suffice to cover 67 lakh such 
beneficiaries for six months. The state 
Govern ments also have their o"\\7n 
programme of providing gratuitous 
relief in cash or kind to the desti-
tutes. In accordance with the re-
ports received from the State Govern-
ments, 9.4 lakh persons were covered 
by such relief measures in Bihar, Ma-
dhya Pradesh Orissa Uttar Pradesh 
and West Bengal. ' 

(b) and 
attaChed. 

(c). The statement is 

(d) and (e). During the curren t 
financial year, of the drought effected 
States, 8 State5 of Bihar, Andhra Pra-
d~sh Orissa Uttar Pradesh Madhya 
Prad'esh adj ara t Himacbai Pradesh , . 
and Rajasthan asked for fUrther Cen-
tral assistance and a further ceiling 
of expenditure a'1lounting to Rs. 177.37 
crores was sanctioned for six of tbese 
States by May, 1980. Tbe report of 
utilisation of these funds fa yet to 1:.l:J! 
received. 
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Madhya P"'''' 

(Rs. in Crores) 

Name of the State 
Ceiling of CJq)endi ture for 
purposesof Central aseistance 

Allocation out 0& Allocation out or 
col. (4) for emp- col. (4) for Drink-
loyment generat. ~ Water 

-------------- ing scheme. Scheme 
1979-& IgS0-81 Total 

3 4 5 6 -------_ .... -- ...... -----.._ ..... _---------- .... _---------------
Andhra Pradesh 4 1 • 69 9'10 

Rajasthan 28'75 20· 10 8,60 

Madhya Pradesh 22'80 47'90 

Besides, fooclgrains under the Normal and Special Food-for-Work Programmes were 
allocated to these States as indicated below: 

Name of the State 
Foodgrains released under Nor- Foodgrains allocated under 
mal and Special Food-for-Work Normal and SpeciaJ Food for 
Programmes Work Programmes 

_______________ --------___________ a.- ______________ _ 

Andhra Pradesh 

Rajasthan 

Madhya Pradesh 

(in lakh tonnes) 

1979-80 

2'58 

3'20 

(in lakh tonnes) 

19Bo-8 I 

0·63 

I· 10 

'-~--~------....- --.__ ------
Hostel FacWUes for Student. 

901. SHRI HANNAN MOLLAH : 
Wlll the Minister of EDUCATION be 
pleased to sta te : 

(8) whether Government's att~n .. 
tion has been drawn to the Survey 
undertaken by the Tata Institute of 
Socl.al SciEnces regarding inadequacy 
ot hostel facilitiets for students; sad 

(b) whether Government are con-
siderin, to improve the conditions u 
per tile reC(1)\mendation of tbe sur-
.._" 

THE MINIST&R, OF EDUCATION 
AND HEALTH AND SOCIAL WEL-
FARE (SHaI B. SHANKARANAND): 
(a) A survey of livinR conditions of 
students in university and college 
hostels in India was conducted by 
the Tata Institute of Social Sciences, 
Bombay at the instance of the Uni-
versity Grants Commission. 

(b) The report 1s yet to be GOIlsi-
dered by the University Grants Com-
mission . 
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902. SMR! D. P. JADEJA: Will the 
Minister of COMMUNtCATIONS be 
pleased to state: 

(8) the number of applications for 
telephone connections in lh. W8.1tlng 
list in the country, State-wise, u fn 
December 31 1978· , . 

(b) 1ile number of persons reillt-
ered during 1979; and 

(c) when telephone tacilltie. are 
likely to be provIcW Ie thole wao .-
registered upto 31st December. 19791 

THE MINISTER OF COMMUNICA-
TIONS (~RI C. M. STEPHEN): (a) 
A statement giving the number of 
working connections and waiting lists 
as on 31-12-78 in the different tele-

com. administrative units indicating 
the States served by them is annexed. 

(b) The re,i_tared demand for tele-
phone connections increased by 
2,27,579 during the year 1979. 

(c) It is generally expected that 
majority of the applicants registered 
upto 31-12-79 will be provided con-
nections progressively by end of 
1982-83, except in case of a small 
proportion of demands of the follow-
ing types; 

-very long distance connections 
remote from the exchanges. 

-Geneml category applications 
in some stations if large new QYT 
demands should arise. 

-demands in certain areas in 
large cities involving acquisition of 
land and construction of buildings 
for opening relief exchanges. 

Statement 

Waiting h~t, working connf'ction~ and increac;,. in dfmand. 

S1. Namf" of telecom. circle~ tele- As on 3 1- 12-78 
No. phone Dpitt'1. With namc~ of "tate> Waiting Waiting 

serw·d. connec- list 
tionfl. 

As on 3 I-I ~-7Q 
\Vaiting \Vaitil1g 

Connec- li~t. 
tions. 

Net in-
crea..~e in 
regi8t~red 
demand 

~---- ..... ----.._,------------------------------------
2 3 4- 5 6 7 

-_.---...... ----------.------.... ----------~----------- ...... _.-
I. Anihra Pradesh . . . . 108277 60 56 1209 17 9846 16430 

~c1uding Hyderabad Telephone 
tt) serving Andhra Prad('sh. 

II. 1JiItar (includm, Patna Telephone 51522 1578 53634 25 17 30 51 
Diltt.) SerVing Bihar. 

s. Gtutzrat (including Ahmedabad, 162938 16g20 176305 23424- IgB71 

~da, R.jkOt aad Surat TeIe-
bhone Diattl. Serving: G~at, 

a'IQall, Diu, Dadra and agar 
Havdi. 

4. ~ and KtUhmir 12174 1684- 1272 4- 2635 1501 

Serving J &Ie. 

5. X'" : (iac1\lCUB1 ~re 108351 7$9 1 112648 IOQOJ 1,9 107 
~IU~ :Oiat~.) ~ ta. 
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:2 3 4 5 6 7 

----.... ~------- ....... --------....... ---------------------.._-.... ---..... ----
6. Kerala (including Coimbatore, 92959 

Trivandrum & Ernakulam 
Telephone Distts.) Serving 
Kerala 

,. Maharashtra (including Nagpur, 3598 75 
Bombay & Pune Telephone 117773 
Districts.) Serving Maharashtra. 

B. North East Serving Assam, 3 1524 
Tripura, Manipur, Mizo- 1377 32816 2574 
ram, Nagaland Mt'ghalaya a/nd 
Arunachal Pradesh. 

9· Madhva Pradesh; (including Indore 6492 4 
Tciephont' District) Serving 5320 
Madhya Pradesh. 

10. North West: (inclduing Amritsar, 106478 
Chandigarh and Ludhiana Tele-
phone Distts) Serving Punjab, 
Haryana and Himachal Pradesh. 

13856 

II. Orissa 22802 
Serving Orissa. 

I~. Rajasthan (including Ja~pur Te.le- 56275 
phone Distt.) Servmg Rajasthan 450 4 61686 6983 

J3. Tamil Nadu (including Madras 166359 
Telephone and Madurai Tel<' 
Distt.) Serving Tamilnadu : 

) 721 0 

14. Uttar Pradesh (Including Kanpur 129343 
and Lucknow Tele: Di~tl icts) 
Servin~ Uttar Pradesh. 

11174 

15. West Bangal (including Calcutta 183740 
Telephone Distt.) Serving West 25927 
Bengal. 

16. Delhi 146711 

--------...-,----------------
Total : 

Unauthorised Colonies in Deihl 

903. SHFH D. p. JADEJA: Will the 
Minister of WORKS ANn HOUSING 
be pleased to state: 

(a) the number and names of un-
authorised colonies existing in Delhi a. 
on 31st December, 1976; 

(b) the number and names of \lnau· 
thorised colonies which have been 
relulariSf d durin, the last three )'ea~ 

3 19388 227579 
---------_._-- ----

(c) the names of colonies which "re 
still unauthorised as on 31st Decem-
ber, 1979; 

(d) the names of-colonies which .~ 
under the consideration of r,.eVel0n. 
ment for regularisatfon; and 

(e) when the final decisioD U IJ~ 
to be taken? 

THE MINISTER OF WORKS AND 
HOUSING (SHRI p. C. SETHI): 
(a) The list of unauthorised colonies 
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existing in Delhi on Slit December, 
1976 was not compiled. 

(b) to (e). There are 611 unautho-
rised agglomerations in Delhi, includ-
ing extensions of colonies and villa,es, 
as per statement I which had to be 
regularised in accordance with the 
orders of the Government on the sub-
ject. The Municipal Corporation of 
Delhi has reported that 136 colonies 
(including-17 colonies transferred by 
D.D.A.) as per Statement II have al-
ready been approved by the Munici-
pal Corporation of Delhi. The Delhi 
Development Authority whiCh had 
earlier approved draft layout plans of 
118 ('olonies haVe reported that 33 
{'o]orllCs haVe since been transferred 
10 l\lunicipal Corporation of Delhi and 
that the regularisation of the rest of 
theSe colonies \vouJd be finalised af1cr 
(JhJ~c~i(Jlls/suggestions received lrom 
the pulJlic have been screened. state-
T:lcnts I & II laid on the Tabl(> of the 
lIou~e r Placed in LlbrarU. See No. 
LT-S99/80]. 

14 is not fcas;lJlc to lay dmvn any 
time lin1it for regularisaHon of the 
-colonies still to be approved. 

Oilseed Farming under Joint VeDture 
between Small Fal"lQers and Govern-

ment 

904. SHRI G : Y: KRISHNAN: \Vnl 
1he Minister of AGRICULTURE be 
pleased to state: 

(a) whether Government are aware 
that oilseeds production can increase 
-considerably even with the existing 
production technology, if the oilseeus 
1arming is treated as joint venture 
between the Government and small 
and marginal fanners who grow 1 he 
'Crop mostly c,n rainfed land; and 

(b) whether Government propose to 
'Set up a new Seeds Corporation on the 
lines of the National Seeds Corpora-
tion to deal exclUSively in oilseeds and 
pulse seeds? 

THE MINISTER OF AGRICULTURE 
AND RURAL RECONSTRUCTION 
(SHRI BlRENDJlA SINGH RAO) : 
(a) The Government consider that oil-
seeds production in the country can 
be increased considerabry with the 
existing production technology. Vari-
ous measures are being taken to en-
able the oil-seed farming community 
of which small and marginal farmers 
constitute signiflcant proportion to 
benefit from the adoption of the avail-
able technology. These include: sub-
sidising the cost of good quality certi-
fied seed, plant protection chemicals 
and operational charges; laying out 
demonstrations on iInproved manage-
nlent practices on farWfrs' fields; 
sunol:' of minikits of ne~-varieties of 
seed free of cost and organising train-
ing programme". 

A sl'he'11E' fLlr int"'g"r<J.tJon of pro'luc-
tion pnlcessing and marketing by 
organi;ring oil-sc0d growers co-opera-
1!ves has 81so been taken on hand. 

(b) No, sir. 

Thefts in Delhi University Library 

,}05. SHRI N. K. SHEJWALKAR: 
\Vill the Minister of EDUCATIO~ be 
1 \? J.sed to s~ate: 

(a) how many thefts have been 
discovered from the Delhi University 
lIbrary during last three years and to 
what extent (in rupees) the books of 
library have been stolen; 

(b) whether some facIt, and IBM 
Machines have also been stolen· , 

( c) names of persons found respon-
sibJe fOr these thefts· and , 

(d) what action, if any, has been. 
taken against the eulprits/defaulters? 

THE MINIST~R OF EDUCATIO~ 
AND ,HEALTH AND SOCIAL WEL-
FARE (SHRI B. SHANKARANAND) 
(a) to (d). According to the informa-
tion furnished by the University of 
Delhi

t 
five caseS of thefts were report-

ed in the University Library -durinC 
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the la.st three yean;. Physical verifica-
tiOn of the books in the library is in 
progress. The extent of lOSs of the 
books can be detennined onlY after 
the pbysical verification has been com-
pleted. Tbe details of other thefts and 
action taken by the University are 
8s follO\Vs: 

Incidents of Theft 

(1) One Photo-copying plate costing 
Rs 605/- was reported to have been 
lost in November, 1977 in the Ratan 
Tata Library. 

(2) Four ceiling fans costing Rs. 
1300/- (approx.) were reported to 
have been stolen on July 27, 1979 in 
the Campus Law Library annexe. 

(3) One Facit typewriter costing 
Rs. 3415.06 was reported rnissmg . on 
16th November, 1979 from the Unlver-
sity Library. 

(4) One cash box containing a?<>ut 
Rs 200/- was stolen from the Circu-
lation Section, Central Reference Li-
brary on ~'2nd January, 1980. 

(5) T'vvo rare books in the UniversIty 
Library were reported non-traceable. 

Act1.on taken 

(1) A departmental Enquir.y Com-
mittee was appointed to enQUlre Into 
the loss. The Committee was unable 

>to reach any definite conclusion to 
pin-point the responsibility. However, 
it was of the view that the two e~­
ployees of the Library named by It 
be warned for the lapse and that they 
should be careful in future for the 
safe custody of rna terial in their 
charge. The employees concerned have 
been warned. 

(2) The Registrar reported the theft 
~ the police on July 27, 1979. The 
police has not been able to locate the 
culprits So far. 

(3) (4) & (5). The Vice--Chancellor 
has ~pPointed a Committee to look 
into the evidence collected by the 
Ubrarlan and to submit a report. The 
report ., .walted. 

c •• ~ ~,_ C""uct_ 
ill, Low Coat .... la Gapra* 
906. SHRI AHMED M. PATEL: 

Will the ftlinister of WORKS AND 
HOUSING be pleased to lay a state-
ment showing the details of financial 
and other assistance that has been 
given to the Government of Gujarat 
for uuilding low-cost houses in the 
State during the years 1978 .. 79 and 
1979-80? 

THE MINISTER OF WORKS AND 
HOUSING (SHRI P. C. SETHL): 
Central financial assistance is released 
to States in the form of 'block loans' 
and 'block grants' fOr the state Plan 
as a whole and is not related to any 
partc:ular head of development or 
scheme It is, therefore, not possible 
to lndicate how much assistance was 
released to the Government of Gujarat 
for building low cost houses ill the-
State- during the year 1978-79 an 1 
1979-80. 

ASsIstance by way of putting up 
demonstratiOn houses along with en-
vironmental improvenlents at various 
places in the State of Gujarat was 
gIven hy the Rural Housing Wing of 
the National Buildinis Organisation~ 
to help in the construction of rural 
houses. 

The state Government has also been 
given Life Insurance Corporation and 
General Insurance Corporation loans 
and financial assistance from HUDeO 
as indica ted below for implementing 
various social housing schemes and 
housing projects which are intended 
to benefit mainly the economically 
weaker sections and the low ineome 
groups. 

(Rs.. if' ('ror..,) 

1978-79 1979-80 --_ ---L.I.C. 1'25 2 76 
O.I.C. 0'70 1·60 
RUnco 1:;·6!Z t7·~ (Bar. ctlor eel) (SanctiOr ) 
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907. sHRI K. A. RAJAN: Will the 
Minister of AGRICULTURE be pleas-
ed to state: 

(a) whether the foxest area of the 
country is decUnilli of late; and 

(b) whether Government have any 
proposal for directly implementing MY 
scheme for protective ai!orestation te 
balance or counter the decline in the 
total forest area? 

THE MINISTER OF AGRICULTURE 
AND RURAL RECONSTRUCTION 
(SHRI BIRENDRA SINGH RAO): 
(3) No, Sir. 

(b) The question does not arlse. 

Frog FaJ'JQ.in& and Export of Fro, LegS 

nos. saR,1 K. A, RAJAN: Will th~ 
l\ltnisier of AGRICULTURE be pleas-
ed to state: 

(a) the possibilities of 
export of frog legs; and 

increaSlIlg 

(b) whether Government have any 
programme for frog farming or for 
evolving hybrid varieties of edible 

trogs·! 

THE MINISTER OF AGRICULTURE 
AND RURAL RECONSTRUCTION 
(SHRI BIRENDRA SINGH RAO): 
(a) Exports of frog legs have been 
increasing from 2834 tonneb in 1977 
to 3570 tonnes in 1978 and 3764 ton-
nes in 1979. As there is practically no 
demand for frog legs in India, the 
entire catch of frogs are proC'essed for 
export. There is possibility of further 
increase through extension of frog-
catching to the Northern States and 
adopting frog farming techniques. 

(b) The Central Inland Fisheries Re-
search Institute has an on-goin& pro-
gramme on selective breeding and 
hybridisation of frog species of com-
..-cia]. importaDee, Tba\ IDItitute 

has achieved some success in develQp-
ina a hybrkl of Tiarina and Crassa. 

OoeoRui Dileale 

909. SHRI K. A. RAJAN: Will the 
lVlinister of AGRICULTURE be pleas-
ed to state: 

(a) whether it is a fact that the-
devasting yellow leaf disease of coco-
nut palms is not under contrOl in 
Kerala so far; 

(b) whether Government propose to 
lay on the Table of the House the 
present position of the disease and the 
extent of annual losses caused by that 
disease in terms of nuts; and 

(c) whether radio active isotopes are 
being employed In researches to con-
trol the menace of the said disease? 

THE ~lINISTER OF AGRICULTURE 
AND RURAL RECONSTRUCTION 
(SHRI B\RENDRA SINGH RAO): 
(a) Yes, Slr. (Presumably the ques-
tiOn refers to the root 'wilt' disease, 
where yall(Jwin~ of leaves is a symp-
tom). 

(b) The disease has affected about 
2,5 lakh hectares of coconut gardens 
in Karala, which accounts tor nearly 
one third of the area under coconuts 
in Kerala. In the affected areas, the 
disease is present in about 60 per cent 
palms and causes reduction in nut 
yield amountjng to nearly 350 million 
nuts every year. The disease has re-
cently made its presence in the ad-
joining districts of Tamil Nadu also. 
The disease is very complex in nature 
and several biological agents are sus-
pected as causative factors. Good 
management with fertilisers irriga-, 
tion, inter-cropping and mixed farm-
ing bas been found to beneftt diseased 
palms. A pr~amme has been taken 
up to create a disease tree zone. A 
field $tatioD 'l01' this purpose bas alsor 
beeD. Ht "'P. 
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(C) Yes, Sir. Radro isotopes are be-
ing employed in the investigations on 
the uptake, transport and utilisation 
of nutrients which will help the in-
vestigators in devising the suitable 
control measures. 

fnrlrft '''E6I'' ~ ~ ~ ~ 
~~~ 

91 O· ~ t6 "'Et .. CI 1f1d : ~ ~ 
IIf1: ammr ~"~ ~ Cfft ~ ofiflf 
~: ~ 

(et)) ~ ~~l ;:f ~ cS ~ 
~ ~ ~ cfi m~ q'"noh{OI 
Cf)(CfI41 ( ~ ~ aet) ~ ~ f1ri 
~;~ 

~ am: 8mmf ~ (~ 51'fm' 
...,. Wt): (~) f'ffiIT ~ mr~ 
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~~fl~lf~~~~ 
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Post of Librarian in National Library, 
Caleutta 

911. SHRI SAIFUDDIN CHOU-
DHURY: Will the Minister of EDU-

''CATION be pleased to state: 

(a) whether Government are aware 
-.that the National Library in Calcutta 

has had no pennanent Libraria!l 
since 1971; and 

(b) if so, the reaction of Govern-
ment thereto? 

THE MINISTER. OF EDUCATION 
AND lHEllLTH AND SOCIAL WEL-
FAE (SHRI B. SHANKARANAND): 
(a) and (b). A post of Librarian at the 
Natiopal Library, Calcutta was creat-
ed in June, 1975. This post has Slnce 
bee71 fllled up by a regular Librarian 
appointed through Union PublIc Ser-
vice Commission. 

Enhanced H.U.D.C.O. Loans for west 
Bengal 

912. SHU! SOMNATH CHATTER-
JEE: \¥ill the Min~ster of WORKS 
AND HOUSING be pleased to state: 

(a) whether the West Bengal Govern-
me 1; Y2,.~U~S~::a P1C C(ntre fo increase 
the 1-lUDCO's loa l } to flle Lower and 

Mirldle Income Group for the construr-
tion of houses; and 

(l)) if so, tihe reaction of Govern-
ment thereto? 

THE MINISTER OF WORKS AND 
HOUSI,NG (SHRI P. C. SETHI): 
(a) and (b). No request from West 
Bengal Governnlent to increase 
HUDeO's loan to the Lower and 
Middle Incon1e Group people in that 
state for construction of hOllr,es, has 
be,an received. 

However, the State Government of 
West Benga] requested for raIsing the 
cost-ceiling limit for various categories . 
of houses p.l'e.;cribed by HUDCO. Sin.ce 
t.he cost-ceilin.s lim! ts .of HUDCO had 
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been fixed, taking into account the 
repaying capacity of the beneficiaries 
and are applicable for all Schemes 
through'Out the country, it has not 
been possible to accede to the request 
of the state Government. 

Persolll Employed .der Food-for-
Work Prop'a.1IUII.O and tree Food UDdel" 
Food and! Nutrition ProI'tallUlle 

913. SHRI OSKAR 
Will the Minister of 
CONSTRUCTION be 
state: 

FERNANDES: 
.RURAL RE-
pleased to 

(a) the number of persons engaged 
daily in Food for Work Programme 
at present State-wise, in the drought 
a1tected areas; 

(b) whether Governlnent have also 
made arrangements fer the old and 
infirm people, destitutes, expectant 
and lactating mothers and children to 
be given free food under the Food lor 
Nutrition Programme; and 

(c) if so, the details regarding the 
States in which this programme is 
being implemented and other as,sist-
ance also being provided to the dro .. 
ught affected areas to help the people? 

THE MINISTER OF AGRICULTURE 
AND RURAL RECONSTRUCTION 
(SHRI BIRENOtRA SINGH RAO) : 
(a) statement (No.1) is enclosed. 

(lJ) Yes, Sir. Under the Food for 
Nutrition Programme, arrangements 
have been made to provide supple-
mentary nutri.tion dialy for 25 days in 
a month to the most vulnerable sec-
tions of the population, viz. c.hildren 
belO\V 6 years of age expectant and . ' nurslng mothers destitutes old and 
1 ' , nfirrn and handicapped persons in 
the 11 (eleven) drought affected States. 

(C) The programme is being imple-
mented in the eleven drought affected 
States namely Andhra Pradesh, Bi-, , 
har, Haryana, Hilnachal Pradesh, 
Jam,nu and KasJ.llnir, 1Iuuhya P .. a--
desh Maharashtra Orissa Rajasthan, . " 
Uttar Pradesh and West Bengal. The 
details of foodgrains allocated and 
funds reuired for counterpart expen .. 
diture by the state Governments are 
indicated in the attached Statement 
(No.2) . 

In SO far as other assistance being 
provided to the drought affected .areaS 
is concerned, statement (No.3) giving 
the information is enclosed. 

STATEMENT No 1 

81. State Avcl"',ge 
No. number of 

persons en 
g<lged per 
day in 
FWP in-
cluding 
spt'(,jal 
FWP (pue-
sons in 
lakhs) 

~~-~~~~-~-~~~~~-~-~-

. Bihar. 

2. Haryaoa 

3. Himachal Prndesh 

4. Madhya Pradesh 

5. Orissa 

6. Rajasthan . 

7. Uttar Pradesh 

8. West Bengal 

9. Jammu & Kashmir 

10. Gujarat & Andhra Pradesh 

0·20 

NA 

:l';A 

.pertains to all empJoymC"..nt genera-
tion scheomes including FWP and 
Special FWP. 
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STA TEMENT No. ~ 

COST OF THE PROGRAMME 

S1. State Beneficia- No, of Cost of 
feeding for 
six months 

Quantity of food 
(Tonnes) No. ries feeding 

(lakhs) Centres 

2 3 4 

excluding 
cost of 
wheat/rice 
8.lpplied 
by Govt .. 
(Rs. in 
lakhs) 

5 

Rice Wheat 

6 

~~--------- ~_",--- ..... ~ ............ ~.---...... ~-----_,.-------.---__..._... ...... 
I. \'1dhr,t Prad('sh . 
2. BIhar 

3 fIar\ ana 

4· J&K 

5· \1,P, 

6. !\fC'ih1 taya 

7, Orisr;a . 

8, Punjab 

9, Rliashtan • 
10. Uttar Pradesh 

I I. West Bengal 

Total 

On the basis of the reports of the 
Central Team, which visited the 
drought affected States for an on the 
spot assessment and the r~ommen-
dations of the High Level Committee 
of Relief, the Government of India 
had approved ceilings of addItional 
expenditure of Rs. 156.95 crores for 
purposes of Central assistance to the 
eleven drought affected States. ThlR 
includes provi.sion fOr grant of gra-

-tutlons reU,. to the time of RIi 12.80 
crores to the destitutes and Bs. 99.91 
cttores lor employment generation 

4.50 

8'30 

2,80 

2'30 

1 3'30 

0' IS 

4'50 

0' 15 

3'90 

22'30 

4'50 

66'70 

4500 133 6700 

83()O 2·~9 12000 500 

2Bo) 84 4200 

2 3°0 fiq 3')00 

13300 39c) 15°00 5no() 

150 4'5 15° 

450D 135 6700 

150 4'5 - 15° 

3£)00 I 17 goo SOOO 

22300 669 28350 5150 

4500 IS5 67°0 

200J 80()()() 

schemes to benefit able-bodied per-
sons among the rural poor. 

A total quantIty of over 28 lakhs 
mdtric tonnes of foodgrains under 
Normal and Special Food for Work 
Programmes had been allOcated/relea. 
srad. Besides, one lakh tonnes of food-
grains had been made available to 
the States for launching the Food for 
Nutrition Programme to cover the 
most vulnerable sections of the popu-
lation such as nursing and expectant 
lhotheI1i, pre-school' children" oltt" and 
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infirm persoos .and. physically handi-
capped individuals. 

Short term loans of Its. 138 crores 
for both kharif and rabi season of 
1979-80 were sanctioned for provid-
ing agricultural inputs. 

Special Concessions: The Govern-
ment of India allowed subsidy for 
seeds, pesticides and fertilisers includ .. 
ing nitrogenous fertilisers for small 
and marginal fa1'mers not only in 
arras covered by the special program-
mes cf SFDA, DPAP and IRD but 
ev~n in other areas where damage 
tcw crops has been more than 50 per 
cent The subsidy on nitrogenous 
fel tilisers for small farmers etc. was 
allo\i\1' _d for the first time. 

In order to gi ve relief to small dnd 
marginal farmaars who are saddled 
vlith sizeable burden of debt the in-, 
terest liability On kharif loans in areas 
where the crops loss was more than 
50 per cent had been waived provid-
ed the loans were repaid by the re-
scheduled dates expenditure on this 
is shared equally by the state Gov-
ernment and th-f.: Government of 
India. 

Exports of Cattle-feed had been 
completely banned. Export of expel-
ler cakes of oil seeds and de-oiled 
ricebran as well as compounded 
cattle and popultry feed had been 
stopped. 

El,ectricity and Power Supplies: 

When the present Government took 
over the State Governments were ad-
advlsd that at least 50 per cent of the 
diesal should be earmarked and ac-
tually made available to the farmers 
for providing one or two critical irri-
gations during the rabi season. Since 
diesel is an ess'entlal inputs for far-
mers during the Rabi season, tao 
Ministry of Petroleum against heavy 
odds, made additional allocations 

~ Over and above the earller quotas and 
a SUbstautial part of the additional 
=~,.e to the arOug'fri . 

The State Governments have bsen 
advised by the Centre that at least 
50 per cent to 60 p3r cent of the. elec-
tric power should be made available 
to rural areas, if necessary, by cur-
tailing consumption of power-inten-
.iive consumers like arc-furnances, rol 
ling mllls~ etc. The Ministry of 
Railways and the Department of 
COal took steps to increase coal 
supplies to the thermal power stations 
particularly in the northern region. 

State Governments issued orders 
staying the recovery of land revenue 
and also for suspension of land rave-
nue/remission of arrears of land re-
venue. 

During 1980-81 

On the } tqursL of the Governments 
of Madhya Pradesh, Uttar Pradesh, 
RaJasthan, Andhra Pradesh, Bihar 
and Oris~a Government of IndIa de-
puted Central Thams during the April-
JMay, 1980 for on-the-spot assessment 
of the drought situation. On the basis 
of the reports of the Central Teams 
and the tecommendations of the Itigh 
Level Committee of Relief thel'eo~ 

the Govt. of India have approved a 
ceiling of expenditure of Rs. 177.37 
crores for purpose of Central assis-
tance to thes.e Stat~. This amount in-
cludes provision of Rs. 34.45 crores 
for grant of gratuitous relief and 
Medical care etc., Rs. 79.59 crores for 
employment generation schemes and 
Rs. 37.84 crores for drinking water 
arranganents. Central Teams visitc.d 
Gujarat and Himachal Pradesh also 
recently and on their reports assis-
tance to these States w'Ill be consi .. 
dered. 

Besides a total quantity of 6.90 lakh 
metric tonnes of foodgrains have been 
made available to all the drought 
affected States as well as for the Un-
nian Territ~ries of Mizoram, Aruna-
chal Pradesh, A&N Islands during 
1980-81 under the splacial Food for 
Work Programme. This is in adchtion 
to the normal Food for Work Pro-

S f 3.10 lakh metric tonnes of 
. The Poed tor Nutritiib 
e Iauncheet d~ 197 ... " 
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is being continued till the end of Sep-
tember, 1980. As an incentive to the 
effect'lve implementation of the Pro-
gramme, the State Government have 
been allowed to utilise margin money 
for counter-part expenditure. The 
Ministry of Social Welfare have also 
relaxed the conditions of providing 
coolded food in exceptional circums-
tances by allowIng distribution ot 
uncooked food where the organisa. 
tional infrastructure is lacking. 

T.he Central Government has made 
available 2500 MT of edible oil and 
1500 MT skimmed milk powder to the 
drought affected Sta tes for feeding 
women, children, eet. 

The Government of India have 
sanctioned short-term loans tcnalling 
Rs. 38.60 crores for the 11 drought 
affected States, for providing agricul-
tural inputs during kharif season. 

The existing subsidy on agricul-
tural input~. (including nItrogenous 
fertilisers) to small and marginal 
farmers in th(' conocropped drought 
affected areas \vhere no Rabi crop 
could be grown has been extended 
to the end of September, 1980. 

Drinking Water: 

The drinking water problem is b~­

irut tackled on 'var footing in theo 
drought affected States. Central ass'ls-
tan~ sanctioned during 1930-81 in-
c]uded provision of Rs. 37.84 crores 
for the States of Andhra Pradesh, 
Bihar, Madhya Pradesh, Orissa, Haj-
asthan and Uttar Pradesh. 

BesIdes, Rs. 11 {'rores has boon 
placed at the disposal of Ministry of 
Works & Housing for procurement of 
indigenous rigs 101' supply to State 
Governments for boring welle:; in the 
drought affected areas, augmenting 
the normal provision under the liC-
celerated Rural Water Supply Pro-
gramme. 

Further Rs. 4 crores have been 
placed at the disposal of the MinIStry 
qt WQrks & Housing as counter part 

funds for accepting to 10 rigs from 
Sweden on gift basis. 

The Railways have made arrange-
ments for transport of water to the 
drought affected ar-eas in U.P. and 
Rajasthan. 

The Ministry of Defence is extend-
ing all possible assistance to the dro-
ught affected States of Uttar Pradesh, 
Bihar, Rajasthan, Orissa and Madhya 
Pradesh for transporting drinking 
water to the affected villages by s~p­
ply of tankers, drums, barrels, can-
vas tanks, etc. 

The Prime Minister's 12-Point Pro-
" gramme for drought management 

provides the Basic farme work and 
a plan of action to fight on a war 
footing the unprecedented drought 
conditIOns prevailing in the country. 
It provides for appointment of full 
time relIef officers in the most seri-
ously afT ected districts, setting up 
monitoring cells at the State and dis-
1rict lev€.l~, strengthenIng of the pu-
bbc dIstribution system for supply of 
foodgrains, edible oil and kerosene 
deterrent actlOn against anti-social 
elements who try to exploit the 3ca~­
city situation, smooth implementation 
of Food for Work Programme by en-
suring a shelf of schemes at the Pan-
chayat circle level and mounting a 
massive afforestation programme by 
tying it up with the Food for Work 
Programme. The Programme also 
emphasises preparation and imple-
mentation of contingency plans for 
supply of water to the affected VIlla-
ges and initiating advance action for 
arranging tankers, trucks, drums, 
barrels, etc. Apart from relieving the 
distress to human population, the pro-
gramme provides for the setting up of 
cattle camps. The Twelve-Point Pro-
gramme is beIng implemented in 
right earnest and has galvanised the 
State machinery at aU levels. 

Monitoring: 

A Task ForCe in the Department 
of Agriculture as well as a Monitor. 
ing Group in the Department of Food 
have been regularly monitor'lng tile 
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movement of food grains, the alloca-
tion of desel, drinking water arran-
gements, etc. A Control Room has 
been set up in the Ministry 0:1 Agri-
culture to monitor the drought relief 
operations and assist the state Gov-
ernments in getting the problem re-
garding drought relief operation.~ 
looked into expeditiously. 

Long term measures : Irrigation: -

One of the long term measures pro-
posed for minimis'lng the drought 
conditions is to extend irrigation faci-
lities. Out of estimated gross cropped 
area of about 170 m.ha. the area irri-
gated from major, medium and minor 
irrigation projects was 52 m.ha. upto 
the end of March, 1978. It is estimat-
ed that by the end of June, 1980, the 
potential created through all irriga-
tion programme would be 57 milllon 
ha. as against 22,6 m.ha. in 1951. 

Ministry of Energy and Irrigation 
have tentatively proposed to have a 
potential creation target of 8.5 million 
ha. dUling the Plan 1980-81 from 
major and medium schemes. A poten-
tial of 8.5 m.ha. will further be creat-
ed through minor irrigation schemes. 
The present long term objective is to 
create an overall irrigatiOn potential 
of about 110 m'lllion ha. by the end 
of 2000 A.D. 

Drought Prone Area Programme: 
Since 1970-71, the Government of 

India have initiated the Drought 
Prone Areas Programme which has 
been in operation in 74 districts in 
these States and also in Tam'11 Nadu 
and Karnataka. The Programme seeks 
to improve the economy of theBe 
ar~ throu,h a package of infras-
truciural and on-farm developmental 
activities and has the ultimate aim 
to immunise these areas from recur-
ring c1rou,hts. The impo$nt ele-
znents in the stratagy are: (1) deve-
l~en~ and m~Jla~ent of lrriga. 
tlop. $O~ un 8911 aQd lllOi$ture 
~tvatiort .'nd ~~tionf (iii) 
~~ ~~Ilnd 

~tlll'~ development, and (iv) assis-
tance to small and marginal farmers 
and landless agricultural labow-ers 
through subsidy. 

During 1979-80, the Central share 
Rs. 4177.50 lakhs for the Proeramme 
and for 1980-81 there is a provision 
of lts. 3960 lakhs. The cost of the Pro. 
gramme is shared between the Cen-
tre and State concerned on a match-
ing basis. 

Desert Development Programme: 

A Desert Development programme 
has baen taken up since 1977-78 to 
cover the des~rt areas in 18 districts 
in the states of GUjarat, Haryana. 
Raj asthan, Himachal Pradsh (Lahaul. 
Spiti) and Jammu & Kashmir 
(Ladakh). The important components 
of the Programme are:-(a) a1fores-
tation, shelter belts, grass-land deve-
lopment and sanddune stabilisation; 
(li) ground water development and 
utilisation; (iii) development of water 
harvesting structures; (v) de-
velopment of agriculture, anti-
mal husbandry and horticulture; and 
(vi) individual beneficiary scheme. 
Rs. 15 lakhs per Block is provided to 
be shared equally between the Centre 
and the respective States. The Cen-
tral alloeation fOr the beneficiary 
State was Rs. 9.77 crores during 1979-
89 and RB. 8 crores during 1980 .. 81. 
The State Governments are required 
to make an equal matching contri-
bution. 

AvaUabillt,- of Text Books .. Nltli. 
by NOERT 

914. SHRI P. K. KODIYAN: Will 
the Minister ot EDUCATION be 
pleased to state: 

(a) whether steps have been tate 
to see that the text books publJahed 
by NCERT for classes IX. X. XI MUl 
XII are made available to the studentl 
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when the IChotols NOpeJl lD JW7 W. 
year: and 

(b) whether Government are awale 
tbat last year students ot lOme c1u_ 
had to sutler as the text books were 
not available? 

THE MINISTER' OF EDUCATION 
AND HEALTH AND SOCIAL WEL-
FARE (SHRIB.SHANKARANAND): 
(a> All possible steps have been taken 
to ensure that text-books published b7 
NCERT for classes IX to XII are made 
available by 15 July, 1980 when the 
..mOOls reopen. However, due to delay 
in arrival of Norwegian printing paper, 
transport bottlenecks and abnormal 
power shedding in Delhi, a few titles 
are likely to be delayed. by a few 
weeks. But, this delay also will only be 
in respect of recommended. books and 
not prescribed books. 

(b) Last year, NCERT made availa-
ble 170 titles by July 1979. Only two 
titles were delayed. 

oaaatractt_ 01 1(0UIiiJ bJ IIODCO 

91'5. SHRI KRISHNA CHANDRA 
HALDER: Will the Minister of 
WORKS AND HOUSING be pleased 
to state Statewise construction o! 
houses (in number) so fir sanctioned 
by HUDCO under its 1979 schemes? 

THE MINISTER OF WORKS AND 
HOUSING (SHRI P. C. SETHI): A 
Statement showing State-wise number 
of houses sanctioned by HUDeO in 
1979-80 Scheme is enclosed. 

Statementl 

St1t"-yvis" nu'11 J"r of ;fJuses ~anctioned b" 
HUD CO under itr 1979-80 Schem;f. 

State/U.T. 

Andhra Pradesh 

Assam 

Bihar 

No. of 
Residenti? I 
Dwellings 
SanctiOned 

StateJU.T 

Harya a 

Him:.chal Pr .. dcsh 

Jammu & Kashmir . 

Karnatzka 

Kerab 

Madh ya Pra~ el"h 

Mahara41htra 

Orissa 
Punjab 

Rajal~han 

Tamil Nadu 

Uttar Pradesh 

We!t Bengal 

Un",,, r,rri',",s 
Ch::tndigarh 

D.:lhi 

Goa, Daman & Diu. 

Pondjch~rry 

TOTAL: 

No. of 
Residendal 
Dv.'811inp 
Sanctioned 

331210 

..... 

log05 

AftaQemat for Adm .... iB De1hl 
CoIl ... 

916. SHRIMATI GEETA MUKHER-
JEE: Will the Minister of EDUCA-
TION be pleased to state: 

(a) whether proper an'aD.Iements 
have been made to see that all the stu-
dents who apply for admission in De1bi 
Colleges are aam!fted; 8nd 

(b) if so.. the details thereof? 
THE MINISTER OF EDUCATION 

AND HEALTH AND SOCIAL WEL-
FARE (SHRI B. SHANKABANAND): 
Ca) and (b). The tJ'nverslty of Deltd 
expects that about 28,000 atudenta who 



I" 
have passed the Senior School CertI-
fleate ExatninatiOD 1980 of the Central 
Board of Secondary Education, Delhi 
and are elilible tor admission to 
under.graduate courses in Arts, Social 
Sciences, Science and Mathematics, 
will be admitted. ., re,war studeDti. 
Besides, the eligible students have 1jle 
option to join the Unlversity School 
ot Correspondence Courses and Con-
tinuing Education or the Non-Colle-
giate Women's Education. Those who 
are not eligible tor admission as regu-
lar students have the option to enrol 
themselves as external candidates~ 

P .M.'. DIrective on FareR &D4 WJJd 
We Iu. Norla EaStera State8 

917. SHRI K. P. SINGH DEO: Will 
the Minister of AGRICULTURE be 
pleased to state: 

(8) whe1ber It is a tact that Prime 
Minister has urged upon the North 
Eastern States to embark upon a 
massi ve scnemes -rO'f preservatIon of 
forests and wild lite; 

(b) It so, whether any guldelina 
have been suegested by the Centre 
in this regard; and 

(c) whether any stress hal bfoen 
laid on develoPHla social forestry and 
whether any < additional financIal 08-
istance is contemp~ated by the Centre? 

THE MINISTER OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION (SHRt B~ENDRA SINGH 
MO): (a) Yes, Sir. The Prime 
Minister has not only urged upon 
the North EasbeI"n States to embark 
;upon Q massive ~ for preserva-
tion of forests and wild Ufe but haa 
urged on all the States in India. 

(b) Yes, Sir. 

(C) (I) Yes, Sir. Stress has been 
la.i4 on development of Social 
Forestry. 

" (ll) As recomtnended by the Natio-
nal ~ OIl A&ricu1ture, the 
8oeia1 J'oreatry Programme was statt-
ed from a. Year 19'15..'1" At t.be iDL 

Ig8 

tt.al .,e the Central Gov.ermnent'. 
assistance was 50: 50 for the scheme of 
"Reforestation ot Degraded Forest" 
and 15 : 25 per cent for the acbeme 
"Mixed Piantat'lon in Panchayat Land 
and Waste Lands". Subsequently the 
assistance by the Central Government 
was raised to a maximum of Ra. 1000 
per ha. in respect of both the schemes. 
However, in the last National Deve-
lopment Council's meeting it was de. 
cided that from 1979-80 Central assis· 
tance to these schemes should be dis-
continued and the :funds should be 
transferred to the States as an addi-
tionality except in Union Territor!. 
where it continues to be a Centrall,. 
Sponsored. Scheme. From 1980-81, a 
scheme for Village fuelwood planta-
tion is being contemplated by the Cen-
tre as a Centrally Sponsored Scheme. 

mah Supr Pr&ces due to BOU'tIIDI h,. 
'rradell 

918. SHRr K. P. SINGH DEO: Win 
the Minlster of AGRICULTURE be 
pleased to state: 

(a) whether it Is a fact that hoar-
din, activities by unscrupulous tra-
ders is contributing 8ubstantlall7 to-
warda the prevaiUng biBh sugar price. 
in the country; 

(b) if so, whether the Centre baa 
urged upon the State Governments to 
work In unfon with the centre to deal 
with such anti .. soclal elements; and 

(c) if so, the number of persol1l 
arrested sO! tar in Delhi durin. the 
last fOur months? 

THE MINISTER OF AGRICUL-
TURE AND RURAL RECONST.RUC-
TION (SHRI BIRENDRA SINGH 
RAO) : (a) The prevalling hiCh 
sugar prices are attributable mainb" 
to sharp decline in sugar produetiOJl 
during the season 1t79-80 and l~ 
ilvaiJabiUty and hia'h prices of ot'blr 
.... tenma agents also, n8lfte17, ,. 
8,lld khandsari. It la,.::= 
pdiIlble that the 
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activities of the trade has also added 
momentum to this rise in prices. 

(b) Yes. Sir. 

(c) Five. 

Funds for Agricultural Research 

919. SHRI K. P. SINGH DEO: Will 
the Minister of AGRICULTURE be 
pleased to state: 

(a) whether it is a fact that lCAR 
handles a budget of Rs. 80 crores per 
year for agrkultural research' J 

(b) if so, bow much ot it is actually 
used for research and how much for 
establishement; 

(c) the crop-wise distribution of 
this amount; and 

(d) whether Government propose 
to augment aTIocation for pulses and 
edible oils for which there is a short-
age in the country? 

THE MINISTER OF AGRICULTURE 
AND RURAL RECONSTHUCTION 
(SHRI BlRENDRA SINGH RAD): (a) 
The budgetted gross expenditure of the 
I.e.A.R. during 1979-80 was Rs. 8110.0t 
lakhs. 

(b) All the staff workig in the Insti .. 
tutes and all the infrastructural facill-
ties provided by way of buildings, 
equipments, recurring contingencies 
etc. for which provisions indicated 
in reply to (a) above have been made, 
are meant to carry out research and to 
support education prograrnmes. Thus, 
~be entire expediture of the Council is 
for conducting research and education 
in the various disciplines of Agricul-
ture. Animal Husbandry, Fisheries and 
Agricultural Engineering. However, 
out Of the budgetted expenditure indi-
cated at (a) above, a sum of Rs. 2069.00 
lakhs was for meeting the expenditure 
on salaries and allowances of scientIsts 
and otlu~r members of the establish-
ment in the Institutes and the head-
Quarters. 

( c) Disciple-wise outlay Of the-
budge-tted expenditure for the year 
1979-80 was as under:-

(Rs. in Iakhs) 

• 61) 38 14 

l!(_.~ So 
(; i \ 1) , .. 

(iv) Fipheries . 5~ I ·,6 
8110'01 

Research on different ClOpS, eomnlo-
<lities and disciplines is conducted at 
the various Research Institutes of the 
leAR as well as under the All !ndia 
COQrdinated Research Projects and 
under ad-hoc Projects supported by A. 
P. Cess Fund. Agricultural Universi-
ties and a number of other institutions 
also participate in such projects/pro-
gralnmes. The expenditure in res-
pect of research on individual crops or 
commoditles can be identified only in 
respect of the All India Coordinated 
Research Projects. Croptwise budget-
ted expenditure for the year 1979-80 
under the All India Coordinated 
Research Project is given below for 
major crOPS: 

(i) Rice 

(ii) Wheat • 
(iii) Oil Seeds . 

(iv) Pulses 

(v) Maize 

(vi) Mi Hets 

(vii) Tobacco . 

(viii) Sugarcane 

(ix) Jute 

• 
• 

• 

• 
• 
• 
• 

(Rs. in lakhs) 
go'OO 

• 

• 

20'00 

60'00 

58 '00 

go'OO 
18'00 

12'00 

12'00 

g'OO 

(x) Horticultural Crops . 85' 00 

(d) Research on pulses and oilseed a 
is in progress at the I.C.A.R. Institutes, 
Agricultural Universities and other 
Institutions. These research program .. 
mes have been intensified with the fln .. 
ancLal sUppOrt from the leAR through 
Plan resources and Cess Funds. The 
allocation of funds throUgh the All 
lndia Coordinated Project on Pulses 
and oilseed! tor the neriod 1974-'8 
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was Rs. 463 lakhs and for the period 
1978--83 is Rs. 750 lakhs. Recently a 
projects on intensification of Research 
and training on pulses and oilseeds in 
command areas and rainfed areas 
-eastin&, Rs. 322 lakhs has also been 
sanctioned from Cess Funds. These 
allocations are in addition to funds pro-
vided by the I. C.A.R. Insti tutes and 
Agricultural Uni versi ties. 

Collection of Funds fOr Drought-hit 
states 

920. SHRI N. E. HORD: Will the 
Minister of AGRICUL TTJR"g be pleased 
to state: 

(a) the quantum of funds so far 
collected through certarn organisa-
tions for the drought-hit areas in the 
country; and 

(b) what is its disbursement 
Rmongst the states? 

THE MINISTER OF AGRICULTURE 
AND RURAL RECONSTRUCTION 
(SHRI BIRENDRA SINGH RAO): (a) 
Government of India did not collect 
funds through any organisations for 
drought-hit areas in the country. 

(b) Does not arise. 

Central Aid for Vizhingam i'lshiDz 
Harbour, Kerala 

921. SHRI A. NEELALOHITHADA-
SAN: Will the Ministe: of AGRICUL-
TURE be pleased to state: 

(a) whether the Government of 
Kerala !has ever requested the Gov-
ernment of India for its aid or assist-
ance for the building or development 
of the Vizhingam Fishing Harbour~ 

(b) whether the Government of 
India have given any assistance or Aid 
to it at any time; and 

(c) will the central Governlnent 
provide some financial assistance to 
the Vizhingam Harbour? 

THE MINISTER OF AGRICULTURE 
AND RURAL RECONSTRUCTION 
(SHRI BIRENDRA SINGH RAO): (a) 
Yes, Sir.. Govermnent at Kerala have 
1'l8Cluested Government of India for 
8IIlstallC!l for tbe ecm.1ftr'UdlOn of 1st 

and 2nd stage of the Vizhingam Fishing 
HarbOur. 

(b) Yes, Sir. Government of India 
have provided Rs. 173 Jakhs as grant 
towards the completion of the 1st stRge 
of the Vizhingam Fishing Harbour. 

(c) The project proposal for the cons-
truction of 2nd stage Vizhingam Fish-
ing Harbour at an estimated cost of 
Rs. 480 lakhs has been received. This 
is under examination in consultation 
with the Planning Commission. 

FiDdin,& of CoJDDlittee on 18 plul 2 
System of Education 

'922. SHRI S. M. KRISHNA: Will the 
Minister of EDUCATION he pleased to 
state: 

(a) whether any assessment has 
been made by his Ministry On his 
own or through some expert Conlmit .. 
tee about the ufility of 10 plus 2 sys-
tem of Education· 

J 

(b) if so, what have been the fin .. 
dings and how far it has proved 
a success; and 

(c) whether Government propose to 
introduce it throughout the country 
to ensure uniformity? 

THE MINISTER OF EDUCATION 
AND HEALTH AND SOCIAL \VEL-
FARE (SHRI B. SIIANICARANAND): 
(a) and (b). The 10 plus 2 system of 
Education was recommended by the 
Education Commission in 1966. This 
recommendation was dlso supported 
by the Committee of Educationists and 
Student Leaders appointed under the 
djrective of NatIonal Integration 
Committee. The Resolution of the 
Government of India on the National 
Policy of Education also sllJ"'ported a 
uniform adoption of this sY'item. The 
Central Advisory Board of Education, 
which is the aPE'x body concerned with 
the National policy in the country, en-
dorsed it. Conferences ot Education 
Ministers and Education Secretaries 
had also repeatedly resolved in favour 
of this system. The new system, thus, 
.... Introduced after great deUbel"8UOD_ 
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The first step to introduce the sy. 
tem was taken in li)75. The Arst 
batch of students, therefore, completed 
the 10 plus 2 course in 1979. That being 
BO, it will in any case be too early to 
make an asessment of the utility ot 
the system. 

(c) In its National Policy on Edu-
cation the Government has accepted 
this system for uniform adoption. Most 
of the States/Union Territories have 
already introduced it. The oiher 
States/Union Territories have also 
apeed in principle to adopt it. 

The ConferenCe of the Ministers of 
Education held in Augucst, 1977, recom-
mended that the 10 plus 2 system of 
School education may be implemented 
all over the country before the end of 
the Sixth Plan. 

923. SHRI S. M. KBJISHNA: Will the 
Minister 01 EDUCATION be pleased 
to state: 

(8) whether there is any move ror 
lndo-China sports; and 

(b) if so. the steps be1D8 taken to 
live sports a Doest in the Allan re-
gion? 

THE MINISTER OF EDUCATION 
AND HEALTH AND SOCIAL WEL-
FARE (SHRI B. SHANKARANAND): 
(a) Exchanges in the field ot sports 
have been taking place recently bet-
ween India and China. The Chinese 
teams and competitors participated in 
the following sPOrts meets held in 
India: 

(1) International Badminton 
Tournament held in IndIa in 
October-November, 1977. 

(2) Indian Football Association 
Shield Tournament in 1978. 

(3) First Asian Archery Cham-
pionship held at \ Calcutta in 
l'ebruary, 1980. 

(4) Asian Table Tennis Cham-
pionship held in Calcutta ill 
May, 1980. 

An Indian Handball Team participat-
ed in the Second Asian Handball Cham-
pionship held at Nanjinll in November. 
1979. 

(b) To give sports a b"lost in Asian 
region, the folloWing s~ps are being 
taken: 

(1) Asian Games are held every 
tour years. The last Games 
were he1d at Bangkok in ~ 
cember, 1978 and the next 
Asian Games are to l'e held in 
India in October-November. 
1982. 

(2) Asian ChampionshipS are held 
in various disciplines in diffe-
rent member countries of Asia 
at shorter intervals. Recent-
ly such Championships in 
Wrestllng, Archery, Boxing 
and Table Tennis were held 
in India. Similar Champion-
ships are held in other count-
nes 01 Asia. 

(3) Other important sports events 
are held in India and other 
countries Of Asia from time to 
time in which competitors and 
teams from some ot the 
Asian countries participate. 
Other Member Asian Countries-
are also invited to participate 
in the national championships 
by some of the ,Asian countries'. 

(4) The Asian Games Federation 
whose headquarters have nOW 
shifted to India is being act i-
vised and is expected to ini .. 
tiate suitable stePs in this ell .. 
rection. Among other things 
it 1s making efforts to bold IOC 
80Udarity courses in val iOUI 
discipUnes in different ('ount-
rles of Asia to which coaches 
and otlicials belonging to diffe-
rent coutries in the relon will 
be Invited to participate. 
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11_ Grua V......, tor IDaNMed Yleld 
924, SHRI S M. KIUSHNA: Will the 

Minister of A'GRICULRUB;E be pleased 
to state, 

(a) whether it is a fact tliat this 
year's gram crop has very m.uch 
shrunken thus leadinl to rise In pri-
ces of gram; 

(b) the approximate quantity ot 
gram produced during the year aDd 
whether Government have bunt up any 
bufter stock of grams also; if 10, what; 
and 

(c) what steps nave been taken to 
evolve a new gram variety t~ enlU1"8 
more yield? 

THE MINISTER OF AGRICULTURE 
AND RURAL REECONSTRUCTION 
(SHRI BIRENDRA SINGH RAO): (a) 
and (b). Final estimates of area and 
production ot eram have not 80 t.ar 
been reeeivecl :from all the states for 
the year 1979-80. ACCOrdine to present 
assessment there Is likely to be some 
decline in the production at gram this 
year as compared to last year. Index 
Of wholesale prices Qf gram whlcb wu 
around 240.2 In. the 1st week of Jan-
uary, 1980 and 234.1 in the 1st week of 
April, 1980 has risen to 278.3 in the 
last week of May, 1980. 

The Government is not maintainin, 
any buffer stock: of gram. 

(c) The research in respect ot 
gram is conducted under All India 
Coordinated Pulse Improvement Pro-
jeCt. As a result of the research effOrts 
two varieties, Pant G 114 and B.G. 209 
of gram were identified in 1979. These 
varieUes have shown 10-15 l)er cent in-
crease in :v1eld. 

News Item Eatltled "Palace A.IlttQue 
I'eIcIl Ira. 8 OroItw" 

925. SHRI S. M. KRlSHNA: Will 
the Minister of EDUCATION be pleased 
to .tate: 

(a) whether Government'. at6eJ1..r 
trOll baa been drawn to the ......... 

appearin, in the Time, 01 India dated 
the 29th May, 1980 (Delhi Edition) 
eapfioned ''Palace antiques fetch Ba. 
S crorea"; 

(b) whttfher these antiques we. 
registered with the Government of 
India; 

·Ce) wIlether these proceeds would be 
repatriated to India 4ul it not, tbe 
reasons therefor; , 

(d) the party which l"-ile",,,- the .. 
antiques; .and 

(e) wbether hfI w.Bl lu\ve matter 
looked into and 61ace the full facts of 
the deal an the -Table of the HOUle~ 

, ... 
THE MINISTER OF EDUCATION 

AND HEALTH AND SOCIAL WEL-
FARE (SHRI B. SHANKARANAND): 
(a) Yes, Sir. 

(b) and (c). According to the news-
paper repOrt, the furnishings sold by 
the Southeby's auctioneers, belonged to 
the late Mabaraja of IndOre Yeswant 
Rao Holkar who got them designed by 
Craftsmen from France and elsewhere 
in the third decade of the present cen ... 
tury. Accordingly, these fUrnishing 
being less than 100 years old, are not 
antiquities and as such are not required 
to be registered under the provisions Of 
the Antiquities and Art Treasures Act. 
1972. 

(d) aDd (e). Does not arise. 

926. SHRI SATYA UOPAL MISRA: 
Win the Minister ot WORKS AND 
HOUSING be pleased to state: 

(a) whether 1he Government are 
aware that the West Bengal Govern-
ment requested the Housing and UrbaD 
Development CorporatIon to sanctJon 
loans to butld fiats tor weaker see-
tiona; 

(b) it ~. details ~t; and 
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(c) steps so far taken 04l' proposed to 
l;>e taken in this reaard? 

THE MINISTER OF WORKS AND 
HOUSING (SHRI P. C. SETHI): (a) NO, 
Sir. 

(b) and (c). Do not arise. 

Production or OibJeeds and PuJae. 

927. s:aRi NAVIN RAVANI: Will 
the Minister of AGRtCULTURE be 
pleased to state: 

- ... ~ fT 'oI/Il 

(a) the concrete steps which have 
so far been taken to increase the pro~ 
ductiort of oilieeds and pulses; 

(b) the demand and supply from 
indigenous sources at present of these 
items; and 

(c) when Government propose to 
stop import of edIble oil? 

THE MINISTER OF AGRICULTURE 
AND RURAL RECONSTRUCTION 
(SHRI BlRENDRA SINGH PAO): (a) 
The following steps have been taken to 
increase the production of oilseeds and 
pulses: 

(i) Under separate centrally spon-
sored schemes for pulses and 
oilseeds, an tntensive pro-
gramme is under implementa-
tion in 56 districts for pulses 
and 90 districts for oilseeds. 
Among other things, these 
schem(lS aim at demonstrations 
on fanners fields, strengthen-
ing of seed production arrange-
mens, expension Of plant pro-
tection measures, production ot 
rhizobiom culture and tr.ltnini 
for farmers and extension 
workers; 

(ii) In addition, states are under-
taking pulses and oilseeds 
development programmes from 
their own. funds· , 

(iii) Increasing the area under short 
duraion varieties of pulses 

and oilseeds through catch 
cropping and inter-cropping; 

(Iv) Intensification of 
efforts. 

research 

(b) . D;timates of denland and sup. 
ply of pulses and oils~ds from indi-
genous sources at present are not yet 
available. 

(c) Vigorous effOrts are being made 
to increase the production of oilseea.s in 
the country. The decisIon to stop im-
port of edible oils can be taken only 
when the gap between demand and 
supply is bridged. 

Tem.POrary TeleDhQne COIlDeetiOD In 
Deihl 

928. SHRI NAVIN RAVANI: Will 
the MInIster of COMMUNICATIONS 
be pleased to state: 

(a) how many temporary telephone 
connections exi.3t at present in Delhi 
and minimum as wen as maximum 
period for which such connections 
exist; 

(b) whether Government have pro-
posed to make all such temporary 
connections into permanent lines be-
yound certain perIod of its existence; 
and 

(c) if not, whether Government 
propose tOI consider such a proposal? 

THE MlNISTER OF COMMUNICA-
TIONS (SHRI C. M STEPHEN): (a) 
Total number of temporary telephone 
connections working tn Delhi Tele-
phones is 2112. The minimum and 
maximum period for such connections 
is 3 mOhths and 9 years 4 months. 

(b) No, Sir. 

(c) Nq, SIr. 
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Persons workbJ, In the MInistry of 
Rural ~Uon 

929. SHRI K. T. KOSALRAM: Will 
ihe Minister ot RURAL RECONSTRUC .. 
TION be pleased to state: 

(a) the details of personnel workln~ 
in the Ministry of Rural ReconstI1Jc-
tion from the date of its formation; 
and 

(b) the programmes that have been 
fo,rmulafed so tar by this Departnlent? 

THE MINISTER OF AGR1CULTURE 
AND RURAL RECONSTRUCTION 
(SHRI BIRENDRA SINGH RAO): (a) 
The details of personnel working in the 
Ministry are given in the statement 
laid on the Table of the IIouse. 
[Placed in Library. See No. LT-900/ 
80]. 

(b) A list of schemes being imple-
mented by the Ministry dUring 1980-81 
is laid on the Table of the House. 
[Placed in Library. See No. L'I'-900! 
80]. 

Rural BanD for Small and Marainal 
Farmers 

930. SHRI P. J. KURIEN: Will the 
Minister of AGRICULTURE te pleased 
to state: 

(a) whether Government are con .. 
sidering a proposal to open more 
rural banks in order to extend finan-
cial assistance to small and marginal 
farmers and artisans; and 

(b) if so, the details thereof? 

THE MINISTER OF AuRICIJLTURE 
AND RURAL RECO'NSTRUCTION 
(SHRI BIRENDRA SINGH RAO): (a). 
Yes, Sir. 

(b). Ten Regional Rur'il Banks, (five 
in Uttar Pradesh, three in Bihar and 
one each in Madhya Pradesb and 
Orissa) haVe ~ set up since January, 
19s~ brln~n, ~P' ~~81 ~~l\1b!r ot ~s .. ~~h 
batib to .veney- eoVerid/l 122 dlatrlcts. 

Provision has been made to .. et up an-
ot1ter eleven banks dur(nR the current 
financial years. 

DrlD~1' Water In VlUaIea 

931. SHRI K. T. KOSALRAM: Will 
the Minister ot WORKS AND HOUS-
ING be pleased to state: 

(a) whether a survey ot World 
Health Qrganisation has revealed that 
14.5 crores of people in 2,05.000 villa.-
ges do not have safe drinking water; 
and 

(b) if so, {he steps proposed to be 
taken for c:!'nsuring minimum portable 
water supply to these villages? 

THE MINISTER OF ~rORKS AND 
HOUSING (SHRr P. C. SETHI): (a) A 
surv~y was coducted in 1972 at the 
instance of the Government of India 
which revealed that there were atout 
1.53 lakh 'problem' villages [Le. villa-
ges with no souurce of water within a 
distance of 1.6 km or a depth of 15 
metres. or the available water is unfit 
for consumption] out of a total of 5.76 
lakh villages in the coun try. The 
States thereafter have from time to 
time been intimating that the number 
Of 'problem' villages are much more. 
It is estimated that as on 1-4-1980 the 
number of such villages still to be pro-
vided v·lIth proteI.. Led drinking water 
would be about 2 lakhs with a popula-
tion of approximate]v 12.25 crores. 

(b) Coverage of all the remaining 
problem villages in contemplated with-
in the period 1980-85 with 'the re-
sources of the State and Central Gov-
ernments. 

mUng 01 West BeDpl's Quota 
Levy Suugar 

932. SHRI INDRAJIT GUPTA: Will 
the Ministel' fll AGRICULTURE be 
pleased to sbte! ..... 

(al wnet~er weat ~ngal q~ota of 
levY sugar ha~ to pe fitted trem mil~ 
in Maharashfta ~ 



all JUNE 16, 1980 ala 
(b) wliemer. d.ue ~to tranapott bot-

tlenecks, the Food Corparatlon of India 
is falling to deUver BUlar quotas to 
West Beni'al on time: and 

(c) if so, whether there is &Dy pro .. 
posal to allow We8t Bengal's BUlar 
quota to be lifted from mills in UP. 
and Bihar? 

THE MINISTEB OF AGRICULTURE 
AND RURAL RECONSTRUCTION 
(SHRI BLRENDRA SINGH RAO): (a) 
Major portion of the monthly levy 
sugar quota of West Bengal-which is 
a deficit State in sugar production-
is met from the sug~r factories in 
Maharashtra. 

(b) Immediately after the introduc.-
tion of partial control on sugar with 
effect from 17-12-1979 some operational 
difficulties arising out of transport 
bOttlenecks were experienced, particul-
arly due to inadequate availability of 
raUway wuons, shortage ot diesel 
etc., which Impeded tIil! pace of liftingl 
movement of sugar trom the factories 
in the initial stages. However, subse-
quently, these diftlcuti£"S were substan-
tially overcome aDd movement of l~vy 
sugar to West Bengal by special rakes 
from the factories in Maharashtra and 
U.P. was arranged by the Food Corpo-
ration of India This accelerated the 
pace of lifting from the factories and 
upto 31st May 1980 Food Corporation 
or India despatched 1,03,230 tonnes of 
levy sugar to West Bengal as against 
the total allotment Of 1.4(),192 tonnes of 
levy sugar so far made for West Bengal 
illeluding June, 198.D quota of 22,018.5 
tonDeS. 

(c) Having regard to' the surplus 
availabiUty of levy sugar in lJ.P., some 
stocks are lifted by the Food Corpora-
tion of India from the factories in U P. 
also against the monthy quotas of west 
Bengal Since Bihar is deficit in sugar 
and is receiving substantial quantity 
of levy sugar from Maharashtra to 
meet its requirement, it is not possible 
to a~ate any levy Sl.,lg3r from Bihar 
for supply to West Bengal. 
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8tud,. 01 Garo BIDs In .... haIu.a b,. 
LC.A.B. 

985. smu p. A. SANGAM: Will the 
Minister of AGRICULTURE be pleased 
to sitate: 

(a) whether the Indian CouncU of 
A..Iricultural Research ~ 1ias made aD7 



study in the Garo Hills Districts ot 
Merhalaya; aM 

(b) if so. its findinas and t.he .teps 
Government propose to take thereon? 

THE MINISTER OF AGRICULTURE 
AND RURAL REcONSTRUCTION 
(SHRl BlRENDRA SINuH RAO): (a) 
Yes, Sir. The Indian Council of Agri-
cultural Research has prepared an in-
tegrated reSOUrces inventory of Garo 
Hins Districts of Meghnlaya in 1978, to 
facilitate formulation ot resource based 
development projects under the Integ-
rated Rural Development Progralume. 

(b) The resource inventory contains 
information on natural resources of the 
region such as soil, climate, water mi-
nerals and forests the present system 
of agriculture and the prevailing infra-
structure facilities in respect of trans-
port, communication, education. medi-
cal services, banking, industries, power 
and the administrabve set up. It also 
gives data on available clientele to be 
benefited under the integrated rural 
development programme viz. marginal 
farmers, landless labourers, women, 
children. artisans and tribals. 

The data on various resources were 
analysed to study the gaps between the 
present utilisation and possible poten-
tials with a view to develo p production 
oriented programmes for efficient utili-
zation of available resources. So far as 
the agriculture is conrernro the study 
.revealed that there is a great need to 
adopt alternate system of farming to 
replace shifting cultivation (jhuming) 
and to improve land tenure system to 
encourage settled agriculture. A suit-
able blend of forestry, agropastoral sys. 
tems, agro-horticultural systems and 
crop production relevant to the slope is 
essential to reduced soil erosion and 
improve soil productivity. Mixed 
farming and agro-based industries will 
iurther contribute towards settled agri-
culture. 'J'here is consi!ierable SCQpe 
for f~it preservation ana cannln, in-
dustries .as the region is 'mos~ favpv.iIt 
able for growing pin'!'8Pple, citrus aDa 
.~ ftult tree& 

aI6 

The resource inventory is intended 
to help the Central dud/or state Gov-
ernment in the development of viable 
projects under the Integrated Rural 
Development ProgramIlle. 

Production allocations, release and 
carry -Over stock of sagar 

936 SHRI JYOTIR:\IOY BOSU: Will 
the Minister of AGRIClJLTURE be 
pleased to state: 

(a) the production of sugar, month. 
wIse from April, 1979 to April, 1980; 

(b) the quantity of free saie and 
levy sugar allocated State-wise, and 
month-wise from April 1979 to Apri~l, , 
1980; 

(c) the quantity of free sale sugar 
actually released and quantity of levy 
sugar actually supplied. State-wise, 
and month wise from April, 1979 to 
April, 1980; and 

(d) what is the present carry-over 
stock with the sugar mills? 

THE MINISTERI OF AGRIClTLTURE 
AND RURAL RECONSTRUCTION 
(SHRI BIRENDRA SINGH RAO): (a) 
The figures are as under:-

--------------------------
rvlo!)1h <.)\, " , 1 

p. \lct;l\n 

lC)'7C) 

. \prtl . 7 55 
:\ 1 ,y <, j7 
JunC' () 8+ 
July 0'21 

• \.11(~1 ~t ( ~() 

~('pt(' .. '1J.)C· 0 19 
Octob('r r'22 
N IVf"}l]her 2'73 
Decf"mba 7 f9 

1980 
Janunry q 96 
February 3 84-
~farch 6 15 
April . 2 41 
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(b) and .(c). So far as free sale sugar 
is concerned, it is not allocated to the 
states and is released. to the factories 
each month for sale and delivery to the 
licensed dealers in any part of the 
country. In April and May IfJ79 there 
was no momhly release system by the 
Government. The figures of month-
was no monthly release system by the 
June 1979 to April 1980 from the fac-
tories in producing States are shown 
in Statement I. 

As regal'ds allocation Of levy sugar 
to the States, it was from 17th Decem-
ber 1979 w!len partial control on sugar 
was imposed that the monthly levy 
sugar quotas were allocated to variOUS 
States for distribution of sugar through 
fair price shops. The quantum of levy 
sugar allocation to vartous states out of 
one lakh tonnes of levy SJgar released 
for the period 17th to 31st December 
1979 and the quantum of monthly levy 

sugar -qaMas allotted to the States out 
of 2.71 lakh tonnes of monthly levy 
release from January to April, 1980 are 
shown In Statement II. As regards the 
actual supply of levy sugar, in the case 
ot 17 states/ Union TeL'£Itories which 
are themselves arranging the lifting of 
sugar from the tactories, the balance 
quantity r_aini.ng unJi.fted as on 30-4-
1980 against the quotas allotted upto 
AprIl, 1980 was about 21,000 tennes. 
As regards the remaining 14 States/ 
Union Territories fot' whiCh Food cor-
poration of India is arranging the lift-
ing of sUi'ar from the factOries, the un-
Jifted balance from the factories a~ ~n 
30-4-80 aga'lnst the quotas allotted 
upto April 1980 was about 1.22 lakh 
tormes as shown in Statement III. 

(d) The stocks of sugar with the 
factories as on 31-5-1980 was about. 
20.34 lakh tonnes. 
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Statemeat U 

Statement showing State-wise monthly 
levy sugu quot]. alloc3.tion fl10m I 7-12-1979 
to April, J980. 

(Fi~ures in tonn("s) 

S. St'\tes/Union Levy su- Lf"vy su-
No. Territories ~a!' allot- gar quota 

ted for the allotted 
period for f"ach 
1 7-12-79 month du-

to ring Jan-
31-12-79 uary to 

April, 
1980. 

~~~-----------------

I 2 3 .. 
~-~--------~~--~~-

J. Assam 2780 754 1 

'2. Bihar 9928 26929 

3· M:!dhya Pradesh 7678 20825 

4· Mehgalaya 182 493 

5· Mizoram . 63 17 1 

ii. Orissa 3953 1072 3 

,. U tt If Pradesh 15396 4 1761 

8. West Bengal 8109 21 994 

g. Chandigarh go 243 

10. Delhi 1955 530 4 

11. Jammu & 
KaShmir 830 2250 

12. L\runarhal 
Pradesh 804- :.?BH 

'3· Andam'lns. 70 190 

14· Llkshdweep 24- 6,1) 

15· G.ljarat 5'73 I4.o:~ I 

3 

1812 49 J (I 

7293 197r :i 

9121 24743 

5 241 1421 5 

2420 6564 

470 3 12757 

173 470 

13 36 

585 1588 

193 524 

125 340 

85 230 

280 759 

40 1°7·5 

7699 !;!OUP~ 

3869 I{'495 

Total 

Note: Some State Governmen,q ~1'~ 
also beinf{ allotted small 
quantity of levy sugar fnr BOl'· 
~'!1" Security Force, Centra) 
Reserve Polir,. Foret" and Indo 
Tihet"n BoTeler PoHre '1"1 p~rli· 

tiOD to above monthly quota. 
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Statemeat-ID 

Tola' 'ZllfJtmant of lco_v sugar tf) th~ Food Corporation of India handled States upto April Ig8 0 
.quantitv lifted thereagainst from the factories by the Food Corporation of India and unlifted balano 
as on 3°-4-1980. 

S. 
No. 

1 

J. 

..2. 

3· 

4· 

5· 
~. 

,. 
8. 

9· 
10. 

11. 

12. 

1 3. 

'4· 

State/Union 
Territories 

West Bengal. 

Bihar 

Madhya Pradesh 

Orissa, 

Meghalaya 

Mizoram 

Arunachal Pradesh 

Asscm ' 

Chandigarh 

Delhi 

J&K 

Uttar Pradesh 

A"d 1m 1!1 & N!co bar 

L3kshdweep , 

937. SHRI JYOTIRMOY BOSU: 
Will the Minister of WORKS AND 
HOUSING be pleased to state: 

(a) purpose-wiae and State-wise 
financial assistance disbursed through 
his Ministry on account of SOCIa.! 
houain. schemes, year-wise frOm 197'1-
7Bto19'19-8O; 

Total 
allotrrwnt 
upto April 

1980 

3 

(figures in tonne!) 

Total Unlifted 
lifting b~t l?rce 

uplO as on 
30-4-80 30-4-80 

4 5 

......_..~-...... ------....... _..,. 

961 55'3 79715' 2 ] 6440 '1 

117690 '5 92565'9 25124'6 

9 IC33'o 6590 9'7 25 J23'3 

46848 '5 364°7' I 1044 1 ' 4 

2160' 5 124 1 ' 3 9 19'2 

792' I 429'9 362'2 

1018, 1 542' I 476 '0 

33016 '4- 174-°5'9 15610 '5 

1066'0 1(66, ° 
23235'9 22427'6 80S·S 

9896'8 921 3'5 68S'3 

18251 7'4 156235'6 26281' 8 

832'8 832'8 

2 84'0 284'0 

(b) amount of assistance planned 
to be disbursed in 1980-81; 

(c) State-wise number of houses 
constructed under social housing 
scheme during the period 1976-77 to 
1979-80; 

(d) whether some States are lagg-
ing behind other in this sphere; and 

(e) if eo. factors responsible for 
the same? 
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THE MINISTER OF WORKS AND 
HOUSING (SHRl P. C. SETHI) : 
(a) and (b). This Ministry gives finan-
cial assistance only for the Subsidised 
Housing scheme for Plantation Work-
ers which is in the Central Sector. 
Th~ details of such assistance given 
during 1977-78 to 1979-80 to the six 
States implementing the scheme are 
given in the Statement at Statement 1. 
For the year 1980-81, it is proposed to 
disburse an amount of Rs. 1.80 crores 
under this scheme. 

This Ministry also allocates Life 
Insurance Corporation and General 
Insurance Corporation loans to the 
states for implementing various social 
housing schemes. The allocation made 
during 1977-78 to 1979-80 is given in 
the statement at statement II. The 
allocation fOr 1980-81 is still under 
consideration. 

(c), (d) and (eL Housing being a 
State subject the implementation of , 
the various housing schemes is the 
responsibility ot the States and they 
have the discretion to earmark funds. 
including the central financial assist-
anCe made available to them, on vari-
ous schemes in accordance with their 
own requirements and priorities. It is, 
therefore not possible to compare the 
performa;'ce of the states. The role 
of the Central Government is limited 
to issuing policy guidelines to the 
states and helping them with such 
financial assistance as lnay be possible 
within the available resources. 

The number of houses reported to 
have been constructed by the states 
under various social housing schemes 
during the period 1976-77 to 1979-80 
is given in the Statement at State-
ment nI~ 
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Sta,e_eDt III 

81. State/Union 'Jerritol'ies 
No. 

I. Andhra Pradesh 
2. Assun 
~. Bih lr 
4' Guj lrat 
5· H1.ryana 
6. Hirn<tcha I Pradesh 
7· Jammu & Kac;hmir 
8. Karnataka 
9· Kerala . 

10. Madhya Pradesh 
11 • M"lharashtra 
12. M'lnipur 
13· Mf'gh:llaya 
14· ~a:t lland . 
J 5. Orissa 
16. Punja'"> 
J ,. Raj a, o;than 
18. Sikkim . 
19· Tamil Nadu 
20. Tripura 
21. U ttaT Prldesh 
22. West Bengal 

Union Territories 
1 • Andaman & Ni cobar 

Ishmds.. ..... 
2. Arun l.ehal Prad('sh' 
1 .. Ch"l.ndi~arh . . 
4. Dvlra & Nagar Heveli 
5. D~lhi . . . 
6. Goa, D'lman & Diu 
,. L~k,h'ldw("ep 

8. Mizoram. 
g. P()J)dich~rry 

No. of 
hou·es (,OllS .. 
true ted dur. 
ing the 
period 
76"77 to 
79-80 un-

t' der veri-
~. ous social 
- housing 

schemes 

537 
547(; 
4254 
1640 
6Uo 

2088 
g08 

1419 
~593 
3338 

724 
134 
205 

I 16!1 
9'28 
6~04 
1843 

8528 
142 

125 1 

90 44 ---
541g8 

6 

344-
• 4.8 

2679 
SRI 

17 

258 ---
3933 ---

5B1 31 

PreIDoUon aDd Developmeat of 
Primary Bilaeatlon 

ta8. SHRI JYOTIRMOY BOSU: 
wm the 1VIil'~istE.'.r of ED'LCATION be 
pleased to state: 

~ (a) the total amount of money 
a.ctioned and disbursed State-wise, 
to ~O~ and dev~op p~ 
e¢p tiOll in the CO\Ultry, "e8~-wise 
~ "1-'17 to 1979 .. 80; an& 

(b) State-wise number of new pri-
mary schools set up and number of 
teachers recruited year-wise from 
1976-77 to 1979-801 

THE MINISTER OF EDUCATION 
I\~D HEALTH AL~D S,)CIAL \Vf.'L-
FARE (SHRr B. SHANKARANAND): 
~a) The CE'!ltral (,( 'Jemment d(J~::; not 
sanction of disburse funds tor primary 
education to states/Union Ten'itodes. 
On the the basis of discussion in Secto-
ral working Groups, the Planning 
Commission only appr-.)ves out-lays. 

However, under a Central1y spon-
sored scheme ot 'Experimental Pro-
jects for Non-formal Education fol" 
children 'Of 9-14 age-group' special 
Central assistance is given to 9 educa-
tionally backward States. A sum of 
Rs. 1,99,75,9731- was released to the 
States during the year 1979-80. A 
statement giving the State-wise posi-
tion is attached. 

(b) The information is being collect-
ed and will be laid on the Table of 
the Sabha. 

Statement 

Funds released to the State GOVtrnm,n'. 
under Cen~rally sponsored sci em, of 'Fxperl. 
mmtal Pro.ltH:fs for Non-formal Fd,'rot;nn 10 
Children of 9--14 age-troup' during t/J, .J6tlr 
1979-80. 

81. Namf' of the State 
No. 

I. Andhra Pradf'sh 
2. Assam 
~3. Bihar . . . 
4. Jammu & Kashmir. 
~. Madhya Pradesh 
6. Orissa 
,. Rajasthan 
8. Uttar Pradesh 
9. West Bengal 

Total R •• 

Funds relf'8sC"rl 
(Rs.) 

37,84,190 
4,12.500 

43,47,3R3 
Nil 

~I ,75,100 
13,25,000 
I 1,01 ,6co 
36.6r ,foo 
21,68,600 

Cost or Btdlc1l1lr Material 

939. SHRI JYOTIRMOY BOSU: 
Will the Minister of WORKS AND 
HOUSING be pleased to state: 

(a) the prices of each buildint: 
material aa on July 31, 1979 and April 
30, 1980; 
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t~) factorS t!sponsible tor steep 
rile in the prices of building materials; 
ed 

(c) measures if any, taken to bring 
down the prices to a refl8Qnal;>le level ~ 

THE MINISTER OF \VORKS AND 
HOUSING (SHRr P. C. SETHI): 
(a) The prices of each building mate-
rial as on July 31, 1979, and April 80, 
1980, are not available. However, a 
statement showing the prices of build-
ing materials as on 28th July, 1979 
and 26th April, 1980 is prepared and 
enclosed. 

(b) and (c), This Ministry has no 
control over the prices of building ma-
terials. However, it may be stated that 
the present steep rise is partly sym~ 
pathetic to general price rise and 
partly on account of shortfall in pro-
duction as compared to the demand 
for these materials, The National 
Buildings Organisation have been ad-
vocating the use of substItute cheap 
building rna terials for housing like se-
condary species 01 timber, deformed 
bars, hydrated lime and clay pozz-ulana 
and asphaltic corrugated sheets. 

Statement 

infbx NumbJrs of Wholesale Pnces in India 
(Base ) 970-71 = 100) 

For Building Materials 

81. Name of Com-
N(). mo~\ity 

Week en- Week ~n­
ded 28th ded 26th 

July, 1979 .. ~pri1, 1990 

--._...._.....~- ...... -_..--- ----..... _...._-_.,. 

I. Bricks 350 0 418 5 
!!. Cement 229'2 233'" 

3· Sheet Glass 3jg'2 342 4-

4· Sanitary Ware 260'0 30 2'0 

5· Logs & Timber. 4°8'2 4 11 ' 5 

6. Faints & Varni~ 
shel. 228'9 258 '7 ,. Baci It Rods 315· J 315' J 

Apeement betWeen National Dair, 
Devel&laeat CorJoratlQJl slid US 

Cooperative Lell1l0 

940. SHR! NAVIN RA VANI : Will 
the l\1:inlster of AGRICULTURE be 
pleased to state: 

(a) the conditions attached with the 
agreement entered into by National 
Dairy Devel()pmen t Corporation with 
US Cooperative League regarding 
edible oil suPply as gift; 

(b) the amount So far generated 
year-wise through the qale of the 
gifted oils; 

(c) the expenditure incurred in 
implementation of this scheme; and 

(d) what concrete re3ults haVe been 
achieved to fulfil the objective and 
the details of objective? 

THE MINISTER OF AGRICULTUiR,E 
AND RURAL RECONSTRUCTION 
(SHRr BIRENOOA SINGH RAO) : 
(a) Under the Project formulated by 
the National Dairy Development 
Board (NDDB) fOr Restructuring Edi-
ble Oil and Oilseed Production and 
Marketing the Board will recei ve 
1,60 000 to'nnes vegetable oil, as a gift, 
from the Cooperative League of USA 
(CLUSA) during a period of 8 years. 
beginning fro'll 1979-80, 

A statement indicatine the condi-
thYJs nHa('hed with the aforesaid 
agreement is enclosed. 

(b) The gift oils started arriving in 
June, 1979 and its marketing started 
in July, 1979. The funds P.'enerated 
till may 15 1980 are Rs. 21.37 crores. , 

(c) The expenditure incurred on 
the imulementation of the scheme till 
May 15, 1980 is Rs. 204 crores. 

(d) The object of the imports 
under the Project it; to generate 
funds by the sale gifted oil and to 

t 

utilise the funds, thus gene.rated, for 
the development of oil seeds .produc-
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tion in the country. For this pur-
pose, production, processing and 
marketing of oilseeds WQu1d be co ... 
.ordinated by organising a federation 
of oilseed.s growers cooperatives. In 
this manner, the cultivators would 
be helped in adopting productiQn 
techniques which would decrease the 
vulnerability of the oilseed crops to 
climatic variations while also raising 
yie'dq 'l.nd offering year to year price 
stability thereby increasing growers 
income. The results achieved sO far 
..1lre:-

(i) A Cooperative Oilseeds 
Growers' Federation each in 
the State of Gujarat and 
Madhya Pradesh has been 
formed and constitution of 
similar Federations in the 
States of T',unil Nadu, Maha-
rashtra, Andhra Pradesh and 
Karnataka are under vroy. 

(ii) Action has been initiated for 
the ec;tublishment of process-
ing facilities. 

(iii) Market research and Con-
tinuing Inr.)rmation Scheme 
(CTS) studies have been 
taken up. 

Statement 

<Conditions attached with the agree-
ment entered into by the N ationaZ 
D.niry Development Board with the 
Cooperative League of USA fOr the 

import of edible oil supply. 

(i) The funds to be generated 
by the sa Ie of the imported 
gift oil, will be, utilised by 
the NDDB fOr the implemen-
tation of their said project 
On elible oil and oilseed 
~hich, inter alia aims at 
Increasing production of oil-
seeds and improving returns 
to the farmers through 
better marketing, processing 
etc. by organising growers' 
cooperati yes. 

(H) No duties, tolls Or taxes on 
the commodities, supplies or 

equipment supplied by 
CLUSA to NDDB under the 
pI'.)ject, will be levied in the 
light of the existing Indo-US 
Agreemen t (of 5th Decem-
ber 1968). , 

(iii) The programme administra-
tion costs incurred by 
CLUSA will include utilising 
a portion of the rupees gene-
rated by the s'ale of the gift-
ed commodities to US dollars 
thftJuJh the Reserve Bank of 
India. This expenditure, in 
any given year, will in no 
event exceed 1 per cent of 
the landed value, of the gift-
ed commodities received by 
the NDDB in that ye'ar. 

(iV) The expatriate personnzl for 
this proj ect will b~ provided 
tax and duty concessions as 
a]ready granted to existing 
CLUSA expatriate personnel 
in Indi'3.. 

(v) The gC:1crated funds shall 
n'Jt, however, be used for 
providing direct subsidy of 
vegetable oil market prices. 

Plans for expansion of cane crus,hing 
callacity 

941. SHRI NAVIN RAVANI: will 
the Minister of AGRICULTURE be 
pleased to state: 

(a) the Government plans for ex-
pansion of cane crushing capacity in 
the country; 

(b) whether the cooperative sector 
is being given preference for this; 

(c) if s·.), how much new capacity 
in this sector is planned; 

(d) if not, the reasons thereof; and 

(e) how much new capacity is 
pl'8nned for private and State 
sectors? 
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THE MINISTER OF AGRICUL-
TURE & RURAL RECONSTRUC-
TION (SHRI BIRENDRA SINGH 
RAO): (a) The Government have 
decided to expand the crushing capa-
city of the sugar industry by granting 
licences for the establishment of new 
sugar factories as well Qs expansions 
in the existing units. Licences will 
be issued to the sugar units where 
adequate sugar cane is available with 
assured irrigation facilities in com-
pact areas around the site of the 
factory. 

(b) to (e). The present policy of 
granting Licences for the establish-
ment of new sugar factories in the 
Cooperative/Ppubli sector will con-
tinue. In the absence of any respon~e 
from the Cooperative/Public sector, 
requests received from Joint stock 
sector would be C'Jnsidered for esta-
blishment of new sugar factories. No 
sector-wise, allocation of new capa-
city to be licensed has been made. ...-.-

• ~ h'wm' GiijCiji'i (~~): ~ 
;f ~ 1f ~f<13I ~ ~ ofi ~cr 1f-
~~~(-

MR. SPEAKER: I am looking into 
it. I have asked fOr the facts. I will 
let you know ... 

( Interruptions) 

SHRr NARAYAN CHOUBEY 
(Midnapore): You mtght have S'a€n 
1be statement of the Home Minister 
in the papers threa~ning that Presi-
dent's ru.l,~ will be imposed in Tri-
puTa. How can he make such a state-
ment outside when Parliament is 
Jllltting? 

SHRI HARllrnSH BAHADUR 
(Gorakhpur): Sir, I have also given 
natice. The parcel postage rat~sl have 
-..een raicred by rupee one. As the 
IO'.use is in sesion, it should have 
'been announced in the House. Sjr, 
you had also warned the government 
earlier. 

MR. SPEAKER: I am looking into 
•. I have asked tor facts. Papers to 
~ ladd. 

12.01 Ilrs. 

PAPERS LAID ON THE TABLE 

REVIEW AND ANNUAL REPORTS OF 
KARNATAKA ACRO-INDUSTRIES COR-
PORATION LTD. BANGALORE !\"OR 1977-78, 
GUJARAT AGRO-INDUSTRIES CORPORA-
TION LTD. AHMEDARAL FOR 1977 -7U t 

MAHARASHTRA AGRO- INDUSTRIES DEVE-
LOPMENT CORPORATION LTD. DOMBAY 
FOR 1977-78, GUJARAT AGRo-INDUTRIES 
CORPORATION LTD. AHMEDABAD FOR 
1978-79, ORISSA AGRO-INDUSTRTF.S COR-
PORATION LTD. CUTTACK FOR 1970-71, 
ANDHRA PRADESH STATE AcRo .. INDUS-
TRIES CORPORATION LTD. HYnl'~RAnAl) 

FOR 1976-77 ETC. ~TC. 

THE MINISTER OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION (SHRI B IRE NDRr\ SINGH 
RAO): I beg to lay on the Table:-

(1) A COPy each of the following 
papers under sub-section (1) of 
section 619A of the Companies Act, 
1956:-

(a) (i) Review (Hindi and 
English version3) by the Govern-
ment on the working of the 
Karnataka A~ro-Industries Cor-
poration Limited, Banga 1ore, for 
the year 1977-78. 

(ii) Annual Report (Hindi and 
English versions.) of the Kar-
nataka AgI'Q-Industries Corpora ... 
tion Limited Bangalore for the 
year 1977-78 along with the 
Audited Accounts and the com-
ments f:>f the Comptroller and 
Auditor General thereon. 
[Placed in LibrtlTy. see No. LT-
864/80]. 

(b) (i) Review ('Hincli and 
English versions) by the Govern-
ment on the working of the 
Gujarat Agro-Industri-as Corpora-
tion Limited, Ahmed a bad fOr the 
year 1977-78. 

(ii) Annual Report (Hindi and 
English ver~ions) of the Gujarat 
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Agro-Industries Corporation Ltd. 
Ahmedabad for the year 1977-78 , 
along with the Audited Accounts 
and the comments of the Comp-
troller and Auditor General 
thereon. 
[PLaced in Library. See No. LT-
865/80]. 

(c) (i) Review (Hindi and 
English versions) by the Govern-
m,~t on the working of the 
Ma harashtra Argo-Ind ustries 
Development Corporation Limit-
ed Bombay, for the year ] 978-79. , 

(in Annual Report (Hindi and 
English versions) of the Maha-
rashtra Agro-Industries Develop-
ment Corporation Limited, Bom-
bay, for the year 1978-79 alone 
with the Audited Accounts 
and the comments of the com-
ptroller and Auditor General 
thereon. 

[Placed in Library. See No. LT-
866/SO]. 

(d) (i )Review ("'Hindi VeT-
sion) by the C":rOvernm.ent on the 
working of the Gujarat Agro-
Industries Corporation Limibad, 
Ahmedabad, for the year 19'78-79. 

(d) (ii) Annual Report (·Hindi 
version) of the Gujarat Agro-
Industries Corporation Limited, 
Ahmedabad, for the year 1978-79 
along with the Audited Accounts 
and the commEnts Of the Com-
ptroll~ and Auditor General 
thereon. 

[Placed in Library, See No. LT-
867/80]. 

(e) (i) Review (@Hindi ver-
sion) by the Government on the 
working of the Orissa Agro-
Industries Corporation Limited, 
Cuttack, for the year 1970-71. 

(ii) Annual Report (@Hindi 
version) of the Orissa Agro':' 
Industries Corporation Limited, 
Cuttack, for the year 1970-71 
along With the Audited Accounts 
and the comments of the Com-
ptroller and Auditor General 
thereon. 
lPlllC'ed in Library. See No. LT-
868/80]. 

(f) (i) Review (. Hindi 
sion) by the Government on the 
working of Andhra Pradesh State 
Agro-lndustries Corporation 
Limited, Hyderabad, for the year 
1976-77. 

(ii) Annual Report (·Hindi 
version) of th.~ Andhra Pradesh 
State Agro-Industries Corporation 
Limited, Hyderabad, for the year 
1976-77 along with the Audited 
Accounts and the comments of 
the Comptroller and Auditor 
General th~eon. 
[Placed in Library. See No. LT-
869/8°1. 

(g) (i) Review by the Govern-
ment on the working of the 
National Seeds Cbrporation 
Limited, New- Delhi, tor the ytaar 
1978-79. 

(ii) Annual Report of the 
National Seeds Corporation 

Limited, New Delhi, for the year 
1978-79 along with the Audited 
Accounts and tTha conl1nent~ of 
the Comptr~ller and Auditor 
GeneTal thereon. 

(2) Seven statementB (Hindi and 
English versions) showing reasons 
for delay in laying the documents 
mentioned at (1 ) above~ 

[Placed in Libra.ry. See No. LT-
870/80J. 

* English version of the documents was laid On the Table on the 28th 
March, 1980. 

@English version at the documents 'WaS' laid on the Table on the 5th 
August, 1977. 
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(3) A cPPY each of the' following 

Notifications (Hindi and English 
versions) under sub-section (6) of 
eection 3 of the Essential Commodi-
ties Act 1955:-, 

(i) GSR 141 (E) published in 
Gazette of India dated the 28th 

March 1980 regarding equitable dis-, 
tribution of Fertilizer. 

(ii) The Wheat Roller Flou t' 
lfills (Licensing and Control) 
Amendment Order, 1980, publish-
ed in Notification No. GSR 242 (E) 
in Gazette of India dated the 29th 
April, 1980. 

(iii) GSR 304(E) published in 
Gazett,~ of Tndia dated the 8th 
June, 1980 regarding maximum 
price per tonne, at which the 
fertilisers specified 1n the Sche-
dule of the NotIfication shqIl bt? 
sold to tea coffee or rubber 
plantations 0; to! the cultivators. 

fPlacQd in Library. See No. LT-
871/80]. 

A UDITED ACCOUNTS OF J A \V 1'.HARLAL 
NEHRU UNIVERSITY" NEW DELHI FOR 
1978-79, STATEMENT FOR DELAY, RE-
VIEW ON AND ANNUAL ROPORT OF 
VISVA BHARTI, SHANTINf£{El' .. \N Jo'OR 
1978-79, STATEl'vlENT FOR DELAY, ANNUAL 
REpORT AND AUDITED REPORT OF MOTI-

LAL NEHRU REGIONAL ENGINEERING 
COLLEGE, ALLAHABAD FOR 1978-79 

ETC. ETC. 

THE MINISTER OF EDUCATION 
AND HEALTH AND SOCIAL WI~L­
FARE (SHRI B. SHANKARANAND): 
I beg to l6Y on the rfable:-

(1) (i) coPy of the Audited 
Accounts (Hindi and Eng:ish ver-
sions) of the Jawaharlal Nehru 
UniV'~r!ity, New Delhi, for the year 
1978-79. 

(ii) A statement (HindI and 
English versions) showing reasons 

tar delay in laying the above docu ... 
ment. 
[Pl.aced in Library. see No. L'r-
872/80]. 

(2) (i) A copy of the AnnuaJ 
Report ( 11& Hindi version) of Visva 
Bharti, Shan tiniket'aQ, for the year 
1978-79. 

(Ii) A copy of the Review 
( '" HIndi version) by the Govern-
ment On the working of Visva 
Bhaxati Shantiniketan for the year , , 
1978-79. 

(iii) A statement (Hindi version) 
showing reasons for delay in laying 
the Report. 
[Placed in Ltbrary. see No. LT-
873/80]. 

(3) (i) A copy of the Annual 
Report ( @Hindi version) of M·.)tilal 
Nehru Regional Engineering College, 
Allahabad, for the year 1978-79. 

(ii) A copy of the Audit Report 
(Hindi and English versions) on 
the accounts of MotHal Neln u 
Regional Engineering College, 
Allahabad, for the year 1978-"19. 

[PI~ced in Library. See No. LT-
874/80.] 

( 4) A copy of the Annual Ac~ 
counts (Hindi and English ver-
sions) of Ma wana Azad College 
of Technology. Bhopal, for the year 
1978-79 together with Audit Report 
thereon. [PLaced in Library. See 
No. LT-875180.] 

(5) A copy each of the follow'-
jng papers under sub-section (4) 
of s:;,cUon 23 of the IndIan Institu-
tes of Technology Act, 1961:-

(i) Annual Accounts (@Hlndi 
version) of the Indian Institute 
of Techno]ogy, Delhi for the , 
year 1978-79 together with Audit 

-English versiOn of the Report and Review was laid On the Table on 
the %-nd February, 1980. 

@English versiQn of the documents was laid on the Table on the 28th 
March, 1980. 
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Report therE.'.:>n. [Placed in 
Library. See No. LT-876/80]. 

(ii) Annual Accounts (IIlndi 
and English versions) of the 
Indian Institute of Technology 
BOlnbay, for the year 1978.79 
together with Audit Report 
thereon. [PI,aced in Library. 
See No. LT-S77IS0] 
(6) (1) A copy of the Annual 

Report (It' Hindi version) of the 
Visvesvaraya Regional College of 
Engineering, Nag-pur, for the year 
year 1978-79. 

(ii) A copy of the Annual Ac-
counts (Hindi and English versions) 
of the Visvcsvaraya Regional Col-
lege of Engineering, Nagpur, for 
the year 1978.79 together with 
Audit Report therE:'Jn. 

[Placed in Library. See No. LT-
878/80J. 

A COpy OF URDAN LAND (CEILING AND 
REGULATION) (AMENDMENT) RULES, 
1980. 

THE MINISTER OF WORKS AND 
HOUSING (SHRl P. C. SETHI): I 
beg to lay on the Table a copy of the 
Urban Land (Ceiling and Regulation) 
(Amendment) Rules, 1980 (Hindi and 
English versions) published in Noti-
fication No. GSR 224 (E) in Gazette 
of India dated the 22nd April, 19~O, 

under su b-section (3) of section 46 
of the Urban Land (Ceiling and Re-
gulation) Act. 1976 together with an 
qxplanatory memoranc~um. [Placed 
in Library. See No. LT-879/80]. 
A COpy OF INDIAN TELEGRAPH (8r XTH 

AMENDMENT) RULES, 1979. 

THE MINISTER OF COMMUNICA. 
TIONS (SHRI C. M. STEPHEN): I beg 
to lay on the Table a copy of the Indian 
Telegraph (Sixth Amendment) Rules, 
1979 (Hindi and English versions) pub-
lished in Notification No. G.S.R. 872 in 
Gazette of Indla dated the 23rd June, 
1979, under sub-sectic.n (5) of section 
'1 of Indian Telegraph Act, 1885. 
[Placed in Library. See No. LT-SBOI 
80.] 

REvIEw ON AND ANNUAL ACCOUN1'1:J OF 
KHADI Al\TJ) VILLAGE INDUSTRIES COM-
MISSION, BOMBAY FOR 1978-79 AND 
STATEMENT FOR DELAY. 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
R. V. SWAMINATHAN): I beg to 
lay on the Tbale:-

( 1 ) A copy of the Annual Ac-
counts (Hindi and English versi·.:>ns) 
of the Khadi and Village Industries 
Conunission, Bombay, for the year 
1973-79 and the Aud'lt Report 
thereon, under sub-section ( 4) of 
section 23 of the Khadi and 
Village Industries Commission Act, 
1956. 

(2) A statement (Hindi and Eng-
lish version) regarding Heview on 
the Accounts of Khadi and Village 
Industries CommiSS'lon, Bombay, .for 
the year 1978-79, 

(3) A statement (Hindi and 
English versions) showing reasons 
for delay in laying the document 
mentioned a (1) above. 

[P~aced in Library, See No. LT-
881/80]. -

12.02 hrs 
ELECTIONS TO COMMITrEES 

(i) GENER.'\L COUNCIL OF THE INDIAN 
SCHOOL OF MINES, DHANABAD. 

THE MINISTER OF EDUCATION 
AND HEALTH AND SOCIAL WEL-
FARE (SHRI B. SHANKARANAND): 
I beg to move: 

"That in pursuance of the pro-
visions contained in rules 4 (ii) to 
(iv) and 15 of the Rules and Re-
gulations of the Indian School of 
Mines, Dhanbad, the members of 
this House do proceed to elect, in 
such manner as the Speaker may 
direct, two members from among 
themselves to serve as members of , 
the General Council of the Indian 
School of Mines, Dhanbad, subject 
to the other provisions of the said 
Rules and Regulations:· 

............... ....__, ......... _-_ ... -... _ .. --..--,--_._------.-......-_----
·English version of the documents laid on the Table on ihe 28th March, 1980 .. 
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MR. SPEAKER: The question is: 

"That in pursuance of the provi ... 
sions contained In rules 4(ii) to 
(iv) and 15 of the Rules and .Re ... 
gulations Of the ndian SchOOl of 
Mines, Dhanbad, the members of 
this House do proceed to elect, in 
such manner as the Speaker may 
direct, two members from among 
themselves to serve as members , . 
of the General CouncIl of the 
Indian School of Mines, Dhanbad, 
subject to the other provisions of 
the saId Rules and Regulations." 

The ,notion was adopted. 

-'(ii) ADVISORY COUNCIL OF DELHl 
DEVELOPMENT AUTHORITY 

THE MINISTER OF WORKS AND 
HOUSING (SHRI P. C. SETHI): I 
beg to move: 

"That in pursuance of sub-section 
(2) (h) of Section 5 of the Delhi 
Development Act, 1957, the Inem-
bers of this House do proceed to 
elect, in such manner as the 
Speaker may direct, two members 
from among themselves to serve as 
members of the Advisory Council of 
the Delhi Development Authority, 
for a term of four years subject to 
the other provisions of the said Act." 

MR. SPEAKER: ThR question i:l: 

"That in pursuance of sub-section 
(2) (h) of Section 5 of the Delhi 
Development Act, 1957, the meln-
bers of this House do proceed to 
elect in such manner as the 
Speaker may direct, two members 

from among themselves to serve as 
members of the Advisory Council of 
the Delhi Development Authority, for 

a term of fOur years subject to the 
other provIsions of the said Act." 

The motion was adopted. 

'(iii) RAJGHAT SAMADlU COMMITrEE 

SHRI P. C. SETHI: I beg to move: 

''That in pursuance of sub-section 
(1) (d) of Section 4 of the Rajghat 

Samadhi Act, 1951, the nlembm:s 

of this House do proceed to elect, 
in such manner as the Speaker 
may direct, two members from 
among themselves to serve as 
members of the Rajghat Samadhi 
Committee for the term com-
mencing from the date of notification 
by the Government, subject to the 
other provisions of the said Act." 

MR, SPEAKER: The question IS: 

"That in pursuance of sub-sec Lion 
(1) Cd) of Section 4 of the RaJghat 
Samadhi Act, 1951, the members 
of this House do proceed to el~t, 
in such manner as the Speaker 
may direct

J 
two members from 

among themselves to ser\le as 
members of the Rajghat Samadhi 
Comniittee for the term com-
mencing fl\)m the date of notication 
by the Government, subject to the 
other provisions of the said Act." 

The motion was adopted. 

12.03 bra. 

RAILWAY BUDGET, 1980-81 

MR. SPEAKER: The Minister of 
Railways. 

THE MINISTER OF RAIL WAYS 
(SHRr KAMLAPATI TRIPATHI): 
Mr. Speaker, Sir, I rise to present 
before the House the Railway Budget 
estimates for the yea:- 1980-81. 

2. The House will recall that f01'l 
the reasons then explained only 
interim estimates were presented on 
11th March 1980. Sinl:e then, the 
Government has had time to s('ru-
tinise the severity of the damage 
done to the economy inherited from 
the previous Government (Interrup-
tions) and has made an assessment of 
the factors that have brought about 
economic stagnation. (Interruptiuns). 
A rCVl(;W has no\\ been made of the 
Plan pliorities with a view to putti.Jlg 
the nation's economy back on the 
rails Pond it has b~ll decided to en-
hance the outlays during 1980.8.1. 
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3. In my speech on 11th March 
1980 I had made a mentions 01 the 
prog~esive decline in lifting the freight 
traffic after 76-77. I had also detailed 
the steps proposed to be taken for im-
proving freight operations. The 
House is awar.a that the last few 
DlOnths have been n difficult period 
jor the country, with extez:sive power 
cuts on the one hanLl and severe 
rlrought conditions in a numbe-r of 
States on the other ha1.1d. The 
Railways' freight operations during 
these months had to be geared up 
so as to meet the extra demands out 
of the pressing needs of coal for the 
power houses and foodgrains for the 
drought-affected States. Equally 
pressing were the requirements of 
POL products, sugar, edible oils, (\tc. 
to meet the shortages in various 
parts of the country. Highest prio-
rity, therefore, had to be given by 
the Railways to the speedy trans-
portation of these essential conuno-
dities. 

4. Due to the set back in Railway 
working in last three years, the re-
storation of efficiency to 1976-77 level 
may take some more time. But L 
have no hesitation 'in saying that we 
have made a dent on the problem. 
The picture is not as gloomy as it 
was a few' months ago. 

5. During these months, greater 
emphasis was placed on the move-
ment of coal to power houses so as 
10 alleviate the distress caused by 
p.lwer cuts, and I am glad to say 
that the number of wagons loaded 
with coal for power houses was In-
creased by about 500 wagons per day 
as compared to the previous year. 
This high level of movement of coal 
to power houses enabled the build-
Ing up of stock in most of the power 
houses. Even thOSe power houses 
that have not been able to build up 
stocks are now getting enough coal. 
The high level of loading ot coal to 
power houses has been kept up in 
spite of the rigours of summer, which 
made operating conditions difficult. 

6. The drought conditions hove 
brought in theIr wake large scal~ 
famine conditions in the Northern 
and Eastern sectors. trhe sources of 
supply to meet the deficit are the 
surplus States of Punjab and 
Haryana. By a close coordination 
with the agencies concerned from 
January to May this year, about 60 
per cent more loodgrains than last 
year were rushed to the drought 
affected States in the East viz. West 
Bengal, Bihar, OrIssa, and Assam and 
to, Madhya Pradesh. In April this year, 
the Railways transported as mudl as 
8.12 lakh tonnes of foodgrains. The 
average daily loading of sugar in-
creased frorn 53.5 wagons during 
December 1979 to 228 in April 1980. 
The movement of edible oils elIso 
went up from 677 wagons on an 
average daily during Januray 1980 
to over 1,000 in April this year. 
The House is a\\·are of the abnormal 
conditions in the State of Assam, 
but I am glad to say that, in spite 
of a number of set backs and ditBcul-
ties, the rno vement of foodgrains to 
this difficult region was also kept up 
at the reqwred level. 

7. The closure of refineries in the 
North Eastern s~tor placed a fresh 
burden on the Railways, in that the 
areas fed by these refineries had to 

be served from other sources over 
much longer distances. The fleet of 
tank wagons which has to be used lor 
carrying petroleum products is rather 
limited and, therefore, intensive 
monitoring arrangements had to be 
nlade to optImise the utilisation of 
this fleet. It is gratifying to mention 
that, by and large, the requirements 
of diesel oil, kerosene and petrol 
were met with satisfactorily by car-
rying thes'e essential commodities 
over longer distances frOm new 
sources. 

8. The summer conditions this yaar 
have been unusually severe and tne 
Railways had to rush to the assis... 
tance of some of the areas in cI»-
tress, by carrying drinking water jll 
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railway tanks. The Railways took 
on thern...<;,.)lves the work of trans-
porting the drink'lng water free of 
cost to bring relief to such areas. 

SJ. The House will also appreciate 
that in th8S'£~ difficult months the 
Raihvays have made notable conhi-
bution towards the holding of the 
price line bv rushing esg~nhal com-
modities to the needy States to 
meet their urgent requirements. For 
this purpose, close coordination was 
maintained with th'8 State Govern-
ments and the concerned Central 
l\1inis tnes. The promptness with 
which the de&patches werC' arranged 
has been acknowledged by the reCI-
pient States. 

10. A ban8 of tho) Railways' ope-
rations has been the problem relat-
ing to law and order, specially in 
the Eastern Sector, 'which caters to 
abvut 60 per cent of the total traffic 
carried by the Indian Rail~·ays. 
The deployment of TerritorIal Army 
and CRPF for short spells helped to 
contain the situation t'J some extent. 
N ow that popular elected govern-
ments are at the helm of administra-
tion in practically all State's, v.rp ex-
pect that there would be an improve-
ment in the situation and that there 
will b~ a better sense of disclplinc, 
thus creating a proper working en-
vironn12nt, enabling the Railways to 
deliver the nation's goods. 

J 1. I would like to take the ITouse 
into confidence in regard to the ar-
rears of ma':'ntenance of locomotives, 
wagons and coaches that have deve-
loped as a result of lack of adequate 
provisions in the Plans and extensive 
power cuts in various States. Here 
again, due care was not taken and 
adequate attention not providbd in 
previous three years. Shortage of 
power has led to reduction in the 
output of Railway workshops, car-
l'iage and wagon depots, locomotive 
sheds and marshalling yards. The 
number of rolling stock thus h~ld up 

for repairs bas consequently been on 
the increase. We are looltinJ for-
ward to an improvement in the aVclll-
ability of power with the onset r;f 
nlOnStlOns and the resultant stepping 
up of hyde! gl":!flaration, so that ; !le 
deterioration in the condition of rolling 
stock can be arrested and all possible 
action initiated to restore it to normal 
health. More funds will also be pro-
vided for maintenance and repairs. 

12. Passenger traffic.-On the pas-
s::ngCl· i::-ont also, during the last four 
months, a large number of cancelled 
trains hase been restored. As many as 
2') new non-suburban trains have been 
introdG.ccd and the run of another ten 
has been extended. The tri-'weekly 
Neelancha Expre')s between New 
Delhi and Puri, a pair of express 
trains behvcen Mysore and Bnnge. .... 
lore, Madurai and Trichy, a tri-week-
ly between Sealdah and Malda, 
Ch3ndigarh and Ranchi via N'ew 
Delhi anc1 .Taipur and Jodhpur, are 
some of the new trains introduced. 
WC' provid(?rl about 1 ~ lalc'1 additional 
berths and seats through 1,400 sp-
cial train~ to clear this year's sum-
mer rush. 

13. Tho) passenger traffic on the 
Indian Railways has been increasing 
at a rapid pace and it has been nlY 
endeavour to provide additional 
travelhng facilities to meet th2- in-
crcasl'1g nc~d~. SOlne of thE' pro-
posals nO\\T under consideration are 
a bi-we[kly Express train bf>tween 
Bombav and Varanasi, double-head-
ing of V K. K. Express, increasing 
number of coaches on Deccan Queen 
and Mahalaxmi Express etc. so as to 
accommodate larg'er number of pos-
S'engers in these fast and popular 
trains. 

14. From January to May, special 
arrangements were made to clear the 
rush of nassengers on account of 
various congregations and Melas, 
e.g. Darul-Uloom Centenary at Deo-
band, Mahamagam faIr at Kumbn-
konam, Ardh Kumbh fair at Harid-
war Sinhas fair at Ujjain and Urs at , 



AJm.er. _btJt,te ~~ts were 
made by the a.ailvia,. by running 
special traiN~ &Ulmentation o.f the 
load of reauBr trains, and openilll 
of additional booking windows, etc. 

15. I haw been tak.ing personal 
interest in tbe improvement of the 
punctuality of passe!nget- trains. I 
would like to inform the House that 
desPite adverse circumstances like 
intense summer cond'ltions, severe 
drought and an unusually high inci-
dence of pulling ot alarm chain, the 
punctuality has shown some im-
provement. 

16. BeeervatIQu.-In presentina the 
Budget in March 1980, I had infonned 
the House that in order to render more 
satisfactory service to the travelling 
pubbc in the matter of reservations, 
additional reservation counters had 
been set up, separate refund counters 
had been opened and reservativn of 
seats by daytime trains was being 
arranged without the passet!gers 
having to fill up detailed requisition 
forms. Firm reservations are also 
beIng made over and above the nor-
mal quota of berths against vacan-
cies arising due to normal cancella-
tions. A system of surprise and in-
cognito checks by officers has be'en 
introduced at important reservation 
offices. Spot checks are also being 
conducted to guard against the inci-
denCe of transfer of reseryat'lons. 

17. During 1980-81 an amount of 
Rs. 1 crore is being specially ear. 
marked to be spent in the reservation 
offices to provide facilities like seat-
ing, drinking water, toilet and 
open'mg of complaint counters so that 
Railways are able to give better 
services and ammenities to the valued 
l!ustOlfters, 

18. Safety .-The Government had ap_ 
pointed a Hleh Power Railway Acci-
dents Enquiry Committee Ubder the 
chairmanship of Justice S. M. Sikri. 
The ~ort submitted by the Commit-
tee "Ob 8let twa,. 1"0 fa under scrutiny 

and I 81ft sure that th'a Jmplementa-
tion ~ fa 'importan.t. recoametlda .... 
t4Dns will enable the Railways to 
make a substantial hea4way 1n tHe 
continuinl quest for Il'eater safety 
in operations. 

Now, before I deal with the Budget 
Estimates fC;>f 1980-81 and the pro.-
posals connected therewit~ I would 
like to mention for the inforD18tion 
of the House, some other important 
matters also relating to Railways, 
finances $nd functloning. 

19. RailWay OonvenUoa. Commlt-
tee.-l had infIormed the House in 
March 1980 that the previous Rail .. 
way Convention Committee had be-
come Functus officio with the dis-
solution of the Lok Sabha in August 
1979. I shall be moving during the 
current session a resolutIon for ita 
reconstitution. 

20. Claims Tribunal.-The Estimat-
es Committee (1977-78), while deal-
ing with the loss and damage ci'8ims 
on Indian Railways had recommended 
the setting up of a Cla!.i.ms Tribunal. 
No decision was taken so far on this 
important recommendations. I 
have now decided to accept this re-
commendation as this will go a long 
way in ensuring speedy finalisation ot 
claims and consequent relief to the 
aggrieved parties. The modalities 
of implementation of this decision, 
with particular reference to the com-
mercial, legal, administrative and 
financial aspects are cUrrently under 
study by a high level committee, 

21. Perloftuau.oe ~r.-F:.ti­
mates Committee (1978-79) in their 
21st Report stressed that the detailed 
performance budgeting system should 
be 'introduced at the earliest. I have 
directed the Railway Board that a 
beginnin, In this direction should be 
made from this year. 

22. Dh1IIDaaI .... -ov&r the 
years, the workload on SOme of the 
D1¥Jaioba has Increased ~der.b17. 
':1.'0 eneure better ~tiont aucl ... 
~ liaisiOll With trad.· ~ ;tIle 



RZ,. Budget; 1180-81 

$~e GQv~ents, teotgam.tiOD of 
~ of the ntvisions has nOW become 
necessary. Aecorcnngly, provision ,. 
beini made in this year·, Budget for 
-UinI up of JleW Divisional offices at 
Bang.lore and Shopal and tor splitting 
'9 of the exist~ Delhi l>ivwon. 

,u. ae.arcb .. DeWl.,._t.-ln 
keepm, with M)' Government's polity 
for tno4erniMltioa afttI expansion of 
Railways, high prior-ity will be liven 
to the research and development acti-
vities in the Railway8' Research, De-
eilDl and Standards Organisation at 
Lueknow. Some of the specific prob-
lems that havt! been entrusted to this 
or,pnisation relate to the introduction 
of Inore comfortable coaches for long 
distance passengers, the improvement 
in the degree of safety in railway 
operations, the increase in the speed 
of locomotives and running of heavier 
freight trains. 

24. &I.T.E.S.-Since 1980, }' ail In-
dia Technical and Economic Services, 
one of the Public Sector Undertakings 
under my Ministry, has entered into 
an agreement with the Iraq Govern-
ment for providing design and general 
engineering support services to the 
Iraq ltepublic l\ailways. An agree-
Ment with the Government o'f Jordan 
for providing technical and manage-
ment support services for performance 
of Aqaba Railway Corporation System 
has also been entered into. 

STAFF WELFARE 

25. My objective will be to shape 
the railway administration into a 
malel employer. I would Nke to men .. 
tion here some of the impQrtant sche-
mes C!>nceminl staft welfare. 

28. ~1 Aalt4aace..-lOl rail-
way hOSPitals and 580- health units, 
scattered all over the country, are a~ ... 
ftady PI'Oviding a hi. standard of 
medical .rvices whJch .bas been ap-
~ Oy aU. New ex.p8nslon pIuq 
~ P!O¥W_ of.p additioul 
Md .. ~ive ~iOlil ~ 
the service departmnts in the exsting 

h6splta~s am! of add~ U\bulanee 
'(rana. Near11 a _ade alb, a pobey 
d~lsion was taken to provide on an 
~-lntlbl basis, S\tper .. lpetlall~ .... 
'91c~s in re-lected Nilway hoIpitals and 
the last suCh specialty started was in 
PlaAic Burial')' in the Central Rail-
way hospital at BycuUa in 1975. As an 
.JCtens!1on of this policy, a proposal 
for expansion of the North. Eastern 
Railway Hospital at Varanasi to pro .. 
vide a 8UperOOfSJ$Ciality tor treatment 
~f eancer~ at a coat of RI. 59 laa(ha, cas 
befn included in. this year's Works 
Programme. 

27. Sports.-In keeping with the 
past traditions, 42 men and 27 women 
from the Railway fan1lly represented 
the country in various international 
~vents and won 6 gold, .. silver and 
J bronze medais. Two rail'9l'ay,men 
were also awarded "Arjuna Award'J 
during 1979-80. 

28. Ibtal .ettlement of Superaunuat-
ed Employees--.At present Railway 
Administrations are able to make, with 
sustained efforts, payment of final 
settlement dues of superannuating em-
ployees within 3 days of retirement in 
about 90 per cent of the cases and in 
10 days for the balance. Zonal Rail-
ways are now being directed to take 
special steps for a further improve-
ment in the position and, wherever 
feasible, to arrange payment of these 
dues on the date of retirement itself. 

29. Cadre Re.structurlng . -Imple-
mentation of this Government's de-
cision of restructuring of Group 'A' 
cadres and consequential promotions 
of oifirers of Group 'B' and G$lp 'C' 
m~ntioned by me in March 1'180, has 
1'101'1 been eompleted and similar action 
in resJ)ect of Medical Department i. 
ubdfl" processing. Orders hu also 
bee'n iSBUed for an increase in the 
number of posts in the Section Oftloezw 
and seniOr Clerks grades in the 
Aecotmts Offices IIllci of the 1n.specto-
tal categories in the CiVil Engineer ... 
ing ])epartl'Mftt, 

Reatructurin. Qf cadres in wriou. 
_lI1men. je ,em, ciQlle ... conti-
nuous proceu. 



1 new 4eal W'ltll the Pia Outla, 
tor 1 ... 81 -d the prop-ese 6f lm.-por-
lard schemel of new lines, toftversions 
.and ,urveys. 

30. Piau Oatla, for lMO-81.-With 
Government's recent decision to for-
mulate a hesh Plan for the period 
1980-85 and on the basis of the re-
views, since undertaken in consulta-
tion with the Planning Commission 
and the Ministry of Finance, the Rail-
""ays' Plan Outlay for 1980-81 is being 
enhanced from Rs. 650 crores provid-
ed in 1979 .. 89 to Rs. '186 crores. This 
enhucement of HI. 110 crores in the 
Plan Outlay will mainly oe utilised 
en employment-oriented projects and 
'On expediting the completion of the 
sanctioned and on .. going schemes. The 
provision under the plan-heads rolling 
'Stock, and line capacity works (in-
cluding gauge conversions and doub-
lings) is being stepped up from 
"Rs. 269.66 crores and Rs. 90.65 crores 
t'0 Rs. 340.00 crores and Rs. 111.00 
crores respectively. The 1980-81 oulay 
'.for the Wh~el and Axle Plant under 
'Construction at Yelahanka near Banga-
lore is also being increased by Rs. 8.Q 
'crores. 

NEW LINES, CONVERSIONS AND 
SURVEYS 

31. New Lines.-As a follow-up of the 
indications given in March last and to 
expedite the completion of the on-
goin~ works, s~fficient funds are being 
proVIded for Tll'unelveli-N agercoil and 
Shamli-Saharanpur new lines so that 
these will be opened to traffic during 
the current year. Rohtak-Bhiwani 
section has already been opened on 
3rd June 1980. Progress On the other 

I new rail links i~ hand is also being 
. speeded. up. It IS expected that Vasai 
• Road-DIva, Apta-Pen, Karaila Road-

Jayant upto ltakri, 13ibinagar-Nadiku-
~ u,.pto Nalgo.nda, Bhadrachalam 
.n.oad ... Manuguru, Howl'ah to Amta 
&-to Bargachia and Jakhapura-
~aitari would also be com.pleted dur-,In, the current ftnanclal year. Simi ... 
. ~ly work on tJle six new rail link,s 
In tq, north-eastern re,iDn \fb;. Cau-
hall-lJumlbat, "'bbtrtnabt'tar-tu-mal'.., 

ghat, BaliPID ahakrllpoa&, SUchar-
J~QaQ AaDu.d-T~ and JAJ.ilba __ _.r."., "ill be tPeeded up f:br wlt.ich 
..e tJt.ad. are bein!i provided. Sbni .. 
l&rly werre OD Waai-CitaQab. upto 
Pimpalkoti. AJ.lIQopp.e,-Emakulam, 
Manikgarh-Chandur and Ta 19 aria-
Tupkadih aew rail lirlk t>ro;ects is 
also beiDg stepped up filr earlY eom-
pletion. I\mds are being provided to 
start WOI'k on the sanctioned projects 
of &ampur-New lUldwani, Sakri-Has 
anpur Road, Howrah-Sheakhala and 
Kapadvanj-Modasa new rail links. 
Partial doublng of Kiul.Bhagalpur 
section is also included in this year's 
budget. As part of the restoration of 
Chitauni-Bagaha rail link, the con-
struction of a new bridge over the 
Gandak river will be taken up within 
this year soon after the results of -the 
teehnical model studies being carried 
out in the research centres at ~rkee 
University and Central Water Research 
Station at Pune are available. Other 
new line prOjects includ-ed in this 
year's budget are for B.G. links from 
Bonakalu to 3'aggayapeta and Kota to 
N eemuch via Chittorgarh. 

Demands for provision o'f new rail 
links between Baitari to Banspani 
Dhalli Rajhara to Jagdalpur, Karur~ 
Dindigul-Madurai- Tuticorin-Tirune-
Iveli, Chitradrug-Rayadurg and Tel-
apur-Patancheru have been taken up 
for consideration. 

32. Gauce COIlversiODS-As regards 
the Gauge Conversion projects I am 
happy to mention that as the first phaSe 
of the Viramgam-Okha-Porbandar con-
version scheme in Guj arat State, the 
J)ortion from Viramgam to Hapa is 
scheduled for commissioning during 
this mpnth. Sa:rn'as.tipu.r-Barabanki 
and New Bongaigaon-Gauhati conver-
sions will be completed during 1981 
and Barauni-lCatihar a year later. 
Work on the Manmad-Autangabad, 
Guntakal-Bangarore, Nadiad ... Kapad· 
vanj and ~an,alore-Mysore project is 
lllao beina stepp-ed. ~. "aranasi 
~hatbi, lWor_Clabad .. aariUl .. ar and 
~"lt ... JAtltua .. tl~'" Haldwaru con-
~~0Jl ¥;t9jeet whleb wer • .ntt1oned 

SOme ~. ·b~k WSn'DOW be \aktJ1' up' 
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up for construction during the year. 
Conversion af the existing M.G. lines 
between Varanasi and Allahabad amd 
Aunl'ihar to Chapra via Ballia is also 
under consideration. 

33. In addition to the new surveys 
proposed in the interim budget, the 
further surveys which haVe been in-
cluded in this year's budget are:-
Surveys (i) Guna-Shivpuri-Gwlllio.r .. 

Etawah; 

(il) Beas-Goandwal Sahib; 

(iii) Yelahanka-Bangarapet; 

(iv) Deoria-Padrauna; 

(v) Darbhanga-Jayanagar; 

(vi) Miraj-Bangalore, alongwith 
the connected branch lines; 

(vii) Parasia-Chhindwara, along .. 
with the Khirsadoh .. Barkuhi branch 
line; 

(viii) Gandhidhc.m-Bhuj-Lakhpat; 

(ix) Guntakal-Guntur; 
(x) Patancheru-Peddapalli via San-

gareddy and Medak: 
(xi) Mirzapur-Bhadohi-Babatpur; 
(xii) Arrah-Sasaram; 
(xiii) Nizamabad-Ramagundam; 

and 

(xiv) Kalka-Parwanoo. 

The completion ot the survey for 
updating of the costs for the B.G. 
link from N angal to Talwara and 
for new rail links between Ranch! 
to Giridih via Hazaribagh Town and 
Gondia to J abalpur via Balaghat and 
Budge-Budge to Nam Khana are 
being expedited and due considera-
tion would be given to them. 

34. Bepld 'ftaDalt S,.stem in Metro-
politan CiUes-During the last session, 
speeding UP the progress of work on 'the 
metro Railway project work in Cal .. 
cutta was pressed. AppreCIating the 
inconvenience that is being caused to 
the citizens of Calcutta, the year's 
~ut1ay for this project is beinS ralJi-

ed trom Ra. 19.00 crores ~ the pre-
vious year to Rs. 23.03 crores uu. 
year. Tunnelling operat1oqs wilJ 
also thUs get advanced and are DOW 
expected to be started by AulU8t 
1980. Similarly, between Dum Dum 
and Belgachia in the northern s~, 
preparations are being made lor 
carrying out trials of rolling stock 
and signalling equipment in the 
mIddle ot the next year. 

In Bombay a flyover at Bandra is 
under construction for providing a 
connection between the Central Rail-
way and Western Railway corridors to 
provide relief to the commuters on 
Andheri-Bandra Section. This work 
is expected to get completed in the 
mlddle of next year. A scheme for 
provision ot electrified rail commuter 
services in Delhi urban area is also 
being developed. 

35. Electrification.-At present elef!tri-
fication works, totallini' 1010 route 
kilometres, are in progress on Waltair-
Kirindul, Trivellore-Arkonam, Delhi-
Mathura Vadodara-Ratlam and Godhra-
Anand Section. Electrification of Ma-
thura-Jhansi and Mathura-Gangapur 
City Sections is also being taken up 
during the current year. In the context 
of the need to conserve energy re-
sources and the rising costs of ollt 
steps have been intiated to accelerate 
the pace of electritication. 

BUDGET ESTIMATES 1980-81 

I now come to the Budget Esti-
mates for the year 1980-81. 

36. Earninr.-The interim Bud~t Es-
timates for the current year had been 
based on a target of 214.5 million tonn-
es of originating revenue earning traftle. 
Contrary to anticipations, there has 
since then been an increase in th* 
quantum of irrational movements 
which the Railways are udertakint 
due to drought conditiOns in vari,puS 
parts of the country and the contJiu. 
ance of the agitatioq in the North. 
East area result!n( in the lOck1ng up 
Q( • tize«ble n~ Qt ".CODa 



there. Hl>Pina uu.., with the onset 
of the monsoons and the increase in 
the availabilIty of hydel povrer there 
will be a revival in the nation's 
economy, the interim. budget target 
of 214.5 million tonnes of odgi!'3ting 
revenue earning traffic is being re-
tained. Consequently, on the basis 
of the fare and freight structure, as 
at present applicable, the estimates 
of gross traffic receipts also remain 
at the same leV'el i.e. Rs. 2'545.35 
crores, 

37. Workinr eXJ;enses. The Interim 
Budget provision of Rs. 1990.47 crores 
(net) under working expenses, however, 
now needs to be enhanced by As. 122.00 
crores to cate for the recent in-
crease in the rates of dearness allow-
ance to the staff, inreased fuel bill and 
the general increase in the cost of stores 
due to run-away inflation dllriJ'lg 
1979. Appropriations to Deprecia-
tion Reserve and Pension Funds are, 
however, being retaine~l at the same 
lweI las proje~ted in the Intea'lm 
Budget i.e. Us. 220.00 crorec:; and 
Rs. 84.00 crores respectively. With 
a slight adjustment jn the dividend 
reliefs and other CO!1Cf'R~10ns as &ub-
sidies from Generul Revenues, the 
total expenditure including appro-
pnation~ to lfun<.1~, is estimated at 
Rs 2384.64 crort~C). 'l\hc n~t r~venue 

will thus be only TIs. 160.71 crores, 
which will not be sufHdent to dis-
ocharga the Dividend liability of 
RB. 322.24 crores. The overall bud-
getary gap will, therefore, be 
Rs. 161.53 ('rores ~sidei; an expen-
-diture of Rs. 36.04 crores from the 
Development Fund. 

38. Deferred Dividend Li!lbiUty.-At 
the close of 1979~30 financial year 
the Deferred Dividend Liability of 
the Raihvays is estimated to be 
Rs. 162.3t crores. However. pending 
a review of the overall position 
by the Railway Convention cO'm-
mlttee, to be constituted durIng this 
Session, sta.tus quo is bti'ing Dlain .. 
tamed. 

PItOPOsALS 
a9 .. AUitloaai ae.arce MOhUiatioD 

Need for.-The Interim Budget for the 

year projected a net deficit 0'1 a.. 38.12 
erQre$~ As mentioned a little while 
ago, an additional },)rovislcn of 
Rs. 122.00 crores under Working Ex-
penses bas also noW to De catered for. 
Besides. an e).1)enciiture ot Rs. 36.04 
crores from Development Fund and 
Rs. 1.41 crores (net) for meeting 
increased Dividend liability bas also 
to be provided for. A s such, ger. e .. 
ration of addl.tional resou~ccs to the 
minimum extent of Rs. 197.57 crores 
has become unavoidable and nny 
deliberate effort to put it off will 
only have an adverse effect on Rai-
ways' financeu and long term plans 
for modemisuhon and expansion for 
meeting the growing transportation 
demands of passenger and freight 
traffic. 

40. The raport of the RaIl Tarift 
Enquiry Committee has been re:eived 
only recently. A summary of thi,i 
report is be ing circulated alongwith 
the Budget j_apers and copies of the 
ReP:lrt are lleing placed in the Lib-
rary. Honourable MemL€!'s \yill 
observe that thi~ Comrnittee'~ recom-
mendat'lons are based on an integJ;at-
ed approach and have a very signi-
ficant impact on the existing fareS 
and freigh~ st~cture of the Railways. 
The exarrunatlon of the various re-
commendations made bv thIS Com-
mittee has been entrusted to a dpecial 
cell in the RaHway Board's office 
and decisions on the recomnlenda-
tions would be taken expeditiously. 

However, in the meantime, need 
for some interim measures for addi-
tional resource mobilisation to cover 
the budgetary gap, expla'lned earlier; 
is inescapable. I will now exp~ain 

my propos~ls in this respect. 

41. Passenger Tratlic.-Passenger 
fares were last revised in 1974-75, 
except for a mod "'st revision in 
the rates of monthly suburban 
seasons tickets frOm 1-4-1979. The 
fact tbat since 1974-75 the cost ')f 

various inputs has gone up steep-
Iv needs no .empbasis. Further. 
during these years the amenitie3 and 
comforts prOVided in the tratns an\! 
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at railway stations, have improved 
considerably resulting in increase in 
Working Expenses. An upward r~­
vision in the passenger fare ra tes 1S, 
therefore long overdue. 1, therefore, 
propose to increase the existing fare 
fOr the various classes as under:-

(i) 20 per cent on 1st class AC, 
First class and AC 2-tier sleeper; 

(ii) 12.5 per cent on AC Chuir 
Car and IInd class for mail and ex-
press trains; 

(iii) 10 per cent on lInd cluss 
ordInary; 

(iv) 5 per cent on passenger 
traffic upto 50 kms; and 

(v) 15 per cent on quarterly and 
monthly season tickets. 

These proposals have been evoJved 
on the consideration that the bur ~ en 
of the prop:Jsed increases on weaker 
sections of the society should be 
minimal. 

42. Freight TratBc.-I also !lr.:-pose to 
levy a fiat 15 per cent surcharge 
on all freight traffic. However, 
the follOwing commodi~;es which 
have a direct impact on the daily 
life of the common man are being 
exempted from this additional sur-
charge:-

(i) Salt for don1estic use; 
(ii) Sugar; 

(iii) Foodgrains; 
(iv) Pulses; 
( v) Kerosene oil; 

(vi) Edible and hydrogenated 
oils; 

(vii) Chemical manures (fertili-
sers) ; 

(viii) Fire Wood; and 

(ix) Charcoal 

A memorandum explaining these 
proposals in details, is being circula-
ted alongwith the budget papers. 

FINANCIAL BBSULTS 

43. The upward revision oJ: thQ 
fare and freight structure, as de .. 
tailed above, is expected to yield 
additional Rs~ 73.31 crores from pas-
senger traffic and Rs. 180.93 crores 
fronl freight traffic i.e. a total 
of Rs. 204.24 crores. The interim 
budget projection of a deficit of 
Rs. 38.12 crores will thus be cOJlvert .. 
ed into a surplu~ of Rs. 42.71 crores, 
out of which Rs. 36.04 crares \\ ill he 
appropriated tv meet the expendi. 
ture chargeable to Development 
Fund and payment of interest liability 
of Rs. 11.04 crares on the outstanding 
loans of Rs. 189.50 crores taken itl 
the previous years. The balance ~f' 
Rs. 6.67 crores will be utilised to-
wrtrds a partial liquidation of the I 

Deforrcd Dividend L'labillty. The 
ne,~essity oi t~'l king further loans 
fro!n the General Revenues will thus 
be obviated. 

44. I now come towards the close of 
my speech. As the House i~ aware. 
due irtJ various factors the operation 
On the Railway,:; has been under 
considerable stress and strahl in the 
recent past. Despite this, the Hall-
wa~l1nen, at all levels, have I (lrf0rn1-
ed their duties diligently. Industrial 
r~]ati:1ns have generally been satis-
factory. Unfortunately, there have 
been instances of agitation~. on 
trivial issues, by unrecognised groups 
of staff. It Inust not be forgotten 
that the tasks before the Railway-
men are difficult and th~se can be 
successfully achieved only if all 
Railwaymen give of their I::c~t, always 
bearing in mind the interests of the 
country above everytping els"'. I have 
full confidence that In their devotkll 
to duty and spirit of sacJ."J.fice. the 
RaHwaymen vliJI be second to none 
and that, as in the pastl they will ren-
der an excellent account of them~clv{'s. 
Before concluding, I wish to record my 
appreciation of the assistance and CQ- I 

operation r. have received, during the 
last five months, from all Railwaynlen 
and the Honourable Members. ot Par-
liament 



(fnter~) 

MR. SPBAKER: No W~ .. ruptlQPJ 
please'. liar! DiJ~r SUl,h.. 

(lnterruption,) 

MR. SPEAJ{ER: Order, orde~. 

(Interruptions) 

MR. SPEAKER: Nothing should 'be 
recorded without my permissic) 11. 

This is not the way. Please do rob 
interrupt. Let me go to matters l·l~del· 
Rule 377. 

(Interruptions) .... 

12.41 hrs. 

MATTEl1S UNDER RULE ~177 

(i) NEED FOR A GALLERY FOR PEDESTRIA 
ON THE NE'"VLY CONSTRUCTED RAILWAY 
BRIDGE OVER YAMUNA RIVER I~ 

1\fATLIURA. 

~ h~ ~ (l;-~) : 3~t~'e;r lfQ:-?-
~, \r~ ~ ~ t:r~r 'itT"{ It ll~ 

~ ~ 

~ ncr cfi q-u;f ~ q-{ ~a1 ~ f~jtf 
~ ~ cit if~ ~ ~ ?fr I ~ 
q_:<1 ~~ '(1'l\lf ~ ~ ~ I ~ {=f (;if!" 
~. ~ Q1 f'i8j1&1 ti~ t I ~ ~ arifq; 
cu.rc.rJ!TT CffT ~ ~ ~ ~ ;:~ ~ ~ 0)1 
( I 28 ~, 80 ~ it ~~ o!(f~~-T :";il 

~ ~ ( arn: ~il mr azrr~ \lTr.TI 
Gf1 ~ ~ ~ Q:'1 3Tf"( If(l{ ~r ~mft Q~ I 

~ If'm;r(f ~r ~ ~ ~(q;I( ~ 
~ l-n r;-.-:r;r 05T arrr~ ~i ~14 d I 'tlMt tft' f 
~ ~ ~ ;f ~ ~ €-flCfiI( ~ 
~(I ~+ftC1t~~ if'i 
~ l ~ ~ m ~1\Rt~1 rtt ~ mrc6 ~~ q ~(~ 
~ ~ Cf)f m cni t\1\1 ~ ~ , 

"r;t;ftf4 ~ t!ft 44114 f.. t .~ ~~ 
~ , If'n " m;t Cfft Cfi\lT q;" fo.) 
~m~~~r..ta;ro~ 
~ ~ =q;t ~ iii".C4C!fiat 't I 
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(Ii) NEED FOR PItOlJl:tt1Q aBXlfG W" 
IN CERTAIN DISTRICT OJ' BtIMR. 

.... ".. --'t (".ij<i4)~ ~ 
~, ~ 1l'Rf vi ¢' ~ 
~, ~, ~ ~crtm{~ 
~ ~ V'PT r qr.r ~ qFfr is( 1II'A: 
anncr ~ ~ ~ ~ {f ~ (t 
~ ~ ~ {T 1T'( it ~ ,Qa( 
~ ~ ~ G"'{ 'ifi1 (tj < err« i1{t 
~ trl( at qI'ft' ~ ~ ~ ~ ~ 
~ Cfft liN (T ~ I ~: ~~ 

t....,otI fai to:s W ~\f 1f'" iI ~~ ibt<ql~ ~ , 
(iii) REPORTED LOCK OU'!' IN HINDUST'AM 

PILKINGTON GLASS co., ,flSANSOL A'MD 
CAREW AND CO" ASAWAL. 

SHRI ANANDA GOPAL MUKHO-
PA1J1iYAY (Asansol): Under Rule 377, 
I am !naking a statement. 

Lock out has been declared in Bin-
dustan Pilkington Glass Co., at Asan-
sol west Bengal and Carew a11d Co. at 
A'3awal by the Managements. :J,OOO 
workers are out of emp:oyment. The 
lock out has been challenged both by 
INTUC and CITU jointly as illegal. 
Lab0ur Department must persuade the 
management to withdraw the lockout 
or declare the lockout as illegal and 
force the management to open the fac .. 
tory. The arrears of wages of the 
workers for the month of May, 1980 
must be paid immediately. 

(iv ) NEED FOR IMMEDIATE MEASU£RS TO 
CHECK EXPLOITATION OF CHI DilEN 
EMPLOYED IN VARIOUS INDUSTRIES. 

'-1i ~ 'i;'( mt (cm:ft): 3{'GQ'f.\i ~T'" 
~, ami' n *" ~ an'"{ l1i(~ l ~l 
~*~~~f~~"OC)f 
~ ~ '( ~, qtrtifGf(~l ~ 
~ ~~ CfiI(4I,,,T 1(- q)'(lf q ~.I(S' 

"t~~,,~~~~ur~ 
~,ctrt~ ~t~u1el~: 
1t, ~-~, afro-~ ~ ~ anlf .r 
~~~'i(lll~~ft" \ ~ 
~ 4fi .'<'M' 1f" ~ ~ ~~ t ~ f4\'~f(. ~ ~ ..s ~;:('tlf~. 
"'f1t4ii~ ~ ~ ~ 1tnt ~ h1n ~ ---------,,__-----
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[.~~IT'\l] 
( I irR~' w g: ~ 11ft arI1t cfi if9'ff 
IIi't ~ 13. 04 SlftU&8 t 1ft( lIfT( ~ 
ant""'.tt IfI1t 1tl ~ 1tR 31 ·54 m .. 
m" t, ....rr ~ ~ ~ dt«<,+t'ft 1fi 
~ ~ n ~ tfiT1I' tm' ~ "fm tTm' 
rt ~ 1· SO ~ W 2· 00 ~ ~ 
wR ~~Cl,,(' \Rl6T ftt ~ ( .... ~....rr 
~ ..r ~ ifiT \flft' ~ R ifmf ~ 
?i ~ ;m:: ~ W qf1r ~ ij"lt) fft~ t, ~~'ItR'fU..ramr~~ 
~(N!i~~~~ ifiT 
~ IIroI' q"( ~ ~ 'tm ("l ~ 
'5{Ir 'fiT ~ tnrr"( , JSIlt lf~ ~ 
\1ff'f 1f " atn Ii ICfiNa ~ ~ aIT"< 
amrr~ ~ ~ q ~ ~ 
atf1e(lfM( ~ '861«'.( 

12.46 Itrs. 

BANKING COMPANIES (ACQUISI-
TION AND TRANSFER OF UNDER-
TAKINGS) BILL-Contd. 
MR. SPEAKER: The House will new 

resume further consideration of the 
Banking Companies (Acquisition and 
Transfer of Undertakings) Bill. Prof. 
Rup Chand Pal, who was on his legs 
may continue. 

PROF. RUP CHAND PAL (Hooghly): 
Sir, last Friday I was speaking about 
the foreign banks wlhich are accumullt-
ina large assets in our country and 1 
said, they have to be nationalised. 
Without nationalising the foreign banks 
no help can be achieved and the Rim 
of nationalisation of these six banks 
will also be nelt fulfilled to a large (.x-
tent. I gave the example of Grlndlays 
Bank operating in India whose anti-
national policy is jeopardising the 
economy ot our country. The em-
ployees of this bank continued their 
strike for 3 10DI months from Novem-
ber 5 last year. 

There are some high-priced iUIJds 
operating in the country today. In 
West Bengal, I know about three Oi" 
four SUCh funds. One such fund is 
Sanchayaita. People are taking money. 
trwn the banks and putting it in these 
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funds. The rate of interest liven is 
tabuloU8-48 per cent return tor the 
money invested there. Tbls is a very 
dangerous thing that even after .,ank 
nationalisatiQn so much black mo.n.ey 13 
operating side by side. This money 
from these funds is taken by the smug-
glers, fiim-makers and fUm-producers 
and that has been used by the people 
in speculative trade, thus spoiling the 
aim of bank nationalisatiM, which is 
to prevent money going into speculative 
market. 

There is another small but very im-
portant matter. So many times a de-
mand has been made for a nomination 
system in the nationalised banks, but 
till now there is no nomination !j'stem 
in the nationalised banks, as a result 
of which Rs. 14 crores are lying as 
dead accounts. This is the money of 
the poor widows, orphans and helpless 
peoples. Those dead accounts cannot 
operate because there is no opportunity 
fer nomination. I call the attentiou of 
the hon. Finance Minister to do sonle-
thing in this regard. 

With these words, I conclude by say-
ing that the natiooalisation of thesu 
six banks will not help in fulftllin:: tl.l.e 
aim for which they have been nation-
alised because during the last 11 years, 
our experience has been that this na-
tionalisation will help only the ril:h 
people and the poor people for whom, 
it is said, they are being nationalised, 
will not get any help. 

.n't" ..... ~ (~): ~&f ~­
~, ~ ~ ~ ~ rat~C4I'f ~ 
,,",~w~CfiT~~ ~~ 
~ as \'J!'~tll em- quf;r ~ ~ t.f, tf" 
~ 'fT ti.fi ~ ~ arcr.r Z3~«'qtt~ C(i( m tJNl c6 ~ am: ~ q;'~df!6,(l 
~ SJIIf'¥tCb' cfi ~ qlr ~ at ~ 
~ ~ (fm f'aF; ~-~ ""' ~ ttm 
~ ~ 1lfiTi!'" ~ (, q ~ 1f16Tirl 
1f-~~~t~~'f(~ 
CfiT Cfi11I' "ret; ~ i(l 1fiT ( I 

1 969 t(- R...-"nH1lC"'''1 ?Q' Cfi11'I' _ 
~~~~-t\"~1fiT~tnf 
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arR ~ li'- m ~ q;l ~ (f 
'ql(~~ *~~.r(ff 
qt (fcifi ifi"(f ( tan ~ If 2 0 ~ 
~~(I~~~Cffi 
~(, ~~ffi(~efc6i 
<fii~Gm( t '{~~~Il 

"The growth of banks in statistical 
terms may appear spectacular. But 
from qualitative point of view, '.)anks 
have continued their down-hill jour-
ney. What else could one conclude 
from falling standards of managerial 
-efficiency and of clientele service and 
lack of innovativeness in tackling 
these problems or in finding ways 
and means of serving their tradi-
tional or non-traditional client~?" 

arR tfct;l ~ ~ ~ e:r ~ ~ 
~ tcnl as ~ 1i'" ~ ~ 'IT 
111(1'81 ~ '(, ~«~;6 ~ 'ilfi ~6> fctnt (If ~ ~ ~ ret; ~­
~~~~1f-m- ~~ 
ctIT tfct;l ~ "~<Irca ~ ~ q 
~~~( I rnrr~, ~ 
at I f;lijfi1 ~ 1T'i'1f 1f Cf;1lf ~ m;f ~ 
*iIQdGfii<.rr ~ ~ ~ Cfii ~ ~ 
~ (', 1f" ~ ~ t\f; ~ ~. 
~q:a~w.~~lIT~tfq: 
q(~';:a'>", 2. 7 ~ qT ~ err ~ '( t 

~ ~ Clfj'IR1ar;,< ;ri m ~ ~ 
~t-r~ i I mm~ 
('I~~EU ( ttri' ~ ;j .. (i;j I '"" ~ tm1T 
~, ~~1Ii~·~arR~q:·~ 
f1r; ~ • qmriC- Cifrr w ...... f.""f8;c ~ 
{T~tlll't~r.t.~~ 

tta6if1.tt I w~1t1l't_'. 
~t: ... 

"It is a matter for deep regret, to 
put it very mildly, that in spite of 
over 30 years ot banking regulatIon 
and existence ot organisations like 
the Indian Banks' Associaticn, the 
Indian Institute of Bankers and the 
National Institute of Bank Manage-
ment, there is hardly any standard ... 
isation, of forms, documents and pro" 
cedures. It is a jungle of diver~ity 
and urgent attention should be .:;i ven 
to standardisation." 

hl ~ <I ~'q q:)(UI cfi ~ ~ t-afff 
Cfft~ ... lf~~qr~~~ I 
'ttr Ii ... ~111 ~ ffi cni crnft ~ e6 
¥11(ql, V11f\1rr" q1 ur 1f f~lchi4d 
~ t.ft I ~ ¥I@Pt~ ;f ~ ~ ~ 
~ '1T, q: 1f;r ~ ~ ~ J.:arr 
( t tf 4",,' 411 ran ~ (I * :.nr l6 ~ 'If-
~~~, 

~~ ~ cfi ~ If- tt'" ~ if ~ 
~'fT:--

"I have received your letter datf!d. 
5th June, 1980, regarding the M'uwar 
Gramin Bank. I am having the 
ma tter examined." 

crnft ~ ~ ~1(Cili ~ tq; ~ 
m-s~n~~{t m ~~t 
~ n '1ft iRl@tart r ~ ~ 1fi 
qaoq (114 ii"S e m-r (, 'If ~ (t ~(f as '( I 
~ ~ ifiT1r ~ ~ 'J1t '(, ~ ~ 
80 $I fa 41 (1 ~ ~ Cfi1'v. ~ ;;tr 
~(, ~1fU;r~ifi~m 
qr~(, arh~~m~ 
~~e:-I ~~~~~~­
~ c6 h'o: 1969 tf w h ~ ~;rqm 
Cfft1fttfi, ~~ttNU( llf 
~ iC fari ~ ~ ~ iI'Rf 161 ~ 
~ ~ W 111m: ~ ~ 'Itcff tt-~ 
~.rm~"£ t tfSlIf\6fetl'i, 
~-liien'tfeq., 't¥1'It=ti 81ft q!T ~ 
-m !fjf t=mr "(' I 

" ~ ~ ,ue~~\if 1frt 16"('" ~ 
. ., ""'ft1rr 1mrT't, ~ ~'ftati"( 
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[;t ~ ~ 111fT] 

~ 16T q (+l a'\it C!f)IT '( , hT ~ 
ii' rar R;f 11ft i1tf am (I ~ 
1I1'In f'fm 1f'1fr ;t ~ Cfft ~ cnT 
~~~1f~t? arf\ir~ hi 1f r_~ (1 C!6rat,fiB;(~,., ~ ( , 
~ tt1 C!6¥lP,." <l 1 1 "~ qmf ( I 
AMe+i." ~ ~ ~ Gijq,l( ~~ ~ 
~ i1h ¥t't\Clef\ t ~ tnn ( , ~ ~ 
N- 1t qmf ~, ~ ~ ifilf'i4lf<1.T1 
1m ~14~"( ~ 'f{r ~ (t 

W ~ 1f (ilqit qCMiij q- 2 1 ~ 
i6T ~ m Uq-r?IT 1 ~ Cfl1 ~f~­
~q1~1i-~~~~tro/f~ 

111 ..Jt. ~ tIT ~~, W ~ +t ~.l o:=i~ 
nC6T~~ra:-

"Bank staff report for wC'rk after 
10-30 a.m., work for few hours and 
leave by 4 pm." 

"In Calcutta, almost a1l the banks 
do not accept cash receipts below 
Rs, 50 denomination saying th~t the 
RBI does not accept Rs, 10, Rs. 5 etc." 

13.00 hrs. 

The Lok Sabha adjourned for Lunch 
till Fourteen cf the Clock. 

The Lok Sabha re-assembled aft~r 
Lunch at six minutes past Fourtec-n of 
the Clock, 

Mr. Deputy-Speaker in the Chair. 

BANKING COMPANIES (ACQU1SI-
TION AND TRANSFER OF UNDER-
TAKINGS) BILL-Contd. 

'-it '{" .... Wf'fT: ~ ~, -t-
~ 21"'5-80 ?ifiT ~ tf"r ~ ~ ~:T I 
~~~.;a~ij ~~(: 

"In Calcutta, almost all the bank~ 
do not accept cash receipts below Rs. 

MR. DEPUTY-SPEAKER AClqp 
"In Ce.lcutta, almost all the banks 

50 denomiDation saying tltat the RBI 
floes not accept Rs. 10, as. 5 etc. 

fl1ld 'l1'4n~r 01 ~7f) 
Undertaking.} BUI 

drafts ~ai1lSt cJ&l\ pamOQt "Uifli. 
that the staff is inadequate. '1"bey d~ 
Delt open new accounts for the tetWOft 
of 'no space.' Tlbere are banks o&Jetat-
ing in two different buildiIln for-
want of space and customers bave tQ 

run from Ol'~e to the other. 

In these cases, the manager and 
the officers are not able to help. They 
cannot ask the RBI to accept ten-
rupee bundles, they cannC'lt ask the-
staff to come at 10 a.m. and they 
cannot go and fix a lCl,rge building for 
the branch to give better c;ervlce. 
They are totally helpless." 

tt- arm W 1TT Pen ;f~1 ~ ~ I ~ \TS ~CR1 ~T 
~ fom;;ft ~ tr( ~ I l(-~ ~ 
~1Tm ~ (ir~~ ~ m~~1 o~·U 
~ ~ ~ tfafi ~ (fiT Qj~ 1 7 ~,n: 
~ fan<lliT ~ '( I '{ff ci~ t( i-Sill 
1i- 13tflfr ~ ~ ~ ~'! I 1 4 Ci~~ 
~ ~ ;f-~ ar~ ¢~~ ~1T 
~ ~3TT '(, ~~ ~ ~- \3' ~snr c:;-r, 
~ ~ ~ ( I ~ ~ \f:t c:rv':r;j-
~ q)f ~ ~r~· ~T ~~ I cf~r a;iT 
~ ~ ~ m'frf ~c:f ~:'Z m \3tf 
q'"( qIJ~I;f e CfiT ~ ~ ~ ~~ I 
~ G~ ~ ~ ~, c1 ~ arR 
QT~~~ff~~il~ij~VW 
tf'1: .rr, If t'Il \3ll ~ ~'q C6 €dl I , 
,~ .., ... ~" ~ 

ifl-l:i arrtf):g III < e:=e"i1 11 ~ren ~ 011"_ 

~ mrr c6 ~ w m~ fOfilIT ~ 
~?i \iif ~ ~lGl'3l~CR: ( ~ ~ 
~~~I ~itlhT~lt~ 
arnrr faf; 100 ~ ~ ~ q1 ~ ~ 
~ ~ ;f~'1i&iI~i3i CftI1 ~ ~ w 
~ I +(- :q I~., ;1 r fct ~ ~4 1¥4""l <l 
~ ~ ~ \iIT ~~ cnT f'c6 
~t~(Wjl';1 afcRr -;f ift{l ~agq ~ 
~~(I 

~~i-~q~~, ;f4(~·., 
8ih 10(4 :;if\iaf4.few 7514 <'ifai ~ ~ ~ .. 
~ i," fc+i'., Ch aft41'1 {f;rr ~, ~ 
~ ~a;t1tij~ ~ ~ {f ~ ~\1Cfij 
~ Lfil .... ~ {t I ~ l(tq("E~"". 
t""aIil1ttJ~(, ~R~t ~ 
~tti6'''''<. ~ ~ ~ .. fW( 
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;nf ~ I tf- qeT C' fa5 tJ.rff rt ~­
'Rt4i~W • ~ tf ~ ~ ~ ~ 
~ 1fft ~I 

t;e5 ~ fn ~ ~ 6fi1:af~~ 
(, ~ ~ f(ctl\'4 ~ ~ ~ 
~m~~~1 mm-
1i~ ~ ~ ~ ~ zqlfe:((' ~ ~ 
~q- tfl 

.0 

~ ~ ~ ~ ~l cnT an~'3If( 
~ftri orrr amr +ft qw.f ~r ~ ~ ~ 
~arh~~ ~~~"(,~ 
~ \34i~<OI Jf- arrcrct1 ~ qV ~ 
'fT~ ~'- I i3'i' an an' ~l $T ~ err arN 
~ ~ I +tt;.,~ f«l c~n t% orOj'~,« 
t-Gfit!l ~;;T, f'31 ~ enl ~ ~ fcr<:a ;hT-
~lr ~ 3f1lfT ~,1 I \3'ff ~cn: ~ a:rrtfO':i 
~ ~ fq; to:l~ ~ ~ ~ cnr 
~ ~lfI1 ~ ( Oih ~~!IT Efmf r I 1978-79 1f" ~ c:t~~:q;:r ~ 
v.T ~ r~rc; ~ ;f ~ ~@o~ < ~ roT 
~n, ~ ~~ If;f ~C1~I~ ~.T fc:.o ~­
~~ if' ~~ ~ ;f ~mr rrn-
~\~ 3.75 ~ ~1. ~ ~(-( ~-
~ tt ~ ~~e ~ ~ ~ 3ih 
~( ~i'i1-~ ~ -fri~"i ~hr ~, 
~I~;_ ~~ 2 0 ~ ~, Cfl~ 05 ~q- 1I~ 
roT I m~ ~~11 001 ~T ~cr ~m 
~~n: ~ I "' ~w.r;; If ~~ ~ 3,1tf) 
~'r"'r .. " ~ 'G(.jl ~-lSql <S1?(i Q t 1 ~ 25 
r;;r,'[ ~. ~ ~lo'1~~~ ~~ +f-~ 
f~ 1'1111 ~ 93 ~~, ~ ~+mi ~~ 
~"sfll~ *' 1 ~ 20 ~"N 'U. I ~. " . 
;r ~ ?i&1I~I~I~ ~ qff ~~ff ~ 
~ ~'-, ~l~ ~ 0.1 ;f' ~~~~ 
ir~ 4~~ 66 ~ 'U. ~ l{flon<?q ( 
t:r -uf1ir ctl ~ '( ~ 18 ~ ~. 
am: ~ ~ ~ijs~l'51 1f 0.49 
~'i(~ 'U, ~ 1T1fT (I l'f m-f arr~l 
CfIT ~~~ ~ ~ P,,<IQlI {"hft ~I 
~ "" ~~~ iI Ct:i ., ~,,~ [,~.~ !5T ~ "11'q q"J \"'1"11 

~"Cfil~~~~~~ 
,(t!iftqfdf4i <ri "~t ~ ~ -rt 
~ifi~ -sr"~C'~ ~ 
q"t ~ ~ 96 ~ 1:). ~ '(, 
~ fc6 ~ ~ *'tltC6~( ~ r 
o ,4 ~ ~. 8ttt ~ ..... \1{t.iI 

r 65 ~ '(i. ~ tm t, ,~ ~ "r 7.79 ~~. nT~,'~ 
~ -m tttrG~'GI 1(- 4 7 ~ ~. 
ft{~ 111n '( IIh l{t1an~< ~ 1f--
q;-g~~f«r~(1 ~~. 
~~ tu6'lr ~ ~ ~ ~ S:I 
{ff ~ Sli!fS4fl ?frT n ~ ~ ~ 
m~ (t ~ ~ ~ ~-m ~­
~\it", ;: I f'JIi1 ~ t1i1'litt t mti q;r# cfi 
;;t1f£, ~~~~~~ 
( fc6 "" cfi ~ tcfil ~ "'~'1(1tI''ti­
~~~~~~~~(I 
1f'" ~ ~ ~ ~ ~ ~ 6ffl.,. 

MR. DEPUTY .. SPEAKER: Mr. Daga, 
the Bill under discussion is the Banking 
Companies (Acquisition and Transfer 
of Undertakings) Bill. 

~'ft ~~ ~: .~r{1l{ tf ~ 
C\ 

~ fcf; \iIT afef; GffT ;:fQI '1 E11~\i'J'~j'f ~ 

;a~rf~4 ~, ~ dU$\Jj'O(G (t ~ ~ 
~ t ~"fij) '1 ~ ~q' ~ trV 
~ ~ ~I ~r~ltt If arrqcor ~ ~ 
arr~~~1 

IVIR. DEPUTY-SPEAKER: You 1Jhrow 
some light on this subject, The H(\use 
will be benefited and the Ministe~ will 
also reply. 

SHRI MOOL CHAND DAGA: In 
order to achieve this object, ~he Bill 
has been presented before the 1 louse. 

I quote: 

"The time has now come when 
blunt truth must be told that the 
Government as the owner of th~ 
banking industry must come )1 Jt of 
its ivory tower and realise the truth 
Of the economic dictum that nowhere 
on earth actual objectives could be 
pursued at the expense of business 
considerations of efficient service and 
profttability. " 
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-&HRI M. KANDASWAMY (Tiru· 
· chen,ode): Hon~ 'Mr. ])epUty SpealUt!·, 
· Sir. our hon. Prime Minister bas re-
,cenUy nationalised six commercial 

banks with the sole objective of making 
· them a potential instrument for com .. 

mon ,ood. On my own behalf and on 
behalf Or my party, the :Dravida Mun-
nettra Kazhagam, I wholeheartedly 
welcome the Banking Companiel .\-
quisition Bill. When in 1969 our hone 
Prime Minister nationalised 14 ccm-
mercial banks and implemented pro 
gressi ve economic policies, my leade r 
.Dr. Kalaisnar Karunanidhi who was 
then the leader of the rullng party J the 
Dravida Munnetra Kazhagam in Tamil 
N adu extended unQualified support to 

. 'Our Prime Minister. The PUrpose of na-
tionalising commercial banks is tJ ~tl­
sure that they serve the weaker sec-
tions of our society. I am pained to 
say that this purpose has not so far 
been achieved in full though 14 com-
mercial banks were nationalised in 
1969 and now another six commercial 
banks have been nationalised. The hon. 
Minister of Finance must take steps in 
this d_irection and see that the common 
people in the lowest strata of f'ociety 

. are helped with financial assistance. 

Now, the six commercial banks with 
("each having a depcsit of Rs. 200 crores 

have been nationalised. I demand that 
the banks having less than Rs. '200 

. erores as depcsit must also be nation-
alised. Similarly, the Chit Funds must 

• alBO be nationalised. 

Another laudable objective of na-
tionalisation of commercial bank,; is 
that our agriculturists should get timely 
credit facilities. In many parts of our 
country the agriculturists have not 
been able to derive any substantial 
benefit from these nationalised banks. 
For example, I personally know that 
in Perungulam village in Salem Di3-
trict of Tamil Nadu financial assistance 
has been refused by the nationalised 
banks. I have no hesitation in saying 
that the nationalised banks have not 
been uniformly helpful to the people in 
rural areas. There is imbalance In re-

Undertaking.) BilZ 
prd to Banks ftnamcial assistance to 
differeut p.rts of our country. Tlns 
must be set riiht because tbe financial 
needs onhe rural areas in our \!Ol.lntry 
are common throu,hout our countrY. 

With these words, I conclude ext~nJ­
lag my full support to the Bill ~nrler 
discussion. 

SHRI R. MUTHU KUMARAN (Cud-
dalcre): Sir, I whole-beartedly welcome 
the initiative taken by the Hon. Finance 
Minister to bring this Bill for the ac-
quisition and tran~undertakln£s 
and six banking companies, to further 
fulfil the needs of the rural and urban 
population. One could imagine the 
pressures brought on by the monopoly 
traders and industrial houses tt'! do 
away with the present Bill. Yet th ~ 
Hon. Minister has taken a bold stand 
to get the Bill passed on this Floor. 
I wish the members of the other House 
will also pass the Bill. 

Now, I would also mention nej.~e the 
plight of the po~r and weaker sections 
of the society in the matter of loan 
facilities and financial assistance for 
their survival. An ordinary man CRn-
not be expected to go here and there, 
every now and then, to see his endeav-
ours achieved. For an ordinary jewel 
loan he has to see the banking officials 
several times. Unless they cooperate 
with the poliCies and programmes of 
the Government no fruitful result can 
be seen, after the passing of this es-
sential Bill 

The marginal farmers, agriculturE I 
labourers and village artisans should be 
helped to get their due share. "Ihere 
are people even after a long time of 
Independence, who are totally negle~ted 
by the banKing officials. Some get huge 
loan assistance within a reasonable tIme 
Wlhereas the ordinary petty shop d~alers 
small businessmen etc. are denied even 
small assistance. This type of : ttitud~ 
on the part of the banking ofBcials 
should b. curbed and I request the 
Hon. MIiilster to send standing instruc-
tions tO'the banking institutions to give 

·The uriJinal speech was deUvered in Tamil 
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due respect atJ4 abo", I)'mPatbl mr the 
wea,ker sections. ,TbeD alone the pur-
pose 01 enactina laWB ~ pasaing of 
biU, 911 the Floor of tli1s House 4!art be 
achieved. 

I once again ~ongratulate the Fjnallce 
Minister foX' bringing this Bill of ACqUl-
sation and Transfer ot Undertakin&s or 
banking companies. Further, I NQ.uld 
suggest that the HM. Minister may 
constitute a body of advisors with MPs 
and MLAs being represented on it, so 
that the poor people can iet proper 
accommodation. 

SHRI SATlSH AGAnWAL (Jaipur): 
Mr. Deputy-Speaker, Sir, I rise to speak 
On this Bill and while speaking 0n the 
Bill, I am 'very much aware of the 
paucity cf time which I have at my 
disposal. So I shall be very brief in 
my observations and would like to draw 
the attention of the. hon. Minister and 
the whole House through you to cer-
tain features which need immedIate 
cO!1sideratio~ by the Government. 

Fcurteen banks were nationalised 
some time in July, 1969. Six more banks 
have been nationalised on 15th April, 
1980, and this has been done on ihe 
basis of those banks having depo~its 

of more than Rs. 200 crores as on 14th 
March, 1980. One question that arises 
for consideration is this: if the Gcvern-
men t was going to nationalise these 
banks on 15th April, 1980, why did it 
have the basis of Rs 200 crore deposits 
as on 14th March, i980, what was 1he 
rationale behind it? This is number one. 
Number two is this: why were Rs. 200 
crares fixed up when in the nationalised 
structure we have brouiht banks com-
manding 91 per cent ot the total de-
posits in the banking industry? Earlier 
it was Rs. 50 croris. Why were Rs. 1(;0 
crores and more net fixed up? What 
WRS the rationale behind RB. 200 crores! 
Number three Is this: what was the 
urgency for issulq an ordinance? This 
could bYe-been done In Parliament 
when it wal COilli to meet. Wbat was 
the urpney tnr tbia in .April, a montia 
before Parliament wu pine to meet' 

I would Ute to know whether the. 
Government aal made any evaluation. 
of the funcUooinr, etftciQney and con..-
tribution to tb.e growth of the et;tlno.m.y 
smce tlt. nationaUsation of the baub-
in 1969. I am. aware of the fact t.bat 
the 14 nationalised banks have eontri .. 
bu ted something to the ,rowth .. ,t the 
economy. Funds have ft~wn to ,.be 
priority sectors, though not aa much as 
desi fed by the Government or fixed by 
the Government; some funds have lone 
to the rural sector; some funds have 
gone to the agricultural sector, to semi-
urban areas, to rural areas, to artisans. 
there is no doubt about it. But thent 
has the Government done any avalua .. 
tion of the performance, etftciency n!ld 
contribution of the nationalised banks 
t(' the economy of this country? 

This House will be surprised to know 
that the present system has, unfortun ... 
ately, resulted in creating regional im .. -
balances and regional disparities. I shall 
gi ve an example. The Finance Minis-
ter would be stun~ed to know this. The 
national average 01 credit-deposit ratio., 
is now approximately 72 per cent. It 
was the same in December, 1977, also. 
I want to kn(',w why, for three states, 
U.P., West Bengal and Assam, it js less 
than 45 per cent. Funds being mobilised 
in these States are being advanced or 
utilised in some other States and this 
has led to some regional imbalances 
and regional disparities in these Areas. 
In Bihar, Orissa and Himachal Pradesh 
this ratio is less than 30 per cent 
Whereas the national average is 72 per 
cent, in the case of three States, U .P., 
West Ben~al and Assam, it is less than 
45 per cent and 10 the case of Bihar 
Orissa and Himacbal Pradesh, it is lrsa 
than 30 per cent. 

Similarly suppose tlle total advances 
to the a,ricultural sector f~ the entire 
country is 100; out of this 100, 60 bal 
gone to six States. The House will be 
stunned to know that 60 per eent of the 
advances to the aaricultural sector baa 
been consumed onlY' by six Statu-
40 per cent by four States, namely, 
Tamil Nacfu, Kal'ftataka, Andhra Pr .. 
de8h abtt Kerala 41Id 20 per oeDi .,... 
Oujarat 8Itd .aI1araaldra. Of the totaJ9 
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...... nceI ~ 'the aldculta.ral sect. \, in 
1lwe eo.\lfltry 60 per cent has lOne to si1l 
States _d tnt too, having a total 
'hIrll population of only 35 per cent. 

. 'I'MI )aat led to -regional disparities JD 
. the whole system. This needs to be 
-look.t into. 

The six bank'S which have been na .. 
tionalised reeently have shown an an-
llual growth rate of practically 176 ~Jel 
cent. Their advances bave been mor~ 
than 130 Pet" cent-the annual growth 
rate. Now these banks were making 

, 4 

huge proftts as against the Sched ulcc1 
Commercial Bank .made a proft t of 3.7 
per cent. The profits of these banks 
which have been nationalised now as 
against the profits of Scheduled Com .. 
mercial Banks rOSe by 15.4 per rent. 
'the gc,vernment has to see, ~fter 211, 
what is the purpose of nationalisation 
that way. 

One important thing I would ~ike to 
say and the Finance Minister would '..>e 
kind enough to look at it. The )resent 
banking system in our country is <-on-
tributing to the generation Cr ~ircula­

tion of black money. You will be 
surprised to know how? Somebody 
wants to deposi t Rs. 5 lakhs In cl bank 
in a Axed deposit. He goes straight to 
the ban:k manager and puts straight on 
the table,---'Here is - Rs. 5 lakhs. Give 
me a FD receipt' Sir, this is black 
mt'iIley that is deposited. A fixed de-
post rec(~ipt is issued. The FD receipt 
is either kept in the bank or is destroy· 
ed on tbe spot and after 3, 4 or 5 
years, when tne period expires, the 
man goe,; to the bank says that he has 
lost the receipt, flIes an affida vi t to 
that effect and gets a duplicate receipt 
issued and ,ets back the money. That 
Ra. 5 lalths never finds a place either 
in any SavIngs Bank account or 
Current Account~ This is one way of 
uainl the bankina sys~ tt'! cirCUlate 
and generate black money. 

The MOend sy.tem i .. : you go 
";..railbt t(' the Bank MaDa,er. You r"", 'Here is RI. 5 laid ... Give me 
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• HUIldi. I want to sent it to hom .. 
bV.' You send taat Rs. 5 lakhs Hundi 
to Bosnbay. That man at Bombay will .,t the cash rilht at the table wltht)ut 
the money comine into the aCQ(2u'nt.l 
system and you send the goods to h!rn 
without paying excise duty, without 
paying ttie sales tax and ultimately 
without payment of income tax. Sir, 
crotes anti crores of rupees are (.i rC 11-
lating throu.;h this bankine channel 
and it Is all black money. It neither 
comes into savings bank acccunt nor 
the current account. I would like to 
know from the Finance Minister why 
it should not be made mandatory that 
anybody wanting to make a fixed de-
posit of sas beyond Rs. 20,000 or 
Rs. 50,000 should have it first deposit~d 
in his savings bank account nor the 
current account and then only get the 
Fixed Deposit receipt issued. Again 
when it is encashed, it should be en-
cashed by the depositor only tlnrough 
his account. That way the account-
ability will be there, otherwise, IJOW 

the under table dealings take place. 
The manager is known to you and you 
cannot be caught red-handed by CBI 
raid Or by the Income-tax Surveillan:e 
Department because you do not yeep 
the receipt at your house. You des-
troy it and at the time of encashment, 
you file an affidavit and have a dupli-
cate receipt issued and then you get 
it encaslhed. I am sure, Sir, '!1Qt less 
than Rs. 4000-5000 crores of black 
money are finding circulation In 1his 
Way through the banking channels. I 
said it publicly sometime back aisc 
when I was a Ministe~not in charge 
of banking but I said it publicly-when 
I went to inaugurate a bank. Though 
some objection was taken, but I said 
that because I felt like that. Now 
'You rectify these matters.' But noth-
ing was done as the government unfcr-
tunately and this House also ~ln.fortu­

nately have no control over the bankin~ 
industry. What do the bank. do? 'lhe 
Reserve Bank is there. In the name of 
alltonomy the Reserve Bank does what 
it watlts and the banka dOl what they 
.ant to do aetuaUy, and the finance 
MtIli.ter Is ablOlutely he~ess ill the 
anatiet-. He oan Clo DOthlmg. We, ~L'8m. 
tbll HfNs" t1aw two Mttmbfta 4t1eeted 



to the Coltee :Board. We 'have got two 
members elected to the Tea Soard to 
tbe Central Education Board, 16 the 
Medical Edueatioti ~oatd, etc. 1 wallt 
to ask tile ,0verntn~11t.-what about 
this banking industry where crare, of 
rupees are invested and which controls 
the whole economy. B~:re this House 
does not fInt} any representation on the 
Board of DiTeCt-ors of the nationalised 
banka. Why should theTe DDt be a law 
or why not thiFl !-Iouse pass a resolu-
tion whereby we have got one or two 
Members on the Board of Directors of 
nati'cnalised banks? This is my Sil,· 
gesti&o. It is for tb~ House to consi· 
der. It is for the government to con-
sider. After all representation should 
be there in order to keep them under 
control. 

Regarding the Directors also 1 would 
like to draw your kind attenlion that 
the Directors who are appointed come 
from a specific region, from a region 
which is the favourite one of the 
Finance Minister and persons who are 
the favourites of the Finance Mhllster. 
There are DO rules, no regulations llnd 
no criteria whatscever followed in tlle 
case of appointment of these Directors. 
This is very important in order to keep 
a control over the nationalised banks. 
Some criteria should be laid down, 
serne rules framed and the Iiouse 
taken into confidence as to how these 
appointments should be made. 

Thirdly, the Directors get a daily 
allowance of Rs. 30 for attendina the 
Board meetings. But if he does not 
want to avail of Rs. 30, he can say 
'I ' want accommodation only.' 1 hen 
he will get only Rs. 15 and he gets 
bank accommodation. Where will he 
get accommodation? He will .let 
accommodation in the Taj Mehal 
hotel or in the Ashoka Hotel which 
costs the bank anythin,g between 
Its. 300 to, !ls. 400 per day. The 
Government 'loes not pay the .Dlrector 
,stralahtway :as. 200 Or 300 tor board-

Eg lodging and everything. 'they win 
ay thern Rs. 15 plus accommodation 
r them 'n tb.e Taj Hotel and Asboka 

,Hotel II tAUs not an aaomaly? Has 
the eovernment glveb thoutbt to tbis 

sort of anomaly' In addition, they 
are aJ.,o Jiven a car. The people who 
are appointed as directors have ,ot 
their vestea interests. They ~o not 
know anyUUnc abOut the business in 
the bankins in1ustry. In the name of 
artisans and in the name of agricul-
tural sector, they ,0 on appointilli such 
persons. I only say that stricter scru-
tiny by Parliament is essential. Some 
rules and regulations should be fran led 
for appointment Ott the directors in 
these particular cases. Otherwise we 
are going to have these anomalies for 
ever. We are not going to achieve what-
ever expectations this House bas 1:oom 
the Banking industry. In this particular 
case the overhead expenses are hIgh; 
wages are higher. Therefore, I say 1Ihat 
if you want t8 expand the system C'f 
banking in the rural sector and if :{OU 
want to provide better services, don't 
go by the national average of one 
branch for every 20,000 population. For 
example, in the case of West Bengal, 
there is only one branch for E-very 
45,000 populatio.; in the case of Rajas-
than there is one branch for ev~ry 
85,000 population. I say that licences 
should be given to open bank branches 
in those areas where the national 
average falls even below this figure. 
That is there should be one bank branch 
for 20,000 population. In the rural 
sector it is not necessary to open the 
branches of these scheduled commel dal 
banks because the over-head expenses 
are high. I say wthy not go in for a 
massIve expansion of regional rLlral 
banks SQ, that the local people are rec-
ruited for this purpose. In that event, 
their services would be much better. 
Government should concentrate on this. 

In 1978-79, when I was in Office, the 
Government had sanctioned 5,000 more 
brancbes tor the whole country specially 
tor the unbanked blocks. And ror the 
three years 1980-.83 we have already 
sanctit-ned opening ot more bran ehes. 
The whole emphasis 'should be on ex-
panaien \)f the regional and rural 
banks. 

Lastly, Sir, I would humbly reque!t 
the Finance Minister to pay hls etten~ 
lion to the service rendered to the 
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customers by the banks. CUstomer ser-
vioe is very bad. No body paY'S any 
attention in the Banks to the customers. 
Have a look at that. There should be 
more Parliamentary control and Mem-
bers of Parliament should be on tthe 
Boards. More rural banks should be 
opened; Agricultural tfeveiopment 
Bank of India like the r.D.B.I. should 
be set UP particularly to cater to the 
needs" of the rural agricultural sector. 
Similarly, for the smallscale sectors 
also, there should be a separate bank 
beca use in the last year or so we had 
seen that there had been verY litUe con· 
tribution made on the agricultural and 
small scale sectors. At the end of M.arch 
1977 t cnly Rs. 250 crores had oeen ad-
vanced. But the Janata Government, 
in March 1978, increased that to 
Rs. 1700 crores from Rs 250 ~!·o:.es. 
But the figure is falling down. , 

So far as the vi tal sectors of 
economy are concerned, Governn\ent 
should see to it that the black 'U~ney 

does not find a place in the ba:lking 
channel. Directors appointed should 
be men of integrity and character and 
intelligence. There should be a repre-
sentativE:' from this House. If such 
steps are taken. I am sure, nobody 
will have any objection. If 91 per cent 
of the to-tal deposits in the industry 
are within the control of the nation-
alised banks, and if Government is 
able to command the heights of the 
economy, there should be no ahbi for 
the Government here after. 

With these remarks and sugge~tion.;:;, 

I conclude by saying that I am not op-
posed to the nationalisation of ~"'anks 

as such. But, the nationalisation 
should not be for the saKe of oation-
alisation. If it is for the gocd of 
the economy t if it is for the Hood 
of the country for commanding the 
beights of economy, then, I support 
this particular Bill. 

SllRI P. RAJA GOPAL NAIDU 
(Chittoor): Mr. Deputy-Speaker, Sir, 
I congratulate our Government for 
natlonaUs1nJ these six private bp,ks. 
Before nationaHsation of banks It wal 

Undertaking.) BUt 
felt that Goverpment w.. only inter-
e$ted in developUlent of the private 
industries. After nationaUsation. I 
am sure they will cater to the needs , . 
of ordinary men be they ln tOW'n$, 
cities or in rural "areas. But in prac-
tice the aim is not being tulfil1ed and~ 
as such tbe Finance Minister must 
have a 'look into it and see that uni-
formity is there. The pollcy of issuing 
loans and also taking of security is 
different in different banks. This policy 
must be a uniform one. Again even 
in the same bank, namely, State Bank 
they will haVe one policy in one town 
and another policy in another town. 
So there must be a uniform policY 
wiih regard to issue of loans, taking 
of security and giving service to the 
people. 

With regard to taking of security 
by the hanks the applicants are in 
dark. The legal advisers want certain 
documents to be produced and when 
those documents are produced some 
other documents are asked for. TheY' 
do not ask for what they required at 
one time with the result that one has 
to wait for months together to submit 
these papers and in the process issu .. 
ing of loans becomes delayed and 
difficult. 

With regard to interest espeCially 
with regard to agriculturists the policy 
should be changed. They have to pay 
interest after every three months. It 
they do not pay in time the penalty is 
imposed with the result it becomes 
compound interest and one has to pay 
24 per cent Or 30 per cent ultima~elY, 
Therefore the interest On loans glven 
to agricuiturists should be collected 
once a year as after every three 
months they are not going to get in-
come Then tbe interest charred from 
the ~gricu1turists is very high. It is 
17 per cent. The intention Is that 
when we give loan to the poor peo-
ple or to the rural masses then the in-
'terest must not be more than 6 per 
cent. 

Mr. Deputy Speaker, Sir, It also be-
comes ditftcult fOr tbe rural m.ne~ to 
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repay the loans when there is a fa .. 
mine or drought. Under such cir .. 
cwnstances the payment of loans 
should be deferred and they must not 
be compelled to repay loans. 

Sir the scheduled banks are not , 
serving the rural masses and, as such, 
the Government prOposes to ha ve 
agriculture development banks. I do 
not know the stage of implementation 
of this proposition. I will request the 
FinanCe Minister to come forward with 
a Bill to establish agricultural deve" 
lopment banks. The regional rural 
banks are serving the rural popula-
tion better. In Chittoor district there 
is no regional rural bank. I will re-
quest the hon'ble Minister to sanction 
a regional rural bank for Chittoor dis-
trict. 

With regard to self-employment 
schemes I would like to suggest that 
the application of the individual con-
cerned should go through district in-
dustries centres even for rural indus-
tries. Today '",hen for rural indus-
tries they propose to issue a loan to a 
certain perSOn ultimately the banks 
reject his application. N ow, in the 
district industries centres there is a 
representative from the bank and 
when all these people come together 
and propose to issue a loan then the 
bank will not have any objection to 
give loan provided security is coming 
forth. 

Si r, the rural labour is not able to 
get ony loan from the banks as they 
are not in a position to give a security. 
I want the Government to give secu-
rity in certain cases like command 
'lrea development schemes where it is 
'1')t pf)ssible for the agriculturists to 
take loans from the banks because of 
SOTIle defects in the system or because 
of any other difficulty which is faced 
l..,V th~m. The Government has to 
~ive guara~tee to agricultural labour. 
Banks should issue such loans. If that 

t.~ not done, toe agricultural labour 
~ \\7111 not haVe any possibility of taking 
any loan at all to improve their condi-
tion. Banks should issue loans to 
323 LS-l0 
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agricultural labour and also marginal 
farmers to purchase land because it 
is not possible fOr them to purchase 
land without these loans. So I re-, 
quest the hon. Finance Minister to 
direct the scheduled banks to issue 
loans to agricultural labour and mar-
ginal farmers to purchase land. 

Regarding allocation of funds to 
rural areas I am very sorry to say, 
this is not ~uch. In many States and 
in many places there are no banks at 
all. The allocation is not even seven 
to nine per cent. I request the hon. 
Finance Minister to increase the al-
lotment or allocation to these rural 
areas. 

Sir, I am very glad that the hon. 
Finance Minister had convened a con-
ference of the scheduled Banks Mana-
gers and asked them to allocate 40 per 
cent at least to implement the twenty-
point programme. Likewise he must 
direct all the b:tnk branc1les and a11 
the Banks to see that loans are issued 
liberally. There are lead-banks in 
every district. They ba Ve made some 
surveys. They haVe fixed up some 
places where the bank branches have 
to be opened. I would like to say that 
thOse survfSys are not comprehensive 
at an: they are defective. Bank bran-
ches have to be opened according to 
so~e formula. There must be some 
guidelines in regard to opening ot 
bank branches. Where the areas are 
not banked, the scheduled banks have 
to give loans through cooperative so-
cieties. I want to give you one ex-
ample. There is Kuppam. taluk in 
Chittoor district. That is not banked 
properly. A milk product factory is 
coming up in Chittoor district. Milch 
cattle have to be purchased by the 
farmers and agricultural labour. There 
are no banks in Kuppam taluk except 
in Kuppam and V-Kota. So, they are 
not able to get loans because of this. 
If loanc:: are Jriven throu~b cooperative 
societies by the scheduled banks, they 
"..rill be able to purchase these animals. 
What I 1'ay is that ;n any Sta~ and 
in any t)1ace where there Are DO bank 
hra1'" t+ act , loans should be advanced 
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through these cooperative soci~ties. It 
is not a new policy which I am advo-
catin,. It is being done in some 
places. But, if a uniform policy is 
followed in all places in this regard, 
then it is quite possible for those who 
are ~ot having banks in the rural 
areas to get these loans through co-
operative societies. 

About rural industries, I wish to 
point out it is becomine very difficult 
for them' to get loans. The Finance 
Minister should instruct the scheduled 
banks to issue loans liberally so that 
rural industries may develop. Thank 
you. 

SHRIMATI GEETA MUKHERJEE 
(PanskUTa) : Mr. Deputy-Speeke.l', 
Sir, I rise to support the Bill moved 
by the hone Minis.ter but at the same 
time I would like to make a few , . 
observations about the shortconungs 
in that are left out as also in the 
functioning of the natIonalised banks. 

1 feel that the foreign banks should 
have bE.en nationalised long back. 
Everybody knows that these banks are 
big ialstruments in the hands of 
multi-national corporations as well as 
some of the known monopoly houses 
for their eCIOnomic manipuations. But 
that js not the only reason. I draw 
the poiuted attention of the Minister, 
through you. Sir, to the book written 
by Ex-CIA Agent, Phillip Agee, 'CIA 
Diary'. In this book, he has quoted 
the nam€ of the First National City 
Bank u9~d by the C.I.A. as a clandes-
tine funding mechanism and foc pur-
chase of foreign currency. At pre-
!Sent, the whole 'nrorth-eastern region 
and many other regions are in tur-
moil and across party lines, many 
people are suspecting CIA hand in it. 
It is, therefore, mgh time that these 
foreign banks are na tiona li's ed. 

Secondly, I a~ with many hon. 
friends who have raised the point 
that this limit of as. 200 crores is not 
needed. In fact, it is necessary to 
nationalise all private seclor banks 
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for stoppJna big business and specu-
lators from utilising them; at least, it 
will open up the sCOpe lor stopping 
them. Not only that, the entire 
financial sector including incorporated 
general financial companies should 
be nationali~ for the same purpose. 
I would like to ask the Minister why 
the Governm,ent is fighting shy in 
nationalising the foreign banks etc. 

Further, I would like to give a few 
facts e1ittreT to stI'eIlgthen some of the 
observations already made by SOme 
hone Members or to make some supple-
mentary points. A pOint was raised 
by an hon4 Member, Shri Satish 
Agarwal about the ~ional imbalance. 
In this context, I would like to quote 
the figures pertaining to my own 
State, West Bengal. You wHI pardon 
me when I am quoting these fi~ures I 

from my State; do not take rne to be 
regional. This is only to support the 
contention made by our hone friend. 
In West Bengal out of every Rs. 100 
deposit in the branches of nationalised 
bank, B.S. 90 were disbursed by way of 
loan inside the West Bengal State in 
the year 1970. But in 1977. ,Rs. ~J3 got 
Ireduced to Rs. 66 only, that is' our 
State lost Rs. 34 for everY deposit of 
Rs. 100 in this period. I agree that 
some of it should be given to others 
alS'O, but should We be the lnain 
people 1:0 shoulder this burden? In 
1978 whereas West Bengal got 65 per 
cent of its deposits, \faharaS'htra 
whose should&s are stronger than 
ours, got 76 per cent of its deposits. ' 
It is, the'l'efore, very eS5ential that 
there should be more equitable dis-
tributon in this matter. 

My Deputy-Speak-aT, Sir, I have no 
time to go into the clauses which have 
been referred to by the Minister to 
support the Bill, but with full know-
ledge of those clauses, I would like 
to ask, the Minister whether on the 
basis of the performance of the 
Inationa1ised banks, he can' really 
claim that the spirit of these clauses 
have been implemented. I wou Id say, 
it is not so. There are certain critics 
(.1f nationalisation and they do not 
want nationalisation at all ·However, 
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IT do not want to throw the baby with 
the bath water, but the Government. 
should explain how It is that even 
tGday in very essential sector, priority 
:sector, the pic\u.re is vary bad. Why 
should it be like this? The Gover-
nor of Reserve Bank has himself 
admitted that advances to large and 
medium indstries have been raised 
by about Rs. 500 crores per year on 
an average during the past decade~ 
What safety valves hav~ been thought 
of, on this question? This is the 
position with regard to industry in 
general. Even about the .small scale 
industries, what is the picture? Of 
the Rs. 1718 cl'OOOs loot to the small 
scale industry till May 1978, the bulk 
has been pre-empted by the Tich-
managed small and ancillary indus-
tries, to take advantage of the Gov-
1~nt·s pIOli~y. 

A large number of the declared 
'small scale units' wtJch get loans, 
are actually those set up by the kith 
and. kin of top industrialists and also 
nch urban busines men for whom 
these investments in small-scale sec-
tor with its concessions and incentives 
have been On additional means to 
IDa ke a fast buck. 

The last and the most important 
part of it is the rural credit. Not 
only is the proportion ba1;ween rural 
and semi-urban, and metropolitan and 
urban credit disastrous; but inside the 
villages alSO, the distribution is disas-
trous. In mY' own state, look at the 
metropolitan-W'1barn credit. In 1977, 
"/9.8 percent is m,*ropolitan-urban 
c.redit. RU1ral credit is 29.2 per cent. 
Semi-urban is 2l.4 per cent. But 
even in this very small rural credit, 
what is the position of the prot 
people-not only in my State, but 
everywhere under the sun? Look at 
the report given by an Agricultural 
University research team in Kanpur. 
They say: "As much as 83 per cent 
of all agricultural credit as extended 
by commercial banks ~ agricultural 
PlJl'I)OSeS in U.P. is being cornered by 
big firms." Look at the sitltation in 

my State Even in the operation of 
the scheme at ditferentdal rate of in-
terest, the. percentap of loans under 
this scheme, in December, 197'1 ... 
December, 1978 were only 0.22 and 
O.24-not even upto 1 per cent. So. 
who is really reaping the benellt of. 
nationalization of banks? It is doubt-
less that the priority sectors are ,et-
ting more money. And more mOllEtY 
.is gomlg to them; otherwise, we would 
not be supporting such measures. But 
even inSide the priority secto:rs. 
people who should get the greatest 
priority are not getting the beneftt. 
All these days, it has been bait-
pening; why is it happening durin' 
the last decade? It is happening be-
cause of the class nature of the GOV-
ernment at the Centre. The~re, 1 
draw the attention of the House to 
!this, and say that unless the Central 
Government gives up at least a frac-
tion m its concern for its class bro-
thers in big industry, big business and 
a-ural rich this pattern will never 
change. ~,I do demand of the 
Minister to think over these questions 
and take adequate measures. 

I am not in a position to suggest 
many thi!ngS just now, because of 
shortage at time. I will suggest 1 or 
2. In the rural scene, particularly in 
the matter of dlifferent.i.a.l rate of 
interest scheme fnr small and maTgi-
noaJ tanners, we have this guarantee 
busines5~ Unless these guarantee re-
qu'lrements are chknged, I don't think 
this pattern. will change at all. So, 
Government will have to think as to 
how these guarantee requirements in 
the case of these people can be 
changed. Moreover if all the compli-
cated procedures are to be undergone, 
I am sure this differential scheme 
will not work. We have to consider 
whether tor small scale industries, 
loans in terms of material can be 
gQ.ven. These questions should be 
thoroughly examined. 

.SHJU OSCAR FERNANDES 
(Udipi) : :Mr. Deputy-Speaker, Sir9 

after a decade yet another six "f/Z7 

-The or~nal s~h was delivered in Kannada. 
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prom.inent banks of our country have 
been nationalised I would like to 
welcome this step taken by the Gov-
ernm.en.t. A decade ago, fourteen 
important banks were nationalised 
and this move was appreciated and 
welComed whole heartedly by ihe 
people of our c'ountry. From every 
nook and corner of the cOuntry people 
bade expr"essed their happiness over 
this. By nationalising those fourteen 
banks the wealth of the nation~ waS 
pnt to proper use for the good of the 
people. Now, we have reached the 
second stage. By nationalising an-
otber six major banks we have paved 
the way for rural development. 

The banks after nation al isation 
have progressed very well. Also, the 
deposit mobilisation scheme has made 
good progress. Several branches 
halve been opened with the intention 
of rural development and uplitt of the 

Even though there is gOOd progress 
after nationalisation We cannot be 
eom.placent about it--.We have to look 
at. the progress achieved by these 
'>anks. Now-a-clays the banks are not 
helping the oeople to SIOlve their 
problems. People cannot step into 
the bank for getting help. Some years 
ago people were welcomed to the 
banks. But this attitude has changed. 
Some personnel of these banks have 
Dot realised the purpose of nationa-
lisaItion. According to the 20-point 
programme nationalisation of these 
banks in our country is a very im-
portant steP. But, in the last two and 
a half years the p\l1l"P()Se of nationa-
lisa.tion was not served. Nationalisa-
lion of theSe SIX banks should lead 
to the development or the rural 
ll8JIeS. Nationalisation. 15d to the 
povision of job opporl.unitlegt to the 
teclhnically qualitled personnel. But in. 
the past two and a half years these 
quaJifted personnel have not been 
taken care 01.. National1sation also 
encouraged to start sm,all scale in-
dwItey. Bu.t, there are some sick 
units. For the improvement of these 
sick units a nursing programme is 
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there already. But I do not know why 
these sick units are s.1lowed to bec01ne 
sick. Even ,vhen the need is onlY 
hundred rupees or thousand rupees. 
the units have become sick for lack 
of finance and it is said that nursing 
PTQgramme i.s there for such units. 
But the bankS! should give the blood 
and they should seta that the units do 
not beCome sick. Timely help would 
help such units to become self luffi-
cient. I would like to explain o~ 
more major probl'~m for the conSl-
deration of our hon. ~"inance Minister. 
The priori~ty sector is not giving 
prominence to the housing project. 
For the common people' a ne\v proj'act 
under ten thousand rupees should be 
made avai1llble. This project should 
be included in priority gector. This 
is my earnest appeal to the hon. 
M1nister. 

A number of branches have been 
opened in truZ\ rural areas, but all the 
villages have not been covered. Even 
where bank is opened, it is not help-
i,ng tbc rural populatiOlIl, especially 
the educated unemployed. There are 
a number of educated y10uths in rural 
areas without employment and thrcse 
youngsters may be deployed in the 
progress of deposit mobilising. L.I.C. 
Of tndia will open branch if there is 
a need. In the .first instance, they will 
Open a sub-branch and 11 they com~ 
to know that there would be p.:ood 
business then, very soon the sub-
branch would be upgraded as a 
branch. The banks can makta use of 
tbe talents of the educated unemploy-
ed youths under stimpendat"y scheme 
for mobilising the deposits, in sub-
branches. When the mobilisation of 
deposits gets a progressive momen .. 
tum then these sUJb-l~nches can be 
upgraded to branches. 

Sir, th'are are several other impor-
tant S1Uggests to make. But due to 
paucity of time I am not 'ln a posi· 
tion to caver all of them. I thank you 
very much for g;:ving me this o~poIl'­
trunity to speak in my rellooal 
Xannada. With these words I con-
clude my speech. 
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15."l1li.' 
SImI T. R. SHAMANNA (Banga-

lore South): Mr Deputy-Speaker, I 
am not opposed to the principle of 
taking' over non-nationalised banks. 

MR. D:m>UTY -SPEAKER: You can 
in your speech cover the points in the 
amendments that you have tabled. 

SHRI T. R. SHAMANNA: I am to 
say that I am not at all happy that 
the fourteen nationalised banks which 
were taken over in 1969 haVe not 
come up to our expectations. They 
have been able to get larger deposits 
and open a nwnber of branches and 
developed business in their own ,vay 
burt they have certainly not given the 
fruitful results that were expected of 
them. 

In the first instance, they have 
hellped a large number of big indus-
tries and big traders who got -the 
financial help which they wanted. 
They have also helped the government 
as the funds of the nationalised banks 
have been invested in government bonds 
and other government investments. 
It has also helped to a conslderabl~ 
extent the employees of the Bank 
who are geting far better ftnanchll 
facilities than that being given to 
any other sector of industry. I may 
say here that the efficiency of the 
bank and the working of the st-aff 
is far from satisfactory. The staff 
wants higher salary, higher oonus 
but sO far as work is concerned, it 
is very very unsatIsfactory. They care 
more about getting their bonus and 
getting their overtime wages. But iO 
far as work is concerned they do it 
4 , 

In a haphazard way and not to expec-
tation. 

These rmtionalised banks were ex-
»ected to help the weaker seetions of 
.~JpIOJ;)e. 1fo foubt, it>Jfte of the 
bulks have liven advances to the 
'Weaker leetiODs of the people, but it 
has ftot Ci~ the required help. The 
I'baattee- 'tnRister has -given Us figures 
~. the deposlte collected, Dum. 
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ber of branches opened and flguJ.tes 
rel.ting to other things. It would 
have been better if the Finance Mi-
nister could have given the following 
particulars-

How many persons of weaker sec-
tions have been given loan by these 
14 nationalised Banks and what Ja 
the t\)tal amount of loan given or ad-
vance given to the weaker sections, 
how many of them used for the pur-
pose for which it has been advanced 
and h,.)w many of them are payiDg 
instalments regularly and how much 
is outstanding and how much 
has become bad. Had these particu-
lars been given it WOUld have lbeen , 
helpfUl to us to study how far these 
nationalised Banks have really help-
ed the weaker sections. I hope the 
Finance Minister will give us some 
particulars in what manner these 
banks have helped the weaker sec-
tions. These particulars and figures 
would be ot help to us. 

A large number of branches have 
been opened but most of the bran-
ches have been opened in urban areas 
only. We have to see that larger 
number of branches are opened in 
rural 'areas at places where they have 
not got these banking facilities at all. 

People take loan from the money 
lender. In Kamataka State under 
the Debt Relief Act in the C9Se of 
persons who are of the weaker sec-
tions and whose income is less than 
Rs. 4,800 their debt loan is discharg-
ed. On this account, the money 
lenders are not lending any money 
nOW-B-days. They have taken to 
other trades. Nationalised banks are 
not helping these weaker people. 
They have no source to get this faci-
lity of loan. Government must 'bake 
some urgent stepg to see that some 
facilities are provided to such people-
weaker sections of aoc;iety-who en-
gage themselves in trade or industry 
particularly in the rural areas. That 
las to be given top .Priority-

I do not say that these uaUonalJsecI 
BaAJra have not done ~ at 
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all In some cases r have found that 
these netionaUsed banks have given 
advances to auto-rickshaw drivers. I 
knOW' that these drivers have in 
course of time, become owners of 
rickshaws. 

In Bangalore City some of the petty 
traders and hawkers used. to bor-
row money from these money lend-
ers. They were paying Re. 1 as 
interest on Rs. 100 per day. The cal-
culation comes to the rate of interest 
being 300 per cent. I helped about 
100 of these, people by getting loan 
from the banks. Most of them have 
discharled their debts. Everyday 
they are able to save something-in 
no way less than the amount they 
used to give as interest to the money 
lenders. They are now happy that 
they are able to earn something by 
way of their Ii velihood. I am say-
ing this because if the people who 
actually need help are given help, 
they will be happy, and the purpose 
of nationalisation will also be achie-
ved. 

After nationalisation one of the , 
greatest drawbacks I find is the high 
rate of interest that is being charg-
ed, which ranges from 15 to 18 per 
cent. With heavy taxation and a 
rate of interest as high as 15 to 18 
per cent, no industry or trade can 
survive Or meke a reasonable profit. 
Therefore, something has to be done 
to see that the rate of interest is 
reduced to the barest minimum, ~r­
ticularly in the case of those people 
who want to build up their economy. 

In the Kamataka State, the land 
reforms Act enables the poor people 
to get lands, but what about the 
money required fOr buying the buL-
locks, plough, agricultural imple-
ments, manure, etc.? If land reforms 
ere t(! be implemented properly, the 
Wfi!'aker sections must be-liven finan-
cial assistance to enable them to pro-
dUe somethirtr out of the land that 
has been given to them. Also, a large 

Unden&ldng.) BUI' 
number of sites have been given to 
the rural people. With empty sitsr 
they cannot do anything. Some agen-
cy should be there to give them mo-
ney to build the houses. About 7 
lakh sites have been distributed, but 
hardly 70,000 people have built 
houses. A large number of them have 
no money to build the houses. So,. 
steps should be taken to see how 
best we can help them to build 
houses. 

With regard to the administration of 
S\)me of these banks, I want to bring 
to the notice of the hon. Minister 
some of the facts I know. At one time-, 
for every lakh of deposits-given to 
the bank, one appointment was given. 
In the caSe of Boards and Corpora. 
t'lons that were keeping their deposits 
in the bank, the concerned Chairman 
or Director -used to get a Fiat Car. We 
find that these banks are giving 10 or-
10! per cent interest. 

MR. DEPUTY-SPEAKER: His ti~ 
is up. He shOUld conclude. now. 

SHRI T. R. SHAMANNA: Now-a-
day for getting a loan from a bank 
one has to have some influenCe Or one 
has to give some bribe, Corporation 
is rampant so far as granting loans 
is concerned That has to be looked 
into.. . 

Before tgking over these six bankS' 
mentioned in the Bill, priority should 
have been given to the taking over of 
foreign exchange banks. Through the 
deposits made- by Indians, these banks 
are earning several crores. So, all the 
foreign exchange banks operating in 
India should be nationalised before 
other banks are nati·analised because , 
they are making roaring profits. They 
are helpfUl only to the foreign na-
tionals in trade, shipping,. insurance, 
etc. Even after 33 years' of· indepen-
dance, we have not been able to na-
tionalise the foreign exchange banks. 
The Government should take stePs -to 
aationalise foreign banks before they 
start foreign exchanse baIlka ia _titer 
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countries. Otherwise, it· will be diffi-
cult for us tQ open fQreign exchange 
baIlks in pther countries. Even 
the SDladler cQuntri? have natio-
nat1lised the foreiiJl exchan,e banks 
In theIr countries. It may not be diffi-
cult fOr a country like India to 'bake 
over these foreign exchange banks. 
The GoverI)ment must give thought to 
this proposal of mine i.e. to have bran-
ches of our nationalised banks in 
f'0relgn countries. It will be helpful 
to OUr export trade and in building up 
our economy. 

We find that-through an ordinance 
SlX banks have been nationalised. The 
nove~'nme'lt seems to have some mO-
t 1 ve in nationalising these banks be-
cause In 1969 berore the parliamentary 
elections 14 branks were nationalised 
and Just now, just be-fore the Assem-
bly (' lections in many States, these six 
ban k') have been nationalised. Of 
course, the ruling party may say that 
they have done it for the weaker sec-
tions. but I feel tha.t it is a vote-catch-
ing device. They must Sf'e to it that 
the b€nefit of nationalisation must go 
to those people who are In need of it. r 
am sure, the Finance Minister will 
take steps to see that the country gets 
the fruits of nationalisation. 

Furthe:omore, loans are being advan-
ced by the nationalised bank~ to those 
people who nave got some influence or 
who are hell)ful to the executives of 
the banks. In this connection, I am 
happy to say that now the recruitment 
wi~l be done by the Banking Board 
atfer (.'~nducting a test. 

FOr advancing of loanc;, some policy 
must be l'3.id down sO that there may 
not be any misuse of power and the 
lendIng of money is done on prJper 
lines. 

You have nationalised banks whose 
deposits were more than Its. 200 
crores. But I have aft amendment. 
Banks whbae deposits are more th'an 
Rs. 100 croreA should also be nation-

Und~king.) Bill 
aUsed. When 14 banks we.re na tionalis-
ed, the minimum fixed was Rs. 50 
crores and now you have taken it to 
Rs. 200 crores. Of course, in this pe-
riod, the money wlue has gone down. 
But it will be better if you take over 
th'\)se banks also whose deposits cross 
Rs. 100 crores. Now, the bigger banks 
advance money to bigger institutions. 
rrhe snlaller banks may be made to 
advance money to sm~ller people. 
Therefore, I urge upon the Finance 
Minister to take over smaller banks 
whose depJsit is more than Rs. 100 
crore::;. This will help poor people liv-
ing in rural areas. -zz 

It is necessary that banks should 
ghre loans to petty traders, small agri-
culturists weavers and other artisans . , 
Otherwise, nationalising these banks 
will only benefit the bank employees, 
the Government and the ruling party 
because the ruling party can appoint 
their own men as Chairman and Direc-
tors of these banks. Therefore, if the 
banks are rea11y to be helpful to the-
common man, it is necessary that strict 
ru les a re framed so thf!t they Can help 
the poorer sections of society. 

With these words, I thank you for 
the time allotted to me. 

SHR· K. T. KOSALRAM (Tiruehen-
dur): Mr. Deputy-Speaker, Sir, while 
supporting the Bill I wish to say 
something about the administrative 
side of the banks. FirSt of all, I want 
to know from the Minister why he 
has fixed 14th March, 1980 as the date 
on whiCh these banks should have not 
less than Rs. 200 crores as deposits 
When the Bill comes into effect from 
15-4-1980. Similarly, I want to know 
why the limit of Rs. 200 crores has 
been fixed While in the nationalisation 
of 14 ('ommercial banks in 1969 the 
limit of deoosit was just Rs. 50 crores. 
I want to) know the reason for it. 

I wonder why the Government hesi-
tates to nationalise the National Grind-
ley,= Bank in which there was a strike 
Of the c-1ployees fOr over 90 days ju.st 
for urging upon ~he Oovel11ntent ~o 



03 Banking Cos. (Acq. JUNE 16, 1980 and Transfer of 

IK. T. Koaalraml 
take over this bank. I do not think 
that the operation of the Indian Banks 
abroad would be affected in any way 
by nationalisin, the National Grindleys 
Bank. I would like to advise my fri-
end the FinanCe Minister, that the , 
nationalisation of these banks should 
not result in disruption of normal 
banking activities. I have represented 
to him on several occasions-he would 
remember it--wabout the indiscipline 
in the State Bank of India branches. 
It is not even indiscipline, it is indulg-
ing in criminal activities. I w'llI quote 
one instance of this. Recently in Delhi, 
the Oapital of India, a "," :rk of the 
Punjab National Bank slapped the 
Manager of the Branch and the Mana-
ger immediately died in shame in the 
precincts of the Branch. The Govern-
ment is well aware of this. It has be-
come commOn practice to gherao the 
offieers, as if the officers are responsible 
tor all these things. This is the thing 
going on everywhere. It is going on 
not only in one particular br9nch, but 
throughout the country. 

Then, Sir, the Board of Management 
.hould reftect the hopes and aspira-
tions of all the employees of the bank-
ing institution. You should appoint 
a representative of the workers as one 
of the Direetors and he should be given 
an effective say in the Board of 
Management. Similarly, there must 
be also a representative of the well-
known public Nowadays the directors 
are all the nOminees of the agricul-
tural sector, this sector and that sec-
tor. Ninety per cent of them are 
Government staff. Therefore, nobody 
knowns what is going on there. It 
would be better if some Members 
of Parliament can also be nominated 
in the' Board Of Management. That is 
my suaetflion. 

Durinl the Emergency, everybody 
knows that the nationalised banks 
were working very effectively giving 
the impreaion that they belona to 
the common people of the country. 
The people also felt that the banks 
were their own financial institutions. 
But during the Janata regime the banks 

Undertaking.) BUI 

became places of inaction. Every-
body knows it. You ask any man in 
the street, he will tell you what the 
J anata Government has done. (Inter-
~ptions). During the Emergency 
period every common man felt that 
the bank was his own. Now it is the 
other way. I can prove it by a num-
ber of examples (Interruptions). Why 
do you interrupt my speech? There is 
no encouragement given to common 
people. The Chairman of these banks 
behave as if they are the owners of 
the crores of rupees invested in them, 
and they distribute the money to their 
':friends and relations. That is very 
common now_a-days. You must look 
in to it immediately. 

The Banking Service Commission 
Act passed by the previous Govern-
ment was repealed by the Janata Gov-
ernment. In order to avoid nepotism 
and corruption in appointments the 
Commission must be revived imme-
diately. 

Once again, I appeal to my friend, 
the Finance Minister, that he should 
advise the bankers to respect the com-
mon man. Now-a_days they are not 
treating people well. If the agricul-
turist goes to a bank, they ask, "Why 
are you coming here?" Whether they 
deposit money in the bank or not, they 
are not bothered. 

During the the emergency, the hOD. 
Miniser himself knows, they huts 01 
slum dwellers were washed away by 
the cyclone. The bank managers 
went to them and gave loans in the 
very presence of Shri Venkataraman. 
A percentage of the money has not 
been recovered, and on that score the 
bank people are DOW refulin. 10an8. 

PROF. N. G. RANGA (Guntur): 
They charge penal rates. 

SHRI K. T. KOSA.LRAM: I l"equest 
the hone Minister that ~ least those 
who have repaid must be liven loans 
.,ain. The cases of the POOr agricul-
turQts and small scale iAduatries 
should also be considered sympathe-
tically. 
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The Bank Managers do not shOw 
such enthusiasm now. They do not 
give loans even to those who have 
repaid their earlier Joans. 

SHRI XAVlBB AlRIAKAL (Emaku-
lam): I fully and wholeheartedly .sup-
port the Bill introduced by our hon. 
Finance Minister. 

By this enactment it is said that over 
Re. 945 crores will be channelled into 
the priority sector in addition to the 40 
per cent agreed to by the Reserve Bank 
earlier. This is a remarkable and bold 
step taken by the Government which in 
due course will have a far-reaching 
impact on the social and economic life 
of this nation. 

In the preamble of the Blll, sever&l 
reasons bave been aiven, ani! it has 
been said in conclusion: 

" ...... in conformity with the poll-
ey of the state towards securing the 
princIples laid down in clauses (b) 
and (c) ot article 3U of the Constltu-
tion ..... ." 

Clauses (b) and (c) of article 39 of the 
Constitution very clearly state the 
concept, philosophy and programme of 
our nation. In order to achieve those 
objectives and have h proper growth 
towards socialism, this nationalisation 
is imperative. When the Bill of 1969 
was passed in 1970, it was stated that 
banking would cbanre from "glorified 
urban pawn shops to SOcial banking." 
How true! it can be judged from the 
tremendous impact nationalisation has 
had on OUr social and .economic life. 
We can see in the agri.!:ultural sector 
alone how tar we have advanced in our 
endeavours, in improvin, the IKe of the 
poor people of this natioIL If you lOOk 
at the account-holders and credit-
depoalt ra.tio in the acrieultural sector 
aloDe, that .will show how vital is the 
naUollaUsation of banks. Valious 
agencies l\ke !DnA, MFAL, ntDP, 
CPA, DPAP ruwe put their whole. 
hearted eftIort in upUft1nl the rural life 
in our country. These apncies are the 
product of the nationallsation of banks 
in our countrY in 198ft. There hal been 

a phenomenal 1T0wth in the number of 
branches. Where are they lo~ated? 
A majority of them are in the rural 
areas. Wi th re,ard to the policy of 
crantin, licences for ooenina about 
6,500 branches, I would. like to draw 
the att~ntion of the hone Minister to the 
Report prepared and submltted ""y 
James Ray Committ~ in this regard. 
I do not want to '0 lOto the details 
of t.i.e Report. But I hope that the bon. 
Minister will bear in mind the recom-
mendations of the Committee while 
granting licences for openiuJ( new 
branches .in the rural areas. The re-
sources of the rural areas should not 
be taken away to the urban areas The 
statistics shows that there is' a de-
crease of 40 per cent in the credit-
depcsit ration in the rural areas. If 
that is a fact, I beg that this must be 
taken serious note of. The rural 
wealth Of our nation should not be 
taken away for the development of 
urban areas. We &ho'.1ld have a policy 
to see that the credit-deposit ratio is 
maintained in the rural areas. 

Mr. Agarwal was talking about the 
growth of economy as a whole and he 
was making some criticISms. But I 
would like to pOint out that there is a 
drastic change and now the emphasis 
has shifted from large scale industries 
to small scale industl"ies and if we look 
at the figures, we will be coltvinced 
that it is all a protiuct of nationlisation 
of banks in 1969. The whole life in 
rural area is l'lvely now. Each one IS 
trying to imprOVe his/he.::" life by mak-
ing use of the nationlaiged banks to a 
large extent. ConsiderirJr the improve-
ments and achievements, I am convinc-
ed that the nationalisation Of the bank-
ing system, as a whole, is imperative, 
and also mandatory ft't the upHfiment 
of the poor. Tbe natlonallsation of six 
private leetor baftka receAtly is a GOur-
81(eous step towards aehievil1g locia-
Usm. 

I would like to point out a eettous 
defect Or ftaw that was there alter the 
naUonaU.atloD Of banJcs In 1189. A 
Government a.port has stated tbat 
"The major beneficiaries have been the 
we.w.te.r parts or the population. bOtIs 
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in rural and urban l!leas and the vast 
majority have been barely touched." 
If SUCh is the case, I beg the boll 
Minister to take serious and drastic' 
steps to see that the })Oor get the ben.e-
fit of nationalisation. Why is it that in 
our country 50 to 60 per cent of our 
people are still belOW the povert,v line? 
That is because many of these institu-
tions are not willing to give the neces-
sary help to the poor, which they 
ought to. 

I would like to point out another 
fact, which tbis hon. HOUSe should take 
note of. There is a lot of anti-nationa-
lisation propaganda goini on in l'llr 
country. We know as to who are be-
hind this anti_nahonalisation propa-
pnda and how far- they have succeeded 
or are trying to succeed in their: at-
tempts. The economic growth since 
nationalisation will indicate that it is 
a myth alone, not reality that nationa-
sation will destroy it. We have im-
proved a lot in our savings and invest-
ments after nationalisation. There IS a 
contributory factor to the anti-nation a-
lisation propaganda and that is the low 
productivity and profitability of natio ... 
nalised institutions. The present 
figures show that only Rs. 28 'ClOres is 
the profit. That means, the profit as 
related to the total inome has decreas-
ed to 2.01 per cent from 2.18 per c~nt 
in 1979. 

Another point whic-h I would like to 
bring to your notice it! that there is a 
high rate of inftation. The credit in-
flation is high in OUr country. It is 
mainly due to strikes resorted to by 
employees. My submission is that it is 
time that we seriously tske note of 
these wild-cat strikes In the essential 
services. They are holding the nation 
to ransom4 There are disruptive ele-
ments which are holding the nahon to 
ransom. The present Government 
must take a serious note of these ten-
dencies developing in our cGuntl'v to 
disrupt the economic life of the nation. 

My hon. friend, Mr. Satish Agarwal, 
said that a lot of frauds and nlanipula ... 
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tions are ,oing on In the n~tio:'1.n1is~d 
banking system. This also should be 
taken note of by the hon. Minister. 

Referring to elause 2(a). it says, 
"banking company does not include a 
foreign company. My submission is 
that there are some foreign ·banks ooe-
rating in OUr countTy and 1 ask what 
is their role in our country Elnd how 
far they can go on with their activities 
!'1 C'-lr country. There are 39 scheduled 
banks in our country. What is the role 
of these 39 schedilled banks in the 
context of nationalisation and article 
39(b) and (c)? 

Referring to clause e(2) (a), it says, 
'payment in cash which amounts to 
Rs. 18.50 crores. In my humble opi. 
nion, I submit, that that will be contri-
buting to the high trend of inflation In 
OUr country. Already there is 20 per 
cent increase in the inftation rate. 
Why cannol the Government stop mak-
ing payment in cash .and put this 
amount in 5lccurities? This :11so may 
be taken note of. 

Finally, referring to Chaoter IV, 
Management Of corresponding new 
Banks, there is clause 7(2) about tllp. 
Board of Directors. There also I agree 
with Mr. Satish Agarwal that we 
should have a look at the functions and 
responsibilities of the Board of Direc-
tors. 

Again. there is clause 9, sub-clause 
(3) which says: 

"Every Board of Directors of a 
corresponding new bank, ronst!tuteo 
under any scheme made under sub-
section 0), shall include--

(a) representative of the em-
ployees, and of depositor of such 
bank· and , 

(b) such other persons as may 
represent the interest of each' of 
the following ('ategorles, namely, 

farmers workers and artisans." , 

My submission is that this categorisa-
ticn is not enoug~. It should have a 



309 B4nJcing Cos. (Acq. JYAISTHA 28, 1902 (SAKA) and TT4n1fer of 31 0-

wider an,rle wherein the rel)resenta-
#vea of Ule people should alao be in-
eluded. 

With these remarks, I fully support 
the Bill presented by the hone Finance 
Minister. 

SHBI M. RAM GOPAI.. REDDY 
(Nizamabad): Sir after 1969, fourteen , 
banks were nationalised and this is 
the second step which this Govern-
ment has taken to nationalise aoother 
six banks. Thus the total number of 
banks has become 20. 

Now, I want to know from the Minis-
ter how many times, from 1969 on-
wards, the bank employees have gone 
on strike. Madam Gandhi has said 
several times that these bankmen and 
1llso the employees of Indian Airlines, 
Air India and other highly placEd .... 

MR. DEPUTY-SPEAKER: Whe-n you 
were In the Opposition, you would have 
supported some strikes! 

SHRI M. RAM GOPAL REDDY: 
They have done a lot of hRrm to this 
country. During Janata rule they stop-
ped clearance of cheques far several 
days and thus they h!lve alnlost wreck-
ed the economy of this country. I want 
the Minister to see that these ,geople 
do not go on strike. Madam Gandhi 
he said that unless and until the poor 
worker in the village gets something, 
these highly paid persons should wait 
for some more time. I have already 
said on the ftoor of this House that if 
highly paid people drawing more than 
Rs. 1000/- or so go 011 ::..trike, t.llCY must 
be summarily dismis~d. Unless and 
until this is done, there will be no dis-
cipline in this country. One can 
understand a poor man agitating for 
more wages. If it \\-ere a man drawing 
l'ts. 200 to Rs. 25() or Rs. 300 to Rs. 350 
one can understand but if a maD draw .. 
ing ·RB. lOOO/- or Rs. 800/-. sittinfl in 
an air-Conditioned bank, goes on strike, 
it is only misebief, 'r would SilY. More-
over, after the tak~oo()ver of the banks, 
the employees have got no fear. They 
just form sorae UGiODl aDd tbey want 
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all benefits from banking lDstltutions,. 
while in return they live very little. 

I want to say ODe thing. People must 
take money from the banks, but they 
must return it. We can take water 
from the tank, but the tank must be 
ftlled up again. Suppose you go on 
drawing water from the tank, it it is 
not filled up alain it becomes empty 
soon. If people who do not deserve it, 
take money frOm the banks, t~o bank 
will become bankr.lpt. Previously, one 
bank used to be r:lnkt"U'Pt while aA.-
other bank used to be sound. Now that 
they are under the \.xovernment of 
India the Government of India should , 
take care to see that every bank makes 
some money So that i1 can 21ve some 
money to the exchequer, and some '0 
the shareholders and enlployees 41180. 
Unless and until this system is intro-
dued, the employees should te told 
very firmly that they cannot have their 
own way, that the.; have to look to the 
interests of this country and of the-
banking institutions-th... life-line ,'f 
this country. 

I hope that under the leadE.rship of 
Mr. Venkataram.::in the banks will proS-
per. Mr. Venkatareman, as you know, 
is the model-maker of Tamilnadu lfnd 
he has very good opportunity to make 
our country prosper,) us. 

Thank you. 

MR. DEPUTY-SPEAKER: The 
Minister will now reply. 

THE MINISTER OF FIN ANC~ (SMRI 
R. VENKATARAMAN): Mr. Deputy 
Speaker, Sir, I am grateful to this 
House fOr the support they have givftn 
to the measure. On an (.1ccasion like 
this, one would like to review 1he work .. 
ing of the nationalised I bank in the-
last ten years. Seve =31 sU5(gestions 
have been made f('Jt imprOVIng the 
W\)l'king of the nationalised bank and 
also for improving their serviceS to the 
weaker sections $8 well as rural and 
agricultural popul.ltion. BTOadly 
spea);dnl', there was some 8ug,esttoD 
that ther~ should be 8ll evalwdJoll of , . 
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performance or the nationalised ba.lk s. 
I wiSh to point out that, so lar as the 
results of the banks are concerned, they 
afe available, and t.bere does not seem 
to be any Deed lor a separate evalua-
tion. It you look at theIr performan<.e 
in the last ten years, it has been very 
creditable. If you take the number of 
branches, it has increased from 6596 to 
25028 What is Dlor~, durina this ~ri­
od, the number of branches in rural 
areas came to 46.9 per cent, in semi-
urban areas 24.6 I)er cent, in urba'1 
areas 15 per cent and metropolitan 
areas 13.5 per cent. Therefore, the em-
phasis that we want to place on rural 
development is amply borne out by the 
fact that a number of these branch~s 

have been established and developed in 
tbe rural areas. 

The other function of the ~ank is to 
mobilise resources. Even hpre. the per-
formance of the natIonalised banks has 
been very creditable. From a total 
deposit mobilisation in 1969 of Rs. 
4,000 crares. 

SHRI SATISH AGARWAL: Rs. 4,800 
crores. 

SHm R. VENKATARI\MAN: No, 
4,083 crores. The total deposit mobili-
sed by these 'lstionalise-d banks ann 
the State Bank has increased tel 
Rs 25,977 crores, a per!ormnnce f'f 
which one should be really proud 

It you take the assistance rendered 
to the priority sector, that is, the W('la-
ker sections of t~ society, a sum of 
Rs. 6,0(}() crores bas beel. given to tlus 
sector, and the b !'ea~-LlP 01 tbis is: in 
agricultu.re, direct assistance IS 
as 1,897 crores and inclirect ass;stance Rs: 580 erores; small scale industries 
RI. i,34'1 crores; transpot and other 
thinrs 10 to make UP Bs. 6 1000 Crores. 
TheN1ore, I want to point out that, sO 
far as the bankS' performance is C(\D-
emed, it bas been ot It very remarkable 
order. 

I:will,now proeed~ to answer some of 
the point. raised in the debate. I will 
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take up Mr. Mr. Satish Agarwal's pa-
ints first because some of them were 
repeated by a number of Members. 

The first question that he asked was 
why it was necess~ry for us to fix 14th 
March when we were going to nationa-
lise them on the 1 dth April. The rea-
son is very simple. YO'l must get data 
with regard to depoSits with the bank 
and you cannot get it on the previous 
day. You fix a l>rior date by which 
you can get the corr~ct data about th~ 
banks which You are gOh1i to nationa-
lise. Therefore, we fixed a date, one 
month before the date of nath>nalisa-
tion, and those hanks havin" a deposit 
of over as. 200 crotes on a date, one 
month prior to the date of nationnlisa-
tion, were brought under the nationali- • 
sation scheme. My friend will also 
realise that even in 1969 when 14 , 
banks were nationatise1, the Same pro-
cedure was followed. The banks were 
nationalised on July, 19, 1969, but the 
date fixed for the purpose of ascertain-
ing the 5O-Crore figure was the last 
Friday Of June, 1969. So, this wC's only 
for the purpose of certainty, and there 
Was no sanctity about 14th March. 

The second point which he raised was 
why we fixed Rs. 200 crores {or IlDtiona-
lisation. At the ooint of the banks 
having Rs. 200 crores We were practi-
cally contr.)lling 91 per cent of the 
entire deposits of the country. 
We did not want to take up everything. 
Foil' one thing it will be difficult 10 toke 
all the banks at the same time and na-
tionalise. We are not committed to 
the principle of nationalising all the 
banks ... 

SHRI JHARKHANDE RAI (Ghosi): 
How many banks are there in the loun-
try at present? 

SHRI R. VENKATARAMAN: 1 can-
not say. 

SHRI JYOTIRMOY BOSU (Diamond 
Harbour): We will teU you why you 
nationalise. 

SHItI JHARKHANDE RA1: 204. 
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SHRI R. VENKATARAMAN: The 
present level is Rs. 200 crores" Why 
we had to fix abOut as. 200 .:rores is 
also very relevant. In nationalising 
banks we have to see that the govern-
ment did not make any improper discri-
mination. If we nationalised .1 bank 
which had Rs. 200 crores and there was 
another bank which had Rs. 199 crores, 
then it will be struCk down ... 

SHRI JYOTIRMOY BOSU: Disildns-
ing justice. 

SHRI R. VENKATARAMAN: "1 he 
Supreme Court would Say that there 
Was an improper discnmfna\;ion. The~ 
fere. we said: let us take a figure from 
which the next man would get at least 
Rs. 30 to 40 crores less. So. after these 
six banks, the bank whIch comes next 
had only about Rs. 150 crores ... 

SHRI JYOTIRMOY BOSU: 'Jnly! 

S}IRI R. VENKATARAMAN: &july. 
because you know that if you take all 
these banks together ... 

AN HON. MEMBER: What is this 
running commentary, Sir? 

SHRI R. VENKATARAMAN: M:r. 
Deputy Speaker, Sir. Mr. Jyotirmoy 
Bosu did not get a chance t(\l speak on 
this Bill ... 

MR. DEPUTY-SPEAKER: He is going 
to speak on the Third Reading. 

SHRI JYOTIRMOY BOSU: I have 
given due notice. 

MR. DEPUTY-SPEAKER: You have 
given your name for Third Reading but 
yOU are exhausting everything .. lOW. 

SHRI JYOTIRMOY BOSU: Nothing. 
It is only the tip of the ice-berg. 

SHRI R. VENKATARAMAN: &;r, he 
must make his presence felt in th~ 
House always. Sir, it used to be sdid 
of Churchill that he must always make 
his presence felt. &, if he went to a 
wedding, he must see the bridegrOOm 
and if he went to a funer-al, he InUit 
see the corpse. 

SHRI JYOTIRMOY BOSU: You. are 
provoking me to do an act of crime. 

SHRI R. VENKA T ARAMAN: Thel"C-
fore the point is that since we did not 
want to have a very large number or 
banks in the soheme of nationalisation 
and since we wanted to allow 1 () per 
cent of the deposits in other pnvate 
hands, it was decided to natir)na~ 
those banks which had more than Rs. 
200 crores as deposits. 

The third question which was rais-
ed was: why was this urgency? 

SHRI JHARKHANDE RAI: What 
about foreign banks? 

SHRI R. VENKATARAMAN: Please 
wait. I am not me of those who leave 
any point out. Only you have no pati-
ence ... 

SHRI JHARKHANDE RAI: 'i'hank 
you. 

SHRI R. VENKATARAMAN: The 
third point was: why was this urlency? 
If this criticism had come from any 
other member I would not have '>(~en 
surprised, but that a former Minister 
should have raised it, really caused me 
a real shock, not a surprise. You know 
in case of nationalisation of banks, it 
the information had leaked out an hour 
or so before they could play such 
ducks and drakes with the account to 
manipulate it in such a way that it 
w(.',uld have caused a great deal of harm 
to the nationalisation itself. On the 
other hand, I expected Mr. Agarwal as 
well as others to compliment me on the 
way the six banks were nationaliseri 
without a whisper being known out ... 
side. 

The next point was that there have--
been some regional imbalances. I con-
cede that there are regional imbalances. 
But they are brou&'ht about by (ondi-
tions which had existed already even 
before the nationalisation scheme was 
brougbt in. 

For instance, io West Bengal wh«::te 
I myself noticed that the developm.ent 
of rural banking was not on par wit~ 
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.tbat in the other areas, I arranged 
tor a meetin& of the bankers in Cal-
oC\ltta and took steps to see that sc.me 
effective action was taken to increase 
flot only the number of branches but 
also the credit facilities in those areas. 
In each area there has been one or tbe 
-other of some handicap or a sort of 
hurdle for expansion of rural credit. 
For instance, in West Bengal, the hur" 
dIe was that' the agricultural popula-
tion there did not have the correct re-
cord of rights. Without the proper re-
ccro of rights, it would be difficult for 
the l;>anks to lend. Now that is i"eing 
rectified. With proper record of l'~ghts 
being created, it is possible to Increase 
the How of credit to the people of that 
area. 

In fact, I have created a group under 
the Chairmanship of the Reserve Bank 
Governor with a representative of the 
State Gc1vemment and the lead Lanks 
of that State to go into that question 
to see how best that can be rectified. 
It was also pointed out by my esttemed 
friend. Shri Satish Agarwal that in 
Raj asthan also there are regions in 
which there are imbalances. I shall 
certainly take that into account £1nd try 
to rectify that. I shall do that when-
ever it is brought to my attention that 
there are imbalances in credit distl'ilJl.1-
tion and I shall see to it that that is 
rectified. Shri Agarwal also pointed 
out that the profits made by the natio-
nalised banks were low while those 
made by the private banks were !high. 
That is obvious. The nationalised 
banks rather owe a duty and an obli-
gation to see that a certain percentage, 
namely, ('lne per cent, of their total 
lending should be given under the dif-
1erential interest rate system under 
which they will have to lend at 4 per 
-cent. And nearly 33 per cent ;~oes t(l 
"the priority sector at concessional rate 
of interest. Naturally, when 40 per 
cent of their lending goes to the prio-
rity Sector, they cannot earn profit 
like the private banks who are not 
compelled to do that. Therefore it is 
no . wonder that some of these banks 
have been making prOfits. In order 
that the public may be served 
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properly, in order that the weaker 
sections may be served adequately, it 
has become necessary for us tD take 
over all these banks which have jUit 
now been nationalised so that the 
Cred'lt facilities might be available to 
the priority sector at concessional rates 
of interest. 

Then Sir, the next point which was 
made by my friend, Shri Agarwal is 
that a lot of black money passed 
through the banks. Well be had been 
a Minister before and he must have 
got a lot of information cn the subject. 
I wonder why no action was taken dur-
ing his period. I shall take this infor-
mation and try to see how best the 
banks can be prevented from being an 
instrument in the investment Qf black 
money. I shall see that the banks are 
not misused for that purpose. 

16.00 hrs. 

There are other suggestions nlsde 
which are under cc,nsideration. t &hall 
certainly see how best we can prevent 
the banks' being misused for this pur-
pose. One suggestion which has been 
made by Shri Agarwal, Shri Daga and 
Shri K. T. Kosalraln and a number of 
others is that Members of Parliament 
should be represented on the Board of 
Directors of the Banks. The present 
composition Ccf the Board oi Dirt!Ctors 
is this. There is one representati~e of 
the farmers, one representative of the 
artisans, one representative from the 
depositors. two from the workers, one 
from employees and ene from emp1oy-
ers and five representatives taken from 
the public who have expert knowledge 
in the field of banking economics, iu-
dustry, business etc. Well I know the 
traditional answer which is beinz in 
cases like this saying: 'No.' No. There 
should be no political interference {rom 
the Members of Parliament in the 
banks. I am not go~ng to give that 
answer. I shall have this suggestiOD 
examined afresh and shall give my 
best consideration to this idea. 

Sir, the point was that the l"egional 
rural banks had !lot developed very 
fast. I wish to point out that the pre-
vious Congress government initiat.a • 
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drive for the regional rUfal bank$ but 
then the Janata gcwemment when it 
came to power questioned the wisdom 
of the regional rural banks and they 
wanted it to be evaluated and practi-
cally put a stop to it. They appointed 
Dantwalla Committee. Untll Dant-
walla committee reported about two 
years later the development of reilonal 
rural banks was practically held up. 
The D'antwalla committee ultimately 
came to the conclusion that the rura] 
banks are really to the advantage of 
the people and now we are taking it 
up with a measure of vigour and we 
shall put through a number of regio-
nal rural banks. 

Sir, the question was raised by a 
number of bon'ble Members as 10 why 
foreign banks are not nationalised. 1 
may inform the hon'ble Members that 
there are 127 branches of various for-
eign banks in India and we have 128 
branches of our banks abroad and on 
the policy of mutuality if we nationalise 
these banks we wL.l have to close r.it>wn 
our banks abroad. (Interruptions) 

16-03 hrs. 

[SHRI HARINATHA MISRA in the ChaiT.] 

It may be the policy of some of the 
people in the Opposition to have the 

foreign banks nationalised but we have 
given DO such commitment in o.ur elec-
tion manifesto and we are not going 
to adopt your election manifesto. Our 
policy is nett to nationalise the ioreign 
banks. Our policy has been endorsed 
by the electorate and YOur policy has 
been rejected and as such, I do not 
want to endorse your policy. 

AN HON. MEMBER: My submission 
is why we should be compelled to close 
dc.wn OUr branches outside if we ... 

. SRIH R. VENKATARAMAN: I may 
Inform the hon'ble Members that when 
we nationalised insurance we were ask ... 
ed to close down our branches in L ther 
parts of the world. Then we had to 
nelotiate. (Interruptions). 

-'this is n~t possible. We are not 
committed tc! that poUcy and there-
fore, we cannot accept it. 

Then, Sir ...• 

SHRI K. P. UNNIKRISHNAN (Bada .. 
gara): I wish to ask you about th~ 
State Bank branch in :Paris. Mr. Minis-
ter could you tell us what has happeD-
ed to the State Bank Branch in Paris. 
Ha ve you been able to open this? 

SHRI R. VENKATARAMAN: I have 
no idea. 

PROF. RUP CHAND PAL (Hooghly): 
Sir, these foreign banks operating in 
our country are able to accummulate 
huge assets here. In comparison with 
this, our banks working abroad have 
got only 120 branches. Their business 
is merely symbolic. 

SHRl R. VENKATARAMAN: I !lal1e 
stated repeatedly about the policy of 
the Government. We have been return-
ed by the electorate on the basis of cer-
tain prcgrammes which we have 
advocated. Our policy is not a national .. 
ise foreign banks for the simple re&-
son that we want to carryon with our 
branches of banks whicli "are function-
ing in the foreign countries. Therefore 
we want to have this mutuaiity. And 
I think you can wait till you get a 11l.nn .. 
date from the people to. do it! 

Now, Sir, the next point which has 
been raised is about the advances to 
the agriculturists. Here again I want 
to show to you how certain increases 
have taken place which are remal'k-
able. The amount which was advanc-
ed to the agriculturists at the time of 
nationalisation of banks in 1969 was 
only Rs. 162.33 crores and as on June, 
1979 it is Rs. 2244 crores. While 1 do 
not say that we have reached our aim 
of covering almost 60 per cent of the 
agricultural population, what we \vant 
to assure the House is that we will ~n ... 
sure that Government would I)pare 110 

effort to see that the advances gi'ten t(' 
the $griculturists goes on increasinl so 
that we may reach the target which we 
have set before ourselves. 
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The other point which has been ralb-
ed is that we should have statutory 
commissions like the Public Service 
Commission for recruitment and that 
we should have aIs" some other body 
to oversee their functioning and so OD. 
Well, I do not think that it is neces-
sary because we have now already a 
Regional Recruitment Board ,.nd it 
seems to be functioning satisfactorily. 

I think I have covered all the points 
which have been raised. Thank you. 

SHRI K. P. UNNIKRISHNAN: There 
was a suggestiCCl made that a ~ommit­
tee may go into it. 

SHRI R. VENKATARAMAN: I have 
already said that there is no need for 
any committee to oversee. I have al-
ready said that. The only point which 
I will take into consideration is the re-
presentation of members of Parliament 
in the boards. 

SHRI SATYASADHAN CHAKRA-
BORTY (Calcutta South): That point 
was raised by his party member. 'rne 
Minister promised that he will : ,nswer 
all the points raised by members. A 
proposal was made by your own party 
member that workers working in the 
banks, getting rupees one thousand &nd 
odd, should not go on strike and if thpy 
go rut strike they should be summarily 
dismissed. I want to know your view 
regarding that. That is all. 

SHRI R. VENKATARAMAN: I am 
not expected to comment on e\<~('ry 

member's individual views. I am here 
only to represent the Government's 
point of view. 

(Interruptions) 

MR. CHAIRMAN: All of you may 
kindly resume your seats. Now I shelll 
PUt the consideration Motion to the 
vote of the House. The question is; 

"That the Bill to provide Lor the 
acquisition and transfer of the un-
dertakings ot certain banking com-
panies having regard tel their size, 
xesf)U~es, coveraae and organisation, 

Undertakings) BU, 
in order further to control the beights 

of the economy, to meet progreSS! ve-
ly, and serve better, the needs of the 
development 01 the economy ~ nd to 
promote the welfare of the people, 
in conformity with the policy of the 
State towards securing the principle'S 
laid down in clauses (b) and (c) of 
article 39 of the Constitution and tor 

matters connected therewith or inci-
dental thereto be taken into consi-

deration.". 

The motion was adoptd. 

Clause 2 (Definitions ) 

MR. CHAIRMAN: The Consideration 
motion is adopted; now we move cn 
to Clause-by-clause consideration l'lf the 
Bill. Now, Clause No.2. Shri T. R. 
Shamanna. Are you moving the 
amendments? 

SHRI T. R. SHAMANNA: I move the 
amendments. I do not want to say 
much All that I have to say is this .... 

MR. CHAIRMAN: You have already 
spoken and covered the pC'ints. 

SHRI T. R. SHAMANNA: I h~ve 
spoken and 1 am not taking the time 
of the House. One or two words only 
I have got to say. 

MR. CHAIRMAN: There are two am .. 
endments. Are you moving both these 
amendments? There are two. 

SHRI T. R._ SHAMANNA: That IS 

next page, next clause. 

MR. CHAIRMAN: Kindly hear c~e; 
on Clause 2, you haVe got two amend-
ments they are amendment No.1 and , . 
amendment No. 2. ~hey both stand ln 

your own name. Are you movin~ Loth 
of them? If so, please move tbem. 
This is the stage when you have to 
move the amendments. 

SHRI T. R. SHAMANNA: I am mov-
ing both the amendment., Amendment 
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NOJ 1 and No.. 2 to clause 2. I beg to 
move: 

Page 1, line 10,-

after ·'foreign company" insert-
"which has deposits c:pUected 

from persons of Indian origin less 
than fifty per cent of the total de-
posits ot the bank" (1) 

Page 2, line 4,-

for "two hundred crores" substi-
tute-

"Cine hundred crore" (2) 

I do not want to take much time of 
the House. The foreign banks have 
been completely left out from the s~ope 
of this Bill. I have suggested that as 
a first step, the foreign banks whose 
deposits collected fron1 persons (\! 
Indian origin are more than fifty per 
cent of the total deposits of the bank 
should also be nationalised. Further, 
the original Bill envisages that banks 
whose total deposits are mere t.han two 
hundred crores should be nationalised. 
I have moved my amendment to say 
that this limit should be reduced to 
Rs. one hundred crore only aud the 
banks with more than Rs. 100 crOle of 
deposit shc,uld also be nationalised. 

The foreign banks have a lot of ad-
vantages here in comparison to our 
banks. Even smaller countries than 
ours have nationalised the foreign 
banks there. If the Government is 
strong, they can manage the affalI's 
very well by nationaliSing the foreign 
banks. In the best interest of the ccun-
try, it is very necessary that we natio-
nalise the foreign banks. In the inter-
est of building up the economy of the 
country, I expect that the Minister 
would accept my amendments. 

SHRI R. VENKATARAMAN: 1 can-
not accept the ameadments and I hf.ve 
already liven the reasons for that. 

saEU T. R. SHAMANNA: I s~k leave 
ot the HoUle to witqdraw my ameRd-
menta No. l' and 2. " 
523 L8-11. 

Amendments No. 1 and 2 were, btl 
leave. withdrawn. 

MR. ClIAlBHAN: Tl!e question 18: 
"That clause 2 stand part of the 

Bill". 

The motion was adopted. 

Claus 2 wcu added to the BilL 

Clause 3 wcu added to the Bill. 

MR. CHAIRMAN: Are you moving 
your amendment No.3, Mr. Shamal 

nna? 

SHRI T R. SHAMANNA: No. 

MR. CHAIRMAN: There are no 
ammdments to clauses 4 to 8. The 
question is: 

"That clauses 4 to 8 stand part of 
the Bill". 

The motion was adopted. 

Clauses 4 to 8 were added to the Bill. 

Clause 9 (Power of Central Govern.-
ment to make sche111.e) 

MR. CHAffiMAN: Now c1ause 9. 
Here is an amendment by Shri 
Shamanna. Is he moving it? 

SHRI T. R. SHAMANNA: Yes Sir, 
I beg to move: 

"Page 7,-

after line 14. insert-

U(c) me member who is an 
expert in Banking law and 

Practice." (4) 

In page 7, i.e. Clause 9(3), it is 
said: 

"Every Board of Directors of a 
corresponding new bank, constitu. 
ted unde-r any scheme made under 
aub .. sect1On (1), shall iIlclude--

C.) . repre,entat1ves of the em-
ployees, al1d of depQSitorl~ of 

such bank; aDd 
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(b) suCh other persons as may 
represent the interests 01. each of 
the following categories, namely, 
farmE:'rs, workers and artisans, 

to be elected or nominated in 
manner as may be specified in 
scheme." 

such 
the 

The hone Minister has just now 
said that 5 persons, including banking 
experts will bet there. In the Bill, I 
don't find any specific mention of 
these banking experts. There should 
be experts for the proper functioning 
of the banks. There should 
also be people with experience, 
Particularly now when people are ap-
pointed as Directors for political 
considerations it is necessary that , 
experts should be there but ac-
cording to the. claUSe of the Bill, I 
don't find any person with banking 
experience' being mentioned. The 
Chairman and some other members 
may haVe some banking knowledge. 
But I feel that in the absence of a 
specific mE:lfltion, experts may not ac-
tually be there. Some members in the 
Board should be persons having ex-
pertise. Therefore, I have brought 
in this amemdment. I request the 
Mlnister to accept this amendment, to 
see that there is an obligation to ap-
point experts in the Board. 

SHRI R. VENKATARAMAN: The 
coo.stitution of the Board is done un-
der claUSe 9 of this Bill, according to 
the nationalizaion scheme. And In 
the nationalization scheme, I read 
out who are all the persons being 
considered-workers' represen tati ves 
etc. ThE:Te is nothing against any 
expert in Economics or Banking or 
other subjects being included. It is 
not necessary to provide fOr it in the 
Act for t'1at purpose. I do not accept 
that amendment. 

MR. CHAIRMAN: Mr. Shamanna, 
are YQU withdrawing the ameodment? 

SHRI T. R. SHAMANNA: I press 
my amendment. 

Undertakings) Bill 

MR. CHAIRMAN: The question 
is: 

Page 7,_ 

alteT line 14. insert-

"(c) one member who is an 
expert in Banking law and Prac-
tice," (4) 

The 1notion was negatived 

MR. CHAIRMAN: ThE:' question is: 

"That claUSe 9 stand part of the 
Bill." 

, I The motion was adopted. 

Clause 9 was added to the Bill. 

Clauses 10 to 21 were added to the 
Bill. 

The First Schedule, the Second Sche. 
dule and the Third Schedule were 

added to the BilL. 

Clause 1, the Enacting Formula and 
the Title were added to the BiU. 

SHRI R. VENKATARAMAN: I 
beg to move: 

"That the Bill be passed." 

MR. CHAIRMAN: Motion moved: 

"That the Bill be passed." 

Shri Jyotirmoy is abs€nt. Shri 
Ramavatar Shastri is also absent. 
Prof. Banga. 

PROF. N. G. RANGA (Guntur): 
Mr. Chairman, I like to congratulate 
my hon. friend the Finance Minister, 
the Ministry of Finance and the Re-
serve Bank fOr the splendid manner 
in which they have achieved this 
nationalisatiodl without even a whis-
per anywhere as to how they were 
going to act and when they were gOIng 
to 8 ct and so on. They did it 
in such an efficient manner. I had 
already personally congratulated the 
Min'lster a few days after this achieve-
ment was made by our Government. 
Scondly, the Government has dOlle 
the right thing so soon after they got 
the mandate from. the people, they 
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~ed with the nationalisation. 
~ere is alread~ I.think, on the 
'statu*e . b\>6k a law that was .,assed 
at the instar~{' n r ML Mararji Desai 
lor the slxio I j ~l trol of the banks. 
"lherefore., I tak\.! it that all those banks 
which are not YE:t nationalised are 
also under the control of that Act and 
to t.hat extent governmoot should be 
able to CDntrol their activities in such 
a way that the same purposes, same 
objectives which ar~ expected to be 
served by nationalising these big 
bauks come to be served also. So, 
we need not be very sorry that 
those other banks also have not corre 
10 be nationalised. In view of the 
faL-t that the government is committed 
'to gaining control over the biggest 
heights of capital accumulat'lon, gov-
ernment has done the right thing ~nd 
( am glad to be able to congratulate 
them 

I would like to make one or two 
suggestiC'l1s. I do not expect my hon. 
friend the Minister, to give his ans-., 
wer here and now, but I would like 
him to consider them. I am glad to 
learn that our nationalised barnks arE;' 
allowed to charge differential rates of 
interest for different types of bOl'row~ 
en, small industries, small scale 
industries and the agriculturists and 
agricultural workers also. Keeping 
that in 'View, I would like the gov-
ernment to consider possibility of 
furthET reducing these rates of in-
tenst. It is not necessary as was , 
suggested by Mr. Agarwal that these 
banks should be competing with other 
bulks in making profit or other 
nationalised industries in making 
profit. Indeed, the best of time~ wuuld 
-aune when these banks should work 
on DO prollt no loss bas'ts as social In-
'Slitutions in order to subserve the 
...oal objE'Ctives of the government as 
.. whole. But, under the present cir-
,eumstances, some profit has got to 
lie :made in order to see that these 
1Iauks are carrying on their business 
in. an effective manner" in a compe .. 

f'litive manner also. We should see 
that these banks are not expected 
'10 make huge profit. On the o~her 
Jaaud, thq ~should try -to plough in 
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or utilise as much of their profit as 
they go on making for the benefit ot 
these three priority interests by 
loweriDg frOm time to time', the rate, 
of icterest that they would be charg-
ing. 

The period for which they 'would 
be advancing money and these rates 
and after which they would be 
charging penal rate. I would like 
my hon. friend to consider the pos-
sibility of having different periOds 
fOr different types of borrowers. So. 
far as agriculture is concerned, it 
should not be less than one year. In 
view of the seasonal character of 
agricultural production and the in ... 
ability of the peasants from time to 
time to get liquid money into their' 
hands to be able to pay according to 
the terms of an agreement that are 
being Imposed by the banks. 

I think after a period of three 
months or six months, penal rates are 
being charged at present. I \vant 
this period, initial pE:'r iod , to be 
not less than one year so far as 
agriculturists are concerned, espe-
cially in the caSe of agricultllral 
workers and their consumption loans , 
and so on. Secondly, there should 
not bE:l any penal interest in r~g3rd to 
these people. From time to time na-
tional disasters overtake agricultu-
rists and crops fail. Under those cir-
cumstances, the local governments 
would be oblig~ to ask the bal'ks to 
observe a moratorium. When they 
observe a moratorium, the banks are 
likely to lOSe their interest. Should 
we allow the banks to losE:' interest to 
such an extent? The next point is 
where is the guarantee that the local 
governments would show sufficient 
sense of responsibility in demanding a 
moratorium? As a kind of check on 
the state governments and 'llso as a 
check On the degree of losses that the 
nationalised banks would be sustai:1-
ing, I should like to suggest that 
whenever lOCB} governments are pre-
par~d to bear half the losses that 
would be incurred whenever a 1l10r-
atorium is sought to be declared by 
them on the loans advanced, by the 
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nationa1iseQ.· banka to the agriculturi-
sts, the nationalised baQlts ahould be 
willing to accede to the request of 
the state governments in a manner to 
8ubserve the interE:lSt of the agricul. 
turists. If however the Central gov-
ernment is prepared to bear a share 
of this, it can be borne equally: 3.3 
per cent Government of India 33.3 • per cent by the state government and 
33~S per cent by nationalised banks. 

If they would giVE:J serious conside-
ration to this suggestion, I am sure 1t 
would be possible to help the agricul. 
tur'lsts to some degree. I should like 
this to be considered in dr:pth in ('00-
sultation with the banks as well as 
the Reserve Bank of India. Just at 
present the state governments are 
helpless vis-a-vis the Reserve Bank 
of India and the nationalised banks 
when disasters overtake these people 
and a moratorium comes to be absolu-
tely necessary. 

SHRI R. VENKATARAMAN: I 
thank Prof. Ranga for his compli-
mE:Tlts. So far as his suggestion IS 
concerned, I should request him to 
send a letter giving out his scheme so 
'that the FinadlCe Ministry may exa-
mine this; it has to be done in consul-
tation with the state govE:'l1rments 
also. Therefore, if a proper scheme 
comes, it will be taken note of by the 
Finance Ministry. I request the Housr: 
to accept the Bill. 

MR. CHAIRMAN: The que'5tion 
is .. '" 

SHRI SATISH AGARWAL (Jaj-
pur): Mr. Rarlga's suggestion to re .. 
duce the rate of interest for DRI 
sCheme, I think, may not be' possible. 
His objective will be served if the 
present one per cent of the total ad-
vances under DR! scheme is made two 
per cent. That would be much better 
because mor(:l poor people coulti be 
covered. Reducing the rate of inte-
rest from' per cent to 3 per cent or 
'2 per cent may not be teasiblt'. It 
would be better to increase the per-
centage. The lanata Government 

doubled it from. half pe.r cent to 0_ 
per cent; you can increase it frCllll 
one per cent to. two per cent. 

With your permission, one more 
question ... 

SHRI R. VENKATARAMAN:),fr.i 
Chairman, there was nobody beftl. 
Prof. Ranga spoke and I have replied .. 
Now, if you go on asking further 
questioos ... 

MR. CHAIRMAN: It becomes ques-
tion hour. That is not proper. I shan 
now put the question. ThE:' QUt'stioD 
is: 

"That the Bill be passed'''. 

The motion was adopted_ 

16.30 hrs. 

COMPANY SECRETARIES BILL·-
Contd. 

THE MINISTER OF LA W, JUS-
TICE AND COMPANY AFFAIRS 
(SHRI P. SHIV SHANKAR): I beg 
to move: 

"That the Bill to make prO\-imOB 
for the regulation and develop-
ment of the profession of COn1patlT 
Secretaries be taken into consi-
deration." 

The important role of the corporate 
sector, w'lthin the framework of the 
planned programme of economie 
growth of the country, is well rec0g-
nised. The healthy growth of the 
corporate sector is, theretc."e, a 
matter to which the GoWt'lUllf'llt. 
attaehes very great irnpcxtance. 

2.. An essential ingredient in the 
healthy growth of the corporate ..... 
tor is the induction of profeSs.toD1il 
management. The Governmeut atta-
ches special Importance to the deve-
lopment of professional maoagelDlfDl;,.. 
so that the corporate sector Na 
evolve and .function in tune with the 
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ehaulinJ needs of the times, and the 
""81 responsibilities that .thls im-
~ ~lQlent of the economy hu 
&0 &boulder. The profeuion of corn-
pIIU' .ecretarles has an important 
pu:t t8 play in the introduction of 
professionaUsm in the area of corpo-
nate manageme,nt. 

3. The statelnent of obj ects and 
reasons of the Compnay SecretariH 
Bill which is before the House 
.already indicates the back,'t"ound of 
the ~roposed legislation. I \vould 
]ike to add that even while the ~rigi­
nal Companies Bill was introduced in 
Parliament as early as 1933, the then 
Finance Minister gave an assurance 
~ Parliament, in response to nl~­

merous requests, that the Company 
Law Administration would help In 
the build-up of the instituti ')n of 
Company Secretarles. Indeed, from 
as far back as 1961, my Depart-
ment has been endeavouring to en-
~ourage the growth of ~a ~cla.ss of pro-
fesslonal Company ".Secretar l~S by 
holding examinations !for COlnpany 
Secretaryship and awarding R diplo-
ma which then used to be called the 
Government Diploma in Company 
Secretaryship, on the basis o~ norms 
and standards laid down by an Ad-
visory Board wrich had been set 'Up 
under the Government of India Reso-
lutlon dated 14th April, 1960. 

4. From 1968 onwards, ,vhen the 
Institute of Company SecretarIes was 
constituted as d sepdrate Institute 
'UDder Section 20 of the Companies 
Act, Government has been en-
deavouring to ueyelop this institution 
as an independent non-profit making 
.organisation charged with respon-
sibility of conducting examinations 
in Company Secretaryship and in 
developing a cadre of professional 
Company Secretaries who could serve 
abe best interest of companies as well 
subserve the pubhc interest. 

5. Over the years, the Institute of 
Company Secretaries has fully justi-
fied the support given to it by the 
G\lvernnlent. In recognition of the 

lIlIieady . efforts made by the Institute 

to develop a cadre of professionally 
competent body of secretaries, the 
Com.panies (Secretary'. QlI$Wlcation). 
Rules, 19'1$ provided that 0111y aD 
Associate or Fellow at the InstitQte 
of Company Secretanes of India shaD 
be eligible tor appointment as a qua-
llfled Secretary in companies with 
paid-up capital of RB. 2'3 lakhs or 

..more. 

6. The proposil to convert the 
Insti tute of Company Secretaries of 
india into a statutory body has been 
under discussion for some time. As 
the hon. M(?'mbers are awru·e, the 
growth of the two parallel disciplines-
those of Chartered AccoWltants and 
of Cost and Works Accountants-is 
already regulated by statutes perUull-
ing to these two categorieS of pro-
fessionals, namely, the Chartered 
Accountants Act of 1949 and the Cost 
and Works Accountants Act of 1959. 
By giving statutory recognition to 
the Institute of Company SecretarIes, 
therefore, the three different profe-
ssions of Chartered AecQuntants, 
Cost and Works Acountants and 
Company Secretaries connectej ,,\'ith 
the smooth functioning of corporate 
management, 'would be given sta\u ... 
tory recognition. Government hupe 
that this would help put the working 
of the corporate sector in India on 
sound foundations. 

7. I need not dilation the various 
provisions of the Bill alld the ad. 
ministrative structure of the Insti-
tute of Cornpany Secreta:-i£ls to which 
statutory recognition is now proposed 
to lie given. \Vhat we are endeavou-
ring through this spec)'ll enactment 
is merely to confer statutory recog-
nition to an instituhon \vhich has 
already helped significllutl:" in intro-
ducing professional manageme.."lt 
among the larger 'lIlltS o! tne corpo-
rate sector. Increasingl:r, the de-
mand for qualified and trained Com-
pany Secretaries is ~xpected to grow 
even for companies \vith n paid-Up 
capital of less than Us 25 1akhst and 
it is my hope that the profession of 
Company Secretaries would be fur-
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ther strengthened with a view to serv-
~ng the long tenn int-:!fcst of corpo-
rate growth in tune with the objec-
tives of national gr )vlth. 

8. To sum up, this DBl H' in the 
tnter.·st 0'" development of professIo-
nal .r ·ar.egement Qj t"lc corporate 
Sl'\('t~l &t~d I move tnd" the bamn be 
taken up for con.c;·de!"a",rl~ 

MR. CHALRMAN: Motion moved: 

"That the Bill to make provision 
for the regulation and development 
of the profe$ion of Oompany 
Secretaries be taken into considera" 
tion." 

SHRI T. R. SHAMANNA (Bangalore 
South): I beg to move: 

"That the Bill be circulated for 
the purpose of eliciting opinion 
thereon by the 15th July, 1980.' '(1) 

The purpose of this small amend-
ment is that before the Bill is passed, 
it may be circulated to get the opinion 
of the public by the 15th July, 1980. 
The Minister himself has said that this 
is a very important piece of legisla-
tion. India is one of the developing 
countries and many industrial and 
commercial concerns are nO'I/V being 
run as joint-stock companies in the 
public sector or private sector. This 
Bill is supposed to be on th(3 same 
lines as the Chartered Accountants 
Act or the Cost and Works Account-
ants Act, but there is a difference 
between the two. Further more, we 
have not been given any SpeCific quali-
fication which is required for Secre-
taries. A Chartered Accountant or 
Cost Accountant may be associated 
with more than one company, but in 
the case of a secretary, he will be 
generally in charge of one company 
and he will not manage anum ber of 
companies. 

The Secretary's position is very 
important. On the one hand, he is the 
mouthpiece of the Board of Directors. 

On the other hand, he is" tbe cIIiIIt 
executive head of the company. .. 
the case of an auditor, he will' be lID 
independent man. He has fuB pO"tft!lS~ 
as far as certifying accounts are COD-
cemed. A Chartered Accountant Call-
not be removed wi thou t giving proper 
notice. Ii a new person is' to be" 
appointed, notice has to be given fa 
the Chartered Accountant stating tIud 
the name of so and so has been pt'O-
posed and the Chartered Accountaut 
can attend the general body meeting 
and have his say. But in the case of 
a Secretary, he will be in full cba~ 
of the companY's affairs and he will 
manage it. Therefore, the Secretaifs 
position is different from that of a 
Chartered Accountant or Cost and 
Works Accountant. I have alreacfF 
said that \vhereas 8 Chartered Ae-
countant may be thp Chartered Ac-
countant for a numl -er of concerns.. a 
Secretary will generally manage file-
affairs of one company only. 

This Bill has b~:,n drafted after 
a number of years. The company law 
was first enacted in 1913. Later it ... 
amended in 1936 and again it was 
amended in 1956. Originally we had 
managin~ agents 'Nho, without any 
liability Or responsibility managed the , 
affairs of many big ccmpanies. Haw 
managing agents have been removed 
and the Secretary has become a very 
il11porta'l1t perSOn as far as company 
management is concerned, particularl.Y 
when most of the Government con-
cerns are also being registered under 
the Companies Act So, he has to 
manage huge amounts. On the one 
hand he hFlS to carry out the execu-
tive orders given by the Board of 
Directors on the other hand, be wUJ 
have full supervision over the mana-
gers and staff. Therefore, it wiD be 
better if you take the opinion of tile 
expert s in this connection. The BiU 
may be taken up after a month after 
elicing the opinion of the experts is 
the field. 

Secretaries are generally appolnfecJ 
by the Board of Directors after goIQe 
through their qualifications and all 
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that. But, here tbe method of appoint. 
ment haa not been &iven. Therefore, 
I feel that if the Bill is circula ted, 
then the Government will be in a 
position to corne forward with a com-
prehensi ve Bill. It will be in the best 
interest of the companies also. 

Therefore, I urge upon the Minister 
to accept my amendment and send the 
Bill for circulation. After getting the 
opinion of the experts, we will pass 
the Bill. Nothing will happen in one 
month. so, you please wait for ano-
ther month. 

SHRI SUNIL MAITRA (Calcutta 
North East): In rising to support the 
Bill I would like to make some ob .. 
servations. 

This is a Bill which supplements the 
all India enactments in the statute 
book like the Companies Act the , 
MRTP Act and so on and so forth. 

In the statement of Objects and 
Reasons, it has been stated WIth re-
ference to Companies Act that-

"One of the basic concepts recog-
nised by the Companies Act 1956 is 
that the affairs of companies encom" 
pass not only the interests of the 
shar~holders and those entrusted 
with the management. but also the 
interests of workers, consumers and 
the community at large." 

Therefore, I presume that one of the 
objects of this Bill is to train and bring 
out such persons from the Institute 
who can serve not only 1 he process of 
profit making but also the interest of 
the workers the consumers and the 
community ~t large. If this be the 
objective of this Bill, then in the 
penultimate para what do you write? , 
--The Minister also did mention it in 
his speech. 

"It is, therefore proposed to 
undertake legislation' to regulate the 
profession of Company Secretaries 
on the same lines as the profession 
of Chartered Accountants and the 
profession of Cost and Works Ac-
countant~ .•• ". 

But, here I would like the M~r to 
please consider that the job of a' 
Chartered Accountant or a cost Ac-
countant and the job of a Company 
Secretary is entirely different in the 
turbulent days through which we are 
passing noW. Whereas the job of a 
Chartered Accountant is stereotyped, 
the Company secretaries Or the Com-
pany Managers have to deal with so 
many complex problems including the 
human problem-the workers and also 
the consumers. They have also to 
'take into con~ideration the interests 
of the community at large. Therefore, 
the objective of this Bill should be to 
bring out a sort of trained human 
beings who will be in a position to 
deal with the complexities of the 
present-day company administration. 

Secondly, in cIa use 35 of the Bill 
the central Government seeks to 
assume wide powers to give directives 
to the Institute and if the Institute 
persists in the defiance of the orders 
of the Government, in this Bill the 
Government reserves the right even to 
dissolve it. In my opinion it is as it , 
should be. That means, in this Bill 
the Government arrogates to itself 
very wide powers. The enjoyment of 
these powers is correct. The Govern-
ment should also come forward to 
shoulder the responsibilities and obli-
gations. I will show one example in 
this Bill. On page 9. sub-clause (4) of 
Clause 17 says: 

"The Disciplinary Committee shall 
consist of the President, ex-officio 
one member to be nominated by the 
Central Government from amongst 
the members nominated to the 
Council by that Government and 
one member to be elected by the 
Council." 

It is all right. There is no objection. 
Then, let us come to sub-clause (5) of 
that clause. It says: 

"The Examination Committee shall 
consist of the President or the Vice-
President, e~-offlcio, as the Council 
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may decide. and two other members 
of the Council elected by the 
Councl1." 

In the Disciplinary Committee the 
Government nominates a member, but 
in the Examination committee the 
Government does not nominate a 
member. That means you want to 
enjoy the power, but you do not want 
to shoulder any responsibility in pre-
paring curriculum and in conducting 
the exarru.lnatians. Wlv Should not 
the Government also have a hand in 
it thereby shouldering the responsi-
bility? Therefore, I request the Min-
ister to consider this point. 

My last submission is regarding the 
finance of the Council. After all, the 
Bill is brought here for the benefit of 
the companies So that the companies 
can work more efficiently and com-
petently. So, if this Institute is to be 
run from where the finances are to 
con{e? In clause 18 the sources of 
finance have been described. My 
suggestion to the Minister is that be 
may please c9n~i(ier whether it is 
possible to force the companies also 
to contribute so that this Institute can 
function properly and efficiently. 

SHRI NARAYAN CHOUBEY (Mid-
napore): Sif, we generally support 
this Bill. It seems that this Bill has 
been brought before the House because 
the Government feels that the time 
has come when the atrairs of the com-
panies haVe to be regulated, the cor-
porate sector has to be controlled 
and certain provisions and certain 
rules arp. to be made So that it func-
tions properly. For these reasons, \\"e 
support the Bill and I would say that 
this Bill is quite proper and is in 
order. This Bill has ('orne at the 
proper time. So far and so much ''He 
support it. 

But Sir I would like to make some 
generSI observations while support-
iQg this Bill. We have some ""t)pre--
hension. You know that the corporate 

lector of our economy i8 mdstly in the 
hands of the private sector which b 
very strong. Our Government ::also 
knoWs how strong it is. Ours is 
a capitalist economy, and we have 
been following the. capitalist method 
of development fOr a number of 
years. We have allowed the privQte 
secor to grow without any control. 
So, we feel, and Government also 
feels, as they have stated in the 
Statement of Objects and Reasons, 
that if the corporate sector is not 
manned by proper men serving the 
interests of the community in a pro-
per manner, the national economy 
will come to a halt. That is one of 
the basic reasons for which the Bill 
has been introduced. 

So while supporting the provisions 
of the Bill as ccmrade Sunil Maitra has 
stated if the lacunae a,:-e plugged, 
and if you bring a Biil on the llnps 
of those for the chartered and cost 
accountants, yOu will be doing your 
best, because the Secretary of a Com-
pany has to manage many otllo.t' .. 
things. He }llila to look to the in-
terests of the owners who are against 
workers and ag'ainst national in-
terests, and he has also to manage 
the workers So this thing should 
be consider~d. I 'hope he wHl give 
a reply to this question. I hope that 
Government will be able to translate 
its desire into 'action, and that the 
provisions of the Bill will be really 
implemented, but I fear that the pro-
visions of the Bill will be overtly 
and covertly violated by the corpo-
rate sector. I am apprehensive of 
it, but I wish this Bill all success. 

THE MINISTER OF LA W, JUS-
TICE AND COMPANY AFFAIRS 
(SHRr P. SHIV SHANKAR): Mr. 
Sham'anna has moved an amendment 
to the motion for conside.ration on a 
very singular ground. He says that 
so far as the Secretary of a com-
pany is concerned, he is atte.ched to 
one company, and that in this respect 
the Chartered Aceountants and the 
Cost Accountants are different. While 
conceding that the Company secretary 
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is the kingpin of the corponate sector 
and tbat he has to deal with com-
plex problem, he h. moved a =0-
tion for circulating the Bill fot eUeit. 
ing public opinion thereon by the 
15th July, 1980. Atter giving 
anxious consideration to his argu-
ments, I do not think there is any 
valid reason for accepting the amend-
ment on the sole ground that a Se-
cr~.ary is attached to a particular 
company and, therefore, having re-
gard to the duties that he has to 
perform the public should express 
themsel~es on this. I do not think 
there is any necessity at all. 

It is highly gratifying that the Bill 
has received support from all sections 
of the House, particularly from the 
opposi hon. Two friends from the 
opposition, Shri Sunil Maitra and Shri 
Narayan choubey, have supported it. 
Sh;i Maitra has raised an important 
issue. He has asked whether it is 
~he intention that only trained per-
sonnel should be brought out of this 
In$titution. 

While conceding that the Secretar-
ies have got to face very complex pro-
blems in the management of the cor-
porate sector, he felt that if only 
trained personnel are to be produced, 
then perhaps, his approach was tht't 
there would not be dynamism in the 
persons concerned. This is the in .. 
ference that I was drawing from whdt 
he was trying to argue. The very 
fact that the Company Secretary is the 
kingpin in the administration of the 
corporate sector and since he has to 
deal with the labour, management and 
diverse problems, it is all the more 
nE"cessary according to my thinking that 
he should be a trained person and \lVhat 
we are trying to do is already in exis-
tence. There is an institution which 
holds the examinations for company 
Secretary and the qualified person., 
~ven now, have to be employed in a 
company which has a capital of m\)re 
than Rs. 251akhs. We are only giving 
statutory recognition to the prebent 
lConditiens that 'are prevailing. I may 

I may JaY that having regard to this, 
it is a blOlutely necessary that we 
ahould have more trained persons~ It 
is possible that in due course of time, 
trained -company sectetaries may be 
apPointed i!1 the companies with less 
than a capital of R& 25 lakhs also. 

While reading Clause 16 (5), dealing 
with tbe examinations, Mr. Maitra did 
feel that the Government is not pre-
pared to accept the obligations to bo 
on the Committees like Examination 
Committee. The intention is that so 
far as clause 16 (5) is concerned, the 
Govt. would not like to interfere 
with the ordinary working of the In-
stitute. The Examination Committee 
is sought to be given independent 
status .go that the autonomy of the 
Institute including the Examination 
Committee could continue. By ap-
pointing a person or by nominating a 
person to the Eamination Committef'. 
we would be inviting an uncalled for 
criticism that we are interfering with 
the w·.:>rking of the Examina~ion Com-
mittee of a purely professional body. 

So far as clause 35 is concerned. 
Mr. Maitra is well aware that thIs is 
a residuary clause, which, gener~~ilY, 
the Government keeps on to itself so 
that if a situation arises where there 
is a possibility of breakdown in the 
working under the Act, neces~ary 

directions could be issued. It is just 
like what is called in the language of 
interpretation as 'Henry VIII' clause, 
so that the residuary POwer is kept 
with the Government to issue certain 
directions, as and when necessary, for 
the purpose of proper working of the 
provisions of the Act. 

SHB! SUNIL MAI'l'RA.: My expe-
rience is otherwise. It become a re-
gular feature and ultimately manda-
tory. 

SHRI P. SHIV SHANKAR: Experi-
ences do differ, Mr. Maitra. On read-
ing clause 18, with respect to the 
ftnances of the Council, Mr. Maitra was 
of the view that the companies should 
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be forced to pay to the Council. On 
reading Clause 18, I feel that the 
Council can have sufficient finances if 
various sub-clauses of Clause 18 are 
reckoned. If however it is going to 
be our experience that the Council 
will fall short of n10ney, on such an 
occasion, I can assure Mr. Maitra, that 
we will certainly come forward with 
an amendment if need be. But as of , 
today, we are satisfied that Clause 18 
properly protects the 'lnterests and 
that proper finances could be raised, 
with regard to Clause 18 itself. 

1'7.00 m-.. 
I am also greatful to Mr. Narayan 

Choubey who supported this Bill gene-
rally subject, of course, to his provi.so 
that what Mr. Maitra said has got to 
be taken into consideration. Since I 
have already made my submissions 
with regard to the points raised by 
Mr. Maitra, I do not think I should 
separately deal with the arguments 
advanced by Mr. Narayan ChoubE:Y· 
While he was appreciative of the Bill, 
he felt that the private sector may not 
allow the provisions to work in all 
their entirety, in the spirit in which 
the provisions of the Bill are incor-
porated. This is an apprehension. 
Once the Bill comes on the stalu"':e 
book, I must say, the apprehension 
may not be well-founded. It is possi-
ble that some interested parties mIght 
try to by-pass the law, but, obvious-
ly, they must also be prepared for the 
consequences which follow when the 
law takes its own course. 

Having regard to the submissions 
that I have made and since, generally, 
all the Sections of the House seem to 
be in favour of the Bill, I request that 
the Bill may be takn up for considta-
tion. 

MR. CHAIRMAN: Is Mr. Shaman-
na withdrawing or pressing his amend-
ment? 

SHRI T. R. SHAMANNA: I want to 
take an assurance from tha hon .. 
Minister and then withdraw it. 

SHRI P. SHIV SHANKAR: There is 
no necessity to elicit public opInion. 
What assurance can I give? 

SHRI T. R. SHAMANNA: I do not 
want to belittle the importance and 
the urgency of the Bill being brcught 
on the statute book. The only thing 
I am concerned with is that the Bill is 
yet to have certain provision which 
will be in tlie interest of the ccmpany 
management. We can still thmk of 
something better. I think in the 
course of six months or one year, 'When 
We have some experience, the hon. 
Minister will be convinced of other 
difficulties and taking them inie con-
sideration, r hope he will bring for- ' 
ward another amendment, if neces-
sary. With that hope, I do not want 
to press the amendment. 

Mr. CHAIRMAN: Has Shri Shaman-
tna the leave of the House to with-
draw his amendment? 

HON. MEMBERS: Yes. 

Amend1nent No. 1 was, by reave, 
withdrawn 

MR. CHAIRMAN: The question is: 

"That the Bill to ma.t{e-provision 
for the regulation and development 
of the profession of COlnpany Sec-
retaries be taken into consideration." 

The tnotion was adopted 

MR. CHAIRMAN: The Hou;e will 
now take up clause-by-clause con-
sideration of the Bill. There is nO 
amendment to clauses 2 to 39. 

The question is: 

"That Clauses 2 to 39 stand part 
of the Bill." 

The motion was adopted 

Clauses 2 to 39 were added to the 
Bill. 
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MR. CHAIRMAN: To the First 
Schedule and Secolld Schedule there 
are no amendments. The Question is: 

"That the First Schedule and the 
Second Schedule stand part of the 
Bill". 

The motion was adopted 

The First Schedule and the Second 
Schndule were added to the Bill. 

MR. CHAIRMAN: The question is: 
"That Clause 1, the Enacting For-

mula and the Title stand part of the 
Bill." 

The motion was adopted. 
Clause 1, the Enacting Formula and 

the Title were added to the Bill. 

SHRI P. SHIV SHANKAR: I n10ve: 
"That the Bill be passed." 

MR. CHAIRMAN: The question is· 
"That the Bill be passed." 

The motion was adopted. 

17.05 hrs. 

STATEMEN'l' HE: WITHDRA\VAL OF 
STRIKE BY LOCO-MEN 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
C. K. JAFFER SHARIEF): Sir, 1 am 
happy to inform the House that a sec-
tion of the loco running staff of the 
Delhi Division of the Northern Rail-
way who had resorted to stoppage of 
work from '7th June, 1980 have since 
decided to call off the agitation with 
effect froIr.. the midnight of 16th June, 
1980 (Interruptions). 

17.06 hros. 
ADVOCATES (AMENDMENT) BILL 

THE MIN1STER OF LAW, JUSTICE 
AND COMPANY AFFAIRS (SHRI 
P. SHIV SHANKAR): Sir, I beg to 
move: 

C'That the Bill further to amend 
the l\.dvoeates Act, 1961, be taken 
intI' consicleration." 

fhis Bill is a short one and 1 hope 
a non controversial one. One of the- '" 
amendments sought to be made by 
thl": Bill to the Advocates Act has be-
con1c necessary to set right an anolnaly 
which came to light recently. As the 
House is aware, the dual system pre-
vailed on the original sides of the-
High Courts of Bombay and Calcutta 
for several years. In other ,vords, it 
was necessary that an advocate should 
be instructed by an attorney who alone 
was entitled to act on the Original 
side. The uttorneys were a separate 
class of leg al practitioners Vltho were 
not advocates. The existence 01 the 
dual system which was to be found 
only in these two cities in India oc-
casioned a certain amount of contro-
versy. Par liament finally considered 
it desirable to do away with the in-
stitution of attorneys so that there 
could be a unified Bar and only one' 
class of legal practitioners namely, 
advocates. 

In order to give effect to this object, 
the Advocates Amendment Act, 1976 
was passed, which abolished the class 
of legal practitioners known as the 
attorneys and the pre-existing attor-
neys become advocates. 

However, for the purposes of deter-
mining their seniority as advocates, 
thEir earlier experience and standing 
as attorneys was not taken into ac-
count. This resulted in the anomally 
of very many senior attorneys who had 
been practising as such for several 
years and ""Tere as well qualified be-
coming junior to thOSe ad voca t es who 
joined the legal profession very much 
later and whose standing in the pro-
fession was less. 

The views of the Bar Council of 
India were sought on this anomally and 
the Bar Council agreed that it would 
only be right to give the attorneys 
who become advocates an appropriate 
seniority having regard to their earlier 
standing in the legal profession, 
It is, therefore, proposed to amend 
sub-sectlon (3) of section 17 to pro-
vide that the seniority of an attorney 
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.. enrolled as advoeate shall be deter-
mined in accordance with the date 

·-of his enrolment as an attorney. 
The other amendment relates to 

'the pre-audience among advocates. 
& hon. Members are aware, the 
Attorney-General for India, as the 
Leader of the Bar, has pre-audience 

, over all other advocates. After him, 
the Solicitor General and the .~ddi­
tiona! Solicitor General for India 
have precedence. The work of the 

. Government in the Supreme Court 
has considerably increased, and in 
.order to ensure that cases are pro-
perly defended, it has b~come neces-
sary to appoint a Second ... l\.ddi tional 
:'Solicitor General. The terms and 
conditions of appointment or the 
Second Additional Solicitor General 
as well as his position in the Warrant 
'Of Precedence are the san2e as that 
of the Additional Solicitor General. 
His functions are also the same. It 
is, therefore, both proper and neces-
sary that statutory recognition 
should be given to the office of the 
Second AddItional Solicitor General 
80 that he might have pre-audience 
immediately after the Attorney-
General, Solicitor Gen(lrnl and the 
Additional Solicitor General. It is, 
therefore, proposed to amend section 
23 of the Advocates Act to giv~ to the 
Second Additional Solicitor General 
a right of pre-audience immc-<iiately 
after the Additional Solicitor Gen-

,eral and before the Advo{'ate~-Gene­
ral of the States. 

It may be mentioned :hat a Bill for 
this purpose was introduced in the 
last Lok Sabha, but lapsed. 

I would, therefore, conunend tl"lS 
measure to the House. 

MR. CHAIRMAN: Motion moved: 

"That the Bill further to amend 
the Advocates Act, 1961, be taken 
into consideration." 

Mr. Vijay Kumar YadnV'. 
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SHRI XAVIER ARAKAL: (Era-
nakulam): I do support these amend-
ments to Sec. 17 (1) and Section 23 (1) 
of the Advocates Act, 196], 

While presenting this amending 
Bill, the hone Minister has stated two 
reasons for bring1ng forward this 
Bill. O!1e relates to the Attorneys 
and their seniority and the second 
part refers to the Additional Soli-
citor General and his right to aud-
ience to be heard in the Supreme 
Court. What attracted me in his 
speech '1S this-his reference to the 
work in the Supreme Court. lie said 
that since the work is so heavy, it 
necessitated the creation of a second 
Additional Solicitor General. May I 
ask the hon. Minister? Will this m 
any way, or how far will 1t, reduce 
the work of the S'preme Court? 
If you go through the records of 
various High Courts and the Supreme 
Court, you will be asharned to see 
that there is a huge backlog of cases 
in our country. If that is the situa-
tion of the working In the High 
Courts and the Supreme Court, then 
what is the remedy to rectify it? 

N., faJ' as speedy, justice for the' 
liUgants Is concerned, I do not wfIbr 
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to highlight all the problems of the 
Supreme Court or High courts of 
o()ur country since the hon, Minister 
himself is a practising Advocate. He 
knows them. However, I will bring 

10 his notice ...... , 

:MR. CHAIRMAN: Ju.'it a minute. 
Excuse me. He had been a practis-
ing lawyer but now he is not. 

SHRI XAVIER ARAKAL: Thank 
you, Sir. I would l'lke to bring ano-
ther point for your consideration. 
That is about the court fees. I anl 
happy to read in to-day's paper that 
the hon. Minister has taken note of 
the high rate of court fees in various 
high courts and in the Supreme 
Court. Another point that I would 
like to bring to his kind attentIon 
is regarding the dilatory procedure 
in the Cr. P. C. and C. P. c. It is 
high time that we embark on a sirrJ-
plified procedure so that a litigant 
or usually his heirs need not have to 
wait to hear the final judgment for 
years. It 1S high time to review the 
role of courts in a socialist pattern 
of society. Though we have inherlt-
ed from the past a Judicial systeln, 
has it contributed to mitIgate the 
grievances of the poor people of this 
country? Who are the people whu 
could afford to go to the courts and 
_get justice? 

"Therefore, my submission is that it 
is high time that we have a second 
look at the role of the judiciary 'In 
the socialistic pattern of our society. 
The pOsition of the attorneys is tak-
en away and their seniority is res-
tored to them by this amendment. 
I would like to know how many are 
there claiming the- seniority in this 
field. This enactment as it says will 
restore their seniority. I am not 
-opposed to that. But, we nlust also 
look to the welfare of this class of 
people "rho have becrl vlorking clay 
in and day out for tha sake of liti-
gants. :Rave we mane any welfare 
'Schemes for this class of people? 

Prof. Ranga is not happy with my 
proposition, it seems. But, I being 
a practising advocate, know rl.1.an.v 
of the advocates are living below 
poverty. I am asham~d to say that 
happens in our country. There are 
many who do not have enough to 
buy their o'wn food or send their 
children to schools. Therefore, my 
submission is this though Prof. Ranga 
might not agree with me for it. 

PROF. N. G. RANGA (Guntur): 
Excuse me. How can you infer it? 

MR. CHAIRMAN: He is aireeing. 

SHRI XAVIER ARAKAL: I am 
happy that I am getting the support 
of senior people. We n1ust look at 
the welfare schemes of thousands 
and thousands cf advocates Qf our 
nation who have contributed enormous-
ly to our freedom struggle and the 
struggle for the enhancement and the 
betterment of the poor in this nation. 

With these remarks: I SUPDOrt this 
amendIng Bill. 

SHRI EDUARDO FALEIRO (Mormu-
gao): Mr. Chairman, Sir, as has been 
pOlnted out by the previous two 
speakers, this Bill is limited in ~~ope 
and it seeks to explain a thing whIch 
is formal in nature. It alms at pro-
tecting the seniorlty of the attorney" 
who have become advocates and a1SO it 
aims to give the Additional Solldtor 
General the right c! pre-audIence over 
all other advocates. So, it is a hmlted 
Bill; its scope is limited and it is ra-
ther formal in nature. It ~s not ri ght 
that the Supreme Court sr .. tJuld merely 
be a rubber-stamp. The hon. Minister, 
as I know is a person deeply conSCIOUS 
of the l'arger issue as also he deeply 
conscious c1 the whole of the la w ~nd 
in this debate, as mentioned by the 
hon. Speaker before me, in this chang~ 
ing society, I venture to make a couple 
of brief and general but yet observa-
tions which are to my mind, impor-
ta,nt. 

The first observation is in regard to 
giving the right of pre-audience tDt the 
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second Additional Solicitor General 
This il not goinr to solve any of OUI 
problems. There is one problem which 
has been engaging the attention OJ: aU 
those whO! are in the legal profesbioll 
-or those who are interested in the lega] 
profession, namely, legal aid. It was 
In 1976 when this type of spirit came 
to the fore that a committee was ~p­

pointed under the chairmanship of 
Justice Krishna Iyer. He was required 
to submit a report on legal aid. Justice 
Krishna Iyer did submit a report and 
after his submission 0if the report, an-
other committee was appointed with 
Justice Bhagawati and Justice lye! 
whi{;h also submitted its report and 
that report was placed before the Gov 
ernment during the Janata rule-the 
Janata Government which c1aime.l to 
be committed to the upliftment of the 
poor-but it did not take any acticn. 

Sir, it is highly regrettable that for 
the purpose of legal aid in the year 
1977-78 one lakh of rupees alone was 
allotted when Justice Bhagawati and 
Justice Iyer had asked fOr a crore of 
rupees. Even from that token grant of 
rupees one lakh not a single rupee was 
spent. The same thing happened in 
1978-79. A token grant of rupees one 
lakh was earmarked but not a single 
rupee was spent. It is unfortunate ar .. d 
it pains me to say that apparently 
the Law Ministry at that time was not 
at all keen on implementing any scheme 
of legal aid. I am saying so beCAuse 
the Law Minister has gone on record 
saying that though a Very good report 
IS there but the report is not precise. 
What does he mean when Justke 
Bhagawati and Justice Iyer had taken 
great pains and dealt with the subject 
in detail by producing two volumes of 
their report appending at the en-i a 
legal services bill. It was an easy 1hing 
for them to get it through but it was 
not done. Now, the excuse is put fcrth 
by appointing more committees-intcr-
Ministerial and inter-Departmental 
committees-and so on and so forth. 
Now, this becomes crystal clear that 
wnen you want to delay a govern men t 
action yc,u appoint a committee. This 
was precisely what was done by the 
previous government. 

Sir, it has been said and rightly 10 
that without a natIon-wide and well .. 
organised legal aid service the judicIal 
system will continue to be beyond the 
'\'l f 1' (,f the indigent. Sir, when more 
:' \J 1;( pCI' cent of our people tome 
within the categc'lry of the poor, If you 
do not have legal, aid, then this legal 
system (has no meaning to the large 
number of our people in our country 
Sir, while we are on the issue of legal 
aid we are also on this issue vlhi\!h 
ha.s been raised by the Law Minister, 
viz., the need to strengthen the judi-
ciary. Hare I must make a comple-
mentary remark to the bold steps taken 
by Justice Bhagwati of the Supreme 
Court. Though J ushce Bhagwati took 
an extraordinary course by WrIting 
directly to the Prime Minister ~et what 
he has written is something to which 
the Government must pay heed and is 
something which comes from a Judge 
who is deeply committed. to improve-
ment c£ the judicial system and our 
legal system. He has suggested cer-
tain specific steps to be taken and has 
taken great pains in this direction. So, 
what he has written to the Prime 
Minister must be taken note of by the 
govemment and I am confident the 
government will implement the sugges-
tions that he has made. Sir, it is un-
fortunate that this letter of Justice 
Bhagawati has created such a hu~ Rnd 
cry among .... 

MR. CHAIRMAN: Will the hoo'ble 
Member take some more time? 

SHRI EDUARDO FALEIRO: Yes. 

MR. CHAIRMAN: Then yO,U contInue 
your speech tomorrow. Now, the House 
will take up the next item on the 
agenda. Before the next item is taken 
up, the Minister of Parliamentary 
Affairs, Shri Bhishma Narain Singh, 
wants to make a submission. 

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS (SHRI BHISHMA 
NARAIN SINGH): Mr. Chairman, Sir, 
I just want to make a submission. It 
you can give us just a few minutES 
more,-this is a small Bill,-this Bill 
will be passed. 
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MR. CRAIBMAN: No, no. Half ·an-
b£\ur discussion is there. 

SHRI BHISHMA NARAIN SINGH: 
Half-an-hour discussion could be taken 
up after thls. That will come. I hove 
no objection to that. 

MR. CHAIRMAN: Is it the consensus 
of the House1 If so, I have no objec-
tion. I think there are some other 
speakers also,. 

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): Sir, the practice we 
follow is this. You take the sense of 
the House. If you accede to my lrleud's 
request. 

MR. CHAIRMAN: I know that; you 
want to speak; the speaker who resum-
ed his seat has also to speak. I ~hought 
that .. 

SHRI BHISHMA NARAIN SINGH: 
Actually tomclrrow we take up the Rail-
way Budget. You have already fixed 
up the time Tomorrow-we take UP 
Railway Budget for discussion in the 
House. This is a very small piece of 
legislation: It is my humble su~nlis­
sion that if you give us some time rnore, 
this Bill will be passed. That is rny 
humble request, Sir. 

SHRI JYOTIRMOY BOSU: CIa use-
by-clause is there; you have the third 
reading. 

MR. CHAIRMAN: Should we c~m­
plete this? 

SHRI JYOTIRMOY BOSU: Up to 
what time, Sir? 

MR. CHAIRMAN: Half-an-hour will 
come after this is over. 

SHRI JYOTIRMOY BOSU: 'This is 
eating into the half-an-hour discussion's 
time. Already it is 5-32. 

MR. CHAIRMAN: Are you also in-
terested in speaking? 

SHltI JYOTIRMOY BOSU: Yes. I 
never take more than 5 minutes. 
(Inten-uption). On this Bill, of course 

MR. CHAIRMAN: How m"cQ time 
do you want, Mr. Faleiro? 

SHRI EDUARDO FALEIRA: 3 
minutes or 4 minutes. 

SHRI JYOTIRMOY BOSU: l:'lea5C' 
close it by 5-40 P.M.; that is my request 

MR. CHAIRMAN ~ I take it that the 
House agrees to extend the time. HaU-
an-hour will be taken up after this Bilt 
is passed. 

SOME HON. MEMBERS: Yes. 

MR. CHAIRMAN: Yes, Mr. Faieiro, 
you may please continue and conclude. 

SHRI EDUARDO FALElRO: I wlll 
again reiterate the submission vvhich I 
have made, that these sugge3tions 
which were made by Justice Bhagwat: 
should be taken into account by the 
Government. They should take all steps 
in the direction of strengthening the 
judiciary as stated by the learned JUc ge. 
Such steps as GC'vernment decide!:, to 
take in its wisdom should be taken. I 
must say it here that this letter ·Nhich 
of course is a purposeful letter has 
evoked reaction from certain vested in-
terests in the legal circles. It is rather 
unfortunate that another judge of the 
Supreme Court should come out open-
ly against it. 

SHRI P. SHIV SHANKAR: Sir, let us 
not discuss the cerouct of a Judge, be-
cause, that would create complicatIons. 

SHRI EDUAROO FALEIRO: I did not 
mention that; I am not on that .... 

MR. CHAIRMAN: Kindly don't do it. 

SHRI EDUARDO FALEIRO: I am not 
discussing the conduct: I am discussing 
the actual fact. But as I have said: 

MR. CHAIRMAN: Please concluda. 

SHRI EDUARDO FALEIRO: Let not 
the Government be taken by the 
adverse opinien expressed by some per-
sons in some quarters against the ob-
servation made by Justice Bhagwatt. 
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PRot. N. O~ ltANGA: What ba~ he 
said? · 

SHllX EDUA_nO FALEIRO: He has 
pointed out th, qeed to re--structure t~e 
Sf -I 

upte:me Court. He bas po4\t~ out tihe 
n~ to strencthen the judiciary. lIe 
bas pointed out the ne~d to remove the 
h .... e backlog ol cases which runs ~nto 
thousands of cases already. These a~ 
the issues into which th~ Law Minister 
has to &,0 into. The Law Minister, I 
am sure, is aware of that-it would 
not be necessary on my part to remind 
him. He has been one of the pion~rs 
in the legal aid movement. He has 
occupied a very senim- position in the 
Leial Aid organisation all over the 
country. But, then, Sir, it is necessary 
that apart from the Minister anj the 
Government, the Parliament as such 
should also be aware of this. We have-
found that these issues somehow get il 

very low priority in our parliamentary 
debates" The Demands of the Law 
Ministry never ccme up for dIScussion 
bere. On the question of legal &id. 
BiUs are introduced but they ne·ver 
come UP for discussion. 

quotation frolri. die EConomGt pubUSb-
ed from Londo».. 

smtt JYdTIlBtOY slJStt: tf is 
world oPilliOIl. WIly sDouId you traw.-
~Je thllt? ..... (InterruptfonB). t un 
not go'fnr into tlie c60duct ql tiiat 
gentleman. I am only f~nng~ Lorry 
f('o1' the ignorance at that .Ien~leDlall 
that in this system, nobody ~Qme~ to 
the rescue of the weaket' section of ihe 
society. That simple fact is unkJiown 
to that gentleman. His expectatio.Q ill 
that now all the miseries of the ruman 
belngs in this country will be over 
since such and such person has (ome 
to the helm of affairs--I am Yllab1e to 
digest that sort of thing .. (tnterTttJ).;! 
tons). I cannot forget in my life l.iM~ 
the argument of the former' Attbtl1~Y­
General, late 8hri Niren De \lll~~11' hl! 
was arguing about one's righ1 to live 
In a democracy. We pretend W~ :tr1:1\Te 
a democracy. He had to admtt in a 
court o~ law that mart has no right tc, 
11 ve. If a pohceman wanted to ~ot 
him, and if he asks for the reasons 
for his prosecution and for being shot, 
it is denied to him .. (Inteh-uptiOn8). 
That was the centre of his argument. 

SHRI MOOL CHAND DAnA (Pall): 
Is 1t within the scC'pe of th~ Bin? 
(Interruptions) . 

MR. CHAIRMAN: Let him fioish. h& 
promised. to finish within five minutes. 

So, I would request the hon. Law 
Minister kindly to clarify on these two 
issues. What IS it that they Intend to 
do reearding the leial aid speclficctlly 
and in the short-term? Secondly, he 
has spoken on more than one '.)ccaSlon 
about the task-force or a commlttee to 
suggest judicial reforms. Now at 
what stage is this proposal. and '~hat 
are the specifics of this proposal and 
what is the follow up action conkm-
plated? I would request the han. SHRI JYOTIRMOY BOstr: Today. 
Minister kindly to enllghten us ~nd in this country, the rule of law hard .. 
educate us on these two points~ Iy exists. It IS rule of muscle-pOwer 

'~Jj(\-l1l1' .MiIIlII.~I..'""'~~t~~~""-,,,,~~l(M instead. I can give you a list' of cases 
if you give me the time. The execu .. 

SHBI .J:O~IRM~Y BOBU, (Diamond tives h.ave been flouting the orders' 19, 
HM:bcmr)., Sir, a Journal with inter- High Courts and Suprelne Court wttb' 
natiottal. circulation, known as the imfJUnit,.. I knew of one case. - wh~tt 
E6~?'I7Ji8t, has described the Indian a persbn told a District collector ).hdt! 
judielUY diel" c~ain happenings, h~ had committed edntemPt ot cou1rt! 
about wkicb, my ft1et1d Mr, Faleiro he replied~ ~'It you dle' a eon.tetblit' 
~aaljuftiDOw IMfttioned,-he bas men- case against me. I WIll artat ,0\1 
tlQhed .a'baut tbe letter and wit,hdtawal uhder 'MlSA*'. Ttaete att! tase.r!1~ 
of l __ *tbat the Ind!at1 judiciary Is thltt.'. (l.tet+uP'ti~, '" Lef us'; trI·· 
a »eocn. in tlwJ IMmd. 01 Mrs. Indira to ·u~ ttii ~,di! tlt4~11ij 
G~. It 11 DOt m:r _"WlI, it t. a ~ ~ It-a •. ~: ~'>t yow 

oaa ta.-ll 
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kindly enlighten us about the pendlng 
cases in the Hight Courts and Suprt!me 
Court. Justice delayed is justice de-
nied-he has forgotten that. '1 hey 
have inherited all the bad thinas from 
the British and the judicial systenl 1S 
one ot that. Ours is one of the most 
expensive cuuntry as far as litigation 
is concerned. 

:t had lived in jails in four districts. 
1 have yet \;0 see a rich man in jails. 
J ails have been ft\1" poor people and 
political opponents. J ails are not 
meant for real criminals. 

It has been said time and agaIn that 
there should be Supreme Court cir-
cuit benches. How on earth can a 
man from lCumbakonam Gujarat, or 
Dibruiarh come to Delhi snd file 
appeal against the orders of the 
High Court unless he sells his home 
and hearth for filling the pockets 01 
great legal luminaries that you ~ee in 
abundance here and outside? 

Further J I suggest that the jails 
should como under the judiciary. It 
you see the figures, the numher 01 
under-trials is far more than the num-
ber of convicts in the jails. The ·ullaer· 
trials cannot remain in the t;'ustody of 
those who are a party to the bttgabon. 
That is enough justification fOr bring-
ing the entire j ail system und2f the 
judiciary. I would suggest and con-
clUde that an all-party Parliamentary 
Committee should be constjtuted to 
review the functioning of the system as 
it is tcday, so that the country and 
this House should know what we are 
inside. With theSe words, I conclude. 

THE MINISTER OF LAW, JUSTICE 
AND COMPANY AFFAIRS (SHRI P. 
SHIV SHANKAR): Mr. Chairman, Sir, 
the scope of this Bill is very limited. 
There are only two aspects as I have 
already stated in my speech and the 
hone Members have chosen to speak 
on matter. which are generally outside 
the amending Bill. They perhaps 
thought that it was tbe Demands tor 
Grants c.l my Mlnistrr so that anytbilll 

-
under the sun could be dilcUlsed. I 
will not go into the details of what the 
bon. Members have said. But on one 
aspect, Mr. Boau seems to have mas-
tered the Economist. For his informa .. 
tion, I would like to say this much. 
that n"'t a single case, either agalnst 
Mrs. Gandhi or any of her .faruiLy 
members. has been withdrawn ~rom the 
courts. notwithstanding the fact that 
she became the Prime Minister. 1 was 
the first person to make the statement 
that the law would take Its course; and 
she supportE:d me on that account. If 
this is an indication, this is a cl~...lr 
indication, not only of "ur faith in our 
judiciary, but of its independence. If 
his Economist have a different view, 
it is for h'lm to follow it. 

Mr. Bosu has also made a very 
sweeping remark about the flouting of 
the orders cl. the High Court; and he 
said that we Ihave gone to the cxte'lt 
of threatening that we will arrest ~o­
ple under MISA. But Mr. Bosu shoyld 
have this much knowledge at least thoi 
MISA has been repealed. Therefore, 
this has no relevance whatsoever. Thiti 
only shows how much truth 1S l.nele 

, in his statement (Interruptions) . 

Generally, all the Members have sup-
ported the Bill. Mr. Yadav has sujC: 
generally something abcmt the judiclury 
and the fall in the standards 01 the 
legal profession, and of the courts, and 
he has urged for legal aid to be pro-
vided, besides pension for the advo-
cates. It would be very difficult for me 
to dilate on all tihe issues in a Bill 
whose scc.pe is highly limited. I would 
not like to go into the details of what 
the various Members said, includlng 
Mr. Arakal and Mr. Faleiro, who have 
gone into the question of legal aid. Mr. 
Arakal was particular to ask how, by 
the creation of the post of a Second 
Additional Solicitor General in the 
Supreme Court, the oacklog of cases can 
be reduced. It I may say so, the 
Second Additional SoUcitor Genet"utt. 
post was created 4 or 5 years alo. ) t is 
not as th"ugh we are creating1t at this 
stage. In fact, the Benches in the 
Supreme Court are increasing from 
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time to 'Ume_ InclwiiDa the Chief Jus .. 
ijoe, the streqta Of tb&1 SupMme Court 
is 18: and often, 5 to 6 Beoebes are 
constitQteci. Therefore, the Potts ot 
Attorney General, SoUcitor General; 
Addltio.nal Solicitor General and the 
Second Additional Solicitor General are 
necessary for them to appear b.efore 
the different Benches. 

I am aware of the concern of the 
House regarding backlog of cases, as 
also the slo\v process with which WI:! 
had been proceeding 00 the question ot 
legal aid. On the question of legal aid 
I will perhaps come before the House 
shortly. The matter is at the final 
stages, where a committee is being con·· 
stituted not only to frame uniform. 
schemes for all parts of the co_un try , 
but also t0J implement them. A very 
small commj ttee is being constitutej-,· 
which will be headed by Mr .. rustice 
Bhagwati. They are just finalizing the 
terms. Justice Bhagwati is supposed 
to be one of the fatJher figures of this 
movernent from the time he was in 
Guj arat. It was the Chief Justice of 
India who J)roposed him for heading 
this Committee. I am finalizinl the 
personnel c.f this Committee, as also its 
terms of reference; after which perhaps 
I will come before the House to give 
the details. Therefore, I am really con-
cerned about it and I really admire the 
rnem bers for their expression of con .. 
cern with regard to legal aid and the 
backlog of C:lses. I take note cIt henl. 
There are other infirmities in the jU'il-
cial system. I am very much aware 
of them an<l we would certainly con-
sider ~rope\" steps at the proper time, 
not the pr(l-per steps at the improper 
time as su,q'gested by Mr. Jyotirmoy 
Bosu. With these words, I move the 
Bill for consideration. 

lIlR. CHAIRMAN: The question is: 

~'That the Bill further to amend 
the Advocates Act, 1961. ,be taken 
into consideration." 

The motion was adopted. 

(HAB Dis.) I 

MB. CHAmMAN': We shall DOW' 
take up clause-by-clause OOIl$ideration 
of the Bill. There are no amend,.. 
meats to clauses 2 and 3. The ques-
tion is: 

"That clauses. 2 and 3 stand: part 
ot the Bill. II 

The motion was adopted. 

Clauses 2 and 3 were added to th.e Bill. 

MR. CHAIRMAN: The question is:~ 
"That clause 1, the Enacting For-

mula and the Title stand part of 
the Bill" 

The 1}\otion was Bdoptcd. 

Clause 1, the Enacting Formula. Cllna 
the Title were added to the Bin. 

SHRI P. Shiv Shankar: I beg to 
move: 

"That the Bill be passed." 

MR. CHAIRMAN: The quest'lon is: 
arhat the Bill be passed." 

The motion was adopteel. 

r---_ 

17.46 hrs. 

BUSINESS ADVISORY COMMITl'EE. 

FIFTH REPORT 

THE MINISTER OF PARLIAMEN-
TARY AFFAIBS (SHRI BHISHMA 
NARkIN SINGH): I beg to present 
the E1ifth Report of the Business. Ad-
visory Committee. 

17.46 hrs. 

HALF-AN-ROUR DISCUSSION 

HIGH LEVEL WORKING GROUP ON 
CEMENT INDUSTRY 

SHRr JYOTlRMOY BOSU (Dia 
mond Harbour): I suppose in llving 
memory never befol"'a- such a cement 
famine had engulted the country as 
it has today t and I change this Minis-
ter that it is an outcome of a colUl-
piracy between the big busimass and 
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the ,...nMent and 1\ is nothing but 
.. 'total sU!ftnder to private sector an" 
who -e the 'top-mOst people, ACe, 
.,_, ....... BMa giaAta ad so many otmrs. 
'rodiay 88.34 per cent of the elCisting 
~,,:,m. capa~i~f is in the ha:ods of 
ptiYate sectt>r and it is' an. outcome ot 
lOpsided planning of 33 years' rule of 
either ~CO~~, 2~ 1/2 years or 30 1/2 
yearS ._nd 21/2 years of Janata 1.111~. 
The Janata Party followed the princi-
P~P: ~ CQ,tlgr~ ~ the Congress 
1lat:\Y fO~CW~9 t~e p,rinciples of Janata 
'fddty, "we have lot 88.S~ per cent of it 
in th~ hands of private sector. In 1982, 
after implementation of a certain 
scheme, the private sector will conti .. 
~~~l t,qr ~wn 75 per cent of the built-
dn caJla~i~ Qf th,~ Cenlent Production. 
r.r do bot understand what prompted 
~ lJ.Hli!lg c;~ to do this that al· 
though eastern and northern region 
consume the l'atI'gest quantity of 
cement yet the Western and the Sou-
th~t::n f.'IOD produce more cement. 
The easterJl region consume 33,64,000 
tonnes and the deficit is 3.64,000 tonnes; 
the northern region eonsume 5.36.300 
tonnes with a deficit of 2,65,600 tJnnes 
You, Mr. Congressmen, have been im-
plementing a wonderful planning in 
this., coun~ry. What is the picture in 
the western region. They co~ ume 
4 33,800 tonnes leaving a surplus of 
1,46,000 tonnes, the southern region 
cQ.n.sum.e~ 4,6,7,000 tonnes with a sur-
plUS of 2,40,300 tonnes. Can any body 
oeSll).iD why a consumer is made to 
pay. S\lCh a heavy fNight for getting 
cement, it is as high as RB'. 150 per 
tonne for a consumer in Punjab. It 
lis wonderful planning. We are now 
trY'lng to finalise the 6th Plan. A 
wonderful set of people, all g.aoniuses, 
have ftbaUSed and executed those plans 
land • ~e, long~t transit, longest lead 
for movem'3llt, on an average, comes 
to. 500 km. ~ The cOnSumer pays for 
thj.flctr8n~r~ he P'Y. ~t'ielt on the 
mo.peJ: ,and he .. pa1S -for the chori on 
th~.' waJl:t Dr.. Chanana is. an econo-
m~ 8J1.~)le.) should .tell us what ~ 
thi~.J~ p~ d~92.de. ago, and how thllJ 
de~~p~ ~~~~1l( pla~ and 
w~~is.Jq.~ respl.j3 The: re&ult is 
i~ cost, occupation of your 

much needed transport system, for 
your lDa'jor tantpOrt syshtn emt-
»umes. liquid fatal. ,tor Which you are 
'DlOSUy dependent Oft Im.pOrts. You 
are creating • crilll. Bottlenecks are 
oC.rea1eQ and. the b1acktl\8rlr:et1ee.r~ are 
the biaeat contributors to this greet 
democt'atic mana'emeftt.. Th6y thrl'fe 
and prosper and fOr them bottlenecks 
must be created and ariiftcial scarci-
ties must be created. A bag of ce-
ment costs at the factory late Ra. 5; 
the controlled price is Rs. !5 but the 
blackmarket price is anythlna bet-
ween 50 and 100 and the wei,aht il 
10-15 per cent lE'ss. Adulteration? 
Anything would go Inside. That is 
the position today. Production in 
1979 was 19.5 million tonnes. 
There is no real scarc:ity. The de-
mand Is 22 millicn tonnes. '1 he 
gap is 2.5 mlllion tanneSt Yet the rul-
ing class have been deliberately 
keeping 20 per cent idle capacity in 
some p:ants. Why? Capitalists know: 
]If I have to meet sundry expenses all 
around, I shall have to keep a sackful 
of currency.. That can be done by 
creating artificial scarcity. If we can 
earn that much by not utilising 100 
per cent capacity, why should we do 
it? Because capitalist system aims at 
one thing and that is profit. Here by 
utilisin.g 80 per cpnt of the installed 
capacity, they earn more profit than 
they would have earned if they had 
utilis'ed 100 per cent capacity. I am 
char,ging this government, the crisis, 
the farrune of today is the creation of 
the big business and the ruling party. 

There are two sick plants: Jlliput 
Udyog and Dalmia DadrL T.he install-
ed capacity is 12 lakh tonne3 per 
annum.. I should like the hon. Minis-
ter to tell this House of th~~ ~tive 
Rteps, if any, his department bas 
taken. I know there are a lot of peo-
ple \\~ho like to take an eVfaning out, 
to bave perquisites. We should like 
to know precis4 1y who i, ftourising on 
this, how thi~ is being distributed, 
hQW:/ the' benefits are going betwettD 
Udyog Bhavan and the taeto,¥. Wlult 
steps did you take to see that facto-
ries did 11. TUlain id_ aM pmdPced 
thei.r maximum quantity? Dalmia 
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Dadri became sick ~ 1813, eight ~rs 
alO. Th~ 0W'qe~ qh(Jne4 mqte than 
RI. 2 ~ t .~ 'tOta., to their bis .. 
~Uit ~ry whi¢h. was low-priority 
tnbte.pt()flt.Hle ataa. Is it a fact, 
Mr, ItldUsttr Milni$ler, that C. B. r. 
enquiry is goin, on against them be-
cause they COmmitted a fra1J,d? Yet 
there is no production. In North 
ID~a, aqd Himachal, Rajasthan, parti-
cularly in Him.aehal, there are large 
deposits of raw matierialst, limestone. 
B\,t in the last ten years only two 
plants Aave COllle up-Rajban and 
Ud8ipur. Why is it so? Who are 
I9topping others? Tms must be probed 
into. Hardly anytlb:ing haSJ been estab. 
hh'ad in t~ last five years, hardly 
anything. In Eastern Zone from where 
you come only one cement plant has 
come up, although there is 1 enough 
.scope. Assam and Arunachal ha,"e 
been 'Insisting repeatedly for new 
plants. Nothing has been done. V';e 
must have an explanation from the 
Minister as to why their requests and 
insistance have been set aside, 

There are larg~ deposits of lime-
stone in purulia and Dolomitic Lim.e-
stone in J aintia Hills. Studies have 
shown that by benefication limestone 
could be converted into a good raw 
material. This could be easily arranged 
by giving subsidy. It wilt be a wise 
move-adjusting freight pool subsidy 
for transport of cement from those re-
gions. You give that money-what 
you are wasting on 500 kilonletre 
lead-and allow those limestones to 
be used. It is not the mcney, Dr. 
Chanana, the question is you do 11ot, 
have enough transport system and 
you are fully dependent on imports. 
This year, oil bill may touch Ra. 7000 
crores. Most of the export earnings 
will go in their pockets and together 
with that high subsidy that you "lre 
paying for eXf)Orts. 

For these two projects 'bench scale' 
tests have been made. These have 

... been fouDd sucOMSful Dr. ChAnana 
: may kindly tell th~ Reuse, have you 
f obtained patent for this also or not? 

Please tfell" -us 'afterl doing the 'bench 
scale' tests which pre9'efl to be succelS-
:ful, after taking patents, why are you 

not explaitiDg it CQnm)erciall.Y, ~us· 
trjally? Why? Hav~ Jai.ns (orbicld. 
you? HaVe J.R.J). Tata and n.irl, 
forbidd.n you-that it yOU enhanCf 
the Q.uantity they would not be able 
to sell cement a~ Ra. '15 a bag, 15 J>E:r 
cent weight less. Is it that? What 
is it? Kindly tell the House about it. 

Besides this an ocean of blackmal'W 
keting, Mr. CltaiTman, is there. Air 
for Blaekmarketing, the extent of it 
cannot be described in my language 
anY' longer. .Ask any Member in this 
House, to say that there is no black-
marketing in cement. There is short 
weight. I know within the Tata Group 
itself there was correspondence, where 
A.C.C. people were told by Tatas and 
other groups-we have weigh~d bags 
and We fOWld them short-weighed. 
The my1Jh of the House of Tatas has 
exploded many times about it. The 
o~ment is not only shorl-\veighed, I 
,\\rill come to something which will 
Istartle you. The Minister should teD 
this HOUSe frankly and freely and he 
should. not hide anything-have you 
not approved 'Possolanic ~dditives' 
like brilckbats, fly 3sh, silica upto 15 
p~r cent? Is it not a fact that brick-
bat'S have beef} allo\ved to be mixed 
in the cement? Therefore, you. get 
cement of rted colour today, sometimes 
'of pinkish colour. They are even 
mixing kiln dust, clay of limestone. 
That is vthy, precisely the other day 
a multistoreyed building collapsed in 
Karnataka. which took a toll of hun.. 
dl':~ds of lives. The cement has be-
come a standing scandal of this coun-
try to'day. Then there is faulty 
packdngs, leakage in bags which is 
deliberately done. 
18.00 hrs. . 

I would like the Minister to tell the 
House about this: You have given a 
directive about the ~atio of old and 
new gunny ·bags. But you have 
never said as to hDw many times an 
old gunny bag could be used. You 
have no answer to this question: What 
is the enfor,oament machinery you haVe 
got to ensure that your directives are 
cani.ed out by the cement pluts? 
You. have nOll. at all. So. it is all 
in ijle hands of t4e ~ prochacer& 
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Kindly ten us~ What percentage of 
cement production the producer has 
the freedom to sell in the open mar-
ket to chosen customers, i.e. normally 
tin the black maTket? You have allow-
ed it. Kindly tell us the percentage. 
I will sh(',w you how the eastern re-
gion-West Bengal-has been discri-
minated. I haVe got figures: 

Name of 
State 

Popula tion Avera ~e 
as per daily of no. 

1971 cen- factory 
sus (in workers 
crorcs) (In thou-

sands) 

We,t 8eng::\1 4'43 870 

Guj \t'l.t 2'67 '5 2 7 

Ma'lara-

Alloca t . r 'n 
of cement 

in 
first qUH,· 
ter of J 980 
in metric 
tonne' 

lakh~ 
2·R6 

3'30 
1 

- ~ 
shtra 5. 0 4- 1069 'J 4,35,(~oO 

Andhr~ 
PradelJh. 4·35 394 3.<)3 

Tamil Nadu 4. 12 499~ 3. 1 R 

Previously imporltad cement ,vas 
being made available for supply in the 
State of West Bengal, "which has got 
a public distribution system. It is, not 
known why this has been disconti-
nued. Allocation of import'ed cement 
is of consid'~able help in the present 
situation when adequate number of 
wagons for movement from the 
cement factories are not ava.ilable. I 
conclude by appealing to the Chair 
that ih,~ Minds'ter be asked to give re-
plies to each and every point t'-'at J 
have raised. 

THE MINISTER OF STATE IN THE' 
MINISTRY OF INDUSTRY (SHRI 
CHARANJIT CHANANA): Sir, I ap-
precip.te the hone member's ~asic 
preciate the hone merber's basic 
question that he raised for tcday's 
discussion that the reply given by me 
to bis Question 332 was not ~atisfClc­
tory. I presume that the hone mem-
ber wanted that both the question 
and the reply should have been draf .. 
ted by him. Unfortunately, that is 
not possible, because when a question 

IndUBtru (HAH Dis.) 

is P\1t to a Minister, he has tQ' depend 
On ~ factual data for the reply. So, 
aU the replies gi ven to his Question 
332 were factual and they were based 
on statistics. I would not like to 
!repeat all that. All the information 
asked by him was supplied to him in 
J'aply to Question No. 332. 

Now, the points raised by the hone 
Member are 'a 190 interesting although 
they have nothing to do with the "basi~ 
question. It is a very inrterestin,g 
issue that he has raised. For example, 
the first issue 'IS the allocation and 
planning of cement industries. I am 
glad that in 33 yearS he did include 
the three yearS of the Governm'ant to 
which he Was a Member. 

SHRI JYOTIRMOY BOSU: I was 
not a member. 

SHRI CHARANJIT CHANANA: 
You were sympathizing with them. 

SHRI JYOTIRMOY BOSU: It waS' 
like your Party supporting tb~ Charan 
Singh Government. 

MR. CHAIRMAN: So, he will be 
'Called a supports. 

SHRI CHARANJIT CHANANA: 
The hon. Member has raised the ques-
tion of l'ocation of cement industry 
in th,~ country during the period al-
r1:hough the location was already regu-
lated. 

There is also contradiction in his 
~peech when he mentioned the loca-
tion of cement industry in the eastern, 
western, sOuthern and northern sec-
tors. I would only request the hon. 
Mt~ber to check his speech which 
he baos given and correct the contra-
dictions raised by Ihim in that. 

I now come to his' division \vhere 
be says that 88.33 per ~ent of the 
'cement indu.stry is in the privat~ Se(!-
tor. Unfortunately, th'lt is not true. 
If he wants, I can give him the data 
a '50, The operational capacity in the 
public sector is 2.90 million tonnes 
,out of the installed capacity of 24.02 
.m.i1lion tonms, and out of the capacity 

sanctioned .... ,. .. 
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SHRI JYOTIRMOY BOSU: What is 
produced today? 

SHRI CHARANJIT CHAN ANA: 
There are two terms. One is the 
tnstalled capacity and the other is the 
sanctioned capacity. The hone Member 
knows it better because he has the 
economic intelligence of a very 
.uperiDr natune. 

Out ot the new capacity sanctioned 
i.e. 28.8 million tannes, 9.17 milliun 
tonnes is in the public sector. This 
would come to more than 30 per cent 
of the new capacity. 

SHRr JYOTIRMOY BOSU: 
will it come? 

When 
_l 

SHRI CHARANJIT CHANANA: 
The planning is not done for yest~r­
day; planning is always done .for to-
morrow to conlee Now, the take off 
stage is very fast after we got rid 
.of the bottlenecks created by his 
friends. 

The hone Member has talked of 
transportation and other bottlenecks. 
The major bottleneck as far as the 
ceJllt~nt industry is concerned, unless 
you include the God of rains, Indra-
devta, also as one of the conspiratioll 
()f having created the bottleneck, is 
the situation in the coal mines WhiCll 
the hone Member knows better, and 
the resultant factors 'which are crea-
ted by that. The infrastructure 
which vlras heavily damaged is being 
repaired by us. 

As far as cement production is con-
cerned, this is one industry where the 
capacity utilis~"~ion rate is the highest. 
The hone Member's remarks are very 
interesting. I do not want to make the 
private sector as the hero. But I am 
only shocked to hear the Member who 
belong to a Party which is supposed-
theoritically at least-to be committed 
to the public sector, having not talked 
the good points Of the public sector at 
all, where he has criticized the mal-
performance. 

In West Bengal State to. which he 
longs, what is happening there? In 

fact, he must seatch hi, heart and find 
out as to what is happening there. 
Now, We in collaboration with the state. 
are putting the whole econ0!:TlY in ordo..r. 

MR. CHAIRMAN: And you are 'QI0~ 
to help him An searching bis heart 1 

SHRI CHARANJIT CHANANA: The 
maj or bottlen~ks tOday in the cement 
includes supply Of coal and which in .. 
dustry Or all the industries in the prl .. 
vate sector or the public sector--hava 
been the bottlenecks ot energy which 
includes supply of coal and which in-
cludues supply of power also. In this 
very industry actually the under utilis-
ed capacity which was only 13 to 20 pel' 
cent has, in ifact, gone up today. T~ 
capacity utilisation tOday is 67 per cent.. 
Now, the capacity utilisation is low. If 
you talk ct the average of other in. 
dustry, this might appear to be an at-
tractive one, but as far as the cement 
industry is concerned, the capacity utli-
sation touched 90 per cent also. Here, 
if you accuse the private sector, I will 
be welcoming the instances that you 
bring that they are increasing the 
under-utilised capacity of their units. 

SHRI JYOTIRMOY BOSU: What 
about scarcity and blacckmarlteting of 
cement? 

SHRI CHARANJIT CHANANA: I &m 
coming ont-' by one to the pOints raised 
by you. I have talked of the bottle-
necks. NOW, let us see hOW we please 
the God of Rains So that he removes 
the bottlenecks. You and I will sit to-
gether and I would learn a lot on this. 

The figures that the bon. Member has 
given-22 tonnes, 95 tonnes and a gap 
of 2.5 million tonnes-are old figures. 
Let us talk about the main projections 
and the existing position today. The 
gap is much bigger than what yOU have 
talked Of and we are working on a war 
footing to bridge that gap. (Interrup-
tions). I like the bon. Member in the 
matter of trick ot statistics. The &ta-
tistical tricks are very interestinl and 
r ain not resortlnr to them at all, 



n.mt 16, 1980 Oroup Ott. C~t 

{Shrl Charanjit Clumana] 

Now, the hone Member has talked of 
the tWo units of tbe cement factOry. 
Whatever he is saying is anything but 
cenect and we are, in fact, very 
seriously taking opinion in these cases. 
·For what we have inherited we are not 
responsib~, we are Qot also hQlding you 
reswnsible. It is a matter of time aod 
We are sun tryin, to cure them. 

Now, the hone Member talks of black-
marketing_ I am SUre and 1 can assure 
you that in respect of most of the States 
coming un der our Party we have al-
ready advised the Chief Ministers of those State Govemmetns to see to that. 
Since the hon. Member must be know-
ing, the diutdbution of cement at retall 
level is Wi/~ the states. You know the 
allotment pattern of cement. 

SHRI JYOTIRMOY BOSU: What is 
the basis? How do you discriminate 
between one State and another. 

BHRI CHARANJIT CHANANA: I 
have only to correct your data. For 
example, if yoU are talking of West 
Bengal, You will check up with your 
Minister concerned who came to me .... 

SHRI JYOTIRMOY BOSU: Telex. 

SHRI CHARANJIT CHANANA: 1 
wo~~ also show You the letter 
TeCeived by me I will tell you the 
date also. The' Minister came to me 
aQ.d I SaW to it that the cement is allot-
ted to tlbere will. You will have to check 
up w.ith them and verify what I am tell .. 
ing you on the flOOr of this House that 
the West Bengal Government, wher~ 
was approached, had a problem at 
movement, which is what my Ministry 
is a180 saying and we say to it that it 'IS 
not only the letter of allotment to on~ 
cement factory, we also saw to the 
m~ment part of it. So, I would re-
quest you to kindly check up on that. 
Even then if you have any problem, 
even after' the allotment of cement, 
even af,ter out having: made eftorts for 
~ I moVett lent, We still welcome any 
staite J cOm!1 Ig to WI with the problem of 
cement. I will give an example-f()T 

IMu.st", (BAH l)is~) 

example, the allotment of 11),000 tQIlnes 
of cement to Jammu & Kashmir Nhen 
tbey 4a4 a problem. We have catego .. 
ries of cement requirement of States 
w)li~h do not excludu. any state in the 
country at all. Whenever there is an 
eJJlergency requiIenenf, We see to it 
that we supply ~ement to them, 
For example, we give cement for pre-
vention of floods. 

He talked about shorta&e of wei,ht 
and .faulty packages. Wherever that fs 
there, we make periodic checks, The 
Cement Research Instituift bas be:m 
asked to do that, and we have-aiready 
started with a few mills. In other 
cases also we will do it in due course. 

As far as mixing and red colour .lre 
concerned, that is more in the beauty 
of his speech. In the actual cement, it 
is not like that at all. T~ mixtures 
that Government is pennitting are 
technically feasible and viable. 

SHRI JYOTIRMOY BOSU: What is 
that, kindly tell us. 

SH..RI CHARANJIT CHANANA: Do 
you wantto know the formula? 

SHRI JYOIRMOY BOSU: What is the: 
percentage of bricks~ Silica etc. 

SHRI CHARANJIT CHANANA: It is 
not like that. There are sets of pel-
mutations and combinations which are 
allowed, based on the tests and reports 
of the Cement Research Institute. So, 
unless you put a question as to bow 
much brick comes from which brick 
fadory, I will not be able to say at 
all. 

MR. CHAIRMAN: AU that cannot be 
explained now. Let us keep an eye on 
the time also. 

SHRI CHARANJIT CHANANA: I 
woul4 o~ 'v say that t~,.,mixtu~s that 
particular units are allowed are subject 
to techp!cal testing and technical ,po. 
proval. 

The hone Member ~aB talked about 
the petcentaae Of cement anOWed. to 
the cement prGdu~rs. They can only 
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use tWG per cent of their production, 
and that also fQr self .. consumption. 
They cannot sell anything without the 
pe:rmission of the Cement Controller. 

About the other perentaae, I am not 
in touch with what he calls the black 
market The hon. Member would know 
it better, but I can leU him that the 
trend in the black market of all the 
essential commodities, which was up~ 
is now coming down. It will come to 
zero, then we will talk about that. 

I have replied to all the points he has 
raised. 
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MR. CHAIRMAN: The House stands 
adjourned to re-assemble at 11 A.M. 
tomorrow. 

18.28 hrs. 

-The Lok Sabha then ad;ouTned tin 
Eleven of the CloCk on Tuesday, June 
17, 1980/ Jyaistha 2:7, 1902 (Saka). 




